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LOK SABHA DEBATES

LOK SABHA

Friday, August 8, 1980/Sravana 17,
1902 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. Seeaker in the Chair.]
ORAL ANSWERS TO QUESTIONS

SHRI ARIF MOHAMMAD KHAN:
Mr, Speaker, under Rule 388....

MR. SPEAKER: No.

SHRI ARIF MOHAMMAD KHAN:
I have asked for the suspension of the
Question Hour.

MR. SPEAKER: I have not allowed.
I have got your..... But I cannot sus-
pend the rules.

SHRI ARIF MOHAMMAD KHAN:
Am ] allowed te make a submission?

MR. SPEAKER: No, no.

SHRI ARIF MOHAMMAD KHAN:
g aga fifwg swen g8 1 fow
T W A WA Pewww #X @
¥, @ qIw TR 7 arer fad T
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Export of Cows and Elephants

*809. SHRI CHINTAMANI JENA:
Will the Minister of COMMERCE be
pleased to lay a statement showing:

(a) whether cows and elephants are
exported to foreign countries; and

(b) if so, the nameg of those coun-
tries and the amount of foreign ex-
change earned therefrom during the
last three years, (country-wise and
year-wise, separately)?

THE MINISTER OF COMMERCE
AND STEEL & MINES (SHRI PRA-
NAB MUKHERJEE): (a) Export of
cows 1s allowed for breeding purposes
only. Export of Elephants is allowed
for scientific or zoological purposes
only on a restricted basis.

(b) A statement is laid on the Table
of the House, *~
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Statement
Export of cows and elephants
Quantity in numbers
Value in Rs. lakhs
1977-78 1978-79 1979-Bo (Upto July,
' 1979)
Qry. Val, Qty. Val, Qty, Val
1. Coms
United Arab Emirates 50 021 10 007
Saudi Arab . . . .. 100 063
Total 50 021 110 o' 70
2. Elephants*
Ttaly . . . . 12 1-83
Tunisia . . 8 2° 40
USA. . . w21 072 . .
TOTAL 41 495

*The above figures are provisional and subject to revision.

#*These figures are under verification.

Figures for 1979-80 are not yet available. .

SHRI CHINTAMANI JENA: May 1
know from the hon. Minister whether
the policy of the Government is to ex-
port these two types of animals to the
foreign countries or any other type
of animal like sheep, goat, camel, etc.?-

From the statement you can kindly
see that the figures mentioned in regard
to cows and elephants are provisional
and are subject to revision. In the
case of elephanis these figures are
under verification. Figures for 1979-80
are not yet available.

How can we rely on the figures? It
is for you to consider. However, I
want to know what was their indent
for the years in question and are the
cows and elephants sent according to
their demand or according to our avail-
ability?

SHRI PRANAB MUKHERJEE: So far
as export of these two animals is con-
cerned, we are not interested in ex-
porting cows and elephants. That is
why in the text of the reply it has been
said that export is either for breeding
purposes or for zoological purposes.
Sometimes we receive the request and
we export them. I have given some
figures. In regard to the verification
of the figures, it is a matter for the
individual exporters. These are not
export-earning items. That is why we
do not maintain separate statistics.
Apart from that the Agriculture Minis-
try has taken the view that even for
zoological purposes, we are not going
to export any elephant or cow and we
agree with that view.

SHRI CHINTAMANI JENA: May I
knew whether any other country has
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expressed its desire to import animals
from our country? If so, what are
the names of the countries and the
animals which they have expressed
desire to get from us?

SHRI PRANAB MUKHERJEE: For
preservation of our wild life, we are
not encouraging this type of exports.
Sometimes requesis come. For in.
stance, we received one request from
Baghdad. They were going to shoot
a film and for that, they requested us
to send 12 elephants on hire basis. We
sent 12 elephanis and we get them
back. Sometimes it so happens that
we want some rare specimen for our
zoo and reciprocally we send elephants
or some other animals. By and large,
we discourage this type of exports.

MR. SPEAKER: Next question.

st gaR IO qew wEiew, &
T BT {1 FITE THAT AEAT g b Ry
W TT & TG A WS g A I
TR WWE I T AgT T gl

TN WP : IG @ & FT g
1

Next question.

Setting up of Nickel and Cobalt
Extraction Plant in Orissa

*900. DR. KRUPASINDHU BHOI:
‘Will the Minister of STEEL AND
MINES be pleased to state when do
“Government intend to set up the nickel
and cobalt extraction plant in Orissa
considering the fact that the project
was sanctioned in 19747

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): A statement
is laid on the Table of the House.

Statement

Sanction was issued in April, 1974,
for setting up of a Nickel and Coball
Extraction Plant, using the ore deposit
of the Sukinda area of Orissa. This
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sanction was based on a preliminary
feasibility report envisaged use of
indigenous technology. While according
approva] to the Hindustan Copper
Limited for the project, the company
was advised tc submit firmer cost esti-
mates after completing further investi-
gations as recommended in the feasi-
bility report. The process parameters
recommended by the consultancy firm
were tried out on a Pilot Plant, but
they failed. The project sanction of
1974, based on indigenous technology,
therefore, could not be given effect to.

In 1977 offers were invited for pre-
paration cf a fresh feasibility réport
for setting up of a Nickel Extraction
Plant, based on imperted technology.
The oflers received could not be pur-
sued by the Government due to con-
straint of funds. However, in the con-
text of the Five Year Plan 1980—85
this is being re-examined.

DR. KRUPASINDHU BHOI: I have
gone through the statement. In 1974
sanction was granted fer the construc-
tion of a Nickel and Cobalt Extraction
Plant amounting to Rs. 39.5 crores.
What was the constraint on commis=-
sioning this plant in Sukinda? What
was the actual report of the pilot plant
test conducted by the National Metal-
lurgical laboratory at Jamshedpur? We
are importing Rs. 20 crores worth of
nickel and we have got no indigenous
production. Sukinda has nickel ore
deposits to the extenf of 63 million
tonnes. There is a massive reserve of
lateritic ore. Based on that lateritic
ore, may I know whether the Govern-
ment of India has explored the possi-
bility of adopting the best established
know-how available in the world for
lateritic ore like Sheritt Gordon pro-
cess of Canada and International
Nickels of USA? If so, may I knew the
reasons for the delay in the construc-
tion of this project?

SHRI PRANAB MUKHERJEE: So
far as delay is concerned, initially we
permitted the Hindustan Copper Ltd.
to have this project on the availability
of indigenous technelogy, but subse-
quently, when the indigenous techno-
logy was put in the pilot plant it did
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not materialise; it failed and the tech-
nology did not respond. That is one
of the reasons why it was delayed. In
regard to importing technclogy, there
too we are finding some constraints on
the resources side. I have mentioned
this in the latter part of the statement
laid by me on the Table. But after
reviewing the various offers we are
exploring the possibility of having
technelogy, particularly from the con-
cern which the hon. member mention-
ed. We are having some talks with
them. If we have that technology and
if it would be possible to get some
resources from the Finance Ministry,
it is possible to take it up.

DR. KRUPASINDHU BHOI: When
the pilot plant failed in 1977 why did
not the previous Government explore
the possibility of setting up this nickel
project, because we are importing
nickel and the projected demand for
1985 will be more than 10,000 tonnes?
Why has this Government slept for
three years after knowing that the pilot
plant has failed miserably?

SHRI PRANAB MUKHERJEE: Two
things are required. First, we require
technolegy. Second, we require money
to implement that technology. But in

both the areas there were conss
traints.

SHRI CHINTAMANI JENA: The
Sukinda Plant was conceived in early
70s. May I know from the hon. Minis-
ter the amount spent for testing this
pilot project? Will he fix any res-
ponsibility on these persons who have
designed this indigenous technology in
the initia] stages; because to my in-
formation, they were not sure whether
this technology would be successful?
By what time, a gecision will be taken
to establish this plant because for
many years justice has been denied to
the pecple of Orissa by not establish-
ing this plant?

SHRI PRANAB MUKHERJEE: The
final cost of the pilot plant was
Rs. 42.97 lakhs. It was approved Ly
the Government on 30-10-1976. In re-
gard to fixing the responsibility for the
failure of the pilot project, many a
time, it happens that in the laboratory
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we think that certain technology may
be applicable, but when we want to
put it in the commercial sector, it does
not respond. Therefore, it is not al-
ways possible to fix the responsibility.
So far as technological innovation is
concerned, a censtant effort is being
made. If the hon. Member has got a
specific complaint that certain people
have sabotaged it, he can let me know
and I am prepared to take action.

Financial Assistance to West Bengal
in regard to Sick Tea Estates

*902. SHRI PIUS TIRKEY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether any financial assistance
has been given to West Bengal State
Government in regard to sick tea esta-

tes; if so, the number of such sick tea
estates;

(b) how many tea estates are lock-
ed after by the Central Government
at present; and

(c) the steps taken by Government
to solve the problems of sick tea plan-
tations in the State?

THE MINISTER OF COMMERCE &
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) No, Sir.

(b) Six tea estates are presently
being looked after by Central Govern-
ment, out of which the management of
5 has been taken over under the Tea
Act, 1953.

(¢) In order to empower the Central
Government to identify sick tea estates
and take remedial measures in regard
to them, the Tea Act, 1953 has been
suitably amended. The provisions of
Sections 16B to 16E of the Act enumer-
ate the circumstances under which
Government can cause investigation,
issue directives, assume management
and control or take over a tea under-
taking/unit even without investigation
in specific circumstances. Appropriate
action is being taken under these pro-
visions in respect of gardens which
come under the purview of the Tea
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Act. The various developmental schemes
oi the Tea Beard also provide assist-
ance to such gardens.

SHRI PIUS TIRKEY: In view of the
reply given by the hon. Minister I
would like to know the function of the
State Government when such industry
gets sick. He has replied that no as-
sistance is given to the State Govern-
ment. What sort of responsibility
does the Slate Government bear in
such an industry? According to the
statistics of 1971-72 of the Tea Board,
the total number of labourers in tea
Industry in West Bengal is 200,280,
Residential 175588, 24692, The num-
ber of field werkers is 179864 and the
factory labourers are 20416, Out of
this number 95 per cent are {ribals.

MR. SPEAKER: Why are you giving
all these figures?

SHRI PIUS TIRKEY: I am saying
that though 95 per cent of the tribals
are living in the tea estates, Govern-
ment is not taking any special interest
in it. The resull is that the tribal areas
are in trouble, Government is not tak-
ing any serious action and so the sick
units are getling more sick. Though
their number is 18 only 6 have been
taken over by the Government, In
view of all this, will the hon. Minister
please inform the House (a) the res-
ponsibility of the respective Slate Gov-
ernments, (b) the kind of directions
given to the gick units, (¢) how far
they have complied with the directions
and (d) what is the number of em-
ployees affected and the amount in-
volved in regard to their provident
fund, gratuity ete.

SHRI PRANAB MUKHERJEE: The
first part of the first question of the
hon., Minister is, what is the responsi-
bility of the State Government. The
West Bengal Government itself has
instituted a Corporation and it is
managing at least one unit, which was
taken cver by the Government of India
and which was entrusted to it. When-
ever a unit is managed through a public
sector organisation, it is expected to
manage in a better way. They are
trying to improve it anq make it eco-
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nomically viable. That ig so far as
responsibility is concerned.

In regard to the second part of the
questicn, in West Bengal there are 23
units which are covered by the Tea
Act, out of which 6 units were taken
over., Qut of that 5 units are still
under the control of the public sector
and one we had to hand over to the
owner because of the direction ¢f the
Supreme Court. In five others direc-
fives have been issued and in three
others investigation committees have
been appointed and they are looking
into it. One has been tlaken over by
the Government of West Bengal. In
regard to lhree units, we cculd not
bring them within the purview of the
Tea Acl, because they do not have fac-
tories; they simply plant and get it
processed in the factories of others.
The total number of tea estates in
West Bengal is 300, oult of which 23
are within the purview of the Tea Act
because they have signs of sickness.

In regard to management, particular-
ly labour management, this ig one of
the reasons why Government can inter-
fere. If we find there is bad manage-
ment and the workers are not provided
with statutory dues, Government can
come and cause investigation, and after
investigation they can take appropriate
action,

SHRI PIUS TIRKEY: The other day
ithe hon. Minister has stated in his
reply to the Short Netice Question in
the Rajya Sabha that the Government
have accepted 36 out of 43 of the
Tandon Commitiee’s recommendations.
Which are the 7 more recommenda-
tions which have not yet been accepted
and what are the reasons for that”
When is fhe comprehensive scheme
likely to come for the restoration ot
not only the Darjeeling tea but the
entire {ea indusfry of the country?

SHRI PRANAB MUKHERJEE: So
far as the Tandon Committee is cons
cerned, it is not merely meant for tea,
it is meant for the export promotion
of the country. It was appointed by
the earlier Government. It has given
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. its report to me and it contains recom-
mendations to give a boost to our ex-
port efforts, of which tea is a part. In
regard to the improvement of the tea
estates, production, better marketabi-
lity, diversiflication of the markets,
diversification of the products, in all
these matters it has made various re-
commendations. We have accepted
some of these recommendaticns.

SHRI BRAJAMOHAN MOHANTY:
May I know whether the Minister is
aware that in the Darjeeling district
of West Bengal the tea industry is
facing a serious crisis because of vari-
ous reasons? If so, is the Government
considering giving them some subsidy,
especially when 80 per cent of that tea
is exported, so that the industry can
survive?

SHRI PRANAB MUKHERJEE: The
Darjeeling tea has a particular pro-
blem and we are aware of that pro-
blem, In fact, I had a discussion with
the planets and the Tea Board
authorities. As to what specific cor-
rective measures would be taken, I
cannot spell them out just now; they
are under consideration.

DR. SUBRAMANIAM SWAMY: I am
surprised at the Minister’s reply. I
hold no brief for the West Bengal Gov-
ernment. Shri Pranab Mukherjee
stated on the 29th April in Calcutta
that the Governmeni is ready te res-
cue any units. Now he says he is not
willing to give any financial assistance
to the West Bengal Government, I
would like to understand what is the
rationale? On the subsidy question
why is it that the Centre is trying to
squeeze the West Bengal Government
so that it becomes unpopular in the
tea estates? Or, is there some cther
poiicy reason for this reversal from the
29th April stafement?

SHR] PRANAB MUKHERJEE: The
question was whether we are giving
outright flnancial assistance to the
West Bengal Government. My answer
was “no” to it. But that does not indi-
cate that we are not giving any assist-
ance to them. Whatever assistance
scheme is In existence fo make the
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sick units eccnomically viable is ap-
plicable to the West Bengal tea units
also. For instance, presently there are
four schemes, out of which three
schemes are applicable to West Bengal
units. They are (1) Tea Plantation
Finance Scheme, (2) Tea Machinery
and Irrigation Equipment Hire Pur-
chase Scheme and (3) Replenishment
Subsidy Scheme. All these schemes
are routed through the Tea Board and
other agencies. Buit the hon. Members
question was whether we are directly
giving any financial assistance io the
State Geovernmeni straightway. To
that question my reply was “No”.

SHRI SUBODII SEN: In view of the
fact that the monsoon season is the
tea manufacturing season and in view
of the fact that the Government has
received repeated requests from the
industry for the movement of coal,
diesel oil, high speed diesel cil etc. will
the Minister please see that the tea
gardens do not suller from want of
supplies as that will make the sick
gardens become more sick?

SHRI PRANAB MUKHERJEE: The
hon. Member has raised this question
not merely here but also when we had
a discussion. At that time I told him
that I have already taken it up with
my colleagues in the various other
Ministries te ensure that as a result
of non-availability of these materials
the industry does not suffer.

Equalisation of Prices of Cotton in
States

*903. SHRI AMARSINH V. RATH-
AWA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the
prices of cotton differs in each State;

(b) if so, the reasons therefor; and

(c) whether Government propose
to equalise the prices of cotton
throughout the country?

THE MINISTER OF COMMERCE &
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b). A state-
ment is laid on the Table of the House,
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(¢) The question of freight equalisa-
tion for cotton was examined by the
Planning Commission some time back
and it was considered that the intro-
duction of freight equalisation scheme
for cotton was not advisable due to
various reasons.

Statement

(a) and (b). There is free trade in
cotton, in all the States except Maha-
rashtra where there is a State mono-
pely. The price of cotton depends
upon various factors including the
variety, quality and {he time of de-
mand. In addition, the States which
do not produce a particular variety of
cotton have naturally to bring that
cotton from the cotten growing States.
This involves additional expenditure,
on transportation of cotton, insurance
etc. Consequently, the prices of cotton
weuld differ to some extent from State
to State.

41
o4
i
|
g

SHRI PRANAB MUKHERJEE: Sir,
the hon. Member is aware that so far
as the current year is concerned, even
the market price is much above the
minimum price fixed by the APC and
I think it is 30 per cent more than the
minimum support price recommended
by the APC.

AN HON. MEMBER: What is the
support price?

SRAVANA 17, 1802 (SAKA)
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SHRI PRANAB MUKHERJEE:
Rs. 275. Therefore, at least for this
year that question does not arise.

H4a
7444
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SHRI PRANAB MUKHERIJEE: So
far as the price part is concerned, I
have already explained it on earlier
occasions also that it is the Agricul-
tural Prices Commission which takes
into account various factors and they
make a recommendation of the minis
mum price.

PROF. N. G. RANGA: They have
made a recommendation two years

ago.

SHRI PRANAB MUKHERJEE: For
the current year they have not made
because of certain....,

PROF. N. G. RANGA: That is the
point.

SHRI PRANAB MUKHERJEE: No,
but Prof. Ranga is well aware of it
that the recommendation which they
made, that is, Rs. 275 per quintal, is
still valid up to December, Six months’
extension has been given. And there-
after, they will take it into account,
but apart from that the normal market
price prevailing is much more beyond
that. And in regard to the purchase,
the total cotton production is in the
order of 75 to 76 lakh bales. Out of
that, the Waharashtra Marketing
Federation is purchasing about 17 lakh
bales. The Cotton Corporation of
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India has been instructed to purchase
about 15 lakh bales. Therefore, nearly
32 lakh bales are going to be purchased
by two agencies. Apart from that, co-
operative organisations have also come.
Therefore, practically 60 per cent of
the cotton produced is being purchased
either by the Maharashtra Marketing
Federation or by the Cotton Corpora-
tion of India or by various other co-
operative organisations. Therelore, the
question that the growers are com-
pelled to sell it at distress price does
not arise particularly for this year.
(Interruptions), There is no import of
cotlon.

PROF. N. G. RANGA: There is no
import of cotton, thenks to the enter-
prise of our kisans in spite of the fact
that they have to sell at unremunera-
tive prices. Sir, is it nel a shocking
thing that even after our Government
has come in that is, 6 months ago we
have come in, it is 8 monthg now, the
so-called suppert price has not been
reconsidered and has not been taken
into consideration by my hon. friend
when he says that as much as 30 ver
cent more than the so-called support
price is being realised by the kisans.

MR. SPEAKER: You mean to say
that it is illogical?

PROF. N. G. RANGA: Sir, is it not
a fact? You come from a cotton gro-
wing area and in Punjab Rs. 275 was
considered to be absolutely the rock
bottom price where the peasants
would be losing. This was so 5 years
ago, 4 years ago and 3 years ago.
Now, I cannot understand why my
hen, friend, the Industries Minister,
the Industries Ministry and the Com-
merce Ministry have been sleeping for
6 months.

SHRI PRANAB MUKHERJEE: 1
am not sleeping for the last 6 months.
1 am just telling that it does not come
within the purview of my adminis-
trative Ministry because the Agricul-
tural Prices Commission is looked
after by the Agriculture Ministry and
they have revised the terms of refe-
rence of the APC. That is why they
have taken scme time and I hope they
will come forward with their recom-
mendation.
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MR. SPEAKER: What he means is
that the price is illogical.

SHRI PRANAB MUKHERJEE: That
is for the concerned agency to look
into. The APC is the concerned
authority to look inte it, and it has
been directed to look into il.

PROF, MADHU DANDAVATE: The
hon. Minister in his statement has
said that there is free trade in cotton
in all the States except Maharashtra
where there is State monopoly. That
is correct, and that is one of the fac-
tors why there is no equalisation of
prices of cotton. Today the Maha-
rashtra monopoly purchase scheme is
an island surrounded by free trade,
and as a result of that, whatever
goed work is done by the Maharash-
tra Governmenl is sought to be des-
troyed by the free market ail around,
and therefore, rather than poinling
out the fact that in Maharashtra there
is a monopoly whereas there is free
trade outside, will the hon. Minister
give an assurance to the House fhat
Government will try its best to see
that the network of monopoly pro-
curemen{ will be iIncreased, so that
this particular problem of non-eqgua-
lisation of prices tan be eliminated?

SHRI PRANAB MUKHERJEE: 1
can give this much assurance to the
hon. Member that as far as possible
we shall try to see, but it depends om
various other factors also.

PROF. MADHU DANDAVATE: Mr.
Speaker, are you satisfied? He is
also not satisfied.
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SHRI PRANAB MUKHERJEE: So
far as the price under which the CCI
operates is concerned, that is depen-
dent on the gualities and varieties of
eotton, as it is in the case of jute
alse, but the question of a minimum
price does not arise in the sense of
being fixed by the CCI, but as it is
above the minimum price recommend-
ed by the APC, if they are purchas-
ing 15 lakh bales, they have to fit it
within the main marketing operation.

SHRI PRANAB MUKHERJEE: I
have nothing to add.

it Py wame g s 0 WO
I TGT AWTE |
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SHRI PRANAB MUKHERJEE: He
cannot expect a reply from me. I
have explained that on the basis of
APC's recommendations, prices are
fixeq by the ICC, and when the
market price ig more than the mini-
mum price recommended, the ICC
will have to operate within the mar-
ket set.up,

=t 53 s fog sz ¢ e
LEAECIIEIL B ac il &

MR. SPEAKER: You are right.
What he says is that it is not in his
hands, he cannot do it.

ot Prr wme feg s T ¢ & A
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SHRI NIREN GHOSH: The hon.
Minister has chosen to distort the
question. The question was  about
equalisation of price and he has
spoken about freight equalisation.
The two things are not the same. In
his original answer, he has chosen
nol to answer the question. Ig it
or is it not a fact that late Shri L.
N. Mishra, when he was the Com-
merce Minister, gave an anssurance
on the floor of the House that the
price of cotton would be equalised
throughout the country and that it
was under the active consideration
of the Government of India?

The hon. Minister has replied that
the Planning Commission has said
that freight equalisation is not possi-
ble. The prices of different qualities
of steel are equaliseq throughout
India. Our demand is for the equa-
lisation of price of cotton, Other-
wise, there is an element of discri-
mination being practised inside the
country. The price of one basic in-
dustrial raw material i equalised
whereag the prices of cotton and
other industria] raw materialy are
not being equalised. This tanta-
mounts to discrimination being prac-
tised in the country.
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SHRI PRANAB MUKHERJEE: So
far as the question of equalisation
goes, in fact, when this issue came
up, a group was appointed by the
Planning Commission under the
Chairmanship of Shri Marathe for
looking into this question and they
came to the conclusion that it is not
desirable and economically feasible.
Thereafter, another group was set up
under the Chairmanship of Dr, B. D.
Pande. They also came tp the same
conclusion. T have mentioned this
in my reply.
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SHRI PRANAB MUKHERJEE: I

would pursue the suggestion of the
hon. member with the Agriculture

Minister,

st acie TTER W!ﬁm
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SHRI PRANAB MUKHERJEE:
Off-hand, I cannot say what their
recommendations are. So far ag my
memory goes, I have not received
any such recommendation. But I
will check up from my colleague in
the Agriculture Ministry as to whe-
ther he has received it.

SHRI M. RAM GOPAL REDDY:
Mr. Rathawa askeq whether there
are some malpractices in the check-
ing up of the quality of cotton. I
want to know whether the Minister
is going to institute some machinery
to check up the quality of cotton so
that the cotton growers may  get
gooq price.

SHRI PRANAB MUKHERJEE:
If there are some malpractices and
if any specific allegation is brought
to our notice, definitely we will lock
into it

Expansion of Mangalore Airport

*906. DR. SUBRAMANIAM
SWAMY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government have any
proposal to expand Mangalore Airport;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVYATION (SHRI
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CHANDULAL CHANDRAKAR):
(a) and (b). A detailed survey has
been made for examining the
feasibility of constructing a second
runway suitable for regular Boeing
737 operations and further develop-
ment for bigger aircraft operations.
For conducting further extensive
survey and delailed investigation an
estimate amounting to Rs. 2,57,807 is
under consideration,

DR. SUBRAMANIAM SWAMY:
Mangalore is a very imporlant city.
This airport is there since 1951 and
the load-factor on the Bombay-Manga-
lore route has always been over 70
per cent—one of the few routes. But
this Government hag taken the city
backwards, There used to be Boeing
flights to Mangalore. There are now
only Avrp flights and there is a
large-scale black-marketing in tickets.
Therefore, I would like to know from
the Government, in view of such large
public sector projects like Kudre-
mukh, the Port, the fertiliser plant,
the steel plant, all this—you have
neglecteg the whole State of Karna-
taka, Mangalore, in this regard—
whether they can lay down 3 deadline
by which they will complete the ex-
pansion of Mangalore airport so that
Air Bug can fly there.

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A  P.
SHARMA): I cannot say about the
flying of Air Bus to Mangalore. But
certainly there is a Boeing service
practically for 8 or 9 months in a
year. Only during the rainy season,
Boeing cannot go there, to Mangalore
ang a small aircraft HS 478 is operat-
ing. My hon. colleague has already
answered the question that a detailed
study is being made.

DR. SUBRAMANIAM SWAMY:
Deadline?

SHRI A. P, SHARMA: We are cer-
tainly going to examine this guestion
seriously. I may also inform the hon.
Member that in the Sixth Plan (1980-
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85), a sum of Rs. 2.50 crores is being
proposed for the construction of the
airport.

DR, SUBRAMANIAM SWAMY: I
thank the hon. Minister for giving a
very clear and candid reply. Please
give 3 clear and candid reply to the
second question also.

Since 1972, Mangalore has been the
best candidate for the international
status. A large number of people go
{rom Mangalore abroad, I would like
to know whether there is any proposal
in the mind of the Government to
convert Mangalore into an internatio-
nal airport.

SHRI A, P. SHARMA: No, Sir.

Beautification of Digha Sea-Beach
(West Bengal)

*907 SHRI SATYAGOPAL MISRA;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
under the consideration of the Gov-
ernment of India to make the Digha
Sea-Beach (Midnapore-West) attrac-
tive to the visitors; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.

(b) Does not arise.

SHRI SATYAGOPAL MISRA: Sir,
I am rather surprised at the answer
of the hon, Minister. Dighag is the
mogt important and beautiful gea
beach in our country, Even aero-
planes can land there. The Ex-Chief
Minister of West Bengal, late Dr. B.
C. Roy, had a good idea of developing
Digha complex to attract the peoples
to visit that place, That wag the
dream of late Dr. B. C. Roy. The
Centra] Government is now saying
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that they have got no proposal for the
beautification of that place, In this
context, may I ask the hon. Minister
what the Central Government has
done for the beautification of Digha
and what proposals they have got for
the beautification of this place?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): 1 agree with my friend
that Digha is a very beautiful place.
It is no doubt a tourist centre, but
the importance of this tourist centre
is so much that even the State Gov-
ernment hag not made any such pro-
posal. (Interruptions).

SHRI SATYAGOPAL MISRA: Does
the Hon. Minister know that the State
Government has done a lot of things
there? The Central Government is
also thinking of linking Digha with
the railway lines. Yesterday, while
answering a question, the Railway
Minister saig that a railway link line
will be constructed to eonnect Digha
with the nearest rai]way station. A
lot of peoples visit that place, So my
pointed question to the Hon, Minister
is whether the Central Government is
thinking of constructing an ITDC
iHote] there and an artificial lake, to
attract people from different areas to
that place?

SHRI A. P. SHARMA: There was
a meeting of the Tourism Ministers
held in November 1978 in New Delhi
and the Central Government invited
proposals from the State Governments,
My hon, friend would see that, in the
recommendation of the West Bengal
Government, Dhiga is not included.
Only three other places are there for
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creating facilities, these being San-
dakphu-Phalut  trekking Ayodhya
hills, and Sunderbans. Digha is not
included. But I want to inform him
that there are many other private
hotels there in Digha and, for the
present the Centra]l Government does
not propose to have any other hotel
there.

e

Rubber Industry’s refusal to use rub-
ber imported by STC

*908. SHRIMATI GEETA MUKHER-
JEE:
SHRI K. M. MADHUKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
rubber industry has refused to use the
natural rubber imported by State
Trading Corporation;

(b) if so, the reasons therefor.

(c) what is the quantity of natural
rubber imported and lying for want
of purchases with the STC and since
when; and

! (d) what is Government's plan to
dispose of the same?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
A statement is laig on the Table of
the House.

Statement

(a) Government have no informa-
tion.

(b) Doeg not arise.

(c) Quantit;_ of rubber imported

(Since September, 1978)

47350 tonnes.

Stocks lying with S.T.C.

The unlifted stocks as on 6-8-1980
which have been with STC for about
9 months are 6631 tonnes,

.
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(d) The lifting of rubber imported
by STC is constantly reviewed by
Government ang appropriate action is
taken from time to time in consulta-
tion with STC.

SHRIMATI GEETA MUKHERJEE:
I want to draw your attention to the
statement lajid on the Table of the
House. In reply to part (a) of my
question, ag tp whether the rubber
industry hag refused to use the na-
tural rubber imported by the State
Trading Corporation, Government’s
reply is that the Government have no
information, The reply is not ‘No Sir,
that is not being done’. Why should
Government not have information
from the State Trading Corporation
on this score? They can ask for infor-
mation whether it is a fact that part
of the rubber ig lying there unheeded.

Then, in reply to part (c) it is
statey that the quantity of rubber
imported since September 1978 by the
STC is 47,350 tonnes and the stocks
lying with STC as on 6-8-80 js 6631
tonnes. That shows that the STC did
not care to calculate the gap between
the need of the industry here and the
quantity of indigenoug rubber produc-
tion, Otherwise, this gap would not
have been there. If thig is so, in whose
interests dig the STC import such a
huge amount of very high priced rub-
ber from the international market? Is
it not to please multi-nationa] rubber
companies, to keep the stock in hand
and press down the rubber market so
that these rubber using multi-natio-
nalg could haye cheaper rubber and
the indigenous rubber is pressed
down? Was that the reason for the
mis-calculation?

SHRI PRANAB MUKHERJEE: 1
do not know why the hon. Lady Mem-
ber has taken gbjection to the mode
of my answering to the question.

I have no information about the
refusa] of the industry to lift the na-
tura] rubber imported by the State
Trading Corporation. She might have
the information. What I said was that
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the government has no information
and I have no information, The facts
that I have given would indicate that
the information of the bon. Lady
Member is not correct because the
tota]l rubber imported from September
1978 to the first part of 1980 was 47350
tonnes ang today the stock is about
6631 tonnes. Therefore, the balance
hag been lifted by the industry. For
the information of the Member I can
tell that even in January 1980 the
stock wag 14000 tonnes; April 1980—
11500 tonnes; July 1980—7300 tonnes,
August 1, 1980—6674 tonnes, That
was the position with the STC, There-
fore, gradually it hag been lifted and
today the stock jg 6631 tonnes.

Therefore, over the period, they
have lifted jt. A question was asked
as to why a stock is being maintained
by the STC. Sir, STC has to main-
tain a buffer stock to bridge the gap,
if situation demands, between the
indigenous availability ang the total
requirement of the industry,

SHRIMATT GEETA MUKHERJEE:
The Minister has not answered one
of my questions—whether a part of
the imported stock lying with the
STC is being turned as unusable and
whether the Government of Kerala
has requested the Central Government
not to import rubber,

SHRI PRANAB MUKHERJEE: Not
only the Kerala Government hag re-
quested but even all the members of
Kerala have made a unanimous de-
mand on the Ministry of Commerce
and I agreed and practically told
them on the floor of the House that
we are not importing any rubber for
the time being and we are watching
the situation.

With regard to the usability, it is
not a fact that it is not usable. But
when rubber iz stored for a longer
period, naturally it becomeg a little
affected and a part of it may be
damaged, but it is not fully unusable.
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MR, SPEAKER: Mr, Choubey.....
(Interruptions).

SOME HON. MEMBERS: Rubber
comes from Kerala. So Kerala mem.-
bers may be given preference.

SHRI E. BALANANDAN: In part
(b) of the hon. Minister’s reply he
says that the government will review
from time to time the import of rub-
ber. Can the hon. Minister give an
assurance to us that this year rubber
will not be imported into India?

SHRI PRANAB MUKHERJEE: 1
-cannot give a blanket assurance, What
I told the other day I can reiterate—
that we are watching the situation
and definitely we would not like lo
see that the prices crash. But what
is the present position of the market
today? Rubber priceg are going up,
they are not going down.

PROF. P. J. KURIEN: From the
hon, Minister's reply it ig clear that
47000 tonnes were imported from
1978 onwards but the lifting of the
companies seems to be very sluggish.
The reason obviously shoulq be that
the quantity importeq was calculated
on a wrong basis,

1 woulq rather request the Minister
and would like to know from him
whether he would make an ebjective
study of the quantity of indigenous
production in the country and on the
‘basig of that will he review the policy
of imports? And if he is convinced
that the indigenous production is
sufficient to meet our demands in the
country, will he impose a total ban
on the import of rubber?

SHRI PRANAB MUKHERJEE: My
whole difficulty is that whatever study
we make, the hon. Member does not
find it objective. I mentioned that
the total requirements of the country
are 175,000 tonnes. When I was re-
plying to the debate I mentioneq that
our total production is in the order
of 150,000—155,000 tonnes. Therefore,
there is a gap. But the hon. Member
does not agree with that point of view,
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Therefore, I do not know what should
be the criteria for an objective study.

PROF. P. J. KURIEN: The pro-
blem is that you are calculating the
internal demand assuming that all
the factories will work throughout
the year and that there will be no
power shortage and in that way, an
exaggeretcq calculation is made. In
fact there will be strikes in the fac-
tories and there will be power cuts.
So naturally your calculation of the
interna] demand is exaggerated,

SHRI XAVIER ARAKAL: Is it
not a fact that the Government of
Kerala and the Rubber Board, both
of them, were equally guilty of not
informing the Central Government
about the actual production and de-
mand of rubber in the country....
(Interruptions). Let me finish. Will
the Minister categorically make a
statement that rubber wil] not be
importeg to the detriment of the rub-
ber-growers from Kerala ang the
country?

SHRI PRANAB MUKHERJEE: As
regardg the latter part of the hon'ble
Member’s question, I have already
assured that impor{ will not take
place as it affects the interests of
the growers and affects the indigenous
availability.

Protest from Buyers of jute from
Australia

"
*910. SHRI CHANDRA BHAN
ATHARE PATIL:

SHRI BALASHEB VIKHE
PATIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether he is aware that some
big buyers of jute goods from Austra-
lia have ptorestedq in regard to the
supply of jute cargoes with so much
dirt that they had to quarantine the
containers ang fumigate them before
deliveries could be taken by the
buyers, thereby incurring heavy
demurrage expenses during the pro-
cess,
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(b) if so, whether any enquiry in
the matter has been made; and

(c) what has been the finding there-
of?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) A re-
presentative of the Australian buyers
has met the Jute Commissioner on
2nd July to bring to his notice some
complaints of thig nature

(b) and (c). The Jute Commis-
sioner has taken up the matter with
the Shipping Corporation vof India.
The SCI have stateg that survey re-
ports of independent Cargo surveyors
in Australia and orginal documents
would be necessary to form a judge-
ment regarding allegationg made.

SHRI CHANDRA BHAN ATHARE
PATIL: Mr, Speaker, Sir, in view of
the answer given by the hon’ble Minis-
ter may I know the amount of damage
and demurrage expenses caused by
this transaction and, if so, from whom
the same expenses have been recover-
ed?

SHRI PRANAB MUKHERJEE: Sir,
it ig difficult to determine the extent
of damage because all the figures are
not available with us. I can give the
flgures about the claims that the
buyers have made. But my difficulty
is if I quote the figureg about the
claimg the buyerg will utilise the same
to substantiate their demands. That
is why I will request the hon'ble
Member not to press for these figures.
Let us have the detailed figures and
let the Shipping Corporation of India
examine them,

SHRI CHANDRA BHAN ATHARE
PATIL: In view of the difficulty
exXpressed by the Minister I do not
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press for the figures. I want to ask
the hon'ble Minister whether the
Commissioner had askeq the Shipping
Corporation of India to obtain neces-
sary records as mentioneq in  the
answer?

SHRI PRANAB MUKHERJEE:
Yes, Sir. Secretary has written to
the Vice-Chairman of the Shipping
Corporation of India to look into it
and have an enquiry.

** (Interruptions)

MR. SPEAKER: Nothing is to be
recordeq without my  permission.

WRITTEN ANSWERS TO
QUESTIONS

Investment py Unit Trust of India in
Mackinnon Mackenzie and Co. Ltd.,
Bombay

*901. DR. A, U AZMI: Will the
Minister of FINANCE be pleagad to
state;

(a) whether it is a fact that Unit
Trust of India has invested a large
amount in the Mackinnon Mackenzie
and Company Limited, Bombay, and
has also appointed a Director ag its
nominee on the Board of the Com-
pany;

(b) if so, the total amount of such
investment;

(c) whether it is also a fact that the
Company is trying to bring about
change in the management by trans-
fer of shares in the Company so far
held by foreigners; and

(d) if so, what steps are being
taken tp prevent such transfer of sha-
res by the company, consequent trans-
fer and/or change in the management
of the company and to protect the in-
terest of Government?

**Not to be recorded.
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
ang (b). The Unit Trust of India has
invested an amount of Rs. 1,26,500
in 72,650 equity shares of Rs. 10 each
in Mackinnon Mackenzie anq Com-
pany Limited and has also appointed
a Director as its nominee pn the Boarq
of the company.

(c) and (d). The Reserve Bank of
India received an application under
Section 19(5) of the Foreign Exchange
Regulation Act, 1973 from the British
India Steam Navigation Company
Limited, London, for permission to
transfer 10 lakh equity shares of Hs.
10 each, held by the U.K. company
in Mackinnon Mackenzie and Com-
pany Limited to private party. This
proposal hag since been rejecteg by
the Reserve Bank of India. The ques-
tion of transfer andlor change in the
management of the company conse-
quent upon such transfer, therefore,
doesg not arise.

Upgradation of Jullundur

*904. SHRI RAMJIBHAI B. MA-
VANI: Will the Minister of FIN-
ANCE be pleased tu state:

(a) whether it is a fact that  the
Government of India has upgraded
Jullundur city in B-2 category for all
purposes some time ago;

(b) if so, the reasons thereof;

(c) whether it is also a fact that
Jullundur city was upgraded :n B-2
category by the State Government for
the payment of HR.A./C.C.A, to
the State Gevermment employees and
the Central Government had upgrad-
ed the said city in B-2 category after
lapse of nearly 10 months and effect
of upgradation was given from the
date of the issue of O.M. by the State
Government; ang

(d) if so, the details thereof?
THE MINISTER OF FINANCE

(SHRI R. VENKATARAMAN): (a)
No, Sir.
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(b) Does not arise,

(¢) and (d), It is not known whe-
ther the State Government have up-
graded Jullundur city in B-2 for the
payment of House Rent Allowance|
Compensatory (City) Allowance to its
staff. However, the Central Govern-
ment do not follow the practice of the
State Government in this regard and
the questjon of any time-lag does not
arise.

Shifting of Head Office of SAIL to
Ranchi

*905. KUMARI KAMLA KUMARI:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have shif-
teq the head office of SAIL to Ranchi;
and

(b) if not, the reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) The proposal to shift the head-
quarters of Steel Authority of India
Limited to Ranchj is still under consi-
deration, P
Sharing formula devised by MMTC/

HITCO for export of processed

Mica

*909. SHRI RAM SWAROOP RAN:
Wil] the Minister of COMMERCE be
pleased to state:

(a) what is the genesis of the shar-
ing formula of 40:60 devised by the
MMTC|MITCO for export of process-
ed Mica;

(b) how doeg thig sharing formula
operate with regard to private expor-
ters|/foreign buyers and MITCO;

(c) what are the benefits derived
by MITCO by operation of the sharing
tormula; and
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(d) whether Government have ap-
proved this formula; if so, the rea-
sonsg therefor?

THB MINISTER OF COMMERCE
AND STEEL AND MINES (SHRIL
PRANAB MUKHERJEE): (a) to
(d). MITCO wag set yp in June.‘,lﬂ'!
as a trading organisation to prevent
exploitation of weaker sections en-
gaged in mica production, and to
organise their participation in the
export trade, ensure price stability
and to enhance the export of proces-
sed and fabricated mica. In the wake
of canelisation, an understanding was
reached with the private exporters
that all the export orders brought in
either by the Corporation or by the
erstwhile exporters, would be pooled
together ang shared in the ratio of
70 : 30. In March, 1975. the ratio was
changed to 60 per cent for the private
exporters and 40 per cent for MITCO.
The gharing formula, approved by
Government, was aimed at ensuring
better remuneration to the weaker
sections engaged in mica production
while at the same time allowing con-
tinuity in exports by private trade
is having long-established relations
with foreign buyers. However, mica
below size No. 5 is outside this sharing
formula. In practice, private expor-
ters, with MITCO's assistance, nego-
tiate orders with foreign buyers and
bring the contracts in twg parts: 60
per cent in their favour and 40 per
cent for MITCO. Sometimeg the
foreign buyers send the orders in this
ratio directly,. On the 60 per cent
share in exports by private trade,
MITCO levies a service charge.

Under-Invoicing by Exporters of
. S5emi Precious Stomes. .

*812. SHRI BHOGENDRA JHA:
SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that Mr. John Ashlyn alleged that
beside Golecha family, all other ex-
1826 L.S.—2.

porters of semi-precious stones, who
were exporting through him, were
also indulging in under-invoicing;

(b) if so, who are guch other expor-
ters, and what is the extent of under-
invoicing and smuggling by thesa ex-
porters during all these years; and

(c) whether it is also a fact that the
same mode was adopted by these ex-
porters, while exporting their goods
through their other associates besides
Mr. Asilyn?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (c). Mr. John Ashlyn of SALAS
S. A, Geneva, (Switzerland), has filed
a Civil Suit in a Jaipur Court against
S/Shri Shrichand Golecha, Sharad
Golecha and Sudhir Golecha, C/o.
M/s, Sharaq Sudhir & Co., Jaipur,
towards the end of 1979, for damages.
In hig plaint dated 21-9-79 filed in the
Court, he hag inter alia stated that
the defendants were sending precious
stones to him for sale on commission
basis; that the goods exported from
India were under-invoiced and that
iwo sets of invoices were used, one
showing the under-invoiced value,
generally at half value, and the other
showing the full actual sale price. He
has also stated therein that the other
exporters of precious stoneg from India
were also dealing with him on the
same pattern and further furnished
names and addresses of some such ex-
porters. The names and addresses of
the other exporters as given in the
plaint are as under:—

(i) Mr. Dhandia of Dhandia
Jewellers, Johari Bazar, Jaipur 3;
Telephone 75639.

(iiy Khetsidass Sadasukh Dugar
and Nirmal Dugar, Lal Katra, Jai-
pur Telephone 73048. Residence
T4286.

(iii) Mr. Rashmi K. Jain of R.
Y. Durlabhji, P.O. Box 78, Jalpur,

Telephone 72757.
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(iv) Javahar M, Jhaver of Yesh-
wantlal Manganlal Jhaveri, 44—46,
Dhanji St, Bombay-3; Telephone
327279,

(v) Mr, Udaichand Kothari, P. O.
Box 169, Raja Jewellers, P.O, Box
176, Jaipur Johari Bazar, and Mr.
Prakashchand Kothari.

(vi) Padam Chang Lodha of Roop
Chang Lodha, Partanion Ka Bagh,
Johari Bazar, Jaipur and Ratan-
chand Lodha of Indian Trading
Corp., (Same address).

(vii) Mr, Rammohan Rawat of
Maliram Puranmal, Gopalji Ka
Rasta, Maliram Puranmal & Co,
Haldian Ka Rasta, Jaipur 3. Tele-
phone 72866, 62866, 65441 and 72840.

(viii) Mr, Rajendra Kumar A
Shah, 163—165, Sheikh Memon St.,
Zaverj Bazar, Bombay 2; Telephone
327221,

(ix) Mr. M. K, D. Jhaveri and
Mr. H. C, Bader of Cosmopolitan
Trading Corporation, P.O, Box 27,
Johari Bazar, Jaipur 3. Telephone
72923,

(x) S. P. Garg of Prakash Inter-
national, 309, Gopalji Ka Rasta,
Jaipur 3; Tel 72875.

(xi) Mr, Gokuldas of Gokuldas &
Co,, Rasta Gopalji, Jaipur 3, and
Kotawala Gems Trading Co., Rasta
Hammanji, Jaipur; Tel. 72814,

(xii) Mr, Ahmed Nisar of Nisar
Brothers, Khandar Ka Rasta, Jaipur;
Tel. 302002.

(xiii) Devraj Manekchand and
Coutham & Co.,, H.O, 2|30, Veerapan
St. Madras 1; Tel 32243 B/O 18,
Sheikh Memon St., Bombay 2; Tel.
311058.

(xiv) Mr. Jajoo of Jajoo Brothers,
1048, Jadion Ka Rasta, Joharj Bazar,
Jaipur.

(xv) Mr. Ram Kishan Jajop of
P, V. Jewellers, Ganesh Bhavan,
Partazion Ka Rasta, Joharj Bazar,
Jaiput,
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(xvi) Mr. Nirmal K. Surana of
Hazarima] Milapchang  Soorana,
Hanuman Road, P.O, Box 17, Jaipur,

(xvii) Mr. Dhandia of Dhandia
Intern. Jewellers, 3933, Kundigar
Bhairon Ka Rasta, Johari Bazar,
P.O. Box 121, Jaipur-3,

The case is under investigation, It
will not be in public interest to dis-
close further details at this stage.

Expenditure Limit on Members of
Foreign Trade Delegations

*913. SHRI CHANDRA PAL SHAI-
LANI. will the Minister of FIN-
ANCE be pleased to state:

(a) the maximum limit on expendi-
ture permissible per head on the for-
eign trade delegations; and

(b) if no limit on expenditure has
been laid down, the reasons ‘herefor?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Foreign trade delegations are sent
abroad either by the Government or
by the private sector. In the case of
such delegations sent by the Govern-
ment, the mcembers of the delegation
are paid daily allowance ete., by our
Missiong abroad at the rates prescribed
by the Ministry of External Affairs.
These rates vary from country to
country, Limits on the entertainment
expenses by the foreign delegation
have alsp been prescribed, The per-
missible amount on this account varies
from Rs. 2000 to Rs. 5000, depending
upon the status of the leader of the
delegation.

Members of private trade delega-
tions are released foreign exchange by
the Reserve Bank of India on the
scales applicable to  seniorjjunior
businessmen proceeding for business
visits abroad. The leader of the dele-
gations are eligible to avail of enter-
tainment expenses upto the maximaom
of US § 2000 subject to accounting.

(b) Does not arise
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Consortium of Major Tea Exporting
Countries

*914. SHRI CHITTA BASU: Will
the Minister of COMMERCE be pleased
10 state:

(a) whether Governmenti have taken
an initiative to form a consortium of
the major tea experting countries to in-
crease the price of tea in the world
market;

(b) if so, the response from the
tea-producing countries thereto;

(c) whether Government propose to
further pursue the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
A onference of Tea Exporting Coun-
trieg was held in Bandung (Indone-
sia) in May, 1980 ang India was one
of the participants. The Conference
considered proposals for introduction
of a system of supply management
based primarily on export quotas. It
was agreed that further consideration
of some aspects of this question would
be required before allocation of the
global quota could be finalised. A
consensus has emerged among tea
producing couniries that an agree-
ment would help in ensuring remu-
nerative pricegs for producers. India
has all along been playing a positive
role in the negotiations for arriving
at an International Agreement on
Tea.

Supply of Steel for Domestic Nceds

*915. SHRI T. R. SHAMANNA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) have Government fixed any rate
structure for sale of steel materials
for domestic needs like-house construc-
tion and for small scale industries;
and

(b) what steps have been taken to
supply steel at reasonable rates?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
There is at present no statutory con-
trol on the price and distribution of
any category of iron and steel. How-
ever, ihe prices of main steel produ-
cers' products are determined and
announced by the Joint Plant Com~
mitlee. In the distribution guidelines
for the current year, provision has
been made for supply of bars, rods,
tor-stieel and G.C. sheets to indivi-
dual house-builders up to a maximum
of 5 tonnes in each case, The produ-
cerg pgive high priority to such de-
mands and the supplies are made ©on
fixed stockyard prices which are uni-
form throughout the country.

2. Small scale industries other than
those falling in the compact group of
industries get their raw  material
from the respective State Small In-
dustries Corporation to whom supplies
are being increased progressively
year after year. This year, a total
quantily of 5.75 lakh tonnes is pro-
posed to be distribuled to SSI Units
through these Corporations, as against
3.33 lakh tonnes in 1978-79 and 4.50
lakh tonneg in 1979-80. As a measure
of assistance to the small scale sector,
supplies 1o the Corporations are being
made at concessional prices and they,
in turn, are required to supply the
material 1o the units at prices which
are Rs. 40/- per tonne less than the
stockyard prices.

Foreign Money

*916. SHRI K. PRADHANI: Wi
the Minister of FINANCE be pleased
o state:

(a) whether there are satisfactory
arrangements regarding receipt of in-
formation by the Reserve Bank of
India from the State or district admi-
nistration concerned about foreign
money which is received from time to
time for use in tribal areas;

(b) it so, what arrangements have
been made by the Banks to ascertain
that the foreign money is  actually
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spent for the purpose for which it was
received; and

(c) whether there is any machinery
to look after both the arrangements
as referred above go that it can be
ensured that the foreign money is
spent for the purpose for which it is
received and the local officers are
able to ascertain this fact?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Under Section 6(1) of the Foreign
Contribution  (Regulation) Act 1976
every association having a definite
cultural, economic, tducational, reli-
gious or social programme is required
to furnish intimation to the Ministry
of Home Affairs direct with regard to
the amount of foreign contribution
received, the source from which and
the manner in which it was received
and the purposes for which and the
manner is in which foreign contribu-
tion was utilised by it. Further,
under Section 13 of the Act every
such assoclation shall maintain (a)
an account of any foreign money re-
ceived by it and (b) a record as to
manner in Wwhich sueh contribution
hag been utilizeq by it.

There is no provision in FCRA-
1976 or FERA-1973 for receipt of such
an information by the RBI from the
State or District authorities.

(b) and (c). Do not arise.

Effect. of Amendment of Section
35(B) of Income Tax Act on
Export Oriented Industries

*917. SHRI B. V. DESAJ:;
SHRI BHEEKHABHAI:

Will the Minister of FINANCE be
pleased to state-

(a) whether the proposed amend-
ment in Section 35(B) of Income
Tax Act, narrowing down its scope
would considerably hit aend dis-
courage export oriented industries as
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well as industries seeking and ex-
ecuting contracts with foreign
countries;

(b) if so, whether any representa-
tion was made to the Ministry of
Finance/Industry by the Industria=
lists; and

(¢) what steps have peen taken by

Government to remove these diffi-
culties?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
The Finance (No. 2) Bill, 1980, seeks
to make certain amendmentg to sec-
tion 35B of the Income-tax Act with
a view to preventing the misuse of
the provision to obtain unintended
benefits thereunder. The #mendments
are not likely to adversely affect the
legitimate needs of the export oriented
industries or indusiries executing
contractg with foreign countries.

(b) Yes, Sir. A few representations
have been received by the Ministry
of Finance in this behalf. No such
representations have however, been
received by the Ministry ¢f Industry.

(c) It has not been considered ne-
cessary to make any modification in
the proposal in the Bill.
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Closure of Factories producing Cotlon
Waste Yarn

*919. SHRI ANAND SINGH: Will
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that some
factories of Punjab ang Haryana pro-
ducing cotton waste yarn in  0.75
counts to 2 counts have closed down
for want of buyers; and .

(b) if so, the reasons for placing
thig item in the list of items export of
which is normally not allowed?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
No, Sir. There is no report of facto-
ries  producing cotton waste yarn
having closed down for want of buy-
ers. In fact, keeping in view the
need for augmenting supplies of yarn,
Government have permitted cotton
waste spinning units to spin even
upto 40 counts and as such, there can
be no possibility of lack of demand.

Lower count yarns were not allowed
for exports in recent years when there
was some short supply of cotton and
exports of cotton themselves were not
allowed; low count yarn exports
would in those circumstances have
had the effect of circumventing ban
on export of cotton. The question,
however, of permitting exports of
these counts also is under considera-
tion of Government.

Licences to Reliance Textile
Industries Ltd., Bombay

7298. SHRI R. L. BHATIA: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether the Reliance Textile
Industries Ltd, Bombay had made
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some applications for the grant of
licences Yor expansion of their exist-
ing capacity or asetting up of new
units;

(b) if 'so, the broad details thereof;
and

(c) the particulars of the licences
issued to them recently?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Reliance Textile Industries Ltd.,
Bombay has made on composite ap-
plication to the SIA, Deptt. of Indus-
trial Development, Ministry of Indus-
try. so far, for an industrial licence
and import of capita] goods for esta-
blishing a new unit for the manufac-
ture of Polyester filament yarn with
an annual capacity of 10,000 tonnes.
This new unit would be situated in a
backward district, at a location to be
approved by Government. The cost
of the Polyester filament yarn project
has been indicated as around Rs. 40
croreg and the value of capital goods
import as Rs. 21.50 crores.

(¢} No industrial licence has been
issued to this Company recently. Last
industrial licence was issued to 1his
Company in June 1979 for setting up
of a unit for the manufacture of man-
made fibre yarn on worsted system
with a capacity of 12,500 spindles.

Rayon ang Chemical Plant in China
and Indonesia Respectively

7299. SHR] 8. M. KRISHNA: will
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that some
of the large Industrial Houses like
Birlas and JK. Singhaniag (J. K.
Chemicals) are setting up Rayon
plant and Chemical plant in Chima
and Indonesia, respectively;

(b) whether these Houseg have
submitied any proposals in this behalf

.
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to Government and if So, their broad
outlines;

(c) the equity participation by
these Houses by way of machinery
and plant technical know-how, man-
power etc.; and

(d) the extent to which profits will
be repatriated to India and after how
long?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c)-
Some discussions have taken place
between representative of the Birla
Group of Industries with the China
National Technical Import Co-opera-
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tion for setting up of a turm-key pro-
ject for the manufacture of rayon in
China with 100 per cent Indian tech-
nology. No application has been re-
ceiveq from J. K. Singhanias (J. K.
Chemicals) to set up a Chemical Plant
in Indonesia. However, three propo-
sals from large houses—two for staple
fibre and one for dyestuffs are under
implementation in Indonesia as per
apporvals granted by Government
earlier. The details regarding these
projects are given in the statement
attached.

(d) Repatriation of profits from
these projects will be dependent on
the profits generated, ag and when
the projects go into operation.
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Liabilities of Certificate Iolders in
Muthoot M. George Chit (India)
Limited

7300. SHRI RAM SINGH SHAKYA:
Will the Minister of FINANCE be

pleased to state;

(a) the amount of the total liabili-
ties of the certificate holders in
Muthoot M. George Chit (India)
Limiteq for the year 1979-80 Satkar
buildings 16-17 first Floor Nehru
Place, New Delhi in Government cus-
tody;

(b) the amount invested by the
company in  Government security
and in the pationalised bank, sepa-
rately;

(c) the total business given by the
Muthoot M. George Chit (India)
Limited til] the end of 1979-80; and

(d) what is the security of the
money of certificate holders invested
in the Muthoot M. George Chit
(India) Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAlI BAROT): (a), Reserve
Bank has reported that this company
which has its Registered Office at 107
Sector-25, Faridabad and a Branch
Office in New Delhi, is conducting only
conventiona] chit fund business and
is does not issue certificates to its
members/public.

(b) This company has not made any
investments in Government securities
or in the nationalised banks. How-
ever, it had the balance of Rs. 1.44
lakhs with nationalised banks as on
30th June, 1980.

(e) Total chit busineas conducted by
the company till 30th June, 1980
stood at Rs. 42.60 lakhs.

(d) Does not arise in view of the
answer to part (a) of the Question.
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Expert of Foodgraims

7301. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MERCE be pleased to state the quan-
tity of foodgrains exported during
1979-80, country-wise and foreign ex-
change earned therefrom?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI Z. R. ANSARI): The exports
of foodgraing during 1979-80 were as
given below:—

Rice:

A total quantity of 570,600 MT
of all varieties of rice valued at
Rs. 1305198 lakhs was exported dur-
ing 1979-80. The varieties exported
were Basmati Fine/Superfine and
coarse. Main countries to which
exports were effected were USSR,
Bangladesh, Mauritius, Indonesia,
U.AE., Kuwait, Bahrin, Oman;
Qatar, Saudi Arabia, Uniled King-
dom, Canada, Iran, Sri Lanka.

Barley:

The total quantity of Barley ex-
ported during 1979-80 was 45380 MT
valued at Rs. 754.00 lakhs, The main
countries to which this was export-
ed were Saudi Arabia, Kuwait,
Doha and Dubai.

Wheat :

Commercial exports of wheal are
banned, However, 630,480 MT of
wheat was allowed to be exported
during 1979-80 to USSR and some
neighbouring countries e.g. Bangla
Desh, Afghanistan and Vietnam to
repay the earlier commodity loan
and as commodity loan respectively.

Appointment of Chairman of Marine
Products Export Development
Authority

7302, SHRI A. NEFLALOHITHA-
DASAN: Will the Minister of COM-
MERCE be pleased to state:

(a) what is the main consideration
in appointing a person as the Chair-
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man of the Marine Products Export
Development Authority; and

Ab) whether it is a fact that in the
appointment of Chairman of Marine
Products Export Development Au-
thority the considerations in each
.case were different from others and
if so, for what reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI Z. R. ANSARI): (a) An able
Officer of proven ability who has
broad based experience of work in
responsible positions is appointed as
Chairman of the Marine Products Ex-
port Development Authority.

(b) No, Sir.

4
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Closing Down of Basemetan Mines by
RIMDC

7304. SHRI BHEEKHABHAI: Will
the Minister of STEEL AND MINES
be pleased to state-

(a) whether it is a fact that a3 mine
of basemetal at Deri in Serohi district
has been closed down by RIMDC as
early as 1977;

(b) if so, the reasons therefor;

(¢) whether the mining will be re-
started in order to provide employ-
ment to labour;

(d) whether the npnew organisation
RIMDC will take up mining of this

mine and expand it on the lines of
G.M.D.C.; and

(e) whether it is a fact that base-
meta] view in the border areg is
being mined and fully exploited?

THE MINISTER O COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
The work of exploratory mining
undertaken in the basemetal mine at
Deri in Serohi District was disconti-
nued from 31.8.1977, after completion
of prospecting, because beneficiation
studies were not complete,

(c) Restarting of mining and pro-
duction depends on the results of the
different tests being conducted at
various levels and aftter preparation
of techno-economic feasibility report.

(d) Deri mine will be worked on
the lines of the techno-economic feasi-
bility report to be prepared in con-
sultation with Hindustan Zinc Ltd.

(e) The base-metal deposit in the
border area of Gujarat is still in the
stage of development by G.M.D.C.
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Textile Committee

7305. SHRI R. K. MHALGI: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
Textile Committee, under the Textile
Committee Act, has been formed;

(b) i so, who are the representa-
tives of the consumers on the said
Committee;

(c) i the consumers are not repre-
sented in the said Committee, the
reasons thereof; and

(d) whether the representatives of
the consumers are proposed to be
coopted under the provisions of the
Act, and if so, when?

THE MINISTER O COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIJIEE): (a} Yes,
Sir.

(b) to (d). Presenily no consumer
is represented on the Committee. The
issue whether consumers representa-
tives can be appointed under the ex-
isting provisions of the Textile Com-
mittee Act and Rules is under ex-
amination.

Recruitment for filling up Posis in
National Textile Corporation

7306 SHRI SUSHII. BHATTA-
CHARYA: Will tht Minister of COM-
MERCE be pleased to state:

(a) whether the National Textile
Corporation had called for applica-
tions for filling up posts in various
categories in that organisation for
SC/ST:

(b) if so, whether the educational
qualification for the posts of Assis-
tants was prescribed as Graduate;

(c) whether the National Textile
Corporation selected candidates who
had not the requisite qualification;

(d) if so, the reasons therefor; and

(e) why a fresh advertisement re-
laxing the educational qualification
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was not issued to give opportunity to
other eligible candidates also?

THE MINISTER O COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(by Yes, Sir,

(c) to (e The National Textile Cor-
poratlion had included two internal
SC/ST candidates in the select panel
considering their length of service
and record although they did not have
the requisile educational qualifica-
tions. The Corporation, however, has
decided not to act on this panel in
respect of these two candidates but
to promote them in their normal turn
for departmental promotion. The ques-
tion, therefore, of relaxation of educa-
tional qualifications for the open mar-
ket candidales does not arise.

Air Field for Fokker Friendship at
Lengpui (Aizwal)

7307. DR. R. ROTHUAMA. Wwill
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether general survey of the
proposed air-field at Lengpui, near
Aizwal has been completed;

(b) steps taken or proposed to be
taken to construct pucca Air-fleld for
Fokker Friendship at Lengpui;

(c) what happened to the proposed
third level air service to the hill
regions of the country including the
North-East; and

(d) when it is likely to come into
operation?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Survey of
India has undertaken a survey of the
proposed site, The report of the sur-
vey has not yet been received.

(b) Feasibility of construction of an
airport for a particular type of air-
craft can only be determined on re-

ceipt of survey report.
b
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(c) The Government has recently
approved the setting up of the feeder
service to link inaccessible areas in the
North East region.

(d) It ig likely to come into opera-
tion ag soon as the preparation work
on setting up the organisation, acqui-
sition of aircraft and personnel and
provision of requisite facilities is com-
pleted,

Gold and Tungsten Found in Almora,
U.P,

7308. SHRI DIGVIJAY SINH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether gold and tungsten have
been found in the Almora District of
UP., and

(b) what is the progress of the sur-
vey and what are the estimated
reserves?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Alluvial Gold was earlier reported
from the sands of rivers like Alka-
nanda, Ganga, Gomatj and Pinder in
the vicinity of Almora. Indications of
Schillite, a mineral of tungsten, have
been noted by the State Directorate
of Geology and Mining during field
investigation. Analysis of samples is
being done and further survey is in
progress to find out possibilities for
its industrial use, Both Geological
Survey of India and Directorate of
Geology and Mining, U.P. are carrying
out prospecting work on regional basis
in different localities of the area.
Work being done by Geological Sur-
vey of India is in a preliminary stage

and is proposed to be continued in’

1980-81 Field Season Programme,

Reperesentation from Cement Industry
for Exemption from Customs Duty

7309. SHRI K. P. SINGH DEO: Will
the Minister of FINANCE be pleased
to state-

(a) whether it has been represent-
ed tg him by the Cement Industry

which is the worst hit by the recent
power crisis that those Cement
Factories which have applieq for
have been granted import licences
for the import of diesel generating
sets for captive use and for which they
have obtained clearance from the
State Electricity Board may be ex-
empted from the payment of the
Customg and Countervailing duty at
the rate of 51 per cent being levied as
at present:

(b) whether this heavy impost
which works out to more ‘han 50—60
lakhs is likely to shoot up the over-
all production cost of cement which
is already very scarce; and

(¢) if so, the steps which Govern-
ment propose to take to afford this
much-needed relief to this industry
so that production of cement is raised
and the public demand met?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) No, Sir.
However, a representation addressed
to Minister of Energy and Irrigation
was referred to the Ministry of Fin-
ance for comments. The matter was
examined but it was not found pos-
sible to accede to the request for ex-
emption from customs duty on diesel
generating sets.

(by Although the cost of the import-
ed diesel generating sets may increase
the production cost of cement, the
f.o.r. price of cement is not affected
as it ig statutorily controlled.

(c¢) Does not arise in view of (a)
and (b) above.

Programme Of Activities of IAAI

7310, SHRI D. 5. A. SIVA PRAKA-
SAM. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state: »

(a) whether the International Air-
port Authority has submittedq the
stabement of Programme of the Acti-.
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vities for the financial year 1880-81 to
the Government as per Section 21 of
International Air Port Authority Act,
1971 o

(b) if so, what are the details of
the programme; and

(c) what are the items accepted
.and not accepted by Government?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir.

(b) and (c). A statement of the ma-
jor items of expenditure proposed by
1AAI ang the outlay accepted by the
Government is enclosed.

Statement
Interngtional Airport Authorily of India—Annual Plan 1980-81
(Rs. in crores)
1980-81 outlay
Name of work Proposed ——Pla: .I.Ey
by IAAI  approved
by Govern
ment
P .
1 2 3
I. PROJECTS

(i) Bumbay Termian] Complex Phase-I 277 277
(ii) Bombay Terminal Complex Phase-II 2: 60 1'00
\iii) Delhi Terminal Complex Phase-I . . . 4'8Bo 480
(iv) Madras Domestic Terminal Complex . . . 1-75 075

II. OTHER WORKS
(a) Interim modifications . < . 368 250
(b) Gargo expansion and warchouse facilitics . . . . 0'97 o-88
(¢) Runways 0496 045
(d) Taxiways and aprons . . . . . . . . . 1'53 153
(e} Roads and external services including bulk services. . . . . 1-02 1-02
{NLand acquisition o e .. o e e e 2'50 1"10
(g) Residential buildings . . . . . . . . . 2'01 2'00
{b) Other operational works including security walls. . . . . 0'54 037
(i) Ancillary buildings . . =« . . 0-61 061
- —
‘Total 25°54 198
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1 2 s

III. EQUIPMENT
(a) Cat-II lighting . . . . . 0'99 0-99
(b) Cat-Ilighting . . . . . . 0'09 0°09,
(c) VASI . . . . . . . . 009 0-09.
(d) Replacement of edge lamps . . . . . . 014 014
(¢) Apron lighting . . . . . . . . o-1t o 11
(f) Gonveyors and escalators . . . 013 o-oB
(g) Facilitation equipment . . . . . . 053 0 40
(h) Other operational equipment . 1-84 032
Total 3-93 2°22
29-47 22:00

Grand Total

Income-Tax Arrears

7311, PROF. MADHU DANDA-
VATE: Will the Minister of FINANCE
be pleaseq to state:

(a) whether it is true that the gross
arrears of income tax and corporation
tax ag on March 31, 1979 stood at
over Rs. 910 crores;

(b) if so, what were the reasons for
such large arrears; and

(c) what stepg are contemplated to
recover these arrears?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The arrears of income-tax and Corpora-
tion tax outstanding as on 31.3.1978
and 31.3.1979 were as under:—

(In Crores of Rupees)

As on As on
3t-3-78  31-3-79

Tax-in-arrcars . . . . . .

Demands created but not fallen due for collection

Total outstanding demands

<« .« . 63353  554'90
356:3¢ 35574
989-87  gro-64

The phenomenon of tdx arrears is
a continuing one. Even though the
tax outstanding at the beginning of
the financia] year is collected/reduced
to a sizeable extent by the year end,
arrears again go up mainly because
a part of the fresh tax demand raised

during the course of the year (on
completion of regular assessment,
ete.) is not fully collected by the year
end and, therefore, becomes fresh
arrears of tax at the end of the year.
At any point of time some tax de-
mand wil] always remain in arrears.



59 Written Answers

Ag on 31.3.1979, the total outstand-
ing demand ‘'wag Rs. 910.64 crores
which came down by Rs. 79.23 crores
compared 1o Rs, 489.87 crores out-
standing on 31.3.1978.

(¢) The Income-tax Act, 1961 pro-
vides for several measures for en-
forcing collection and recovery of tax
arrearg such as levy of penalty, attach-
ment of money due to the defaulters,
distraint and sale of movable proper-
ty, attachment and sale of immovable
property etc. Depending upon the
facts and circumstances of each case,
suitable steps are taken by the In-
come-tax authorities concerned for
early recovery of tax arrears. Some
of the administrative steps taken re-
cently for the recovery of tax arrears
are given in 1he Statement.

Statement

Some of the important steps taken
recently to reduce the tax arrears
and to recover these long over due are
given below:—

(i) Highest priority, like last year,
has beepn given to the recovery of
1ax arrears jn the “Action Plan” of
the Income-tax Depariment for the
current financial year.

(ii) The problem of tax arrears
was examined in detail at the Com-
missionrs’ Conference held in May,
1980, The important decisions in
pursuance of the Conference taken
are:—

(a) Reduction of 55 per cent
arrear demand and 85 per cent of
the current demand,

(b) Reduction of the 85 per
cent of the outstanding entries of
the demand raised in 1979-80;

(¢) The arrangemesnts for ap-
pointing separate 1.T.Os. in diffi-
cult cases of recovery of income-
tax arrears will be reviewed and
wherever feasible, strengthened.

(iii) Monthly monitoring of the
progress of recovery of tax arrears
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has been in force. The figures are
obtained telegraphically from the
Commissioners and appropriate re-
medial action is taken by the
Board.

(iv) The appellate machinery
would be gstrengthened to liquidate
the heavy pendency of appeals in
certain Commissioners' charges.

(v) A list of appeals pending with
the Income-tax Appellate Tribunal
involving large arrears was sent in
1979-80 to the President of the Tri-
bunal through the Ministry of Law
for disposal on priority basis. Com-
missioners of Income-tax were re-
quested to keep in touch with Vice
Presidents/Members of the local
benches of the Tribunal. They were
also requested to meet the Hon'ble
Chief Justices of the High Courts of
their respective areas requesting
them for early fixation of the pend-
ing high demand references. A simi-
lar action has been decided for the
current financial year.

(vi) A Direclior of Recovery of
the rank of Commissioner of In-
come-tax is closely watching the
progress of recovery of tax arrears
particularly in cases of Rs, 10 lakhs
and above. His progress is super-
vised by the Board.

(vii) In order to speed up recovery
of tax arrears from companies in
liguidation, the Department of Com-
pany Aflairs, at the request of the
Board, issued instructions in 1979
to all official liquidators to establish
close liaison 'with ithe Income-tax
authorities and furnish the requir-
ed information to the ITOs. Suit-
able instructions have alsg been
issued in this regard to the ITOs.

(viii) A “Tax Arrears and Refund
Clearance Fortnight" will be observ-
ed in the second fortnight of Janu-
ary, 1981 when special emphasis
will be given for reducing the tax
arrears.

(ix) In order to avoid high-pitch-
ed assessments and consequent ac-
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cumulation of infructuous tax ar-
rears, the Income-tax Officers will
be requirgll to seek guidance under
section 144A of the Income-tax Act,
1961, from their Inspecling Assist-
ant Commissioners of Income-tax
before completing an ex-parte
assessment beyond a certain income
limit.

(x) Detailed instructions, based
largely on the decisions taken at
the Commissioners’ Conference 1980
have been issued to the concerned
Income-tax authorities.

Capita] Structure of SAIL

7312. SHRI R. P. YADAV: Wil
the Minister of STEEL AND MINES
be pleased tg lay a statement sowing
the capital structure of the Steel
Authority of India Limited in the
following break up:—

(i) Total capital invested uplo
1979-80; (ii) profits earned in each
year since 1970.71; upto 1979-80;
(iii) losses incurred since 1970-71
upto 1979-80 year-wise; {(iv) total
salary bill paid in each year since
1970-71 upto 1979-80; (v) iotal
amouni paid to employees as over-
time in each year since 1870-71 upto
1979-80; (vi) the quantum of work
done during overtime hours visa.
a-vis normal working hours?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANABE MUKHERIJEE): The in-
formation is being collected and will
be laid on the Table of the House.

‘Stabilisation of the Price of Tea

7313. SHRI ARJUN SETHI: Will
The Minister of COMMERCE be plea-
sed to state:

(a) whether the Tea Trading
Corporation of India have taken any
steps with a view to stabilising the
price of tea; and

(b) if mo, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Tea Trading Corporation of India is
not entrusted with the responsibility
of stabilising floor prices of tea. Its
main object is export of value-added
packaged tea. However, when tea
prices rose abnormally in 1977, TTCI
undertook sale of fair priced loose
tea from October, 1977 and distribu-
ted 1,32,089 kgs of tea in Delhi, Cal-
cutta, Bombay and Pune. Presently
TTCI is distributing tea through Fair
Price Shops in Calcutta,

Recruitment of Class III and IV Posts
in Nationalised Banks

7314. PROF. NARAIN CHAND
PRASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether it is ensured that rec-
ruitment to the Class II] and <lass IV
posts of the various Nationalised
Banks is so made that educated un-
employed of the State in which the
banks branches are located are given
adequate opportunity and preference
in employment; and

(b) if so, what are the various
safeguards in the procedure for rec-
ruitment for these posts by the
banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) and
(b). Recruitment in Class III posts
ie. clerical posts in nationalised
banks are made by the Banking Ser-
vice Recruitment Boards on a regio-
nal or on subregional basis. Know-
lege of the local language is tested in
recruitment for such posts. Recruit-
ment to Class IV posts (Subordinate
Cadre) is made through local Ex-
ployment Exchanges and hence only
the local candidates are considered
for appointment. The above norms
and procedures help employment of
local candidates in clerical and sub-
ordinate cadres of banks.
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News Item Captioned “MMTC Taken
for a Ride” -

7315. SHRI R. L. P, VERMA: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether hig attention hag been
drawn to the news-item “MMTC
taken for a ride” appearing in the
Bombay Blitz dateq 12th July, 1980;

(b) if so, hig reaction thereto;

(c) whether he is alsg aware that
even in the Headquarters of the
Metals and Mineralg Trading Cqrpo-
ration, New Delhi large-scale mal-
practices are prevalent in the matter
of allotment of scarce metals like
aluminium, stainless steel and others;
and

(d) if so, what actiop is proposed
te remove them and draw up some
guidelines in the matter of allotment
of those metalg for which there is a
high premium in the black-market?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) During the year 1979, it was
noticed that some af the unitg con-
suming non-ferrous metals and stain-
less steel had submitted Bank Gua-
rantees and Registration Certificates
to MMTC from the sponsoring autho-
rities which on verification were
found to be fake. The matter is
under investigation.

(¢} No such malpractices have been
reported,

(d) Question does not arise.

Relief allocation for drought in Bihar

7316. SHRI HARINATH MISRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the relief allocations
made for drought in Bihar have ‘een
utilised by the State Government; and
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(b) whether the allocation or 3 part.
thereof have been st'rendered or
diverted? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). A ceiling of Rs. 24.82 crores was
approved for the Government of
Bihar for non-Plan and Plan expendi-
ture for measures of drought-
relief in the current year.
The Plan expenditure approved
for drought relief was over
and above the outlays in the States
Annual Plan 1980-81. Whether the
additional allocations have been fully
utilised, or parts thereof surrendered
or diverted, or not will be known
when the State Government submits,
towards the close of the year, the
statements of expenditure against
the approved outlays in the Annual
Plan 1980-81 and the additional allo-
cations for drought relief.

Money Paid io Informers

7317. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
FINANCE be pleased to state:

(a) the income from raids by the In-
come Tax Department during the last
three years;

(b) measures taken to have more in-
formation and cooperation from the
public in regard to unearthing of con-
cealed income; and

(c) the amount of money paid to
the informers during the above period”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) It is
not practicable to furnish general
figures relating to income from raids
conducted by the Income-tax Depart-
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ment. However, during the last three
years the Income-tax Department

conducteq searches ang seized assets
as under:—

1977-78  1978-79  1979-80 .

No. of Searches conducted
Value of assets seized (in lakhs) .

617 1345 2109
353 512°31 121468

In case the Hon'ble Member desires
to have information in respect of a
particular case, information on the
same will be furnished,

(b) The Government pays rewards
to persons who supply useful infor-
mation relating to tax evasion.

(¢) The amount of reward payable
to informers depends upon the addi-
tional tax-collected on account of
information supplied by them and the
risk and trouble taken and assistance
rendered in the investigation of the
case.

Sterling Tea Companiss

7318. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of FI-
NANCE be pleased to state:

(a) whether attention of the (_}ov-
ernment is drawn to the news-item
under the heading ‘Government that

works' for Sterling “Tea Companies”
in Blitz issue dated 19th July 1980 at
page 3;

(b) reaction of Government there-
to; and

(c) the reason why the tax au-
thorities did not go in appeal to the
higher court when the Appellate

Tribunal scrapped their demands a3
mentioned in the article?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

MAGANBHAI BAROT): (a) Yes
Sir.
(b) and (¢). Demands totalling

Rs. 568.87 lakhs were raised under
Section 201 of the Income-tax Act,

1961, in 11 out of 94 cases of Sterling
Tea Companies, in respect of the
gross commission paid to their UK.
Secretaries & Apgents. The demand
of Rs. 568.67 lakhs raised in cases of
all the 11 Sterling Tea Companies has
been cancelled by the Income-tax
Appellate Tribunal. Appeals in all
the 11 cases against the decision of
the Appellate Tribunal have been
filed/are being filed.

In the other 83 caseg of the Sterl-
ing Tea Companies, demands have
not so far been raised in view of the
decision of the Appellate Tribunal.

Agreement with Canada for Higher
Levels of Textile Exports

7319. SHRI GHULAM RASOOL
KOCHAK: Will the Minister of COM-
MERCE be pleased to state:

(a) whether an agreement has been
reached between India and Canada for
higher levels of textile experts;

(b) if so, to what extent India's ex-
port earnings from garments' fabrics
and other items are expected to be
increased;

(c) the main features of ‘he agree-
meni; and

(d) whether Canadian Governmeat
which had imposed unilateral restrice
tions on the import of garmenis and
fabrics of India, have now withdrawn
them alfer signing the above agree=
ment?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir,
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(b) It has been estimated that as
a result of this agreement, an addi-
tional trade of 10 million Canadian
dollars would result in a full year,
if quotas allocated are fully utilised.

(c) The agreement multifibre in
coverage, is valid for two years ie,
from 1st January 1980 to 31st Decem-
ber 1881. It covers 8§ categories of
fextile products. Other features are:

1. Exempt status for handlooms
and India items.

2. Annual growth rate of 6 per
cent for all categories except wors-
ted fabrics.

3. Flexibility provisions in the
shape of 6 per cent swing for §
items and 5 per cent swing for 3
items and 11 per cent carryover
and borrow-forward.

(d) With the agreement coming in-
to affect the unilateral restrictions
have automatically come to an end.

Import of Urea from Abu-Dhabi

7320. SHRI JANARDHANA POO-
JARY: Will the Minister of COM-
MERCE be pleaseq to state:

(a) whether Government have
entered into a contract with Abu-
Dhabi for import of urea; and

(b) it so, the guantity of urea to be
imported, the amount involved and
other conditiqgs, if any?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) A pro-
tocol has been signed for the import
of urea from Abu Dhabi,

(b) It would not be in the commer-
cla] interest of the country to ,dis-
close further details at thig stage

Excise, Relief to Uanmctu.l'erl
: Bombay Rerlon .

Il

,1321. SHRIRAMAVATAR SHAS nl.
: SHRI G. M, BANATWA

Will the Minister of I"INANCE be
pleued to refer to reply given.te
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Unstarred Question No. 4704 on 18th
July, 1980 regarding Excise relief to
manufacturers in Bombay region and
state:

(a) whether it is a fact that i spite
of guidelines issued by the Central
Board of Excise and Customs to levy
excise duty on flavouring essences/con-
centrates and fcod colours the Madras
collectorate has not yet taken any =ze-
tion in this regard;

(b) if so, what immediate action he
proposes to take in the matter for re-
moving this disparity; and

(c) whether manufacturery of Bom-
bay region could claim back the excise
duty realised from them till the date
it is levied in Madras region?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir,

(b) Suitable action has already been
initiated by Collector of Central Ex-
cise, Madras,

(c) No, Sir.

Aid from U.K.

7322. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of FINANCE
be pleased to state:

(a) whether UK. will provide India
with an 11-million Sterling aid pack-
age of equipment and expertise to
modernise coal mining; ang

(b) the places where coal produc-
tion will be modernised and when?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes,
Sir.

1

(b) Seetalpur mine in West Bengal
the Dhemomain mine in Bihar, Path-
arkhera and Bina mines in Madhya
Pradesh; another mine is also being
identified for the purpose, Prooure-
ment action hag already been initiated



69 Written Answers SRAVANA 17, 1902 (SAKA) Written Answers 70

ang coal production in these mines is
expected to improve, as a result of
modernisation, in about two to three
years.

Cadre Review in Customs and Ceniral
Excise Service

7323. SHRI HARIKESH BAHA-
DUR: Will the Minister of FINANCE
be pleased to state:

(a) what is the frequency of cadre
review in the customs and Centra] Ex-
cise Service Class I in Ministry of Fin-
ance;

(b) when was the last review cone;
and

(c) if mot, by what time Government
propose to do so?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c).
On the recommendationg of the ad-
ministrative Reforms  Commission,
the Government took a decision in
1972 that cadre review of Group ‘A’
Central Services should be under-
taken triennially. A note indicating
broad aspects to be examined during
the procesg of cadre review was cir-
culated by the Government among the
various cadre controlling authorities
in 1973. On this, the cadre control-
ling authorities sought clarifications
about the methodology to be under-
taken for preparation of proposals
regarding cadre review. Subsequently,
the Government also took certain de-
cisions on the recommendation of
the Third Pay Commission which had
direct bearing on the cadre manage-
ment of Central Services. Taking
into consideration all these develop-
ments, detailej guidelines about cadre
review of Central Serviceg Group ‘A’
were circulated by the Government
in 1980. On receipt of the guidelines
a cadre review of the Indian Cus-
toms and Central Excise Service has
been undertaken.

Tourist Arrivals and Foreign Exebange
Earned

7324. SHRI MADHVARAO- SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the extent of tourist traffic dur-
ing the first six months of the current
year;

(b) whether the tourist traffic lately
shews a declining trend; and

(¢) if so, the reasons to which it is
attributable?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU
LAL CHANDRAKAR): (a) to (c).
The international tourist arrivals in
India during the first six months of
1980 were 365,462 as against 346,743
during the corresponding period of
1979. There is therefore no declining
trend in tourist arrivals.

OMcials sent Abroad for Trauming
under Colombo Plan

7325. SHRI HARI KRISHNA SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) how many Government officials
have till todate been sent abroad for
fraining under the Colembo Plan; how
many of them belonged to SC/ST,

(b) what was criteria of selection of
the candidates sent for training;

(c) whether it is a fact that even a
probationer who had not put in one
year's complete service was deputed
for training under the Colombo Plan
while those who were having sufficient
length of service were left out; and

(d) if so, the reasons thereof?.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) 89831
officials have been sent abroad for
training under the Colombo Plan since
its inception in 1850. However, no
separate figures are available as to
how many officers belonged to SC/ST
out of the total indicated above, as no
such information is required for pro-
cessing the nominations.
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(b) Generally the criteria adopted
for selection of candidates are their
suitability, age, relevance of the train-
ing to the organisation in which the
candidate is working, anq essentiality
of the training programme to the eco-
nomic development of the country.

(¢) and (d). A large number of
officials are sent abroad for training
every year under the Colombo Plan.
There wag a case in which a per-
manent official with less than one
year's service was sent abroad for
training. This officials deputation for
training did not involve ignoring the
claim of any other officer having
longer service, since the nomination
documentg pertaining to the only other
officer sponsored for the course failed
to arrive in time.

Conveyance Allowance of Government
Officers

7326. SHRI SHIV PRASAD SAHU:

SHRI RATAN SINGH
RAJDA:

ACHARYA BHAGWAN
DEV

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Govern.
ment of India had revised the ratces of
conveyance allowance of Goverament
Officers in the year 1974 and there-
after there have been appreciable steep
rise in the rate of petrol, lubricants,
spare parts and labour charges;

(b) if so, why the rates of convey-
ance allowance for Government Officers
have not been increased/revised parti-
cularly when the rates of taxis all
over India were increased by 25 per
cent due to increase in petrol price in
the menth of March, 1979;

(c) is it also a fact that the local
bodies and public yndertakings have
increased the rates of conveyance al-
lowance by 50 per cent due to second
increase in petrol price in August,
1979; and

(d) whether Government propose to
revise the rates of conveyance allow-
ance for Central Government officers
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with retrospective effect particularly
when there has been third rise :n the
petrol price in June, 1980 so as to mini-
mise the sufferings of the Government
servants?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b)
Ths existing rates of conveyance
allowance have been applicable from
March, 1974 and were prescribed after
discussions with the Staff Side in the
National Council of the J. C. M.
Consequent on the increase in the
price of petrol, lubricants, etc, Gov-
ernment examined the question of
improving the rates of conveyance
allowance, ‘It was, however, decided
not to make any change in the exist-
ing rates on following considerations:

(i) Since a general cut hag been
made by the Government in the
consumption of petrol in respect of
staff cars and operational wvehicles,
the officers getting the conveyance
allowance should be expected to
restrict their journeyg similarly.

(ii) The existing rates contain an

in-built cushion for absorbing the
increase in the running cost of vehi-
cles as the rales are prescribed for
a slab with a range of 100 to 200
Kms,

(iii) In view of the difficult re-
sources position there is need for
strict economy in Government ex-
penditure.

(c) Government have not agreed
to any increase in the conveyance
allowance of employees of public
sector enterprises merely due to in-
crease in petrol price in August, 1979.
Any revision of conveyance allowance
of these employees hag been agreed to
normally as part of priodical revision
of wages or pay scales and other
fringe benefits. The position in respect
of local bodies is not known.

(d) The question of improving the
rates of conveyance allowance has
been raised by the Staff Side in the
National Council of the J. C. M. The
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matter is likely to be discussed with
the Staff Side in the future meetings
of that forum.

Air Link with Places of Tourist
Interest in Karnataka State

7327. SHRI S. B. SIDNAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it ig a fact that more
places of tourist interest are proposed
to be air linked in the near future in
the Karnataka State; and

(b) if so, the details thereaf?

THE MINISTER OF STATE IN
THE MINISRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR: (a) No, Sir.

(b) Does not arise.

Construction Contract with Irag by
Indian Firms

7328. SHRI R. L. BHATIA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Indian firms bag 155
crores contract from Iraqi authorities
for construction of houses and anciliary
buildings;

(b) if so, the names of the firms;

(c) whether such contractg have alsa
been made with some gther countries;
and

(d) if so_ the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI Z, R. ANSARI): (a) ang (b).
As per the information avilable, 12
Indian firms ag detailed in the en-
closed list had civil construction con-
tracts in Irag worth US § 758.65
million.

(c) and (d), Yes Sir, but the upto-
date details are not available,
Statement

List showing the names of Indian firmg
executing civil construction contracts
in Iraq

1, M/s. Dalal Consultants,

2, M/s. National Buildings Con-
struction Corporation Ltd.

3. M/s. Engineering Projects
(India) Ltd.
4, M/s. Hindustan Steel Works Con-

struction Ltd.
. M/s. Som Dutt Builders,
M/s. Punjab Chemi-Plant Ltd.
. M/s. SHIRKE,
. M/s. Bhandari Builders.
. M/s. Maker Development Ser-
vices.
10. M/s, India Tourism Lievlopment
Corporotion.
11. M/s. Triveni structural (Ltd.).
12, M/s. RECONDO (Pvt.) Ltd.
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Import of Copra

7330. PROF. P. J KURIEN: Will
the Minister of COMMERCE be plea-
sed to state:

(a) is it a fact that Government
propose to continue the import of
Copra from other countries;

©m=am o
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tb) what is the quantity of Copra
imported from 1st January todate in

1980 and also during 1879,

(c) have Government received any
representation from the Government
of Kerala or from any other source
requesting for a ban on the import of
Copra; and .

(d) if so, what is the reaction of
Government thereto?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Import
of Copra is canalised through State
Trading Corporation of India. There
is no proposal at present to make im-
ports. Import can, however, be made
as replenishment against export of
Fatty Acids.

(b) Import statistics are maintained
financial Year-wise. In 1879-80, upto
June 1979, for which the figures are
available so far, the quantity of Copra
imported wag 452 tonnes,

(c) Yes, Sir,

(d) There is no proposal at present
to import Copra except as replenish-
ment against exports.

Export rebate for Handloom made up
varieties

7331. SHRI S. A. DORAI SEBA-
STIAN: Will the Minister of COM-
MERCE be pleased to state;

(a) whether the export rebate for
handloom made wvarieties like bed-
spreads, table covers, pillow covers.
etc, was given originally 15 per cent
and then it was reduced to 10 per
cent, and against 74 per cent and
to 5 per cent in the current financial
budget;

(b) if so, the reasons for the re-
duction of the rebate to 5 per cent in
the current financial budget;

(¢) whether he is aware that it
would affect the handloom sectors
throughout the country; ang
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(d) does Government propose o
allow 7t per cent rebate ag was in
the last year?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). No export rebate is given on ex-
port of handloom made-up varieties,
However, on consideration of certain
norms, Government grant cash com-
pensatory support on handloom made-
upg exports, CCS rate is constantly
reviewed and modified where nece-
ssary. Present rate of CCS (effective
from 1-4-80) for handloom made-up
varieties is 5 per cent of the f. o. b.
value of export. For the period
1-4-79 to 31-3-80 thig rate wag 7.5 per
cent, Earlier the rate was modulated
for General Currency & Rupee pay-
ment Areas.

(c) Some representations protesting
against reduction in CCS rates have
been received,

(d) the present rate is applicable
uptp 31-12-1980.
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Tea production in North East Region

7333. SHRI SUBODH SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) what was the amount of tea
produceq in the North East region of
the country during the last three
years, year-wise; '

(b) the amount of tea offered at
Silliguri, Gauhati and Calcutta auc-
tion sales, during the period, year-
wise; and

(c) the names of the ten purchasers,
the foremost in weightage and the
quantity purchised by them indi-
vidually, during the said period year-
wise?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Pro-
duction of tea in North East region of
India of during the years 1977 to 1979
is given below:—

Year Production (M.Kgs.)
1977 426,51

1978 439.70

1979 406.74 (Provisionaly’

(b) Quantities of eas solg at Cal-
cutta, Gauhati and Silliguri auctions
for the year 1977 to 1979 is given
below:—

Years  Calcutta  Gavhati  Silliguri
1977 158. 04 45.79 15.63
1978 147.72 76. 40 12,03

1979 128,96 79. 40 9.45

78
(c) A rstatement is attached.
Statement ,
List of ten formost teg buyers at

Calcutta auctions and quantity pur-
chased by them during 1977-78, 1978-
99 and 1979-80 year_wise are furnished

below
Calcutta 1977-78 Quantity
Chests
1. Brooke Bond India Ltd. '6,89,336
2. Lipton Tea India Ltd, . . 386,163
3. J. V. Gokal and Co, 2,98,340
4. A Tosh and Srns Pvt. Ltd. .  2,11,720

5. Nava Bharat Enterprises Pyt,
w Ltd. . . . . . 1,64758

6. BN.Nobis and Co. . . 1,56,920
7. Tea Trading Corvoration of
India Ltd. . . . . 1,43,912
8. Harrisons and Grosfield T.td. . g6.905
9. Bhansal-and Co , 8,548
10. C.A. Randerian Ltd. 2, 60,060
Calcutta 1978-79
1. Brooke Bond India Ltd. 5,399,227
2. Ligtun Tea India Ltd. . 303,510
3. Tea Trading Corporauon of
India Ltd. . « 1,95,597
4. J.V. Gokaland Co. . . 1,55,465
5. A Tosh and Sons Pvt. Ltd. .  1,35,945
6. Nava Bharat Enterprises Pvt,
Led.. . . . . 88,383
7. B N Nobisand Co. . . 85,055
8. Harrisons and Grosficld Ltd. 83,745
9. G.A. Randerian Ltd. . 77819
%. Bush Tea Co. Pvt, Ltd. . 55,519
celcutta 1979-80
1. Brooke Bond India Ltd. . 6,07,553
2, Nava Bharat Enterprises Pvt,
.. . . . 2,13,96 8
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1,69,603

8. J. V. Gokaland Co. ,
4. A Tash and Sons Pvt, Ltd, 168,317
5. Lipton Tex India Led. . 1.42,166

6. Bush Tea Co. Pvt. Ltd. . 86,780
7. G, A. Randerian Ltd, . 0,541
8, Harriscns and Grsfield Ttd. . 73,242
9. Randerian and Singh Pyt T4, 6052

10. Iran Tea Trading Co, Pvt.
Ltd, . . . . . 61,620

List of t=n faremast taq huversat Gauhati
auctions and quantity nurchased by them
durine 1977, 1978, 1979 year wise are fur-
nished below :—

Ga-hati 1977 Qnantity
In Chests
1. BronkeBnnd India Ltd. 4.25.478
2. Liption Tea India T.td., 1.56,571

‘3. J. V. Gokal and Co. . . 48,729

4. K. Harkisandas and Co. . 20,360
5. K. Manibhai and Co. . 24,477
6. K. Shashikant and Co. . . 22,026

4. Shri Jagadamba Trading Co. 18,710
8. Chandrakantand Co. . . 17,851
9. Ramesh kumar Shashikant. . 17,660

10. Tea Trading Corporation of India 16,980
Gauhati 1978
1. Brooke Bond India Ltd. 6,45,964
2. Lipton TeaIndiaLtd, . .  2,34,407
g, Chandrakant and Co. . . 43,544

4. J.V. Gokaland Co. . . 43,226

5. K. Harikisondas and Co . 38,430

6- National Coan, onsumers
Federation Ltd, | . . 36,613

7. K. Manibhaj and Clo. . . 31,920
8. Eastern Tea Corporation . a1,637
a. Rameth Kumar Shashikant . 26,335

10. Shree Jagadamba Trading Co. 25,152

Ganhati 1979
1. Bronke Bond India T.td. 7,22,888
2. Lipton Tea Tndia Ltd. . 2,07,14!
3. I.V. Gokaland Co. . - 48.366
4. National Coop. Consumers
Federation Ttd, . . . 29.77R

a. Shree Tazadamha Trading Co. 24.868
6. Dunea Aern Industries Ltd. 24.312

7. K. Manibhai and Co. . . 240110

8. K. Harikisondas and Co, . 21,886
9. Tata Finlay Ltd. . . . 21,844

10. Rameshkumar Shashikant . 19,045

List of ten foremost tea buyers at
Siliguri auctions and quantity
purchased by them during
1977-78. 1978-79. 1979-80 year

wise are furnished below:—

3

Siligurhi 1977-78 Q nantity
InChests

1. Bronke Bond India Ltd. 1,86,335

2. Lipton India Ltd.. . . 40,271
3. Chandamall Binod Kumar . - 12,950
4. Bansal Tea Co. . .+ 12,529

5. Hazrasingh Indersingh . . 9,539

—
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1 2
6. Deokinandan Shiv shankar . 8,794
7. Lalchand Biswambar Dayal . 7,893
8. Subash Trading Co. . . 7,108
9. J.S. Patel, | . . . 6,865
10. Avadh Plvwood Industries 5,552
SILIGURT 1978-79
1. Lipton India Ltd. . . 32,584
2. Bansal Tea Co. . . 13.271
3. Chandanmall Binodekumar . 10,190
4. Deokinandan Shiv shankar . 8,449
5. Kishori Trading Co. . . 7,136
6. Lalchand Biswambar Dayal . 6,451
7. Central Tca House . . 6,270
8. Harchandrai Kedarnath . 6,133
9. Hazrasingh Indersingh. . 5,751
10 Prem Tea Co. . . . - 5,217
SILIGURT 1979-80
1. Brooke Bond India Ltd, . 42,049
2. Bansal Tea Co. . . . 9,959
3. Chandanmall Binodekumar . 7,009
4. Rupram Rajkumar . 7,074
5. Central Tea House . 6,434
6. Hazrasin-gh Indersingh . . 6,203
7. Harchandrai Kedarnath . 5,453

8. Arun Kumar & Co. . . 4,760

9. Lipton India Ltd. . . 3,53

10, Deokinandan Shiv hankar . 3,469

——
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Working of Pay and Accounts Offices

7335. SHRI K. ARJUNAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Pay
& Accounts Offices after the Depart-
mentalisation of Accounts are not
functioning properly;

(b) whether thig is also a fact that
bills received by the Pay and
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Accounts Offices are very much de-
layed without any cause resulting in
financial hardship to the payees;

(¢) whether there are any sti-
pulated timings for each bill under
each category of bills viz. Pay bills,
T.A. billg etc, to be passed by the Pay
ang Accounts Offices;

(d) if so, the particulars for the
first two weeks of July, 1980 regard-
ing (i) date of receipt (ii) time takem
to pass each bill under each category
(iii) date of despatch of the received
bill and (iv) bills still pending in Pay
ang Accounts Office of Indo-Tibetan
Border Police under the Ministry of
Home Affairs; and

(e) if not, whether Government will
fix timings for each bill under each
category of bill to be passed by Pay
and Accountg Offices to avoid financial
hardship on The part of payees?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.
The Pay and Accounts Offices set up un-
der the scheme 'of Departmentalisation
of Union Accounts are, by and large,
functioning properly. There is an
overall improvement, particularly in
the matter of settlement of personal
claims, including payment of pension,
G.P.F., etc. to retiring Government
servants.

(b) No, Sir. The bills received by
Pay and Accounts Offices are genera-
lly disposed of promptly. Payment
of arrear bills pertaining to old pe-
riods, however, sometimes takes lon-
ger as these are to be paid ouly after
verification with the connected old
records.

(e) Yes, Please. The different cate-
gories of bills, i.e. pay bills, T.A. bills,
ete, are required to be disposed of
by the Pay and Accounts Offices
within a week of their receipt. Ur-
gent and immediate payments are re-
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quired to be made either on the same
or the next day.

(d) The Pay and Accounts Office of
Indo-Tibetan Border Police under the
Ministry of Home Affairs had receiv-
ed 367 bills of different categories
during the first two weeks of July,
1980. All these bills have since been
disposed of. A statement showing the
number of bills (category-wise) re-
ceived on different dates during the
relevant period and time taken for
their disposa] is laid on the Table of
the House. [Placed in Library. See
No. LT-—1248/80)

(e) In view of the position explain-
ed at (c¢) above, no further action for
fixing timings for disposal of different
categories of bills seems to be called
for.

Functioning of L.I.C. Branch Offices i
Tribal areas of Orissa

7336. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE
be pleased to state:

(a) the names of the places =0 far
where the L.IC. Branch Offices are
functioning in the Tribal areas of the
Orissa State;

(b) the places selected for opening
of new L.IC Branch Offices in these
Tribal Digtricta:

(c) whether there is any proposal
with the concerned authority to open
the LI.C. Branch offices in (3unupur
and Rayagada Sub-division of Kora-
put district, Orissa;

(d) if go, when the offices will be
opened; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) The
LIC has Branch Offices at the follow-
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ing places in those districts of Orissa
which have a tribal population:—

Place District
1. Jeypore Koraput
2 Rourkela Sundargarh
3. Keonjhar Keonjhar
4. Sambalpur Sambalpur
5. Jharsuguda Sambalpur
6. Bolangir Bolangir
7 Dhenkanal Dhenkanal
8. Balasore Balasore

(b) The places selected for open-
ing of new LIC Branch Offices in the
tribal districts of Orissa during the
year 1980-81 are as under:

Place District
1 Uditnagar Sundargarh
2 Baripada Mayurbhaij
3. Phulbani BaudhKhondmal
4. Baragarh Sambalpur
5. Bhavanipatng  Kalahandi

(c) to (e). The LIC does not have
any proposal at present to open any
Branch Officers in Gunupur and Raya-
gada sub-divisions of Koraput Dis-
trict as their needs are served by its
Branch Office at Jeypore,
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Kanodia Oil company of Delhi

7339. SHRI G. Y. KRISHNAN: will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether Agmark meang that
purity is guaranteed;

(b) whether Kanodia Qil Cempany
of Delhi markets its produee in 16
K.G. tins as grade I, II and III and
such grade is carrying Agmark;

(c¢) whether qualities of a]l the
three grades are equally good; and
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(d) if so, the reasons of three
grades instead of one?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI VIDYA CHARAN
SHUKLA): (a) Agmark ensures qua-
lity as prescribed in these specifica-
tions for the concerned commodity in
the Grading ang Marking Rules for
that commodity.

(b) M/s. Kanodia 0il Co. Delhi
Market their produce in 16 Kg. tins as
Grade 1, Grade I LP and Grade II in
the case of mustard oil and as Grade
1 and Grade II in the case of til (se-
same) oil. There is no Gradz IIT in
the Vegetable Oils Grading and Mark-
ing Rules for mustard oil and til oil.

(¢) No, Sir.

(d) Does not arise.

Complaints About Sale of
OQutside India

Sugar

7340. SHRI CHHITTUBHAI GAMIT:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a
complaint about sale of sugar outside
India without the permission of the
Government of India has been re-

ceived against certain Co-operative
Sugar Mills ip Surat district of
Gujarat: if so, the details thereof;
angd

(b) the detail of the action being
taken against the management of
those sugar mills who exported sugar
without the permission of the Gov-
ernment: and the punishment to be
awarded to the persons found guilty
under the law of the country?

THF. MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
Z. R. ANSARI): (a) No such rom-
plaint has been received by the Min-
istry of Commerce. -

(b) Does not arise.
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Writ Petitions Filed by Officerg of
ITDC in Delhi

7341. SHRI RASABEHARI BEHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) have Government any informa-
tion about the filing of writ petitions
by number of Officers of India Tour-
ism Development Corporation in
Delhi High Court for their illegal
supersession by junior Officers; and

(b) if so, the present position in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b).
A Writ Petition filed by one of the
officers of the I.T.D.C. in the High
Court of Delhi regarding his super-
session by his juniors has been
brought to the notice of the Govern-
ment. The Petition has so far not been
admitted in the High Court.

Settlement of Tax Cases

7342. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether the attention of the
Government has been drawn to the
valedictory address by Mr. P. Venu-
gopal, Judge of Madras High Court
before tax executives arranged by
Hindustan Chamber of Commerce at
Madras on or about 6th April, 1880.

(b) if so, what specific suggestions
have been made by the said judge to
expedite settlement of tax cases in
High Courts of India;

(¢) whether Government are con-
sidering setting up (i) settlement
Commissions  (ii) two-stage appeals
(iii) reducing the powers of the
Central Board of Direct Taxes and
(iv) remodelling the tax laws; and

(d) what are the reactions of Gov-
ernment on each of the above action
planned?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Govern-
ment have seen reports regarding
valedictory address delivered by Jus-
tice P, Venugopal, Judge of Madras
High Court before tax executives ar-
ranged by Hindustan Chamber of
Commerce at Madras on 5th and 6th
April, 1980.

(b) The specific suggestions made
by Justice Venugopal, in his valedic-
tory address, were as under: —

(1) In regard to the appeals at
present there are four forums which
could be reduced to three or even
less.

(2) Regional Settlement Commis-
sions should be set up for speedy
settlement of tax djsputes and col-
lection of revenue.

(3) Only those with ‘a trained
judicial mind’ should be on the
panel of the Settlement Commission
and other bodies dealing with the
problems of taxation.

(4) In important matters relat-
ing to advance payment of tax, rul-
ings could be given by indepen-
dent bodies.

(5) The present procedure of.
seeking rulings from the Central
Board of Direct Taxes should be
given up.

(6) Changes in tax structure
every year should also be avoided.

(7) Provisions of the Act should
be straight and simple.

(c) and (d). As regards (i), (ii)
and (il1), there are no such proposals
under the consideration of the Gov-
ernment at present. As regards
(iv), the remodelling of the tax laws
with a view to making them simpler
is engaging the attention of the Gov-
ernment. -
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7344. SHRI H. N. NANJE GOWDA:
SHR] K. LAKKAPPA.:

Will the Minister of COMMERCE be
Pleased to state:

(a) whether it iz a feet that show-

70om employees of National Textile
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Corporation are the worst paid of
all public gector employees and if so,
reasons for this discrimination;

(b) whether it is also a fact that no
allowances such as medical allowance,

HRA, CCA, DA etec. is paig to them
and if so, reasons therefor;

(c) what steps Government propose
to improve their wages and other
allowances; and.

(d) whether Government had also
issued a notification fixing minimum
wages for them and if so, whether
that notification has been implement-
ed and if not, reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
The terms and conditions of service,
including emoluments of the show-
room employees of NTC are governed
by the Rules and procedures followed
for similar establishments under the
respective Shops and Establishments
Acts and Rules and the Minimum
Wages Acts and Rules of concerned
States in whose jurisdiction of which
the showroom is situated. The wages
of NTC showroom employees are ge-
nerally more than the minimum wages
prescribed under these Acts.

Pelletisation plant at Mangalore

7345. SHR] M. V. CHANDRASHE-
KHARA MURTHY:
SHRI B. V. DESAIL

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether India has received a
number of proposals for the foreign
collaboration for setting up the
Rs. 100 crore pelletisation plant at

Mangalore;

{b) if so, whether foreign countries
have approached to the Union Gov-
ernment for their collaboration in the
project; and

(e) what are the countries who
have been approached or who bave
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offered the same angd the terms on
which offered?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE: (a) tp (e).
Kudremukh Iron Ore Co. Litd.
(KIOCL) have so far received two
preliminary proposals in regard to a
ithree million tonnes pellet plant at
Mangalore from a West German com-
pany and a Canadian Company. Be-
sides, Bulgaria and Romania had also

" evinced some interest in this project.
As the offcrs received are of a pre-
liminary nature, the Kudremukh Iron
‘Ore Co. Ltd. will be inviting com-
prehensive terms of the officers for
evaluation,

fag & Pag Mg FT FAET w5 oA
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Lo
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. Committee en Price Index Dispute by
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7347. SHRI AJOY BISWAS: Will
the Minister of FINANCE be pleased
to state: .

(a) whether the Asfam Govern-
ment have constituted any Commit-
tee on price Index dlspute of 1976;

(b) it so, what are the recommen-
dations of the Committee;

(¢) whether the recommendations
©of the Committee have been fully im-
Plemented; gnd -

(d) if not, what are the reasons?

THE DEPUTY-MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) A Com-
mittee was constituted by the Gov-
ernment of Assam, with Dr. S. K.
Bhattacharyya, of the Department of
Economics, Calcutta University, as the
single Member, in Ocober 1978,

(b) The Committee recommended
that the Consumer Price Index for
1976 should be taken as 354 instead
of 330 fixed by the Director, Econo-
mics and Statistics Department, Gov-
ernment of Assam.

(c) The recommendation of the
Committee was fully implemented for
the period 1st July 1976 to 30th June
1977.

(d) Does not arise.
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Value of Goods Produced in Public
Sector Corporations ang Enterprises

7349. SHR] MOHANLAL PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact thai the
value of pgoods produced in many
Public Sector Corporations and Enter-
prises hag increased in 1978-79 and
1979-80;

(b) if so, the reasons therefor and
the percentage of increase in the above
period;

(c) to what extent it was due to (i)
price increase and (ii) physical increase
in the goods produced; and

(d) the extent to which it has
affected the economy of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Yes, Sir. The value of goods
produced by many Public Sector En-
terprises was higher in 1978-79 com-
pared to 1977-78 as would be observ-
ed from Table XIX in Voluma II of
the Public Enterprises Survey—
1978-79 which was placed on the Table
of the House on 12-3-1980. The over-
all increase in the value of production
of 106 manufacturing enterprises
during 1978-79 over 1977-78 was Rs.
1267 crores, i.e., 11.4 per cent. While 79
enterprises had shown increase in their
value of production during 1978-79
compared to the previous year, there
was decline in the case of 27 enter-
prises. The increased value of pro-
duction was attributable to higher
physical output as well as increased
prices. The figures for 1979-80 are
not available at present since most of
the companies are still to finalise their
accounts by 30th September, 1980, The
requireq information shall be laid on
the Table of the House through the
medium of Public Enterprises Sur-
vey—1979-80.

(c) The public enterprises produce
a large variety of products running
intp hundred of items, the production
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of which is measured in different,
units and whose value varies from
time to time, even in the same ac-
counting year, depending on the in-
put costs. It is, therefore, not prac-
ticable to quantify the increase in the
value of production separately on
account of price variance and volume
variance.

- L ’ S T —
(d) The higher value of output of
public sector enterprises is bound to
have beneficial effects on the economy _
of the country, though it is not prac-
ticable to quantify the bencficiary
effect. '

Promotion Orders from dispul.ed‘
Seniority List of UDCs in Income
Tax Department, Delhi

7350. SHR] SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that on 24th
April, 1980 the Commissioner of
Income-tax Delhi-I passed promotion
orders of 26 Head Clerks from the
disputed Seniority List of UDCs of the
Delhi Charge of the Income-tax De-
partment despite the clear cut instruc-
tions issued by the Central Board of
Direct Taxes that promotions be kept
pending vide their letter dated 5th
April, 1980; and

(b) if so, what action has been taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) The
promotions orders passed by the Com-
missioner of Income-tax Delhi in
respect of the 26 Head Clerks from
the disputed seniority List' of Upper
Division Clerks of Delhi Charge was
not in violation of the instructions of
the Central Board of Direct Taxes
dated 5-4-1980.

(b): Question does not arise, ' |



97  Written Answers SRAVANA 17, 1902 (SAKA) Written Answers o8

Agricultural Loans provided by Co-
operative Agemcies to Farmers

7351. SHRI B. D. SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that varivus
State Governments are actively consi-
dering to condone the agricultural
loans provided by the Cooperative
Agencies to the farmers;

(b) if so, the reaction of Govern-
ment thereto;

(c) the total amount of the loan
proposed to be condoned gince 1976-77
(year-wise) giving the names of the
Stales bearing the maximum and the
minimum liability; and

(d) the main causes for the accumu-
lation of the agricultural loans?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT) : (a) and
(¢). The State Governments of Maha-
rashtra, Tamil Nadu, Orissa and Tri-
pura have proposed to write-off loans
given to small farmers by coopera-
tive credit institutions. Year-wise de_
tails for different States from 1976-77,
as desired, are not available, However,
Government of Maharashtra has made
a budget provision of Rs. 49 crores
(Rs. 40 crores under principal and
Rs 9 crores under interest) for re-
payment to the credit agencies on ac-
count of over-due crop loans as on
30-6-79 from small farmers.

Government of Tamilnadu announc-
ed 5 decision to write-off Rs. 16 crores
of taccavi loans and Rs. 42 crores of
principal and interest on cooperative
loans outstanding against small far-
mers,

Government of Orissa has expressed
its intention to write-off cooperative
loans outstanding against agricultur-
ists mostly smal] anq marginal far-
mers and has requested for Central
assistance to meet this expenditure
amounting to Rs, 22.50 crores,

Government of Tripura have made
only a general suggestion without
specifying the amount. '

(b) Central Government are of the
view that general or a large scale-
write-off loans is not in the Iong
term interests of the States since this
would vitiate the climate of recovery
of loans and erode the viability of
credit institutions.

(d) Government of Maharashtra
are of the view that successive drought
conditions have resulted in increasing
the total burden of debt which in the
case of small holder farmers had gone
beyond their repayment capacity. Go-
vernment of Orissa similarly think
that drought conditions were the cause
of the inability of smal] and marginal
farmers to repay their loans.
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Malpractices prevailing in ISCO,
“Burnpur .

7353, SHRI NIREN GHOSH: Will
the Minister of STEEL AND MINES
be pleased to gtate:

(a) whether attention of Govern-
ment has been drawn to the malprac-
tices prevailing in IISCO, Buwmnpur;
and

(b) if so, steps Government propose
to take in this matter?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The nature of the alleged mal-
practices about which information is
sought in the question wag communi-
cated to the government gnly in the
evening on 7th August 1980, after
office hours. A reply to the question
will be furnisheq soon and laid on the
Table of the House,
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Inclusion of “Thirukazu Kunram” in
Tamil Nadn es Tourist Centre

7355. SHRI ERA ANBARASU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to
include “Thirukazu Kunram” in Chin-
galpattu District in Tami] Nadu as one
of the tourist centres;

(b) if not, the reasong therefor; and

(c) what is the criteria adopted by
the Government of India tgp specify a
Place ag tourist centre}

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR]I CHANDIU-
LAL CHANDRAKAR): (a) and (b).
There is no proposal for the present
to include ‘Thirukazhu Kundram' in
Chingalpattu Distriet in Tamil Nadu
for development in the Centra] Sec-
tor. As the gevelopment of facilities
for domestic touristg js primarily the
responsibility of the State Govern-
ment, the development of Thirukazhu
Kundram would fall within the pur-
view of the State Government. How-
ever, in the Regiona]l] meetings held
recently with representativeg of State
tourism organisations, State Govern-
ments, were requested to forward
detailed proposals for development of
tourist facilities in their States based
on the concept of developing travel
circuits and, at the same time indicat-
ing inter-se priorities. The gchemes
to be taken up for the development
of tourism facilities in Tamil Nadu
will be based upun the proposals from
the State Department of Tourism
which are awaited.

(c) There is no fixed criteria for
declaring or specifying a place as a
tourist Centre. A place develops as a
tourist centre depending on the
tourism resourceg of the centre and
the potential of the area to attract
domestic and international tourists.

Sale of Imported Bugar by BTC te
States

7356. SHRI P. M. SAYEED: Will
the Minister of COMMERCE be pleas-
ed to gtate:

(a) whether Union Governmeat have
directed the State Trading Corporation .
to sell imported sugar to States;

(b) if so, whether the S.T.C. has
sold the imported sugar to the States;

(¢) if go, what ig the quantity sup-
plied to each State;

(d) what was the criteria fixeq for

- gelling the imported gugar to the State;

and
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(e) how much sugar is stil] left with
the S.T.C. and the price on which the
sugar was sold to the State?

\

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(¢). On the basis of the allocations
made by the Ministry of Apgriculture;
STC release; imported sugar to State
Governments. The quantity so far
released is as under:—

Stateg Quantity (MT)
A P 1,000
Maharashtra 12,500
Kerala 12,500
Gujarat 10,800
H P 1,800
Chandigarh 93.10
Delhi 1,000
Tami) Nadu 13,000

(d) Initially, quantities were allo-
categ to various State Governments,
as per their requests. Subsequently,
the Minstry of Agriculture had to re-
strict the allotment to a portion of
the demand, gn the basis of availa-
bility.

(e) Out of the total quantity so far
received, the balance jeft with STC is
10,710 Metric Tonnes. The release
price is as under:—

High Seas Sale:

Rs. 550/- Per Quintal
Ex-Jetty

Rs. 560/- "
Ex-Godown

Rs. 580/- "
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Wriling off of Standing Leans to
Small amd Marginal Farmers

7357. SHRI BRAJIMOHAN
MOHANTY:

SHR] M. RAMGOPAL
REDDY:

SHRI JANARDHANA
POOJARI:

Will the Minister of FINANCE be
pleased to state:

(a) which of the States in India have
written off outstanding loans to small
and marginal farmers and the amount
fa exempted;

(b) is it true, Reserve Bank of India
have expressed strong  reactions
against the practice;

(¢) what are the financial reasons of
such objections; and

(d) did this measure receive the
prior approval of the Finance Depart-
ment?

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): (a)
The Finance Minister of Tamil Nadu
in his budget speech on the 2nd July,
1980 announced the State @Govern-
menti’s decision to write off Rs. 16
crores of taccavi loans and Rs. 42
croreg of principa] and interest on co-
operative loans outstanding against
smal] farmers. The Government of
Maharashtra contemplates to pay the
principa] ang interest due from small
farmers as on 30th June, 1979 to the
respective financial institutiong and
hag made a provision in its budget of
Rs. 49 crores for this purpose.

(b) and (¢), The Reserve Bank of
India has expressed reservations re-
garding the decisions of the Mahara-
shtra and Tamil Nadu Governments
to write off the co-operative loans
given to agriculturists, as these deci-
siong have far reaching implications
of all-India character such as their
impact on the general atmosphere re-
garding repayment of loans by far-
mers to the financia] institutions, the
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health of the financing institutions and
their ability to recycle money lent by
them to the farming sector and the
ability of the State Governments to
provide such reliefs from their
resources.

(d) No Sir.

Shortage of Residential Accommodation
“in Bailadila (M.P.)

7358. SHRI ARVIND NETAM: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Governmeat of
India are aware of the fact that there
is an acute shortage of residential
accommodations in Bailadila Distt.
Bastar (M.P.);

(b) if so, the number of guvarter:
category-wise and the number of
employeeg till date; and

(c) what positive steps Government
propose to take to provide quarters to
the employees in the near future?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
FPRANAB MUKHERJEE): (a) and
(c). Presumably the Hon'ble Mem-
ber is referring to the Bailadila Iron
Ore Project of National Mineral
Development Corporation. The posi-
tion ig that against the present num-
ber of 3431 employees in Bailadila
Iron Ore Project Deposit No. 14 and
5, the number of quarterg already
constructeq is 3334. In addition, 150
quarters are under construction. It
may, therefore, be seen that steps
have been taken by the Project
Authorities to ensure that there is no
shortage of accommodation, especially
keeping in view the remote location
of the Project.

(b) (i) The number of quarters
category-wise in Bailadila Iron Ore
Project ig as under: —

Permanent  Semi-

Type Tempor-
P Permanent ary
vi . . . 1
A% . . G . .
v . . . . . . 17 I
v o1 6
1 . . 199 14 o
. . 1223+ 150" 50 ..
. (*Under
construc-
tion)
I . . . . . . f 268 12 e
cy . . . . . . . . Gog 250 ..
HOSTEL & DORMITORY 144 50 .
Temporary NIL NIL 398
2553+ 150* 383 998
(*Under
construc-
tion)
=2703
Total : 3334+ 150 under
construction = 3484

e e e e i e "

(i) The total number of employees in Bailadila Iron Ore Project mow is

3431.
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ITDC Hotel at Bhopal

7359, SHRI GHUFRAN AZAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of Hotel projects in
pregress in India;

(b) is there any proposal of ITDC
to set up a Hotel at Bhopal;

(¢) if so, the details thereof; and

(d) whether it is a fact that the
Bhopal Project has been shelved?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) One
hundred and six projects have been
approved by the Central Department
of Tourism for the construction of
hotels.

(b) to (d). Yes, Sir. A preposal
to construct a 60-room 3 Star hote] at
Bhopal jointly by the India Tourism
Development Corporation and the
Madhya Pradesh State Tourism Deve.
lopment Corporation js under consi-
deration of India Tourism Develop-
ment Corporation. The proposed hotel
would be owneq by a separate com-
pany to be promoted by the ITDC
and the Madhya Pradesh State Tou-
rism Development Corporation. The
implementation of the project would
be undertaken after completion of
necessary formalities.

Loans provided by Nationalised Bankg
to Share Croppers and Small land Mar-
ginal Farmers

7360, SHRI ZAINAL ABEDIN: Wil
the Minister of FINANCE be pleased
to state:

(a) the number of the share croppers
and small and marginal farmers who
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were provided with loans by the na-
tionalised banks and the amount of
loans so given during the years 1975—
78, State.wise and year-wise;

(b) the amount not yet recovered
and the number of the defaulting
share croppers and farmers; and

(c) the reasons for such non.re-
covery?

THE™DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (ay and
(b). Data in respect of advances by
public sector bankg to small and mar.
ginal farmers outstanding for the last
three years, i.e. as on last Friday of
March, 1976, 1977 and 1978 on State-
wise basis is given in annexure,

Information j5 separately not avail-
able jn regard to recovery of loans
from the small/marginaj farmerg and
share croppers. However, the follow-
ing table will indicate the percentage
of recovery to demand for the direct
agricultural advances of the Com-
mercial Banks.

June 1975 51.6
June 1976 51.9
June 1877 50.0
June 1978 51.2

(c) The reasons for such non-
recovery are mainly attributable to
inter-aliz natural calamities such as
droughts, floods etc., faulty appraisal
of proposal, unsatisfactory marketing
arrangements and wilful default on
the part of the farmers,
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BANK GROUP WISE DIRECT AGRICULTURAL ADVANCES OUTSTANDING AS

ON THE LAST FRIDAY OF MARCH, 1976

Public Sector Banka

(Amount in lakhs of rupees)

5.B.1. GROUP NATIONALISED
savfion Tty D SGROU
Advances to small  Advances to samll
. farmers farmers
‘No. of Alcs Amount No.o%  Amount
outstading A/ cs. outstanding
1 2 3 4 5
1. NORTHERN REGION 22100 130740 16836 37931
Haryana 4485 1024°15 3942 104.15
Himachal Pradegh 5879 66 -0y 2148 20 ‘“c
Jammu & Kashmir 1231 12-73 185 5-Q0
Punjab 3910 67-48 3258 117-24
Rajasthan 5329 10395 6727 118-46
Chandigarh 1 001 45 1-24
Delhi . . 1565 3301 531 1191
I1. NORTH EASTERN REGION 5830 46-10 21527 117-69
Assam 3212 26 11 10622 5497
Manipur 1 0-03 1641 11-45
Meghalaya 2404 18-87 986 9:79
Nagaland 4 0-06
Tripura 129 1-03 8278 4148
Arunachal Pradesh .
Mizoram
III. EASTERN REGION 11031 91044 152780 1585°37
Bihar . 45553  341-00 33088 48337
Orissa . 29078 238 86 21135 141 -52
West Bengal 36400 33058 98344 95716
Andaman & Nicobar -
Islands. 222 282
IV. CENTRAL REGION .. . 72841 571-70 55862 956 53
Madhya Pradesh . . . 16546 247-75 11087 299 80
Uttar Pradesh 56205 32395 44775 €33
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I 2 3 4 5

V. WESTERN REGION . . . . . 17094  3o1-24 54824 147534
Gujarat . . . . . . . 2962 55814 17130 40815
Maharashtra . . . . . . 10408 22051 36963 105213
Goa, Daman & Diu . . . . . 4324 2259 910 1403
Dadar & Nagar Haveli . . . . . - - 21 103

. SOUTHERN REGIOX . . . . . 378812 5937-25 552615 6696 -45
Andhra Pradesh . . . . . . 127683 253§ 13 103369 1590 -gu
Karpataka . . . . . . . 35966 76538 73232 1118-51
Kerala, . . . . . . . 72600 693 26 90329 645 -85
Tamil Nadu . . . . . . 134911 1882-91 276969 3210 00
Pondicherry . . . . . . . 7652 6357 8513 12154
Lakshadweep . . . . . . . . 103 o-65
ALL INDIA 607708  9o74-13 854453 11210-69

BANK GROUPWISE DIRECT AGRICULTURAL ADVANCES OUTSTANDING AS
ON THE LAST FRIDAY OF MARCH, 1978

Public Sector Bapks
(Amount in lakhs of rupee.)

SBI. GROUP  NATIONALISED
BANKS GROUP

State/Union Territory ———— e~
Advances lo Small  Advances to small
farmers Farmers
No.of  Amount No.of  Amount
Alcs Outstand- Alfes Outstand-
ing. ing.
1 2 3 4 5
. NORTHERN REGION . . . . . 84758 3517 43 40855 679 45
Haryapa . . . . . . . 15083 1992 -G8 6396 17703
Himachal Pradesh . . . . . 15930 138 -64 14592 9751
Jammu & Kashmir . . . . . 4967 5826 503 10-06
Punjab . . . . . . . 23163 799 99 7031 12552
Rajasthan . . . . . . . 22798  454-94 11433 24321
Chandigarh . . . . . . 25 0-22 55 1-78

Delhi . . . . . . . 2792 72-70 845 2434
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II. NORTH EASTERN REGION . . . . 11781 114 66 28502 194 67

Assam . . . . . . . . 6852 65-40 9996 6311
Manipur . . . . . . . 40 034 2125 2531
Meghalaya . . . . . . 3505 3670 1059 11-46
Nagaland . . . . o . 475 511 .. .
Tripura . . . . . . . 874 6-36 15412 8479
Arunachal Pradesh . . . . . 5 002 .e .e
Mizoram . . . . . . . 30 0-73 .- e
III. EASTERN REGION . . . . . 277128 go014 58 . 248364 323771

Bihar . . . . . . . . A7871  1on-28 50279 88566
Orissa . . . . . . . 74542 849 02 35100 299-36

West Bragal . . . . . . 115515  1154-23 153694  2047-24

Andaman & Nicobar Islands . . . . 291 545
IV. CENTRAL REGION . . . . . 242152 2313 96 119711 2022 -84
Madhya Pradesh . . . . . . 38437 56773 18231 45831
‘Uttar Pradesh . . . . . . 203715 174623 101408 1564 -53
V. WESTERN REGION . . . . 4430z 118935 68990 1859 26
Gujarat . . . f . . . 4597 13317 25010 54854
Maharastra . . . . . . jo326  979-92 41311 1290 - 52
Goa, Damwn & Diu . . . . f 9379 7626 1808 2011
Dadra & Nagar Huveli . . . . . .. - 69 0-09

V1, SOUTHERN REGION . . . . 629937 11640 64 680 o5 9z04.29

Andhra Pradesh . . . . . . 253010 56n2-19 152047 2509 -gb

Karanataka . . . . . . Goi1g43 1500 -HBy 100097 1583 -56
Kerala <+« ...« as52 140289 79344 77550
"Tamil Nadu . . . . . . 185516 oB2y-07 3206239 4163-59
Pondicherry . . . . . . . 7416 11965 13066 170 96
Lakshadwcerep . . . . . . e .o 112 o-72

ALL INDIA 1290058 21790-62 1106917 17188 -22
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II6

Bank group wise direct agricultural adpances oulstanding as 0. the last Friday of Marck 1977 (Amount
5

in lakhs of Rupees)

PUBLIC SECTOR BANKS

SBI GROUP

NATIONALISED
BANKS' GR.

advances to Small

A dances to sgmall

Farmers Farmers
STATE/UNION TERRITORY Al ° ontana Nul Ouana-
ing ng
1 2 3 4
1. NORTHERN REGION 50765 2043 00 34203 634 96
Haryana . . . . . . 8358 145474 5469 153.45
Himachal Pradesh 11884 1100 11468 77-38
Jammu & Kashmir 2793 2411 395 119
Punjab . 12476 217.87 7109 177407
Rajasthan . . . . . . 13645  200:37 8872 17311
Chandigarh . . 31 0-51 53 1-87
Delhi . . . . 1578 3350 837 42-89
1. NORTH EASTERN REGION . . 7956 7159 26957 155. 45
Asam f . . . 4207 4175 11050 6555
Manipur . 1 a-03 1813 1500
Meghalaya . . . 2733 2346 1093 10-95
Nagaland . 325 TGl
Tripura . . . . . 655 401 13001 63-95
Arunachal Pradesh . . 13 0-19
Mizoram . . . 2; 017
I1I. EASTERN REGION 1200821 1958 09 208137 2538 64
Bihar . . . . 74987 757-97 51981 72892
Orissa . . . . . 52191 52271 25049 20240
West Bengal 73643 677 41 263 4.76
A-daman & Nicobar Islands 120044  1502°56
IV. CENTRAL REGION . 188793 1320 74 04692 1459 54
Madhya Pradesh . . . 31621  422-02 16041 392-88
Uttar Pradesh . . 157172 Bo8-72 78651 10666




—
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I 2 3 4 5

V. WESTERN REGION . ; . 24614 571-78 72077 221267
Gujarat . . 4000 8840 22818 513-97
Maharashtra . . 14439 45576 47674 167080
Goa, Daman & Diu 6175 27-62 1542 2773
Dadra & Nagar Haveli 43 0-17
VI. SOUTHERN REGION 499643 7769 oz 714627 8742 17
Andhra Pradesh 177339  3332°47 140153 2070 -64
Karnataka 44522  1062-31 96028 139937
Kerala 102573  1025-50 102630 797 -89
Tamil Nadu 165623  2261-49 363189 432484
Pondicherry 9586 8725 12578 14909
Lakshadweep 49 0-34
ALL INDIA 972592 13734-22 1150693 1573343

Chinese interest for Indian Iron Ore

7361. SHRI SATISH AGARWAL:

e Will the Minister of COMMERCE be

v

.Pleased to state:

(a) whether it is a fact that China
has evinced interest in buyingz two
~million tonnes of iron ore from India;

(b) if so, whether a deal has been
finaliseq in this regard; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
~ PRANAB MUKHERJEE): (a) to
(c). MMTC exported 54,000 and
65,000 tonnes of iron ore to China
during 1978-79 and 1979-80 respec-
tively. No enquiry has been receivedq
so far by MMTC from China regard-
ing further purchase of iron ore from
India,

[ R e

Trade|Oommerce between India and
USSR

7362. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
COMMERCE be pleased to state:

(&) whether the trade|commerce
between India and U.S.S.R. has dec.-
lined recently;

(b) if so, the reasons thereof; and

items of
have been

(c) what are the main
export to USSR which
reduced?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) and (c). Do not arise.
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Loans by Nationalised Banks to Wea-
ker Sections of Secity visa-rvis big
Industrial Houseg

7363. SHRIMATI KISHORI SINHA:
Will the Minister of FINANCE be
pleased tp state the position with re-
gard to the lending position of na-
tionalised banks to weaker sections
of the society vis-a-vis the big indus-
trial Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Advances
to weaker sections, including advances
under the Differentia] Rate of Interest
Scheme are covered under Priority
Sector which comprises of Agricul-
ture, Small Scale Industry, Transport
Operators, Retai] Trade and Small
Business, Professiona] and Self-Em-
ployed and Education.

The latest awailable comparative
position of total advances, advances
to Priority Sector, advances under
D.R.I. Scheme and advances ty large
Industrial Groups (registered under
Section 26 of Monopoly and Restric-
tive Trade Practices Act) ag regards
public gector banks, ig ag follows:

Advances Rs. in crores

1. Total Advances*® 17,287.00
2, Priority Sector* 6,006.53
3. DRI* 139.49
4. Large Industria] Goups 1,442.08

(As at the end of

December, 1978)

*As at the end of December, 1977—
Provisional.
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121
Foreign Bank Accounts of Exporters of
Diamonds and Precious Stones
W g FT A fagsia
w0 wafe 7365. SHRI K. A. RAJAN: Wil
the Minister of FINANCE be pleased
to state; .
1 2 3
(a) whether Government are aware
that most of the exporters dealing
. ) with the exports of diamonds, preci-
1. W wrewe dgheEtor ous stones and semi-precioug stones
wqAT, qAERT, FIfAAT | 2 99 are maintaining bank accounts in
foreign countries to keep their funds
§ oeal e received abroag over and above the
2. md o dqwaEtar wad, value of the officia] invoice; and
T, Ay 2 a9
e : (b) if so, the names of those expor-
3. Awd wdl fER, wifery 2 79 ters and the extent of the deposits in
their accounts in foreign banks?
4. WEE QFo UFe JFAWT FTT-
e, Sifgar &, THE DEPUTY-MINISTER IN THE
T, Ao | 2ag MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
. . (b). Information regarding the ex-
5. ud 1““5 wfrgrT T2 porters of diamonds, precious stones
e, difggr aran, T, anq gemi.precious stoneg who were
i | 2 9% found to have been maintaining bank
- accounts in foreign countries in con-
travention of the provisions of the
6. WAd §dW WE ¥RE, Foreign Exchange Regulation Act and
arar 2 q§ to whom Show Cause Notices for the
. same were jssued, or in respect of
whom penal action was taken, by the
7. YAd UHo UAo AN, TWE- Directorate of Enforcement, during
frre Tz, v | b the lost three years ending apth June,
1980, ig being collected and wil] be laid
. . on the Table of the House.
8. AFY WEATAIA HAW FHT
Sa, =ifgar Iz, ey Demand for Indian Opium in foreign
forac 1 199 markets
5 . 7366, SHRI ZAINUL BASHER:
9. AOd A9 QHTE §3- Will the Minister of FINANCE be
wh, |l 189 pleased to state:
(a) whether it is a fact that demang
10. ¥ad gfema w2 gz, for Indian opium is decreasing in for-
wfgws tRe, mifime) 2ad eign market;
(b) if so, what are the causes; and
11. g #ree gEfqafe @,

rfena @z, arfaac)

(c) what action Government are
going to take for the increase in de-
mand of Indian opium ijn foreign
markets?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Yes, Sir. The decline in export
of opium frem India ig mainly on ac-
count of inereased eompetition from
poppy straw and its concentrate pro-
duced in some other countries.

(c) In order to meef the competi.
tion, export price of opium has been
reduced ang incentive rebate js given
to induce the buyers to make larger
purchases,

e

Air Service between India and Egpyt

7367. SHRI CHIRANJI LAL
SHARMA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state the result of talks
held between Egypt Air amnd Air India
in Bombay on 21st April, 1980 regard-
ing the resumption of air services bet-
ween the two countries?

THE MINISTBER OF STATE IN THE
MINIBTRY OF TOURISNT AND CIVIL
AVIATION (BHRI CHANDULAL
CHANDRAKAR). At the airline level
talks held on 21st and 22nd April, 1980
between Air India and Egypt Air, the
two airdines exchanged views and sta-
tistics in the context of resumption of
air services between the two countries.
No final decision was arrived at these
talks.

Aerodrome in Kanyakumari

7368. SHRI N. DENNIS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state;

(a) whether there are proposals
under the consideration of Government
to open an aerodrome in Kanyaku-
mari; and

(b) if so, the approximate time
wher, the aerodrome would be opened?

AUGUST 8, 1986
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THE MINISTER OF STATE IN THE

MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a) No, Sir.

(b) Does not arise.

Charging of Import Duty on Imporied
Stainless Steel Rounds and Flats

7369. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased 1o slate:

(a) whether imported stainless steel
rounds and flats which are locally rol-
led into sheets and used for utensils
are being charged import duty at only
40 per cent because of certain lcop-
holes in the import policy; and

(b) if so, what téps Government
propose to take to plug such lovphules
in the import policy provisions Lo pre-
vent loss of revenue to th. Excheguer
an¢ protect indigenous stainless steel
industry including public sector units
like Alloy Steel rant, Durgapur and
VISL which are having a serious
selling problem due to severe and un-
fair competition from imports?

THE MINISTER OF (OMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Though
the imported stainlesg steel rounds
and flats attract import duty of 40 per
cent, there is no loor~hole in the
import policy. These items are in the
canalised list. The canalising agency
is Steel Authority of India Limited.
The release price of the items is decid-
ed by the Pricing Committze under
the chairmanship of Chief Controller
of Imports and Exports taking into
account inter-alia the prices of pro-
ductg of indigenous producers, conver-
sion charges anq reasonabla profit fbr
the rerollers in the country. The
difference between the rclease Ppric®
and the landed cost plus the service
charges of the canalising agenty is to
be credited to the exchequer by the
canalising agency,

(b) Does not arise.
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Undecideq Appeals with Commis-
sioners of Income Tax (Appeals) New
Delhi

7370. SHRI CHINTAMAN] JENA:
Will the Minister of FINANCE be
pleased to state:

(a) whether appeals filed as fuar back
as on 29-4-1977 and on 9-10-1978 by
Dalmia Cement (Bharat) Ltd, in res-
pect of the assessment yearg 1974-75
and 1975-76 involving excessive and
disputed tax demands have remained
undecided for the last 2-3 years even
by the first Appellate Authority ie.
the Commissioner of Income-tax (APp-
peals), New Delhi; and

(b) if so, full facts and detailed
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.
Appeals filed by TDalmia Cement
(Bharat) Ltd. in respect of assessment
years 1974-75 and 1975-76 are still
pending. In these appeals certain
additions/disallowances in the com-
putation of the total ircome and the
tax demands with reference to such
disputed items have peen contested.
Whether there are cxcessive demands
in respect of these two years, would be
known only after the arpeals are dis-
posed of by the first Avpellate Autho-
rity.

(b) Appeal in respe-t of assessment
year 1974-75 was filed on 20-4-1977
before the Appellate Assistant Com-
missioner of Income-tax in shcrt
AAC), Central Rangel, New Delhi.
Subsequently it was transferred to the
Commissioner of Income-tax (Ap-
peals)-IX New Delhi after the institu-
tion of Commissioner (Appeals) was
set up w.elf 10-1-1978. Appeal for ass-
essment year 1975-76 was filed before
the Commissioner (Appeals)-IX on
7-10-1978.

The appeal for assessment year 1974-
75 was first fixed wefore the AAC on
25-7-1977, However, the  assessee

wrote 5 letter on 21-7-1877 saying that
the said appeal might be adjourned
till the appeal for the preceding assess-
ment year 1973-T4 was disposed of.
Appeals for 1973-74 and 1974-75 were
fixed for hearing before the AAC on
17-10-1977. On that date the AAC re-
corded as under:

“Shri Mandang appears. ITQO has

requesied for adjournment on the

ground that he ig not ready. Ad-
journ to 29-10-1977."

The noting on 29-10-1977 is as under:

“Both the ITO and the assessee.
seek an adjournment. Adjourn to
28-1.-1977."

A request was, however, made by the
assesstg on 15-11-1977 that 28-11-77
is not convenient to them and the hear-
ing may be adjourned. Fresh notices
for 73-.4 were issued by the AAC for
hearing on 13-12-1977 but the case had
to be adjourned as the ITO was not
present. Appeals for 73-74 and 74-75
were again fixed for hearing on 9-2-78
by the AAC but on that date also the
ITO was not present.

Order in appeal for assessment year
1973-74 was passed by the Commis-
sioner (Appeals) on 13-9-78 dismissing
the appeal on the ground thit the
Appeal Memo was not signed in ac-
cordance with Rule 45(2) of the In-
come-tax Rules.

The assessee filed an appeal against
this order to the Incame-tax Appellate
Tribunal (in short ITAT) which
appears to have pass*l an order on
10-3-B0 restoring this appeal to the
file of the Commissioner (Appeals) to
be decided afresh. Copv of such order
from the ITAT is yet to be recelved Ly
the Commissioner (Apopaals).

The assessee wrote o letter on 12-3-
80 to the Commissioner (Appeals) for
deciding the appeals for assessment
years 1974-75, 1975-76 and 1976-77.
On this application the Commissioner
(Appeals) recorded:
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“Fix up appeals for the earller

years.”

Again a request was made by the
assessee on 11-4-1980 for early hearing
of those appeals. Op the said applica~
tion again the Commissioner (Appeals)
recorded that appeals for earlier
assessment years may he fixed. The
assessee filed a copy nf the Order of
the ITAT dated 10-3-1980 for assess-
ment year 1973-74. But the original
copy of such order has not teen
received by the Commissioner (Ap-
peals) from the ITAT so far. Hc has.
therefore, reminded the Registrar of
the ITAT to send the original Order
early so that the appe.l for that year
could be fixed for regular hearing.
Meanwhile on the request of the
assessea the appeal for assessment
vear 1973-74 was fixed for preliminary
discussiong on 3-6-80 but on f}at day
the ITO did not attend ard the hearing
wag adjourned.

It would thus be seen that appeals
for assessement years 1974-75 and
1975-76 cannot he dispdsed of unless
apneals for assessment vear 1973-74 is
decided. Appeal for that vear has
been restored to the file of the Com-
missioner (Appeals) hy the ITAT vide
order dated 10-3-1980, the original
copy of which is vet to ba received
from the Registrar, ITAT. The Com-
missioney (Appeals) has already re-
yuested the Registrar. ITAT for the
same reason,

Working Group for Bank and
Financial Institutions

%371. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whzther some working groups
for Banks and other financial institu-
tiong have been set up by Government
recently;

(b) if so, the cetails regarding their
reports, if any/or the recommenda-
tions made to Government; and

AUGUST 8, 1980
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(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MANGANBHAT BAROT): (a) Sub-
sequent to setting up of 5 Working
Groups following Prime Minister's
meeting with Chief Executives of
Public Sector Banks and Term-lending
Institutions in October, 1978, informa-
tion about which was furnisheq in
reply to Unstarred Question No. 958
on 24-11-79 in the Lok Sabha, on
other Working Groups have been set
up by Government.

(b) and (c). Do not arise.

Notification on Excise Taxation
Proposal

7372. SHRI JITENDRA PRASAD:
Will the Minister of FINANCE be
pleased to state:

(a) the reason why the Notification
giving effect to the excisze taxation
proposals in 1980-81 Budget, so far as
match industry is concerned, differs
from the intentions declared by the
Finance Minister in his Budget speech;
and

(b) the action proposeq to be taken
by the Government to reflect the
Finance Minister’s proposals in the
Notification?

THE MINISTER OF FINANCE
(SHEI R. VENKATARAMAN): (a)
Sir, the proposals relating to e:xcise
duty changes regarding matches as
contained in para 97 of the Finance
Minister’s Budget Speech (Part B),
are reflected in the relevant excise
duty notification No. 99/80-Central
Excises, dated the 19th June, 1980,

(b) Does not arise,
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Exploration for New Golg Mineg

7373. SHRI P. RAJAGOPAL
NAIDU: Will the Minisier of STEEL
AND MINES he pleased to stale:

(a) whether exploration has been
made to find vut new gold mines in
the country; ang

(b) if so, the resulis thoreof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Major resources of Gold so far
estimateq include Gold bearing rocks
qf over 3.1 million tonnes in Kolar
Gold Field, Karnataka, and 0.33 million
tonnes in Kolar Gold Field extension
area in Andhra Pradesh. In Gadag
Gold Field, over 0.56 million tonnes in
Mopla Lode, in Hutti Geld Field 0.06
million tonnes and in Anantapur
Field Andhra Pradesh, 1.64 million
tonnes ¢f resources of gold have been
estimated by Geological Survey of
India and other agencies. Gold con-
tent generally ranges between 5 to 8
grammes per tonne.

“Financial Crisis in National Council
of Applied Economic Rescarch”

7374, SHRI Y. S. MAHAJAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether his attention has heen
drawn to reporte in the ‘National
Herald’ of May 9 and 10, 1980 and
‘Contour’ dated April 12—19 which
have highligihted the financial crisis
and staff discontent in the TMational
Council of Applied Economic Resarch,
New Delhi; and

(b) if so, what gsteps Covernment
Propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Gevernment have seen the
Teports in the National Herald of May

1826 LS—s5,

9 and 10 ang Zontour dated 13th—
19th April, 1980 regarding National
Council of Applied Economic Research,
The Council with whom the matter
was taken up earlier has stated that
inspite of the get-back in the flow of
projects during last year due to a curb
on non-plan expenditure and other
uncertainties, the Council] has been
able to maintain its financial position.
The Council expects to do much better
in the current year.

National Council of Applied Econo~
mic Research being a society registered
under the Societies Registration Act
is independent and autonomous in its
functioning and Governmen: do not

_interfere with its day to day admini-

strative matters.
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Coverage of Pensioners Drawing upto
Rs, 500/- for L.T.C. Benefits

7376. SHR K. LAKKAPPA: will
the Minister of FINANCE Le pleased
to state:

(a) whether under the existing
rules pensioner; drawing pensions
up-to Rs. 250/- including D.A. and 5
per cent increase are entitled to L.T.C.
benefits; and

(b) whether Government propose
to increase the limit as to cover pen-
sioners getting pension up to Rs. 500/-.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
scheme of L.T.C. is pot applicable to
any catezory of pensioners.

(b) Does not arise.

Issue of Licence to State Trading Cor-
poration for Import of Rudraksha
Beads

7377. SHR] M. RAMANNA RAIL:

DR. SUBRAMANIAM
SWAMY:

SHRI RATAN SINH RAJDA:
SHRI JA] RAM VERMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government have
issued a licence to STC, New Delhi to
import Rudraksha Beads worth Rs. 5
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lakhs in the year 1978 and if so,
whether the licencee imported Rudra-
ksha beads;

(b) if 0, how the STC, New Delhi
sold the same among the genuine con-
sumers;

(c) whather there is scarcity in the
country for Rudraksha beads even
now; if so, the reasons for the same;

(d) what is the policy of Govern-
ment now in respect of import of
Rudraksha beads;

(e) whether one Mauni Baba of
Sanskrit College, Veranasi represented
to Government this year regarding the
non-availability and malpractice with
regard to Rudrvaksha heads trade; and

(f) if so, what steps Government
has taken on the points raised in the
memorandum?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
{(b)- A licence tuv import Rudraksha
Beads worth Rs. 5 lakhs was issued
in the year 1§78 but imports were not
effected because the price quoted by
the suppiier was much higher than
the price at which the end users in
the country were prepared to purchase
the Rudraksha Beads. The beads
offered were also not of high quality.

(c) and (d): Under the Import
Policy 1980-81. Rudraksha Beads can
be imported by Actual Users against
their jmport licences. The Export
Houses can alsp import this item
against their additional licences.

(e) and (f): Yes, Sir. Appropriate
measures have been taken to meet the
points raised in the memorandum.

Recommendations of Kaul Committee
on Kandla Port

7378. DR. MAHIPATRAY M.
MEHTA: Will the Minister of COM-
MERCE be pleasad to state:

(a) what are the principal recom-
mendations of Kaul Committe, for the
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development of Kandle Port and its
township;

(b) how many of them have been
accepted and implemented and if not,
the reasons thereof; and

(c) whether there is a wide-spread
dissatisfaction apainst the multiple
authorities for the admdnistration of
development of Gandhidham, a town-
ship of Kandla Port and if so, the
steps taken in the matter?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). While some of the principal
recommendations of Kaul Committee
have peen by and large implemented
others are under various stageg of
examination and implementation.
Briefly stated, the fnllowing is the
progress of implemental acticn taken
in respect of most of the principal
recommendations of this Committee;

(i) Kandla Port Trust have
already taken necessary steps for
construction of additional storage
capacity for liquid and dry bulk
cargo, and substantial increase in
storage capacity has_already taken
place. Kandla Port 'Trust have
acquired various additional handling
acquipments such as mobile cranes
and forklifts etc. The port autho-
rities have not only lowered port
charges for liner vessels but also
extended the free period for export
cargo upto 15 days. The pert has
also evolved a strategy for trade
promotion.

(ii) State Trading Corporation
have already increased the quantum
of edible oil imports and molasses
exportg through Kandla Port.

(iii) The Ministry of Railways
have already advised their Zonal
Railways to quote Station to Station
freight rates on commercial justi-
fication within their delegated
powers. In addition, the Ministry
of Railways have also sanctioned
necessary works for increasing the
line capacity in BG lines to Kandla
Port.

(iv) P & T Authorities have taken
steps to increase the Telex facilities
from 50 to 100 lines on priority
basis. A Troreign Post Office has
been opened.

(v) The recommendation for ex-
amining possibility of rail-cum-road
movemsnt with transhipment at
Palampur wag gone into in detail
but was not found economically
viable.

(vi) A partion of National Highway
No. 8-A falling within the municipal
limits of Gandhidham Muncipality
and Kandla Port Trust has been
taken over by the Government of
India.

(vii} Indisn Shipping Companies
have agreed to provide atleast one
sailing every month by rotation
from Kandla to UK/Continent. A
Seamen’s Club has been construct-
ed at Kandla.

(viii) Gevernment of Gujarat
have initiated necessary steps to
secure augmentation of power
supply, availability of more drink-
ing water, construction of housing
and hotel accommodation, installa-
tion of buy stand, construction of
industrial tenements etc.

(c) Kaul Committes was, as per the
terms of reference, pot required to
cover administration of Gandhidham
township. However, the Government
of Gujarat have stated that they are
consideraing the question of setting up
Urbap Development Authority to
secure better coordinateg approach in
the matter of administration and
development of Gandhidham.
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Expansion of Bokaro Steel Plant

7380. SHRI SATYENDRA NARA-
YAN SINHA: Will the Mirister of
STEEL AND MINES be plcased to
state:

(a) whether the second stage ex-
pansion of the Bnkaro Steel Plant is
proceeding as planned; and

(b) if ihere is delay, the reasons
therefor?

AUGUST 8, 1980
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THE MiINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAE MUKHERJEE): {(a) and
(b). The Stage-II construction (ex-
pansion from 1.7 MT to 4.0 MT capa-
city) of Bokaro Steel Plant which,
according to the original schedule, was
to be completeq by June, 1979 in
respect of steel-making and by July,
1981 in respect of the colld rolling mill
complex, is now expected to be com-
pleted by March, 1981 and March,
1983 respectively, These slippages
have taken place, inter-alia, due to
delay in the supply of equipment,
periodical shorlages of cement and
diese]l, and severe power cuts affect-
ing adversely civil construction and
structural erection works at site. The
expansion of the Plant to a sapacity
of 25 MT was, however, completed
and commissioned in the last gyarter
of 1978-79.

Regular Managing Director of N.T.C.

7381. SHRI SURYA NARAYAN
SINGH: ‘Will the Minister of COM-
MERCE be pleasad tc state:

(a) whether it is a fact that there
is no regular Manuging Direzlor of the
National Textile Corporation Ltd., the
holding company for a long Lima and
the present incumbent looking after
as Managing Director’'s functions is
not even &n empunel'ed Officer for the
post; and

(b) if o, why thig irregularity is
continuing?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) Doeg not grise.

Courtallam on AIR Man

7382. SHRI K. T. KOSALRAM:
Will the Minister of TOURISM AND
CIVIL AVIATION pbe pleased to state
whether any action has been taken to
bring Courtallam on al]-:!,ndia Tourist
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map and for corsiructing a Dharam-
shala immediately as the first step in
this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR): Ag Courtallam
attracts domestic tourists, its develop-
ment, including the construction of a
dharamshala, would come within the
purview of the State Government.

Construction Contracts in Irag

7383. SHRI G. M. BANATWALLA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Indian firms hkoth in
public and private sectors have con-
struction contracts in Iraq and have
taken up som2 projects there;

(b) if so, the nameg and dectails of

Written Answers 128

(c) when these projects are likely
to be completed; and

(d) measures Leing takep or con-
templated to extend trade and techni-
cal relations with Iraq and to increase
substantially India's participation in
Iraq's developmental activities?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
Z. R. ANSARI): (a) Yes, Sir.

(b) and (c). A detailed tabulated
statement is attached.

(d) Constani efforts are made
through mutual discussions between
the Governments of India and Iraq
under the zuspices of Indo-Irag Joint
Commission on Economic and Techni-
cal Cooperation for expanding and
diversifying trade and economic rela-
tions. This is followed up hy ex-
change of delegations by public and

the projects and their value in Indian private oOrganisations of the two
rupees; countries.
Statement
S.No. Project Indian Company Value Date of Date of
Rs. award comple.
_ million tion
1 2 4 5 6
1. Najaf-Kufa Sewerage Scheme . Bridge and Roof 384 1-1-98 1000 Days
2, Amra Sewerage Scheme Continental-cons- 624 15-4-78 3-9-80

trcution Co.

3. Northern Grain Silos . . EPI 376-0 6-4-78 Dec. 1680
(Sl o b
4. Jalawla Bridge . . . IRCC 76-8 2-5-78 Nov. 1980
5. Khidr Bridge . Shah Const. Co, 40:8  16-5-78 May 1980
6. Hilla Bridge . 16-8 24-5-70 May 1980
7. Baghdad University Gomplex . NBCG 480 7-10-9B  Apr. 1981
8. Central Grain Silos . . ILEPI 360’0  g-10-78 Aug. 1981
9. Project Siad-3 . . . EPI 360-0 12-10-98 Oct. 1980
10. Baghdad Radio and Goloured
Studios Expansion . EFI 1152 Oct. 78 Dec. 1980
11, Fender Piles on Muftiah Oil Jetty Asia Foundations and 60  4-12-78 Aug. 1979
Const. Pvt, Ltd.

(AFCONS)
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! 2 3 4 5 6
12. Nassiriya Sewerage Scheme Continental Construc- 22008 14-12-78  June 1981
tion
13. Two Flyovers on Airport Road . NBCC 48-0  18-1-79 Feb. 1981
14. Three Bridges on Baghdad-
Haaiba Railway Line . AFCONS 88-8  29-1-79 May 1981
15. Water Research Centre EPI 132.0  3-2-79 Aug.1g8y
16. 429 Culverts on Akashat Al-Qaim BIRCC 1296  6-3-79 Sep. 1980
Railway Line )
17. 4 Bridges on Kirkuk-Mosul Road UP State Bridge Cor- 31°1 15-4-79 Jun. 1981
poration
18. 1300 Prefabricated Housing units Som Dutt Builders 408'0  2B-4-79 Oct. 1981
19. Gouncil of Ministers Bldg. EPI 2856  15-5-79 May 1081
20. 1120 Prefabricated Housing Punjab Chemi Plants 232°8  19-5-79 May 1981
Units at Diwaniya
21. Supply Erection of 3 Propane Vijay Tanks and Ve- 400 Jun'7g Dec. 1980
Tanks ssels, Madras.
22. Kerbala Trunk Sewer Bridge and Roof 480 30-6-79 June 1981
23. Daqooqchai Bridge Hindustan Const. 60-0 5-8-79 Feh. 1981
0.
24. West Bank Trunk Sewer Jaiprakash Associ- 106- 4 16-9-79 May 1983
ates
25. Two contracts for Bldg. B.G. Shirke and Co. 36 27-1-79 Oct. 1980
Tenements for Iragi National
0il Co. .
26. Garmatali Bridge H:?gstén Const.Co. 1760 Oct, 79 24 months
27. Qayara Project UP State Bridge Corpn. 60-92 Oct, 39 24 months
28. Sadd-16 Feasibility Study EPI 45 May'yg 12 months
h.
29. Quarters for Railway Staff  B.G.Shikeand Co. g0'o  27-1-79 34 months
along Akashat Al-Qaim Line
30. 400 KMS of Gas Gathering and Dodsals India 177'0 Sept. 79 18 months
Transmission Line near Kir-
kuk.
31. Nahr-Ywad Canal Excavation NBCC 13352 March,Blo 760 days
Line Part 1, Phase 1
a2, Erection of Hydro-Mechanical ~ Triveni Structurals 30.0 Apr‘8o 24 months
Equipment etc. at Thartha.. Limited.
33. West Bank Trunk Scwer Ph-11 Continental Const. 250,0 Apr ‘ 8o
Co.
34. Construction of Rail-cum- Road HCG (Along with 150.0 2 years
Bridge ncar Shuiba Austrian firm )
5. Construction of 3 Bridgesnear HGC 22,5 Jan ‘80 12 months
Basrk
Supply  Continental Const, 250.0 11-10-79 18 months

. Syl

Co.
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1 2 3 4 5 6
'37. Field Gonstruction Work Toyo Engg. India 100.0 Mar *6o
near Basrah Ltd.
88. Electrical Engg. and other Gon - Do, 39.0 Mar, *8o
cultancy Services near Basrah,
49. Givil Works of Ancillaiy Dalal Consultants 41.6 Dec ’78 20 months
Industries for Al-Qaim Fertilizers
Project.
40. Sewerage for East of Army Ganal  Jaiprakash 1,350,0 Apr’80 42 .months
Gontract No. 124. Associates.
41. Basrah Insurance Complex Bldg, Bhandari Builders 50,0 1g9-4-80 <2 months
42. Electrification of EQWA HQS Ramon Group 36.0 May *80 Aug. 1981
Bldg. ‘

43. Turnkey Contract for Construction Makers Development  1,250,0 12-6-80 36 months
of 2000 Houses in  Baghdad. Services,

44. Design and Construction of 2269 ~ HSCL /Punjab 1,215,0 g-6-B0 33 months
Prefab Houes at Maqal, Um- Chemi Plants
Qasr, Khoral Zuber
45. Misan Gas Project Ph-I . Dodsals Pvt, Ltd,, 72.0  3i-5-80 9 months with
maintenance
period of 11
months,
46, Scientific Research Centre at Dalal Gonsultants g6.0 Letter of Intent
Jadiriyak in Baghdad. Awarded.
47. Construction of 8oo Houses Bhandari Builders 400,0  12-7-8B0 28 months
at Najaf.
48. Mosul Hotel . . . NBCC 200.0 Letter of Intent Awar-
ded
49. Dokan Hotel . . . NBCC G4.0 Do.
50. Khasa Chai River , . . Recondo Ltd. 30.0 Do,
51, Extension of Al-Rasheed Hospi- Dalal 8o.0 Do.
tal . Gonsultants,
52. Construction of Football Stadium Engg. Gonstruction 170.0 Do.
at Misan. Corporation.
53. Babylon Fishcries Proiect. . Dodsals Pvt, Ltd. 40.0 Do,
54. Shinafia Bridge . . . AFCONS 80.0 Do.
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MemoOrandum from J. K. Manufac-
turers Limited, Kanpur Sangarsh
Samuti

7385. SHRI M. ISMAIL: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have re-
ceived any memorandum from J K
Manufacturers Ltd., Kunpur Sangarsh
Samiti for re-opening of the mills;
and

(b) if so, steps taken by Govern-
ment in this regard thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
 PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) The matter is under considera-
tion.

Income-tax Officers

7386. SHRT RASHEED MASOQOD:
Will the Minister of FINANCE be
pleased to state:

(a) whether in the Income-Tax
Department, departmental promotees
from lower ranks reaching up to Class
II Gazetted officers post and direct
recruits in Class | Gazetted posts are

AUGUST 8. 1980
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both  designated as
Officers; and

(b) whether any representations
have been received pointing out that
thig is an gnomaiy, and if so, action
taken thereon?

Income-Tax

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Yes. Sir. Income-tax Officers
rank above Inspectors of Income-tax
and helow Assistant Commissioners
of Income-tax among the six Income-
tax Authorities prescribed under
section 116 of the Income-tax Act,
1961. Though suggestions have been
made for adopting different designa-
tions for the Income-tax  Officers
depending nn their class of service,
it has not been found fzasible so far
to amend the above provisions of the
Act.
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Geological Survey for Natural Re-
sources in West Bengal

7388. SHRI AMAR ROYPRADHAN:
Will the Minister of STEEL AND
MINES be pleased in state whether
any efforts have been made by the
Geological Survey of Incia to explore
and locate more natural resources in
West Benga] State?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Yes, Sir.
As a result of geological survey carri-
ed out of West Bengal by Geologizal
Survey of India and other exploration
agencies, important deposits of Coal,
limestone, dolomite, lead-zine ores,
apatite, china clay and fire clay were
locateq in different areas of the State.
Efforts to locate more mineral deposits
are continuing.

Seizure of Silver at Bombay Airport

7389. SHRI C. CHINNASWAMY.
Will the Minister of FINANCE be
pleased to state:

(a) whetier it is a fact that ilver
worth Rs. 2.5 lakhs wag seized on April
14 from the baggage of a women
passenger by Customs Authorities at
Bombay Airport;

(b) whether 1t is also a fact that
two persons an Air-India empioyee and
one of the seniur most Customs officials
are also linked with her in this case;
and

(c) if 50, the details thereof?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a): Yes,
Sir. On 14th April, 1980, the Customs
authorities it Bombay airport seized
silver weighing abcut 102 Kgs. and
valusd at Rs. 2.62 lakhg (approxi-
mately) from the unaccompanied
baggage of a lady pessenger.

(b) and (e): Ap Air India
employee who wag found to be involv-
ed in the cas> was arrested on 154
1980. The investigations made so far
have not yielded any definite evidence
of involvement of any senior Customs
Officer in the attempted sn:uggling.

Further investigations, are, however,
in progress.

Complaints from Consamers for net
getting Sugar

7390. SHAI UTTAMRBHAI H.
PATEL: Will the Minizter of CIVIL
SUPPLIES by pleased to state:

(a) how many fair price shops are
in the Dadra Nagar Haveli, the Union
Territory;

(b) whether Tovernment have re-
ceived complainis that cunsumers are
not getting sugar at controlled rate
in rural areag and fair price shop-
keepers are selling the same directly
in plack-market; and
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(c) if so, ihe details of guch com-
plaints and the action taken or pro-
‘poses to be taken?

THE MINISTER oF CIVIL
SUPPLIES (SHR] VIDYA CHARAN
SHUKLA): (a): There are 40 fair
price shops in the Union Territory of
Dadra and Nagar Haveli;

(b) and (c): The Uinun Territory
Administration have informeq that
one complaint has been received
against a cooperative socicty which
runs 5 fair price shops in the Union
Territory. Enquiry conducted by the
Union Territory Ad:ministration con-
firmed irregulatrities being committed
by the society in distribution of levy
sugar, Necessary action is being taken
to prosecute *he Scceity.

Rise in Price of Imporied News-
Print

7391. SHR1I BALASAHEB VIKHE
"PATIL: Will the Minister of COM-
MERCE Dpe pleaseq to state:

(a) whether the prices of imported

AUGUST 8, 1980
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further increased recently by Rs. 100
per tonne both in the case of High
Sea Sales and those from buffer
stocks;

(b) if so, what are the compclling
reasons to increase the prices; and

(c) what has been the previous
price rise in the last three years?

THE MINISTER OF COMMERCE
AND STEEL AND MINE3 (SHRL
PRANAB MUKHERJEE): (a) Yes,
Sir. The State Trading Corooration
has jncreased the price of imported
newsprint by Rs. 190/- per tonne and
Rs. 100/. per tonne provisionally in
the case of High Sea Sales and buffer
stock maintained by STC, raspectively.

(b) The increased in the price of
newsprint both for High Sea Sales and
buffer stock is attributable 1{g the
incresase in weighted C.LF. value of
newsprint and incidenta] charges

news-print (standard) have beén (c) A statement is attached.
Statement
Standard Newsprint=—=Sale Prices P.M.T,

High Seas Buffer Stocks
Quarter Sale Increasc Sale Increase/

Price Decrease  Price Decrease

(Rs.) in price (Rs. in price
Jan./March®y7 . . . . . 3801 .. 4609 ..
AprilJune’y7 . 3890 (—) B 4575 (=) 34
July/Sept.77 . 3865 (=) 25 4410 (=) 165
Oct.[Dec.’17 3805 (—) 6o 4230 (=) 180
Jan./March®78 e e 37% (=) 75 q100 (=) 130
April/June78 | . . . . . 3510 (—) 220 3860 (=) 240
July/Sept.?78 . . . . . . b0 (—) s0 3670 (—) 190
Oct,/Dec. *78 . . . . . . 3460 .. 3670 ..
Jan./March?79 . . . 3470 (4) 10 3720 (+) 50
AprilJun¢79 . . . . . 3620 (+) 150 388 (+) 160
July/Sept.'79 . . . . . . 3920 (4) 300 4180 (+) 300
Oct.[Dec. *79 . . . . . . 4060 (+) 140 4300 (+) 120
Jan. [March'80 , . . . . . 4170 (+) 1o 410 (+) 110
April/June®Bo . . . . . . ~ 4270 (+) Zoo 4510 (+) 110

[———
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Setting up Cashewnuts Factories in
Kanya Eumari

7392. SHRI N. DENNIS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether there are proposals
under the consideration of Govern-
ment to open a unit of the Cashew
Corporation ot India in Tamil Nadu;
and

(b) if so, whether Government pro-
pose considering the opening of that
unit in Kanya Kumari District where
there are large number of cashew
factories?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
Z. R. ANSARI): (a) and (b). There
is no proposal under consideration of
the Government to open g unit of
Cashew Corporation of India in Tamil
Nadu.

Setting up of a Titanium Factory in
Kanyakumari District

7393. SHRI N. DENNIS: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to establish a titanium factory
in Kanyakumarj District; and

(b) if so, the approximate time
when such a factory would be estab-
lished?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE) : (a) and
(b). A proposal submitted by a pri-
vate party for grant of industrial li-
cence for establishing a titanium
sponge industry in Tirunelveli/Kan-
yakumari has been rejecteg en the
ground of inadequate demand for the
Product.

Distribution of Imported Cashew Nuts
to Factories

7394. SHRI N. DENNIS: Will the
Minister of COMMERCE be pleased
to state:

(a) the places in the country where
there are units of the Cashew Corpo--
ration of India; and

(b) the method adopted by Gov-
ernment for the equitable distribu-
tion of imported cashew nuts to the
different parts of the country where
there are cashew factories?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI Z. R. ANSARI): (a) Cashew
Corporation of India has its register-
ed Office in New Delhi and Head
Office in Cochin. It does not have any
branch office anywhere else in the
country.

(b) The imported raw cashew is
allotted to the eligible factories of
eligible actual users as set out in the
ITC Policy.

Payment of Custom Duty by Drug
Industry on Import of Drugs

7395. SHRI RAVINDRA VARMA :
Will the Minister of FINANCE be
pleased to state:

(a) the total amount of customs
duty paid by drug industry on import
of drugs/medicines during the last
three years, year-wise; and

(b) the names of the drugs and
medicines thus imported and the
amount of excise/custom duty col-
lected each year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Statisties of customs revenue
collections and foreign trade of India
are maintained on the basis of
‘commodity groups’ and not on
the basis of class eof impor-
ters; no details are readily avail-
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able regarding the amount of customs
duty paid on import of drugs and me-
dicines and the names of such drugs
and medicines imported by the drug
industry separately.

Dandekar Commitiee on Ban on
Import of Harvesior Combine

7396. SHR] MUKUNDA MONDAL:
SHRI JYOTIRMOY BOSU

Will the Minister of FINANCE bc
pleased tg state:

(a) whether it is a fact that Dan-
dekar Committee on Promotion of
employment has recommended a ban
on import of Harvestor Combine; and

(b) if so, the details thereof and
Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT) (a) and
(b). The report of the Expert Com-
mittee on tax Measures to Promote
Employment (popularly knowa as
the Dandekar Committee) containing
their recommendations was laid on
the Table of the Lok Sabha on
1-7-1980. The recommendations of
the Committee on the impact of
mechanisation in agriculture, includ-
ing harvestor-combines, are contained
in paragraphs 7.37 to 7.42 of the Re-
port.

The recommendation is under exa-
mination.

Sericulture in Kerala State

7397. SHRI A, A. RAHIM: Will the
Minister of COMMERCE be pleased
to state:

(a) the development
envisaged for sericulture
State;

(b) whether Government are aware
that farmers in some Districts of
Kerala State are in dire need of
technical know-how for producing
silk from the silk worms; and

in Kerala

AUGUST 8. 1980
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(c) the steps which are being taken
to produce more cocoons especially
from tapioca leaves which is plenty
in Kerala State?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUYXHERJEE): (a) The
Central Silk Board, under the admi-
nistrative control of this Ministry, had
set up a Project Research outpost at
Trivandrum for studying the feasibi-
lity of introdcuing rearing of eri-
worms on iapioca leaves

(b) As a result of extension work
carried out by the Central Silk Board's
Research Extension Centre at Coim-
batore. a bordering Tamil Ndau dis-
trict, Kerala farmers in the areas bor-
dering Coimbatore are taking up mul-
berry silk-worm rearing. Thiz Centre
is providing them necessary technical
puidance. The number of such rear-
ers is very limited for the present.

(c) As already indicated the ques-
tion of utilisation of topioca lcaves
for silk-worm rearing is still in an
experimenta)l stage.

Purchase of Shares in Mackinnon
Mackenzie and Company Limited

7398. DR. A. U. AZMI: Will the
Minister of FINANCE be pleased to
state- ]

(a) whether Government have
been approached to accord its sanc-
tion to the alleged purchase of shares
in Mackinnon Mackenzie and Com-
pany Limited by an Indian Group
from the foreign shareholders at a
total cost of Rupee one only against
equity face value of Rupee one crore:

(b) if so, the details thereof;

(¢) whether any underhand deal-
ing is suspected; and

(d) the action being taken to stop
such malpractice and to bring the ex-
change racketeers to book?
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THE DEPUTy MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The Reserve Bank of India received
an application under Section 19(5) of
the Foreign Exchange Regulation Act,
1973 from British India Steam Navi-;
gation Co. Lid., London for permis-
sion to transfer 10,00,000 equity
shares of Rs. 10/- each of the tolal
face value of Rs. 1 crore held by the
UK. company in Mackinnon Macken-
zie and Co, Ltd, to a private party.
The chareg were proposed to be sold
at a price to be fixed by the Rcserve
Bank of India. However, in view of the
Indian company's present financial
position, the U.K. company did not
expect a consideration of more than a
normal value of Re. Il- for the en-
tire shareholding. The proposal also
provided for waiver by British Steam
Navigation Co. Ltd. of an interest-
free loan of Rs. 67,50 lakhs granted
by it to Mackinnon Mackenzie and
Company Limited in the ycar 1967,

(c) and (d). As the proposal has
becn rejected by the Reserve Bank
of India the question of taking any
action to stop any alleged malprac-
tice of underhand dealing does not
arise,

Disputes between Bank of India and
Andhra Stee] Corporation Limited

7399. SHRI S. M. KRISHNA;

SHRI K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether all disputes between
Bank of India and Andhra  Steel
Corporation Limited, Calcutta relat-
ing to repayment of Rs. 4 crores have
Sinen been seltled;

(b) if so, the details thereof and
when it is likely to be implementd in
letter of spirit;

(c) whether one of the group, which
has taken and misused foreign ex-
change loan from the Bank for an
Indonesian Joint Venture project, has

preventing the above settlement
to come into vogue; and

(d) if so, the action being propo-
Sed to be taken and details of objec-
tions,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Settle-
ment of all dues of Andhra Steel
Corporation Ltd. (ASC) to Bank of
India and Dena Bank has been arriv-
ed at Rs, 5.05 crores, subject to ihe
approval of Calcutta High Court in
the suit filed by the above banks
against ASC and the guarantors.

(b) Settlement envisages:

(i) Sale of ASC's Dankuni Plant
in West Bengal for Rs. 2.15 crores.

(ii) Payment to banks of the
sales proceeds by 10 per cent cash
down payment and the balance by
instalments guaranteed personally
by directors of the purchaser com-
pany and sccured by equitable mort.
gage of Dankuni Plant.

(iii) Payment by ASC of balance
dues amounting to Rs 2.90 crores
in instalments secured by equitable
mortgage of ASC’s plants at Ban-
galore and Visakhapatnam,

Implementation of the agreement is
possible after filing of consent terms
in Court and obtaining its decree.
Consent terms are ready for filing in
Court since 23-5-1980, but could not
be filed owing to a Court Injunction
aobtained on 24-5-1980 by a group of
promoters no longer in management.

(c) and (d). One of the two groups
of promoters no longer in manage-
ment, obtained Court injunction on
24-5-1980 restraining sale of Dan-
kuni Plant which is part of the set-
tlement. Initially court injunction
was effective upto 4-6-1980, but has
since been extended upto 12-8-80.

The details of objections raised for
getting the Injunction Order are as
below: — .

(I) ASC has
prove settlement.

no power to ap-

(II) Consent of "gcneral body of
shareholders is necessary for the
above settlement.
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(IIT) Sale of Dankuni Plant is
virtually a gift to the purchasers.

(IV) Court has no jurisdiction to
record settlement which affects im-
movable properties outside its juris-
diction.

(V) Consent of all partiese to the
suit for the settlement is necessary.

ASC is taking steps to get the in-
junction order vacated.

Decline in Price of La¢

7400. SHRI RAM SINGH SHAKYA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is 5 fact that the
price of lac has come down and the
producers are not getting the right
price for their production;

(b) if so, the steps taken ty Gov-
ernment to safeguard the interest; of
producers; ang

(c) if so, how much the price have

come down and the estimated loss be<,

ing suffered by the lac producers as
a result thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI Z. R. ANSARI): (a) No, Sir.

(b) and (c). Do not arise.

Income Tax arrearg of Punalur Paper
Mills Ltd. Cochin {Kcrala)

7401. DR. A. U. AZMI: Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of income-tax
in arrears from the Punalur Paper
Mills Limited, Cochin, Kerala.

(b) whether it is a fact that the
Company has not yet been assessed
for the last three financial years; and
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(c) if so, the reasons therefor and
steps being taken to recover the in-
come-tax arrears?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Accotd-
ing to the presently available infor-
mation the income-tax in arrears
against M/s. Punalur Paper Mills
Ltd.,, Cochin as on 31st March, 1980
was Rs. 71.48 lakhs.

(b) and (c). The assessments for
assessment years 1978-79 and 1979-80
are pending and are under process-
ing. The company has returned losses
for assessment years 1978-79 and
1979-80. The return for assessment
year 1980-81 is awaited. Regarding
recovery of tax arrears, it is reported
that the appeals are pending before
the Commissioner (Appeals) and the
Appecllate Tribunal. Assets belonging
to the assessecs have been attached.
About Rs. 1.68 lakhs have been col-
lected through attachment of tents.
Steps are being taken from time to
time by the Income-tax Officer and thes
Tax Recovery Officer to expedite the
rcovery of taxes finally determined.

Advertisement by National Textile
Corporatlion for candidates belonging
to SC/ST community for various posts

7402, SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the National Textile
Corporation Ltd. has issued any ad-
vrtisement in August, 79 exclusively
for candidates belonging to SC/ST
community for various posts includ-
ding Assistants;

(b) it so, when the selection was
finalised ani how many were offered
appointments; and

(c) how many joined, indicating
the reasons for not appointing all the
selected persons?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir. The NTC Ltd. had issued an ad-
vertisement in August 1979 inviting
applications exclusively from candi-
dates belonging to SC/ST communi-
ties fer empanelment for wvarious
posts.

(b) Select panel was finalised in
December, 1979 and 9 candidates were
offered appointments.

(c) 7 persons have joined their res-
pective posts. Out of the remaining
two candidates, one did not accept
the offer and, therefore, the next
candidate in the panel has been offer-
ed the post. Regarding the other
one, his appecintment wil] be consi-
dered after his medical report is re-
ceived and accepted.

Central Excise duty on vacuum pan
sugar and khandsari sugar

7403, SHRI BALASAHEB VIKHE
PATIL: Will the Minister “of FI-
NANCE be pleased to state:

(a) the total amount of Central
Excise duty collected on vacuum pan
sugar and khandsari sugar separately
for the past ten years, ended March,
1980; and '

(b) the break-up of the duty so col-
lected under (i) basic duty, (ii) ad-
ditional duty in lieu eof sales tax and
(iii) sepecial duty in pespect of va-
cuum pan sugar and khandsari sugar,
separately for the said ten years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) and (b).
A statement is placed on the Table of
the Sabha.
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Automative paris and Accessories
Fair to be held at Atlanta in USA

7404. SHRI M. RAMGOPAL RED-
DY: Wiil the Minister of COMMERCE
be pleased to siate:

(a) whether India will participate
in the Automative parts and Acces-
sories Fair to be held in Atlanta,
Georgia, USA; and

(b) if so, what are the details there-
of?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). Yes, Sir. The Engineering Ex-
pert Promotion Council, Calcutta
would participate in the Automative
Parts and Accessories Fair scheduled
io be held from 11th November to
13th November, 1980 at Atlanta in
USA at an estimated expenditure of
Rs. 1,35,000/-. 9 Member firms have
already booked an approx. area of
209 Sq. ft. and some more are likely
to feilow.

Excise concessions to Hand Processors

CHINTAMANI JENA:
FINANCE he

7405. SHRI
Will the Minister of
pleased to state:

(a) whether Government are aware
about widespread dissatisfaction over
1he large scale abuse of excise con-
cessions given to hand precessors by
money  manipulators by floating
benami processing units; and

(b) if so, whether there is any pro-
posal under Government's considera-
tion to rationalise the structure to
give proper pretection to handloom
and powerlooms products vis-a-vis the
Products of composite mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) There
are no reports of widespread dissatis-
faction over the excise duty conces-
slon given tc hand processors. Cer-
tain representations had been receiv-
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ed before the Budget from indepen-
dent power processors representing
against the excise duty concession
available to units processing cotton
fabrics without the aid of power but
with the aid e¢f manualiy driven
machines. These representations were
examined by Government and it was
decided not to accept the suggestion
made therein.

(b) There is no proposal under
Government's consideration at present
to effect any changes in the excise
duty structurée applicable to cctton
fabrics.

Extension of time for exchange of
High Denomipation Bank Notes

7406. SHR!I S. M. KRISHNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment have been receiving since
1978 various representations from the
holders/owners of High Denomination
Bank Notes of Rs 1000/- for exten-
sion of time for excluding of these
notes;

(b) if so, whether Government are
empowered under the High Denomina-
tion Bank Notes (Demcnetisation)
Act, 1978 to extend such dates under

section 7, sub-section 7 thereof;

(c) the total number of such repre-
sentations received by the Govern-
ment from the owners of Rs. 50.000/-
or more and action taken te facilitate
exchange beyond the stipulated date
of exchange of such High Denomina-
tion Bank Notes of Rs. 1000/- each;
and

(d) the total amount of rupees so
far exchanged?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
After the promulgaticn of the High
Denomination Bank Notes (Demone-
tisation) Ordinance, 1978 {(since re-
placed by an Act of Parliament) Gov-
ernment had received several repre-
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sentations for exchange of notes from
persons for extension cf time Beyond
the dates stipulated in sections 7 and
8 of the Act. Under sub-section 2 of
section 7 of the Act, the time-limit
fixed for tendering for exchange high
denomination bank notes was up to
19th January, 1978. Under section
7(7), the Central Government cr any
person or authority specifically autho-
rised in this behalf could extend ‘n
any case or class of cases the period
during__ which the high denomination
bank notes may be tendered for ex-
change under this section. This power
could have been exercised by Gevern-
ment at any time prior to 19-1-78 but
this was not done.

(c) and (d). The information is be-
ing collected and will he laid on the
Table of the House.

News Item Captioned “Mini War in
Credit Cards”

7407. SHRI S. M. KRISHNA: Wil
the Minister of FINANTUE be pieased
to state:

(a) whether his attention hag been
drawn to the news-item “Mini War n
Credit Cards” appearing in the Eco-
nomic Times, New Delhi, dated the
15th July, 1980:

(2) of so, his reaction thereto;

(c) whether in foreign ccuntries,
bank credit cards are more often cre-
ated by a consortium of banks across
countries; and

(d) if so, whether he proposes con-
sicering the desirability of creating a
similar consortium of naticnalised
banks so as to obviate one single
agency monopolising this business?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
Yes, Sir. The Central Bank of India
is introducing a domestic credit card
scheme as a part of its banking opera-
tions in India jn terms of Section 6 of
ithe Banking Regulation Act. It is re-
stricted to Indian card holders who are
reputed customers of the bank and the
cardg will be valid for sales/transac-
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tions at approved Indian merchants/
hotels/emporia etc. The scheme is on
an experimental basis and the card
holders, at least initially, will be big
companies maintaining sizeable bal-
ances with the bank.

(c) and (d). In foreign countries,
banks operate their own credit card
schemes and issue credit cards both
for domestic as well as international
use. In addition, there are interna-
tional agencies or unions, consisting
of card issuing members, whose card
holders can make use of the 'Brand
Name' offered by the international
agency and are entitied to make pur-
chases or enter into transactions on
credit in countries where the member-
ship of international agency extends.
Thus, there are no consortium of
banks as such for purposes eof bank
credit cards and there is no proposal
for creating a consortium of nationa-
lised banks for the purpose in India.

Tax Arrears against ceriain Wealth
Tax Assessees

7408. SHR] S° M. KRISHNA: Will
the ilinister of FINANCE be pleased
to reer to reply given to Unstarred
question No. 2205 on the 27th June,
1980 regarding tax arrears against in-
dustrial houses and individuals and
state:

tu4) the amount of tax outstanding
against each of the parties referred
to in Annexures I and II of the above
reply; and

(b) since when this amount is cut-
standing?

TilE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The amount of incom=-tax out-
standing against each of the per-
sons referred to in Annexure-I
of the reply to Lok Sabha Unstarred
Question No. 2205 on 27-6-80 and
since when these are outstanding is
given in statement-I laid on the Table
of the House. TPlaced in Library. See
No. LT-1249/80]. Similarly the amount
of wealth tax/gift tax/Estate Dut¥
outstanding against each of the per-
sons referred to in statements-1I of the
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said reply and since when these are
outstanding is given in the said state-
ment laid on the Table of the House.

[Placed in Library. See No, LT-1249/
807.

Writing off of Loans by Tamil Nadu
and Maharashtra

7409. PROF. MADHU DANDAVATE:
Wiil the Minister of FINANCE be
pleased to state:

(a) whether it is true that the
Maharashtra and Tamil Nadu Govern-
ments’ decision to write off farm loans
is meeting with stiff resistance from
the Reserve Bank of India;

(b) in the alternative, is there any
move by the Reserve Bank of India to
evolve scme norms for writing ofl
such loans: and

(e) if so, what are the norms sug-
gested?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c).
Reserve Bank of India has reported
that Maharashrta Government has
taken a decision to write off the entire
amount of dues on account cf crop
loans overdue for recovery as on 30th
June, 1979 from small holder borrow-
ers as weil as overdue interest there-
on. The Gevernment of Tamil Nadu
has announced a decision to write off
dues from cultivators owning five
acres of land or less to the coopera-
tive sccieties. The details of the
above have recently been communica-
ted to the Reserve Bank. The matter
is under consideration of the Govern-
ment of India and the Reserve Bank
of India,

Central Assistance to Maharashtra

7410 PROF. MADHU DANDA-
VATE: Will the Minister of FINANCE
be pleased to state:

(a) do Government propose te give
Central assistance to Maharashtra to
Save Deobagh village, an important
fishing centre in the Ratnagiri district
of Maharashtra from severe damage
by the surrounding stormy sea; and

(b) if so, whether the Central assis-
tance will be made available without
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCH (SHRI
MAGANBHAI BAROT): (a) Deobagh
village in Ratnagirj District is located
on a narrow sandy strip, 3.5 KM in
length, with Karli river on the east
and the sea cn the west. The east
side is vulnerable to floods in Karli
river and the western shore is prone
to sea erosion. A protective stone-
wall, 1,300 metres long, has been com-
pleted \recently at a cost cof Rs. 5
lakhs to protect part of the village
from river floods. On the western
side, a temporary protective wall of
sandbags, measuring 530 metres, has
been put up at a cost of Rs. 30.000/-
Detailed plans and estimates for a
protective wall of approximately 2.5
KM on the western shoreline and a
protective wall of aproximately 2.5
KM along the river bank on the east-
ern side are under preparation by the
State Government. The Government
of Maharashtra has not approached
the Central Government for any addi-
tional Central assistance for under-
taking these works.

(b) the questicn does not arise.

Grant of D.A. to Pengioners

7411, SHRI AMARSINH V.
RATHAWA. Will the Minister of
FINANCE be pleased to state:

(a) whether one instalment of D.A.
is granted to the pensioners after the
grant of two instalments of DA. to
the Government servants now in ser-
vice;

(b) whether Gevernment is con-
templating to bring parity between
pensioners and serving Government
servants;

(c) if so, when; and
(d) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.
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(b) No, Sir.
(c) Does not arise

(d) The relief for Central Govern-
ment pensioners is regulated in ac-
cordance with the recommendations of
the Third Pay Commissicn, and, there-
fore, no change in the formula is con-
templated.

Residential and Transport Facilities
at visiting Tourist Spots in Gujarat

7412. SHRI AMARSINH V.
RATHAWA:. Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to statey

(a) the number and names of Tour-
ists spots in Gujarat State and what
are the speciality of that area;

(b) the details of residential Trans-
port and other facilities provided fer
tourists in Gujarat State;

(c) what steps are being taken to
develop new spots in Gujarat State;
and

(d) the amount earmarked for the
development of tourism industry in
Gujarat State during the next Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a) and (b). No de-
tailed survey has so far been under-
taken by the Central Depariment of
Tourism to identify tourist centres
in Gujarat State. Among the places
of tourist interest in Gujarat State
which are popular with foreign tour-
ists are Ahmedabad for its archaeolo-
gical monuments and also being the
main entry point, Palitana for its
cluster of temples, Gir Wild Life
Sanctuary famous for being the abode
of the Asiatic Lion and Porbander,
the birth place of the Father of the
Nation. The statement indicating the
facilities prov’lded for development of
tourism at variOus centres in Gujarat
State during the preceding plan per-
iods is attached.
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(c) and (d). According to the new
concept of develeping travel circuits
to serve as mini-triangles, the State
Governments have been requested to
furnish details of schemes and plan
of action for implementing the deve-
lopment of tourist facilities at places
on the travel circuits within the State.
The proposals from the Government
of Gujarat are awaited.

Statement
GUJARAT

Statement showing  tourism  schemes  uneer-

taken in the C-ujaral State in Central Sector

during Second, Third  Plans. Three Annual

plans, Fourth Plan and Fifth Plan and dur-
ing  1978-79 and 1979-8c

Second Five Year Plan

5.No. Name of Schem« Yxpend:-
ture
1 2 3
(Rs)
1. Tourist Burrau at Ahmedabad 5.6
Third Five Year Plan
Part-1
1. Water Supply of Lothal. . G, i0n
2. Improvement  of the Rest
House at Saason . . 109,510
3. Transport facilitics between
Keshad  Airport and Sauan
and Sassan to Gir. . 62,001
Part-I1
1. I.I.G.  Rest House at Por-
bandar . . . . 33,188
2, Holiday Home at Chorwad . 50,000
3. Cafetaria at Nalsarovar . 25,000

4. Canteen—cum-retiring room
at Lothal . . . . 98,020
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1 2 3 1 2 3
Annual Plan 1966-67 Fifth Five Year Plan
1. Water supply at Lothal (Spi- 1974-75
llover) . . . . 1,000
1. Youth Hustel at Gandhinagar
2, Can'een-c im-retiring room 8,085
at Lothal . . . 31,000 2. Tourist Bungalow at Por— .
bandar 3,57,850
. Tmprovement of Forest bung— .
3 alnF\,v at Sawmangir . 14,000 3. Forest Lodge at Sassangir 1,11.000
_____ 476,035
45000 TTTT
_____ 1975-76
1. Youth Hostel at  Gandhi-
Annual  Plan  1967-68 nogar . ) . 66,295
. Wi = at L. .
! ‘t\ha;ll r,n,z':l?{f‘l,;r:cﬁ'm ? i 5,000 2, Tourist Bungalow at Por- :
bandar - . 1,77.037
2, Criteep—cum—retiring  room
at Lothal (Spillover) . . o000 m————
45:332
4. Approact  road to ecafetetia  TTTT=
at Lothal . . . . 30,000 1976-77
4. Touritt  DBungalow at Sahar— 1. Youth Hostel at] Gandhi-
mati . . . . . G,near nagar . f . . 312
_____ 2. Tourist Bungalow atP ro-
bandar . . 40,380
51,000
3. Forest Lodge at Sassangir 1,93,354
2,31.046
1. Tourist Bungalow at Sabar-
mati . . . . 73,000 1977-78
Fourth Five Year Plan Forest Lodge at Sawangir
for equipment and furnish-
1. Towist Bungalow at Sabar— itng‘ m?mﬁgh ITD("ﬁ o 6,59,000
miti Ashram . 3,019,000 )
1978~
2. Sv—t-lumiere show at Sabar- 79
mati Ashram . . . 12,00,000 1. Mini buses (2) at Sassangir 2,20,000
8- Rest Houee at Gir Forest . 0,14,000 2. Redoing  of the Sound anrl
Light Show . . 4.50,000
Youth Hostel at Gandhinagar 200 —————
6,70,000
5; Tourist Bangalow at Por-
hancdar . . . 00000 T/ =7=
6. l’l‘toéi_!ion | of two mini-buses 1979-8o
atGir Wild Life Sanctuary . 82,000 .
! 4 Sound and Light Show. 58,000

33,083,000 Grand Total 31,64.,730
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Development of Handloom Indusiry
in Adivasi area of Gujarat State

7413. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of COM-
MERCE be pleased to state the facili-
ties to be given for the development
of Handloom industry in Adivasi area
of Gujarat State during the next Five
Year Plan particularly in Chhota
Udaipur District?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
Z. R. ANSARI): The information is
being collected and will be laid on the
Table of the House.

Purchase of Cotton and Groundnut

7414. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are aware
that the ecrops of cotton and ground-
nut etc. are purchased by the local
dealers on very low prices 01 the pro-
duction season and sold to S.T.C. and
other machinery on very high rate;

{b) in view of the facts. whether
Government propose to muke an ar-
rangement to purchase directly or
through Co-operative Societies of the
farmers;

(c) if so, the details thereof;

(d) whether Government propcse to
fix procurement price or support price
for purchasing cotton and groundnut:
and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERIEE): (a) to (e).
As regards cotton, support price for
cotton is announced by Government
every year based on the recommenda-
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tions of the Agricultural Prices Com-
mission. The details of the support
price for 1979-80 are enclosed in the
Press Note on the subject which is
laid on the table of the House, [Placed
in  Library. Se¢ No. LT-1250/80].
With a view to ensure that cotton
growers get remunerative price, the
public/cooperative sector has been in-
creasing its activity in cotton trade.
Cotton Corporation of India purchase
cottop directly from cotton growers
usually from regulated markets. Maha.
rashtra Government operates a mono-
poly procurement scheme under which
cotton is purchased directly from the
cotton growers. Increased activily
of cotton cooperatives hag also en-
sured increased purchases from the
growers.

As regards groundnut, the subject
pertains to the Ministry of Agriculture
and that Ministry has teen reguested
to collect information which will be
laid on the Table of the House.

Central Assistance to Consumer Co-
operative Societies in Orissa

7415. SHRI K. PRADHANI: Will the
Minister of CIVIL SUPPLIES be pleas-
ed to state;

(a) the assistance provided by the
Central Government to safeguard con-
sumer co-operative societieg in Orissa
during the last three years; and

(b) what further assistance js Ppro-
poseg to be provided to these societies?

THE MINISTER OF CIVIL, SUP-

PLIES (SHRI VIDYa CHARAN
SHUKLA): (a) A statement IS
attached,

(b) As this is a continuing Plan
Scheme, funds are made available 10
State Governments/Union Territories
on the basis of viable projects.
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Statement

Financia asistance

Dctails_ of scheme Years sanclione 1
Rs,
(i) Under Centrally
Sponsored  Sche- 1977-78 9,186,000/~

me for  develop- 1978-79 40,13,875/-
ment of consumers 1979-B0  22,05,000/-
cooperatives in

Urban Areas .

1977-78 il

{ii) Central Secctor 1978-79 19,50,000/-
rural  consumers

scheme 1979-80  11,55,000/-

Opening of ap Office of Marine Projects
Export Development Authority
in Orissa

7416. SHRI K. PRADHANI: Will the
Ministey of COMMERCE be pleased to
state;

(a) whether there wag a initiative
taken by Government tp open oflice of
Marine Products Export Development
Authority-in Orissa; and

(b) if so, the details regarding its
Progress?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
Z. R. ANSARI); (a) and (b). Yes,
Sir. A regional office of Marine Pro-
pucts Exports Development Authority
under the scheme of Prawn Farming
starteq functioning at Bhubaneswar,
Orissy from 28th Novemter, 1979,

]

Small Savings

7417. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether Government provide
any incentive to such postal employees
as achieve satisfactory progress in the
collection of Small Savings; and
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(b) if so, what gre the incentives
and the number of employeeg to whom
such incentives have been given
during the past three financial years
either State-wise or at the National
level?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
Extra Departmental Post Masters a1e
provided jncentive py the Government
of India in the form of ccmmission for
Small Savings collections made through
them, ag under:—

(i) 2 per cent on the net accre-
tions, exclusive of interest of not
less than Rs. 500 at the cnd of the
financial year, in the Post Office
Savings Bank accounts operative at
their offices, over and above the net
accretiong at the end of the previous
year.

(ii) 1 per cent on the depnsits in
2-Year and 3-Year Time DNeposit
accounts and 2 per cent on the de-
posits in 5-Year Time Deposit
accounts, passing *hrough them, and
2 per cent on 7-Year National Sav-
ings Certificates, National Savings
Annuity Certificates and National
Development Bonds sold through
their offices, on which no agency
commission is otherwise payable to
any authorisej agent wunder the
Standardised Agency System.

As regards the number of such em-
ployees whg were given these incen-
tives during te past three financia!
years, the information is being collect-
ed and will be laiqg on the Table of the
House,

Contribution made by Nationalised
Banks in Himachal Pradesh

7418. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state what is
the contribution made by the
nationalised banks in  Himachal
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Pradesp, in the field of (i) assistance to
agriculturists (ii) loans to young entre-
preneurs in industry (iii) educated
unemployed for setting vp Small Scale
Industries (iv) trade and husinesg for
each gne of the nationalised banks
having its branches in H.P.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): The data in
the manner called for in the question
are not available, However, advances
made by Public Sector Banks to
various Priority Sectors in the State of
Himachal Pradesh as on last Friduy
of June, 1979 are as under:—

No. of Balance
Borrowal Outstand-
Accounts ing (Amt.

in lakhs)

(17 A\rriculture . 48159 846
(2) Retail Trade . 7600 39"
(3) Small Business . 4680 73
(4) Pro’essional and

Self Employed . 3622 56
(5) Education 51 2
(6) Small Scale Ind-

ustries . . 204 625
{7) Transport Opera-

tors . . . G79 275

Total  Priority Scctor

Advances 66755 2315

Total  Advances

by Public Sector

Banks in Hima-

chal Prad=s' 3690

Percentage of

Priority  Alvyii-

ces in the State Gz2-6

Export of Cotton

7419, SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
COMMERCE be pleased to state:

(a) how much quantily of long
staple and short staple cotton has
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been exported from each State during
the last three years;

(b) the total quantity of cotton pro-
cured under the Maharashtra Cotton
Monopoly Procurement Scheme and the
quantity purchased by the National
Textile Corporation;

(c) reason zs to why the National
Textile Corporation has not purchased
the majority quantity of cotton pro-
cureq by the Maharashtra Government
undey the Cotton Monopoly Procure-
ment Scheme; and

(d) what is the total production af
cotion in each State?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The in-
formation is being collected and will
ne laid on the Table of the House.

(b) 48.14 lakh quintals and 83.81
lakh quintals of kapas were procured
under the Maharashtra Monopoly
Procurement Scheme during the years
1978-79 and 1979-80 respectively.
{Monopoly scheme had been suspended
during 1977-78 season and restored
half way through 1078-79 season).
The National Textile Corporation pur-
chased following 7juantilies {rom the
Maharashtra State Cooperative Mar-
keting Federation:

Sales of 197879 crop 2,317,400, bales
Sa'es of 197080 crop :
upto 30-6-80 2,25,008 ba'es

(¢) As a matter of policy the Natio-
nal Textile Corp. purchases bulk of the
requirement from public/cooperative
sector. The quantities purchased from
the Maharashtra State Cooperative
Marketing Federation are Lased on the
requirements of the National Textile
Corporation millg for the varieties of
cotton, marketed undar that scheme.

(d) The estimated production of
cotton in each of the cotton growing
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Stutes during the cotton seasong 1977-
78 ang 1978-79 is as under:—

Name of State Production in ‘ooo

hale c1;'0111:,'0 Kgs.

1977-70 1978-79

Andhra Pradesh . 2170 9470
Gujarat . . . 1941 8 21012
Harvana . . . 4640 6030
Karpataka . . . 8017 B22-7
Madhya Pracesh . P 200 -2 2970
Maharashtra . . 1263, 4 13171
Punjab . . . 17240 1325.0
Rajasthan . . 4524 5699
Tami' Nadu . . 5381 4057
Others . . . 418 487
ToraL 7243°4 79273

Statewise production figures of colton
for 1979-80 cotton season have not vet
become available. However, the total
production of cothton during 1979-80
rotton season is estimaled at 78.50
lakh bales.

Lime-Stone in Rajasthan

7420. SHRI BHEEKHA BHAI. Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) what is the nuantum of lime-
stone found in Dungarpur Banswara
ang Udaipur districts of Rajasthan;

(b) whethep any exploration tests or
Surveys have been conducted; and

(c) whether it is a fact C4hwara in
Banswara and Chikhli Satla in Dun-

garpur district have to be srid hug¢e
deposits of lima stone?

THE M_INISTER OF COMMERCE
AND STEEL AND MINES (SIIRI
PRANAB MUKHERJEE): (a) Re-
serves of Limestone estimated :include
30 million tonnes in Dungarpur, 75
million tonnes in Banswuarg and 831
million tonnes in Udaipur Districts.

(b) and (e¢). Yes, Sir. Geological
Survey of India conducted exploration
for Limestone in Khamera and Bhon-
gra areas in Banswarg District and at
Chanderia in Udaipur District. State
Department of Mines and Geology
Rajasthan conducted investigation for
Limestone in Talwara area in Bans-
wara District, Manderiz and Darauli
areas in Udaipur District and in Sabla
and Loharia areas in Dungarpur Dis-
triet. Estimated reserves of Limestone
at Talwara (Banswara District)
are 25 million tonnes and that of
Sabla and Loharia, (Dungarpur
District) are 30 million tonnes.

C.BI. Inquiry Regarding Purchase of
Papers by LT.D.C.

7421. SHRI RASA BEHARI BEHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased tp state:

(a) whether 3 C.B.I. Irquiry was
made regarding purchases of palmet
brand paper by ILT.D.C. (India Tou-
rism Development Corporation) in the
yeay 1977-78 or 1978-79; and

(b) if so, what was the outcome
thereo! and what action was taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a) Yes, Sir.

(b) The matter is stili under consi-
deration of the ITDC managiment.
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Development of Birth Place of Vidya-
pati and other places

7422, SHRI BHOGENDRA JHA:
"Will the Minisie; of TOURISM AND
"CIVIL AVIATION be pleased to stzte:

(a) wheter it is g fact that Disfi, the
birth place of Vidyapati, Kalva (Kal-
yaneshwar) the ancient gate of Mithila
Bisoul (the place where Rama and
Lakshman led by Vishwamitra had
their temporary abode) Girijasthan.
where Rama and Sita first saw each
other, Balirajgarh, where second cen-
tury articles have already been recov-
ered in Madhubani distriet and Ahil-
yashram and Goutamkund in Dar-
bhanga district in Bihar are places of
pilgrimage for millions of people each
year.

(b) if so, whether it is proposed to
develop them as tourist centres; and

(c¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION  (SHRI CHANDULAL
CHANDRAKAR): (a) places refeired
to in the Question are primarily of
interest to domestic tourists and
attract local pilgrims.

(b) and (c). As per the broad divi-
sion of responsibilities Letween the
Centre and State @Governments for
development of places of “tourist inte-
rest, the development of such places
falls within the purview of the State
Government.

Concessiong t0 Government Servants
for visit to Nepal when on L.T.C.

7423. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleaseq to
state:

(a) whether it is a fact that LTC is
allowed tp Government servants once
in four years;

(b) if so, do Government propose in
consultation with the Finance Ministry
‘to extend the facility to visit Nepal or
other neighbouring countries; and
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(c) if not do the Tourisy Ministry
propase to give some concessions io
the Government servants for visiting
Nepal so that they may alsg take the
advantage of the LTC?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a) LTC ig allowed
to Central Government employees once
in a block of four years to visit any
place in India.

(b) There is ng such provosal under
consideration of the Department in
Personnel and Administartive Re-
forms of the Union Home Ministry as
the LTC admissible once in a black
of four years is available only for
visiting a place in India and not pla-
ces outside.

(e) No, Sir.

Contracls awardeq by Chairman of
1LT.D.C.

7424. SHRI RASA BEHARI BEHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether il is a fact that several
construction and material supply con-
tracts have been awarded Dby the
Chairman of India Tourism Develop-
ment Corporation during 1978-79 and
1979-80 without calling for tenders;
and

(b) if so, details of such contracts
and reasons for such deals?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION. (SHRI CHANDU-
LAIL. CHANDRAKAR) (a) No, Sir.

(b) Does not arise.
PITTS-2 Aeroplanes brought into India

7425. SHRI RAM VILAS PASWAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of Pitts-2 aeroplanes
imported during the last five years;

(b) the persons in whose names
these were imported into India;

(e¢) in whose names their impn.rt
licences were issued and who paid
duty thereon; and
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(d) the names of prriies/persons
who paid their cost and whether it
was paid in cash or through cheques?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I CHANDULAL
CHANDRAKAR): (a) One.

(b) M/s. Thomas Mouget & Com-
pany (India) Ltd., Calcutta.

(c) and (d). Information is being
collected and will be placed on the
Tabie of the Sabha.

Inlay work in stone

7426. SHRI CHINTAMANI JENA:
Wil the Minister of COMMEKL s be
pwased to stcte:

(a) whether Government are aware
of the centuries old famous art of in-
lay work in stone, which is wither-
ing away;

(b) whether it is a fact that th¥s
art does not enjoy Government pat-
ronage; and

(c¢) whether there is amy scheme
under Government's consideration to
save this art from going into oblivion?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
Z. R. ANSARI): (a) Governmeni are
aware of the art of inlay work in
stone.

(b) No, Sir.

(c) The All India Handicrafts Boa-
Td is considering training schemes for
stone craft including inlay work iu
stone,

Import at cost of indigenous industry

7427. SHRI MOOL CHAND DAGA:
Will the Minister of COMMERCE be
pleased to state:

(a)whether Government's atten-
tion has been drawn to the item
under the caption Imports at cost f
Indigenous industry’ column on page
1085 of “Economic and Political Week-
ly" dateq 28th June, 1980 and if so,
the reaction of Government thereto;

(b) whether large and small scale
industries engaged in the manufac-
ture of textile and jute machinery
and parts thereof will receive a major
economic setback as a result thereof;
and

(c) the names of the industries
given permission to import the ma-
chinery indicating the wvalue thereof
ang the dates when they were allow-
ed and on what grounds?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The article under the caption ‘Imports
at cost of Indigenous Industry’ which
had appeared in the Economic and
Political Weekly on 26th June, 1980
has come to the notice of the Gover-
nment. The other information sought
by the Member ig being collected and
will be laid on the Table of the House,

Large scale corruption in marketing
and redistribution of cloth manufac-
tured by N.T.C.

7428. SHRI K. M. MADHUKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) whether cases have come to the
notice of Government to indicate that
large scale corruption is prevailing in
marketing and public distribution sys-
tem of the National Textile Corpora-
tion manufactureq cloth;

(b) whether it is also a fact that
cloth manutactured by the N.T.C. as
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controlled cloth does not reach the
poor and goes in transit to the black
market; and

(c) if so, action takepn thereon?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a). No,
Sir

(b) and (¢). Governmeani has no
such information. The distribution of
controlled cloth produced by N. T. C.
and other mills for saie is handled by
the National Consumers Cooperative
Federation op the basis of the quota
allocated by the Textile Commissio-
ner, for various states. Distribution of
controlled cloth within the
State ig the  responsibility of
the State Governments concerned and
guidelines have been sent to them for
sale of controlled cloth in a regulated
manner so that it reaches the vulner-
able sections of the society.

Tea Gardens in West Bengal

7429. SHRI PIUS TIRKEY. Will the
Minister of COMMERCE be pleased
to state:

(a) the quantity of tea to be prn-
duced from tea gardens in West Ben-
gal State;

(b) the numb2r of te‘a“Eardens in
West Bengal State;

(c) number of persons to be emp:
loyed in different jobs in Tea Indus-
try; and

{d) the steps taken by Govern-
ment to make belter procurement of
tea in West Bengal State?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
production of tea in West Bengal in
1979 is provisionally placed at 123.08
M. kgs. Considering the production
trend upto June, 1980 and subject to
favourable weather conditions in this

AUGUST 8. 1980

Written Answers 184

region the production of tea in the
State during 1980 is expected to be
higher than in 1979.

(b) The number of tea gardens in
West Bengal State during 1979, as
registered with the Tea Board, is 302.

(c) Estimated average daily number
of labour employed in Tea Plantations
in India during 1977 was 788,673. It
is expected that employment of
labour in Tea Plantations in India
will increase in snbsequent years.

(d) It is the responsibility of the
producers of tea in all states including
West Bengal to dispose of their crop
in a manner as would be advanta-
geous to them. On an average 47 per
cent of the tea produced in the state
of West Bengal is being sold through
public auctions in India. Producers
are being informally encnuraged by
the Government to send more and
more teas to the public auctions where
Government agencies like TTC1
NCCF and NAFED are operating
along with the private traaers 1or
procurement of teas required by them

Relation of Price of Cloth with
Cotton of various Varieties
[ ]
7430. SHRI] CHANDRA BHAN
ATHARE PATIL: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have fix-
ed any relation of the price of cloti
with that of cotton of various vari-
eties;

(b) if so, the details thereof; and

(c) if not, how do Government
ensure that the cotton growers get
adequate price of their produce when
the prices of cloth soar very high or
these are fixed at a high level?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) Does not arise.
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(c) With a view to protect the in-
terests of cotton growers, Government
announces the minimum support price
of kapas every season. If the market
prices of kapas tend to fall below the
support prices fixed by the Govt, it is
the responsibility of the Cotton Cor-
poration of India to effect purchases
as a part of the price support opera-
tion. The market prices of kapag of
fair average quality have been ruling
throughout the season well above
the minimum support prices fixed by
the Government.

The price movement in textiles is
conditioned by a multiplicity of fact-
ors including costs of inputs as well
as overall demand and suply condition,
Price of raw coton reflects the cost of
one, although a major input; a per-
fect linkage, therefore, between raw
cotton prices and the price of finished
goods is not possible. However, the
price situation of kapas is kept under
constant review by Government to
ensure that cotton growers’ interests
are adequately safeguarded.

Agreement of Private Company with

Soviet Firm to Manufacture Equip-

ment nheeded by Public Sector Steel
Plant

7431. SHRI R. L. BHATIA: Will
the Minister of STEEL AND MINES
be pleaseq to state:

(a) whether an agreement has been
signed by a Soviet firm with a private
company at Bhilai t; manufacture
equipment needed by public sector
steel plant;

(b) whether Soviet firm will also
provide modern technology in this
regard; and

(¢) if so, details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). Yes, Sir.

(c) M/s. Simplex Engineering and
Foundry Workg have signeq an agree-
ment with M/s. Tiazpromexport,
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Moscow for manufacturing slag
granulation plant at blast furnace No,
7 cast house on turn-key basis for
Bhilai Steel Plant. According to this
agreement, M/s. Simplex Engineering
and Foundry Works will manufacture
the equipment as per drawings to be
supplieq by M/s. Tiazpromexport and
M/s Tiazpromexport will provide
modern technology in this regard.
M s. Tiazpromexport will give manu-
facturing drawings for supply of
equipment which cannot be manufac.
tured in India and supervise the
erection and commissioning of the
plant for which they will undertake
total guarantee for its guccessful
operation, M/s. Simplex Engineering
and Foundry Works will manufacture
the equipment which can be manu-
factureq in India. They will also do
the gtructurals including civil work,
erection and commissioning of the
plant ag per the Soviet technology.

Nationalisation of Textile Mills in
Maharashtra

7432, SHR] BALASAHEB VIKHE
PATIL:

SHRI C. B. ATHARE PATIL:

Will the Minister of COMMERCE
be pleased tp state:

(a) whether the Central Govern-
ment had received from the Govern-
ment of Maharashtra proposal to na-
tionalise some of the textile mills in
that State;

(b) what is the present position in
this regard; and

(c) when Government are nation-
aljsing the above-mentioned textile
mills or are authorising the State
Government to nationalise these
mills?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.
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(b) and (c¢). The various aspects
of the matter are presently under
examination by the Central Govern-
ment.

Mechanised Match Sector

7433. SHRI S. A, DORAI SABAS-
TIAN: Will the Minister of
FINANCE be pleased to state:

(a) the reasons for not widening
the term ‘“mechaniseq sector” of
safety-match industry in view of the
fact that excluding dipping of splints
and filling of boxes, all other pro-
cesses of production are mechanised
in the so-called non-mechanised
middle-sector; and

(b) the steps being taken to ensure
that the non-mechanised sector re-
mains really non-mechanised sector
and not merely on paper?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
MAGANBHAI BAROT): (a) and (b).
The term “mechanised sector” or
“non.mechanised gector’ has not been
used as such in the notification pres-
cribing rates of excise duty for
matches. The excise duty differential
is based upon the power criterion, If
no power is used in the process of
dipping of splints in the composi-
tion for match heads and for
filling of boxes with matches, the
matches are deemed to have been
produceq without the aid of power
and thus qualify for the lower rate
of excise duty, irrespective of whether
power is used in any other process
of match making. The need for
prohibiting use of power in any
process, other than dipping and box-
filling, for the purposes of duty con-
cession has not arisen so far.

Recommendations of Pay Anomalies
Committee of Assam

7434, SHRI AJOY BISWAS: will
the Minister of FINANCE be pleased
to state:

(a) whether the Assam Government
have set up any Pay Anomalies Com-
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mittee for the removal of anomalies
in pay scales arising out of the recom-
mendations of Pay Commission 1973;

(b) whether Government have fully
removed the anomalies in pay scales
as per recommendations of the Pay
Anomalies Committee; and

(c) if not, what steps Government
propose tp implement the recommen-
dations of Pay Anomalies Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (ay A
committee was set up by the Gov-
ernment of Assam on the 1st June,
1978 to examine representations
from  Service Associations about
anomalies in pay-scales prescribed by
the State Government on the basis
of the recommendations of the 1973
Pay Commission.

(b) and (c). Some of the recommen-
dations of the Committee have been
implemented 'by the Government of
Assam. The remaining recommenda-
tions are under examination by :ihe
State Government and a decision is
expecled shortly,

Pay Commission for State Govern-
ment Employees of Assam

7435. SHR] AJOY BISWAS.: will
{he Minister of FINANCE be pleaserl
to state:

(a) whether the Assam Government
have set up a Pay Commission for
State Government Employees;

(b) if so, what are the terms of
reference of the Pay Commission;

(c) whether the Assam State Gov-
ernment Employees Federation Las
raised objectiong as regards the terms
of reference of Pay Commission; and

(d) if so, what objections they have
raised and the reaction of Government
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.

(b) The terms of reference of the
Pay Commission are as follows:

1. To examine the principleg which
should govern the structure and
emoluments and conditions of service
of the State Government employees,

2. To examine and recommend
changes in the structure and emolu-
ments and conditions of service of
different classes of State Govern-
ment employees which are desirable
angd feasible, keeping in view the
historical background, the economic
conditions in the coumiry and the
State the implications and require-
ments of development planning.
additiona] resources for investment
against the expending requirement
of employment in the State, finan-
cial position of the State and all
other relevent factors,

3. 1o suggest reorganisation of the
cxisting services with a view to
rationalisation of workload and effi-
viency,

4. 10 examine the existing ameni-
tieg and facilities etc, given to the
State Government employees such as
death-cum-retirement benefits, special
pay. compensalory allowance, medi-
cal benefits, T.A. daily allowance,
ete. and to make such recommenda-
tions as are considered desirable
and feasible,

5. to examine and suggest the
principles to be followed in granting
relief due to increase in consumer
price jndex to the State Govern-
ment pensioners and

6. to examine such other connec-
ted ang incidental questions as may
he referred to the Commission by the
Government,

. (¢} and (d). The Federation has not
dised any objection to the terms of
Teference of the Pay Commission.

However, they have demanded that the
terms of reference shoulg include the
need-based minimum wage formula as
per XV International Labour Confe-
rence as the basic principle for deter-
mination of pay structures and inclu-
sion of a representative of the Fede-
ration in the Pay Commission. The
Federation hasg also demandeq settle-
ment of the Price Index Dispute as
well as removal of pay scale anomali-
es arising out of 1973 Pay Commission
Repor{ before consideration of the
terms of reference by the Present Pay
Commission. The State Government
has replied to the Feaeration that
the termg of reference of the Pay
Commission are wide enough to consi-
der the demand for any minimum
wage formula and that it is not
necessary lo include this as a sepa-
rale terms of reference. Regarding
inclusion of a representative in the
Pay Commission, the State Govern-
ment does not consider this necessary,
as the Service Associations will have
ample scope for submission of their
view points before the Pay Commi-
ssion. The State Government also
considers that the termg of reference
are wide enough {o cover the issue of
reviseq Price Index also, The Ano-
malies Committiee’'s Report is being
processed separately and the State
Government has already announced
its decision on some recommendations
of {he Anomalies Committee. The
decisions on the remaining recommen-
dations are likely to be taken shortly.
The Pay Commission will no doubt
take into consideration the Govern-
ment decisions on the recommenda-
{ions of the Anomalies Committee.

.

Dearness Allowance to Assam State
Government Employees

7436. SHRI AJOY BISWAS: will
the Minister of FINANCE be pleased

to slate:

(a) whether the State Government
of Assarr. employees are getting the
Dearness Allowances at par with the-
Central Government employees;
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(b) if not, what are the reasons;
.and

(¢) whether the Central Govern-
ment have any proposal to grant the
Dearness Allowances to the Assam
State Government employees at par
‘with the Central Government em-
_ployees' rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) No. Sir.

(b) The Government of Assam is
following its own pattern of grant of
dearness allowancee to its employees.
The matter has been referred to the
Pay Commission set up by the State
- Government.

() The policy of the Central Gov-
ernment has consistently been that
it ig for the State Governments them-
selves to take a decision on dearness
allowance payable to their employees
having due regard to their resources
position, the requirements for develop-
mental oputlays and other relevant fac-
tors., No Centra] assistance is given
to State Governments for this purpose.
The matter wag also examined by the
7th Finance Commission. The Com-
mission has observed that it cannot
suggest. as an absolute principle, that
there should be parity between the
emoluments paid to the State and the
Central employees. It has further
observed that the obvious reason is
that the States, as autonomous bodies.
have to determine matters relating to
emoluments of their employees in ac-
cordance with the circumstances pre-
vailing in each State, e.g. its financial
position, costs of living and the com-
parative position of employees in the
neighbouring States as also the resourcg
situation, demands on the resources for
the development Plans and the needs
af maintaining harmonious relations
with the employees. The policy of the

‘Government of India confirms to the
observations of the 7th Finance
“Commission,
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Contract for Sale of Air Tickets

7437. SHRI RAM LAL RAHI: Wil
the Minister of TOURISM AND CIVIL
AVAITION be pleased to state:

(a) whether it is a fact that the
contract for the sale of air tickets is
given only tgo the retired high officials
of the Indian Air Lines and the Air
India;

(b) if so, the number of such re-
tired officials engaged in the sale of
air tickets in the country; and

(¢) whether Government propose 1o
bring about a change in this practice
and if so, the gutline thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a). No. Sir,

(b) and (c). Do not arise.
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Loans sanctioneg by Regional Raral
Banks o Small Entrepreneurs in
Orissa

7439. DR, KRUPASINDHU BHOI:
will the Minister of FINANCE be
pleased to state:

(a) the amount of loan sanctioned
by the Regional Rural Banks in Orissa
to small entrepreneurs during the last
two years;

(b) whether Government have
made any assessment that such Banks

have served the purpose for which
these were set up;

(c) whether Government propose lo
merge these Banks with various
nationalised banks; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAIL BAROT); (a) The in.
formation relating to loans and ad-
vances granted by the Regional Rural
Banks in Orissa to major categories of
borrowers during the last two years is
given below ;—

Loans and Advances outstanding as at end of 1978 and 1979

oersons and others,

3. Gonsumption loans

Rs. in lakhs
1978 loyg
Noof. Amount No. of Amm:v_
Accounts Accounts
1. Smatl/marginal farmers and landless labourers. 120727 882,89 174490  1494.55
2 Rural artisans, small traders, sell cmployed

g . 5 : 28061 246,66 96735 587.30

6og 0.99 1648 2.4
158397 1130.54 272873  2084. 65

(b) A review committee set up under
the Chairmanship of Prof. M. L. Dant-
Wwala to evaluate the performance of
Regional Rura] Banks observed that
within a ghort span of time the Regio-
nal Rural Banks had demonstrated
their capability to serve the purpose
for which they were set up.

(®) and (d). There is no proposal
under consideratio to merge the

Regional Rural Banks with nationalised
hanks,

Export of ,Tea to Sri Lanka

7440. SHRI PIUS TIRKEY: Wil

the Minister of COMMERCE be pleased
lo state:

(a) whether Sri Lanka Government
!‘3 shown any interest to import tea
m South India;

% ns .

(b) if so, the details in this regard;
and

(c) how much foreign exchange
will be earned by Government by ex-
porting tea to Sri Lanka?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No
specific proposal has been received
from Shri Lanka Government in this
respect.

(b) and (c). Do not arise,
Rise in Export Price of Tea

7441, SHRI PIUS TIRKY: Will
the Minister of COMMERCE be pleased
to state:

(a) whether tea companieg have
raised the prices of export quality of
tea recently; and
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(b) if so, the details in this re-
gard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The unit export price of tea from
India varies from company to company
and even from consignment to con-
signment within the same company
depending largely on type and quality
of tea exported. The unit export price
of tea from India for all exporters for
the month of June 1980 provisionally
averaged to Rs. 19.58 per kg. as against
Rs. 17.17 per kg. during the same
month last year.

Export of Coffee

7442. SHRI PIUS TIRKEY: Wwill
the Minister of COMMERCE be pleased
to state:

(a) the names of the countrieg to
which coffee is exported;

(b) whether India has recently
raised the prices of coffee for export-
ing to other countries; and

(e) if so, the details in this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). (a) India
exports coffee to most of the coffee
consuming countries in the 'world like
USA, West European countries, USSR
and other East European countries,
Japan. Austriala, Gulf countries ete.

(b) No, Sir.
(c) Does not arise.

Pending Cases of Income-tax Arrears

7443. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to refer to the
reply given to the Unstarred Question
No. 3003 on 4th July, 1980 regarding
pending cases of income-tax arrears
and state:

(a) the names of such parties whose
imcome-tax arrears are of Rs. 10 lakhs
each for over 10 years;
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(b) the reasons for non-realisation
of ‘these amounts by Government;

(c) whether some of these parties
have filed appeals in courts for exces-
sive assessment; and

(d) the dates on which each one
of these appeals has been filed, along
with the steps taken by Government
to get them settled in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
names of 101 such persons identified
with reference to the information pre-
sently available in the Directorate of
Recovery is given in the statement
annexed.

(b) These demandg remain outsland-
ing for several reasons, In many of
these cases, there are no assets from
which recovery of taxes could be
effected; in such cases, proposals for
writing off the arrears are at different
stages of consideration. The list in-
cludes some cases of companies which
have gone into liquidation and the
departmental claims are pending before
the liquidator. In a few cases, pro-
cecdings are pending before the Settle-
men+ Commission. In a few other
cases, the demands are not final as
appeals or references are pending be-
fore Appellate Authorities/Courts. In
some cases, action for collection/re
covery of taxes initiated by or at the
instance of the Depattment are pend-
ing at different stages.

(¢) Yes, Sir.

(d) The details required in this part
of the question in respect of cases
covered by part (¢) of the question aré
being eollected and will be laid on *he
Table of the House as soon as possible

Statement
Si No Name of the assessce
1 2

1. Sh. R. K, Patel.
2. B. R. Sons Ltd.
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7. L/H of Bai

Ram Kumar Morarka,
. Chunilal Mehta,
. Renvick & Co. Pvt. Ltd.

. L/H of Shri Govindram Sak-
saria.

Basantibai. G.
Saksari.

8. Shri D. N. Shroff.
9. M/s. Mahalaxmi Transport Co.

Litd.

10. Late Shri C. C. Desai.
11. Shri A. S. Dixit Wardha.

12, R. H. Baldota.
13. Syed Mustafa Syed Murtaza.
14. Shri Hariram Ramanand,
15, Ganesh Narain Onkarmal.
18. Kedar Nath Methanand,

17. Shri G. Krishna,

18. Shri K. Vijakumar.

19. M/s. Ashoka Marketing Ltd.
20. M/s. E;hagwan Dass

Sud and
Sons.

21. Late Sh. Rosh;n Lal,
22, Smt. Krishna Kumar,
23. Shri M. R, Dhawan.
24, Dr. J. Dharma Teja.
25. M/s. Jamkhandi Bros.

26. Late Shri

S. Channaih L/R
Smt. Premeela Krishna.

27. New Bhopal Textile Mills Ltd.
28. M/s. Sayyad A. M. Vizarally.
20. M/s, T. M. Haji Abdul Rahim

30. M/s.

Saheb & Sons.

Madhusudan Gordhandas
& Co.

31. Shri J. K. Katakia.
32, Late Shri Prem Nath.

33. M/s. Parts

Services (India)

Ltd.

34. M/s. Bhartia Steel & Engg. Co.

Pvt. Ltd.
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35.

36.

a7,

38.
39.

44,
45,
46,
47.
. R. S. Capt. Kirpa FRam.
49,
50.
51.
52.
. Late Shri K. M, Modi.
54.
55,
56,
57.
58.
59,
60,
61.
62.
63.

64,

G5,
66.
67.

68,

69.

2

Shri S. P. Jetia & Mrs, Cham-
palal Jatia.

M/s. S, B, Trading Co. (P}
Ltd.

M/s. S. B, Industrial Dev. (P)
Ltd.

M/s. R. S. More Ltd.

M/s. Ahuja Construction Co.
(P) Ltd.

. M/s, Hanuman Foundry Ltd.
41.
42
43.

M/s. General Dealers (P) Ltd.
M/s. Bramhaputra Tea Co, Ltd.

M/s. Assam Bengal Cement Co.
Ltd. .

M/s. F & C Osler (India) Ltd.
M/s. John Mills & Co.

S. N. Bagla (HUF).

R. P. Bagla (HUF).

Shri M. R, Pratap (HUF).
M/s. Duduwala & Co. Bhilwara.
Shri Eligh Espharia Jhirad.
Lachman Das Ram Chand.

M/s. Mahal Pictures Pvt, Ltd.
Shri Bhikku Lal Aggarwal.
Sardar Sewa Singh.

Late A. Thangalkunju.

Late Shri Narsinghdas Mor,
Late Shri Fatehchand Mor.
Shri Ram Narain Mor.

Shri Chandra Kant Mor.

D. C. Dhiman & Bros (P) Ltd.
National Cotton Mills Ltd.
Kalimpong Properties Ltd.
Carew and Co. Ltd.
Sarajuddin Batley,

Raibahadur Hardutrai Motj Lal
Chamaria.

Nursing & Co.
M/s. Ladha Singh Bedi.
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1 2

70. M/s. Taliapara Tea Co. Ltd.

71. Lalla Gurusaran Lall.

72. M/s. Jharkhand Mines & Indus.
tries Ltd.

73. Smt. Angori Singhi.
74. Mahabir Prasad Poddar (HUF).

75. M/s. Petrakola Tea Co. Ltd.
(Now Patrakola Tea & Indus-
tries Ltd)

76. Indian Rubber Mig. Co. Ltd.
77. M/s. Hindustan General Agen-

cies.
78. M/s. Edison Electric & Engg.
Co. P. Ltd.

79. The Northbrook Jute Co. Ltd.
80. Clive Mills Co. Ltd.
81. M/s. Jaiswal Engg. Co.

82. M/s. Kirodimal Lahoriwalla
(Decd).

83. Shri Kissanlal Gupta,

84, Mrs, Mahasi Ray & Ors. L/R
of Late M. C. Ray.

85. M/s. Moon Mills Ltd.
86. Chandpur Jute Co. Ltd.

87. North Bengal Sugar Mills Co.
(P) Ltd.

88 M/s. Kanoria Industries Ltd.

89, Shri Dewoodaya] Kothari, .-

90. Sh. Gangadas Binani.

81. M/s, Gulab Chand Dhanraj,
92. M/s, Laduram Taparia,

93. M/s. Oriental Rubber Works,
94. Ram Chander Xarnanl.

95, M/s. Bhagwandas Madan Lal
96. Shi Gowaldas Mundra,

97. Sh. Haridag Mundra.

98, Ram Nath Bajoria,

99. Maharaja S. C. Nandi.

100. M/s, S. B. Gopal Das Haridas.

101. Ajit Chandra Sen Gupta (De-
ceased).

Income-tax Arrears

7444, KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the names of first ten persons
in the country who have paid the
maximum income-tax in 1979-80; and

(b) the nameg of the first tem per-
sons against whom the maximum
income-tax is pending for 1979-807

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Informa-
tion regarding names of first 10 per-
sons in the country, [persons being
taken to mean persons ag defined in
Section 2(31) of the Income-tax Actl,
selected on the basis of jncome-tax, in-
cluding advunce tax, self-assessment
tax and tax. if any, paid on regular
assessment in respect of the assess
ment year 1979-80 is being collected
and will be laid on the Table of the
House as soon as possible.

(b) A list showing the names of the
first 10 persons against whom the
maximum income-tax demand had
been raised and was outstanding as of
31.3.1980 js given in the statement
annexed, The statement also shows
the demang that is actually In arrears
and the demand that has not fallen
due for collection.



201 Written Answers SRAVANA 17, 182 (SAKA) Written Answers

202

(Figures in lakhs of Rs.)

Statement
Sl Name of Asessce Demand ason 31-3-1980
e Income  Tucome- Aggregate
for collec- ding as
tion g on 3119?;
1 2 3(a)  3(b) 3(c)
1. LB.M. World Trade Corporation . . - 1059 38 1059 -38.
2. Shri Haridas Mundra . . 839-6o - 839 -60
3. Bharat Steel Tubes Ltd . . . —  648-31 64631
4. M/s Oriental Fire & General Insurance Co. . —_ 55073 55073
5. Dr, J. Dharma Tcja. . . . . . . 53054 - 53054
6. M/s J.K. Synthetics Ltd. - . . 227-04 13670 37374
7. M/s R.B. Shrecram Durga Prasad & F.M. (Expart) 234-28 24 -81 259 -09
8. Mfs Modi Pon Ltd. . . . . . . 28 o1 30312 34113
9. M/ British India Corporation. . . 24331 84 -0y 327-38
10, M/s Indian Explosives Ltd. . . —_ 32242 32242

Note : This list does not include the namesof the banking companics, information relating
to which is not to be disclosed in terms of Notification No. 2048 dated 23rd May, 1965.

Export of Iron Ore from Haldia
Complex

7445, SHRI SATYAGOPAL MISRA:
Will the Minister of COMMERCE be
be pleased to state what is the position
(in details) of the export of iron ore
from the iron ore berth of the Haldia
Dock Complex?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): The ore
handling plant at Haldla dock became
Operational jn 1977. The details of ex-
borts are as under:—

Year Qty. in lakh tonnes
1977.78 1.33
1978.79 0.96
1979-g0 0.88

— T e e e e - —

Fall in Production of Crude Mica

7446. SHR] RAM SWAROOP RAM:
Will the Minister of COMMERCE be
pleased tg state:

(a) whether Government are aware
that there has been a steep fall in the
production of crude mica from 32000
tonnes to mere 8750 tonnes from 1958
to 1979;

(b) whether Government is also
aware that the production of mica is
falling at a faster rate recently from
mere 835 tonnes for the whole coun-
try in March 1979 to only 649 tonnes
in January 1980; and

(c) what steps have been taken to
provide alternative employment to
thousands of workers who*have been
thrown out of employment in back-
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ward areas of Bihar etc., and alter-
native work tg the MITCO which has
now npg work on account of steep
decline in production?

THE MINISTER OF COMMERCE
AND STEEL AND MINEsS (SHRI
PRANAB MUKHERJEE): (a) and (b).
There has been a declining trend in
production of mica since 1969, Com-
plete statisticg of actual production in
a year is. however, not available.

(c) According to the Labour Statis-
tics the tota] number of workers en-
gaged in mica industry during 1971
was 29,000, The level of employment
has not declined since. As mica ex-
ports have sghown a gradual increase
over the last three years, the gquestion
of alternative work for MITCO does
not arise,

Export of Processed Mica

7447. SHR1 RAM SWAROOP RAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether exports of processed
mica have been reaching the lowest
ever level quantity-wise; and

(b) what are the quantities of pro-
cessed mica other than scrap and
waste exported in 1970-71 before the
canalisation through a public sector
agency and in 1977-78 separately?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir.
Exports of processed mica for the last
three years were:

Year Quantity Value

(:000 tonnes) (Rs. in crores)

1977-78 14.91 18.75
1978-79 14.67 19.23
1979-80 18.86 23.04

(b: Export of processed mica other
than scrap and waste has been:
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Year Quantity Value

('zzz tonnes) (Rs. in crores)
1970-71 7.29 14.63

1977-78 5.13 17.30

Fire in Godown of MITCO at
Giridih

7448. SHRI RAM SWAROOP RAM:
SHRI R. L. P. VERMA;

Will the Minister of COMMERCE be
pleased to state:

(a) what is the amount of loss
which the MITCO suffered due to fire
in its godowns at Giridih last year;

(b) whether any amount was writ-
ten off the account books and what
amount of money was claimed from
the Insurance Company and realised;
and

(¢) whether the mica burnt by such
fire wag disposed of by the Insurance
Company, if disposed of what total
price it fetched?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) MITCO
suffered a loss of Rs. 22,10,354/- due
to fire in its Giridih godown last year.

(b) No, Sir. The insurance company
settled the entire claim for the above
mentioned amount after detailed in-
vestigations.

(c) Yes, Sir. Disposal of the damag-
ed mica by the insurance company
fetched them a sum of Rs. 1,87,000.

Export puty on Fabricated Mica
Parts

7449. SHRI RAM SWAROOP RAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether fabricated Mica part’
are subject to export dquty of 10 per
cent gd valorem:
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(b) what is the actual percentage
of export duty on a Kg. of processed
Mica (raw Mica) in the terms of con-
denser films exported as fabricated
mica parts;

(c) is this duty not inhibiting ex-
ports of fabricated mica components;
and

(d) what Government propose to
do in the matter?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) The export duty on three cale-
gories of condenser filmg being export-
ed is as given below:

(i) Processed mica condenser of
grade No. 2 and grades superior
thereto.—30 per cent ad-valoTrem.

(ii) Processed mica condenser films
of all grades other than those speci-
fied in 8. No, (i) above.—20 per cent
ad-valorem.

(iiiv Fabricated condenser films.—
10 per cent ad-valorem,

(cy No, Sir.

(d) Does not arise. -

Money invested by L.IC. and UTL
in 0il Companieg

7450. SHRI ARIF MOHD. KHAN:
Will the Minister of FINANCE be
Pleased to state:

(a) the total amount of money in.
vested in Qil Companies by the Life
Insurance  Corporation anq Unit
Trust of India till May 1980, respec-
tively; ang

(b) whether Government are con-
templating a ceiling on such invest-
ments; and if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
;\‘;AGANBHAI BAROT): (a) Up to

€ end of May, 1980, loans ‘otalling
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Rs. 205 crores and Rs. 15 crores were
provided by the L. I. C. and the
U. T. L respectively to oil companies
on a short term basis.

(b) Government have not received
any further request from the oil
companies and, therefore, the ques-
tion of placing a limit does not arise
at present.

Purchase of aviation fuel by Delhi

Flying Club

7451. SHRIMATI KISHORI SINHA:
Will the Minister of of TOURISM
AND CIVIL AVIATION be pieased
to state:

(a) whether the Delhi Flying Club
had bought aviation fuel in a large
guantity on June 6 or there about;

(b) if so, whether it was ensured
that it had storage capacity for so
much fuel;

(c) if not, where was this fuel
stored; and

(d) was the fuel supplied at the
new price that prevailed from June 8
or at the olg price?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) In June,
1980 Delhi Flying Club had uplifted
fuel as under:

2.6.80 1000 litres

7.6.80 4000 litres

8.6.80 2000 litres

11.6.80 4000 litres

18.6.80 5000 litres
(b) Yes, Sir.

(c) Does not arise.

(d) There had been no increase in

the price of aviation rias on 8th June,
1980.
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7452. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether as per rules of the
SAIL, a minimum of 3 years of service
is requireq on a particula, post|grade
before promotion to higher posts if
allowed;

(b) whether such rules have been
rigidly followed in the past; and

(c) if not, the reasons for devia-
tions|contraventions?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) and (c). Do not arise.

Decline in price of Raw Jute

7453. SHRI CHITTA BASU: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
of the fact that while the prices of
jute goods generally showed a rise,
the price of raw jute declined quring
the jute year 1978-79 and 1979-80;

(b) if so, the reasong for this
obvioug paradox; and

(c) steps taken or proposed to be
taken to correct the situation?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) The chief factors responsible
for a depression in price of raw jute
were the loss in production due to
50 day strike in West Bengal in
1978-79, coupled with two successive
bumper crops of about 80 lakh bales

N T
i e o
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during 1978-7% and 79-80 agaimst the
normal consamption by the industry
of about 72 lakh bales per annum.
The prices of jute goods on the other
hand registered a spurt due to chok-
ing of supply lines for exports on
account of industrial unrest in Cal-
cutta port involving dock labour and
Bargemen ete., loss of production due
to strike and power shortage and
consequent panic buying by foreign
importers to replenish their fast
dwindling inventories.

(c) While J. C. 1. stepped up the
procuremeny of raw jute to support
prices, Government invoked Essen-
tial Commodities Act to reduce the
prices of sacking purchased hy DGS
&D. At present, the prices of almost
all varieties of jute goods have dec-
lined sharply and to that extent the
situation has been corrected.

Central Investment ip different States

7454. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to lay a statement showing.

(a) the Central investments in
different States for the last five years
(State.wise and year-wise);

(b) the total Central investment
during these five years (State-wise
and year-wise); and

(c) percentage of investment in
each State (State-wise and year.
wise)?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) to (c).
Presumably the Honourable Member
desires to know the investment made
by the Central Government Public
Enterprises in different States, A
statement indicating the position of
investment in terms of gross block
as it existed at the end of each of
the financial years 1974-75 to 1978.7%
is placed below.
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pisbursement of Industrial Loang to
States by IDBI

7455. SHR] CHITTA BASU: Wil
the Minister of FINANCE be pleased
to state the Industrial Development
Bank of India’s sanctions and dis-
pursements of Industria]l loans
to the States for the year 1979-807

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT):

State-wise details of the amount
of financial assistance sanctioned and
disbursed by the Industrial Develop-
ment Bank of India during 1979-80
(July-June) are given in the enclosed
Statement.

Statement

State~wise details of Financial Asvistance® sanctioned and disbursed by the Industrial Develop—
ment Bank of India during 1979-80 (July-June)

(Rs. in crores;

States Amount
" Sanctioncd Disbursed
1. Andhra Pradesh 5802 56 55
2. Assam 523 398
Bihar

3
4. Gujarat
5. Haryana . .
‘6. Himachal Pradesh
7. Jammu & Kashmir
B. Karnataka .
9. Kerala . . . . .
10. Madhya Pradesh

11, Maharashtra . . .

12, Manipur .

13. Meghalaya
14 Nagaland . . .

15. Orissa

16. Punjab . . .

17. Rajasthan .

1. Sikkim . . .

19. Tamil Nadu
20. Tripura . . .

21. Uttar Pradesh . . .

22.  West Bengal

23.  Union Territories

28 -57 2044
23684 9405

3091 1932
792 5'79
947 790

12625 6095

. 5154 2649
4373 26-11

209 04 14645

038 024
057 ° 044
1:35 0-47
26 40 1930
36 .08 3126
6291 42-69
. - o-o8 0-23
. ‘. . . 107-08 77-61
1:12 a5

113-30 56-03
52-83 4815
33-46 2835,

Total . . . 123708 771 40

*Comprising direct loans (including for exports), underwriting, refinance, bills rediscounting

and refinance of export credits.
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Quota Restrictions imposed by
Importing Countries

7456. SHRI CHITTA BASU: Will
the Minister of COMMERCE be

pleased to state:

(a) whether it is 5 fact that the
export of readymade garments from
the country is facing difficulties due
to quota restrictions imposed by the
importing countries;

(b) if so, the facts thereol;

(c) the total export earnings by
garment exports cluri.ng’ the last three
years; . adi

(d) the names of the importing
countries with the yolume of imports
(country-wise) and the nature of
restrictions imposed; ang

(e) the steps taken by Government
to step up the exports?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SfRI
PRANAB MUKHERJEE): (a) and
(b). As a measure to safeguard their
own industry, some of the developed
countries have entered into bilateral
agreements with the textile exporting
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countries including India, so &s to
limit the import of textiles into their
countries. We have such agree
ments with USA, EEC countries, Nor-
way, Swedon, Finland, Austria and
Canada. Under these agreements
certain quota levels have been fixed
for export of certain categories of
textiles and garmentg to these coun-
tries. Our export of textiles and
garments are governed by these agree-
ments. Besides, Global restraints on
some jtems of textile import are in
operation in Australia and our exports
to Australia are also subject to such
restraints.

(c) Total export earnings from
cotton garments during the last three
years are:—

1977-78 —Rs. 250.66 Crores
1978-79 —Rs. 329.23 Crores
1979-80 —Rs. 338.39 Crores

(d) Our exports of garments have
mainly been to the EEC countries.
USA, Sweden, Norway, inland;
Austria and Australia. Country-
wise export figures are given below:--

Value of exports (in Rupecs)

Coun Januarv=December January-May

w 1979 1980
USA 109,02,48,720 45,52,23,276
EEC Countries . 214,57,46,927 126,24,42,02%
Norway . . . 3,28,20,044 2,29,03,444
Sweden 5,90,53,605 6,81,02,412'
Finland 1,31,81,000 63,01,760
Austria ' 85,88,124 84,30,768
Australia . 2,83,67,863 1,14,67,985

(figures compiled by the

(e) Some of the important export
promotion measures taken to step
up exports of garments, apart from
cash compensatory support on speci-
fied categuries are:

Apparels Export Promotion Council),

(i) More emphasis on the export
of value added itemg than on the
primary items;

(ii) Strengthening the oa.-.x!:vﬂ'l't
production base by the provisions
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of essential inputs, This is en-
sured through a stable import/ex-
port policy over a period of time;

(iii) Study of country-wise po-
tential for exports and emphasis cn
diversification ¢f markets as well
as commodities. = In particular,
market promotion measures, like
participation in Fairs and Exhi-
bitions and sponsoring of Market
Study and Sales delegations have
been undertaken;

(iv) Continued efforts in bilate-
ra] and multilateral fora to secure
better trading opportunities; and

: (v) In order to give concentra-

! teq attention to the special prob-
lems of garments, a separate
Apparel Export Promotion Council
has been constituted.

Facilities of Aerodromes and Air ser-
vices in different places

7457. SHRI K. PRADHANI: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay
a statement showing:

(a) the pames of the places, State-
wise, in the country having facility
of aerodromeg but from which air
services are not being operated at
Present;

(b) whether Government have
d.emded to introduce regular air ser-
Vices to these places; and

{¢) if so, by when?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU.
LAL OHANDRAKAR): (a) List of
aerodromes, Statewise, owned by the
DGCA to which Indian Airlines are
not operating scheduled services is
enclosed,

(b) and (c). No, Sir.
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List of acrodromes, Statewise owned by

DGCA

to which Indian Airlines are mot

operating  scheduled air Services.

Andbra Pradesh

Bihar .

Gujarat . .

Haryana . .
Himachal Pradesh
Jammu & Kashmir
Madhya Pradesh

Maharashtra .

Meghalaya
Kamataka

Nagaland . .
Orissa
Rajasthan

Tamil Nadu

Tripura .

Uttar Pradesh .

West Bengal

Laccadives .

Donakonda
Nairgul
Rajahmundhry
Warangal

NIL
Kulu({Bhantar}
NIL

Bilaspur

Khandwa
Panna
Satna

Akola

Bombay (Juhu)
Hadapsar (Gliderd
rome)

Kohlapur
Sholapur

Barapani (Shillong)

Hassan
Mysore

NIL
Jharsuguda

Kota
Tanjore

Vellore
Ramnad

Kailashahar
Kamalpur
Rhowai

Jhansi
Lalitpur
Pantnagar
Kanpur(Givil)

Balurghat
Bcehala
Cooch Behar
Malda
Panagarh
Sheila
Chakulia

NIL
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Mizoram .. . . NIL
Pondicherry . . NIL
Chandigarh . . NIL

Dadra Nagar Haveli . NIL

Arunachal Pradesh . Pasighat

Delhi . . Delhi(Safdarjung)
Goa,Daman, Diu . NIL

Persons working on Daily Wage; in
Rourkela Plant

7458. SHRI K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the number of persons working
on daily wages in the Rourkela Steel
Plant;

(b) the number of Scheduled Castes
and Scheduled Tribeg and the handi-
capped persons out of them, separate-

: .

(c) the criterion of putting them on
regular roll; ang

(d) whether Government propose to
give some concession in the cases of
handicapped persong working on daily
wages?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
number of personsg working on daily
wages at present in Rourkela Steel
Plant, including mines, is 52.

(b) The number of Scheduled
Castes, Scheduled Tribes and the

handicapped persons, out of them,
is as follows:—
(i) Scheduled Castes 3
(ii) Scheduled Tribes 18
(iii)Handicapped Nil
(¢) The main criteria  for making
them regular are as follows:—
(i) Availability wof permanent

vacancies,

AUGUST 8, 1980

Written Answers 220

(liy Candidates names being
sponsored by the local employment
exchange;

(iii) Suitability of the candidate
for the post;

(iv) Medical fitness of the candi.
dates (The medical standards are
relaxable the case of handicapped
persons); and

(v) Verification of antecedents
and particulars submitted by the
candidate.

(d) At present there is no handi-
capped person employed on daily

wages in Rourkela Steel Plant.
The question of giving any
concession has, therefore, not

so  far arisen. However, in
such cases, relaxed medical stan-
dards would be applicable in terms
of the Directive of the Government
on the subject.
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Schemes for Aerodromes in
Maharashtra

7460. SHRI R. K. “MHALGI: Wwill
the Minister of TOURIS™ AND CIVIL
AVIATION be pleased to state:

(a) the varioug plans/schemes re-
garding the aerodromes namely Bom-
bay, Nagpur, Aurangabad and Akola
in the State of Maharashtra and the
plan provision for the said schemes for
1979-80;

(b) how much amount was to be
expended on each of the schemes
during the year and how much has
been actually expended:

(¢) whether the physica] targets de-
cided, have been achieved; if so, the
detailg thereof,

(d) if no full compliance is made
in regard to the expending of money
and achieving the physica] targets, the
reasons thereof and authorities respon.
sible for the same; and

(e) what may be additional expen-
diture on the said schemes because of
the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d). A
statement{ is enclosed.

(e) There js no additional expendi-
ture on the said schemes because of
the delay.
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Central subsidy to Hotel Units in
Maharashtra

7461. SHRI R. K. MHALGI: Wil
the Minister cf TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Industria] and In-
vestment Corporation of Maharashtra
had released Centra] subsidy to hotel
units in Aurangabad on the recom-
mendation of the State level Commit-
tee of which a senior officer of the
Centra] Government ig also 3 mem-
ber;

(b) whether it is also a fact that
two or three instalments of the subsidy
were actually disbursed py the Cen-
tra] Government to the State Govern-
ment agency;

(c) whether it ig a fact that the
State agency had disbursed the full
amount to the hote] industry units
concerned in the belief that the Cen-
tral Government would reimburse the
amount as well; and

(d) if so, the reasong why the
Central Government are avoiding to
compensate the State Agency for the
lakhs of rupeeg spent by it in this
regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAT. CHANDRAKAR): (a) The State
Level Committee, Government of
Maharashtra in the meetings held on
10-12-73 and 22-3-74 sancfioned sub-
sidy to two hotels in Maharashtra.
The meetings were nct attended by
any officer of the Central Government.

(b) Yes, Sir. Three instalments
amounting to Rs. 3,21,300 were reim-
bursed by the Central Government te
State Government agency.

(¢) Part of the subsidy sanctioned
to the hofels was disbursed by the
State Agency.

(d) Since Hotels became eligible for
Central Invesiment Subsidy with
effect from 1-1-1977, the two hotels
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which were set up in Maharashtra.
prior to 1.1-1977 did not qualify for
subsidy.

Aluminiom plant at Ratnagiri,

Maharashtra

7462. SHRI R. K. MHALGI:
SHRI RAMAKRISHNA
MORE:

Will the Minister of STEEL AND-
MINES be pleased to statet

(a) whether the Central Govern-
ment have since approved the setting
up of an aluminium plant at Ratna-
giri Maharashtra;

(b) whether land has been purchas-
ed for the proposed project by Bharat
Aluminium Company;

(c) if so, what is the area of land
purchased and the cost thereof, and
what is the expenditure incurred on
the water supply scheme for the pro-
ject;

(d) the present strength of the em-
ployees of Bharay Aluminium Com-
pany at Ratnagiri; and

(e) whether Government propose to
take necessary steps to ensure that
the work of construction of the plant
iy started by Bharat Aluminium Com-
pany. during 1980-817

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Ratnagiri Aluminium Project was
sanctioned in April, 1974.

(b) Yes, Sir.

(c) About 406.73 hectares of land
was acquired by Bharat Aluminium
Company Ltd. (BALCO) for the pro-
ject. An advance payment of Rs. 20
lakhs has been made but the final cost
is yet to be settled. No expenditure
has been incurred by BALCO in res-
pect of water supply scheme for the
project.

(d) 11 (eleven).
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(e) Soon after the preject was sanc-
tioned in 1974, it was found that it
could not be taken up for imple-
mentation owing to financial cons-
traints. As there hag been consider-
able change in technology since then
and the cost estimates have also be-
ceme out of date, the Government
have instructed BALCO to undertake
a fresh techno-economic stully of the
project. The Government would take a
fresh techno-economic study of the pro-
ject. The Government would take a
decision in the matter after careful
examination.

Income-tax Raids in Bombay

. 7463. SHRI R. K. MHALGL:
ACHARYA BHAGWAN DEV:

Will the Minister of FINANCE be
pleased to state:

(a) whether in the year 1976 many
business houses were raided by the
Intelligence Wing of the Income-tax
Department, Bombay;

(b) it so, names of the firms, the
amount of_ black money recovered and
details of the seizures made, firm-wise;

(c) whether the Income-tax assess-
ments of the assessees mentioned
above have been completed uptodate;
and if not, the reasons therefor and
the time when the same are likely to
be completed;

(d) whether the informants ip the
above caseg have been paid their due
rewards, and, if not, the reasons there-
for; and

(e) what steps Government propose
to finalise these cases at the earliest?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) During
the calendar year 1976, the Income-
tax Department carried out searches
In respect of 670 persons in Bombay.

(b and (c¢). The following assets
were seized as a result of the sear-
ches:—

(i) Cash Rs. 65,13,296/-

(ii) Jewellery

valued at Rs. 27,24,720/-

(iii) Other assets

valued at Rs. 37,19,173/-

Totalo—  Rs. 1,29,57,189/-
Considerable time and effort will be
involved in giving details of search
and seizure as well as assessment
made in each case. However, if the
Hon’ble Member desires te, have in-
lormation in respect of a particular
case, information on the same will
be furnished.

(d) Informants are paid rewards as
and when assessments are finalized
and taxes are collected.

(e) Every effort is made to finalise
the cases expeditiously. The Central
Board of Direct Taxes has fixed de-
finite targets for disposal eof such
cases in the ‘Action Plan and impor-
tant cases have been assigned to the

Inspecting Assistant Commissioners
for speedy assessment.
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Development schemes for Rajgir and

Nalanda
7465. SHRI VIJAY KUMAR
YADAV: Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether there ig any develop-
ment scheme for Rajgir and Nalanda,
the international tourist centres in
Bihar; and

(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b).
Yes, Sir. Development schemes for
Rajgir and Nalanda, Two of the major
centres of Buddhist interest which
are visited by large number of Bud-
dhist pilgrims from Japan and neigh-
bouring countries, will be taken up
according to the master plans which
have already heen prepared tn regu-
late the growth of tourist facilities
and other development surrounding
the archaeological wmonuments/sites.
After the State Government initiates
necessary action to notify the areas
earmarked for development under the
master plan under the Town and
Country Planning Crganisation Act,
it is intended to undertake micro-
planning of the areas ear-
marked for tourism _development
through the Natfonal Institute of De-
signs, Ahmedabad. The micro-plans
will identify.the tourist facilities to
be provided at these two centres.

Reallocation of Export Quotag for
Cotton Waste

7466. SHRI M. RAM GOPAIL RED-
DY: Will the Minister of COMMERTE
be pleased to state:

(a) whether Government are con-
sidering to reallocate exporf quotas for
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cotton waste following the failure of
current quota holders to ship goods
in time; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). 25,000 bales of cotton waste were
allowed for export during 1979-80 and
this quantity was alletted in Novem-
ber 1979. After the permissible period
allowed for shipment, it was found
that only 5184 bales had been actual-
ly shipepd. Joint C.C.I.&E. issued
a fresh Notice for allocating the un-
utilised quantity. Basea on the res.
ponse to this Notice the remaining
quantity was reallotted in March
1980. There will be no further real-
location as the relevant year 1979-80
has since expired. Fresh exports for
the year 1980-81 will be considered as
part of the overall policy for cotton
exports for the year.

Arunachal Pradesh as International
Tourist Region

7467. SHRI DIGVIJAY SINH: Wiil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Starred Ques-
tien No. 505 on the 11th July, 1980
regarding Tourist Centres in Border
areas and state:

(a) whether Arunachal Pradesh
does not classifly to be a border area
having important tourist centres:

(b) whether Arunachal Pradesh has
potentialities of becoming an impor-
tant internationa] tourist region; and

(c) if so, what progress hag been
made in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR: (a) to (¢). Aruna-
chal Pradesh has areas with
tourist potential for domestic as well
as foreign tourists, however, due to
its being a sensitive border State,
free entry and movement of foreif-
ners 1in the area is not pessible pre-
sently. However, as and when the
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existing restrictions are relaxed,
development of tourism resources of
the State can be taken up.

Mining of Sapphires in Pabar in J. & K,

7468. SHRI DIGVIJAY SINH: WwWill
the Minister of STEEL AND MINES
be pleased to state:

(a) is it a fact that some of the
finest sapphires in the world are
mined in Pabar in J & K whioch is the
only Sapphire mine in India;

" (b) how many of this production
reaches the market officially and what
percentage is estimated to be pilferr-
ed; and

(c¢) which are the sources of such
pilferage?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c)-
The Indian Bureau of Mines has re-
ported that Padder Sapphire mine in
J & K is the only Sapphire mine in
India. It has not reported production
since 1973 under the Mineral Conser-
vationn and Development Rules, 1958.

Percentage of Pasenger Seats go
occupled im Air India

7469. SHRI DIGVIJAY SINH: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what percentage of passenger
#ats go occupied in Air India flights
#ector-wise; )

(b) ig it true that under the IATA
Norms the sector fares are decided
ind internationally standardised;
ang

_(©) if the cost and standard of
h-fe_ in India are much lower on
Parity with international levels, then
W%hy should this Corporation mot
make handsome profits?
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THE ' MINISTER OF. STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CI-I.ANI.'!_U-
1.ALL CHANDRAKAR): (a) Route-wise
seat utilization factor of Air India is

as follows:— \
Route 1;::;?3(-:

factors |

(per cent)
sIndia/USA . . . - 64'5
India/lUK . .+ s 556
-India/Continental Europe . . 52'
-India/USSR . . . . 51" %
-India/Gulf . . . . 68-2
-India/East Africa . . 6n1
-India/Mauritius . . . 618
=IndiafJapan . . f . 636
-India/Australia . . 61-6.
-India/Singapore . . . T g0
-India/West Africa . . - g &

(b) Yes, Sir.

(c) Air India, being a predominently
long haul operator with a world-wide
net work, has to incur costs such as
marketing establishment, flight handl-
ing, fuel, passenger amenities, pur.
chase of spares, interest on foreign
exchange loans, etc. at international
levels. The relatively low wage level
in India is considerably offset by in-
creased price of fuel in India parti-
cularly since about 38 per cent cf the
total fuel requirements of Air India is
uplifted from India. Even then Air
India made handsome profits in the 5
years from 1975-76 to 1978-79. How-
ever, frequent and steep increase in
fuel price coupled with inadequate and
lagged fare increase have contributed
to the down-turn in the Corporation's
performance.
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Direct Flights from Gulf Countries

to Trivandrum

7474. PROF. P. J. KURIEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his attention has
been drawn to the news item in the
“Malayala Manorama” dated 4th
June, 1980, captioned “Santacruz
Enna Kola Sakatham” (Santacruz a
place of robbery) and also the edi-
torial in the same paper on 6th June,
1980 and also a report in another
daily “Desabhimani” on 3 suksequant
date on the same subject;

(b) the steps he has already taken
and further steps he proposes to take
to end these attrocities; and

(c) whether he would consider the
question of introducing direct flights
from Gulf countries to Trivandrum
especially from places like Musoat,
Bahrain Saudi Arabia etc. in order
to minimise the pressure in the
Bahrain, Saudi Arabia ete. in order
thereby prevent exploitation of pas-
sengers at Santacruz?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
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CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir.

(b) Action has been taken in co-
ordination with local police authori-
ties, anti-corruption agencies and IAAI
to eliminate harassment of passengers.
A number of complaints have been
lodged with fhe pelice and suspects
handed over to them. The number of
services on the route Bombay—Tri-
vandrum has been increased to two
B-737 services and one Airbus service
daily, to eliminate shortage of capacity.
Advertisement in Malayalam Papers
have been given to caution passengers
arriving from abroad about the pre-
sence of anti-social elements at Santa-
cruz and advising them to contact
Indian Airlines staff in uniform for
assistance.

(¢) Trivandrum Airport is at pre-
sent not in a position to take more
than four services a week now operat-
ed by Air India to Dubai, Abu Dhabi
and Kuwait, due to runway contraints.
This situation will last till the middle
of 1982.

Shortfall in Export of Iron Ore from
Bailadilla Mines

7475. SHRI P. M. SAYEED: Will the
Minister of COMMERCE be pleased to
state:

(a) whether for the second con-
secutive year in 1980-81 the export
of Iron ore from the Bailadilla mines
of the National Mineral Develop-
ment Corporation is likely to  fall
short of the target;

(b) if so, what are the main rea-
sons responsible for this shortfall;

(c) what is the total target fixed
for iron ore export and to what ex-
tent it will be less;

(d) what steps Union Government
are considering to improve its posi-
tion; ang

(e) %o what extent the
were less last year?

exports

AUGUST 8. 1980

Written Answers 240

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRL
PRANAB MUKHERIJEE): (a) The
target for export of Bailadilla iron ore
for the year 1980-81 has been set at
6.2 million tonnes. A quantity of 1.88
million tonnes was exported during
April to July 1980. There is marginal
shortfall in shipment which is likely to
be made up during rest of the year.

(b) Shipments were adversely affect-
ed in June & July due to the shut down
of the Vizag port receiving and load-
ing system in June and breakdown of
NMDC's loading plant in July.

(c) Target for export of iren ore
during 1980-81 has been fixed at 29
million tonnes. Subject fo satisfactory
performance in respect of rail move-
ment and port installations, no diffi-
culty is anticipated in achieving this
target.

(d) Efforts are being made to im-
prove “the rail movement.

(e) Against the target of 24 million
tonnes fixed for export of iron ore dur-
ing 1979-80, the actual exports were
24.87 million tonnes,

Fall in Tourist Booking

7476. SHRI P. M. SAYEED: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it has been reported
in the Press that for the first time
there has been a fall in tourist book-
ings during the current year;

(b) if so, whether the fall had
been up to 40 per cent;

(¢) if so, what were the main rea-
sons responsible for this shortfall;
and

(d) what steps Union Government
hag taken to check thisand also attract
more tourist traffic to India?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d)-
The international tourist arrivals in -
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India totalled 3,65,462 during the first
six months (January—June) 1980 as
against 3,46,743 during the correspond-
ing period of last year registering an
increase of 5.4 per cent over the cor-
responding period of 1979. Therefore,
there is no fall in tourist arrivals in
India during the current year (upte
June, T980).

In order to attract more tourists to
India the Government is formulating
long-term plans for the development of
tourism infrastructure by fully integ-
rating the various segments of the
tourism industry, including the expan-
sion and medernisation of facilities at
international and major domestic air-
ports in India. The Central Depart-
ment of Tourist is also formulating
proposals for sirengthening the exist-
ing tourism organisations abroad by
augmenting its publicity and premo-
tional efforts.

Affect on Bhilai Steel Plant—due to
closure of Mines of Dalli—Rajhara

7477. SHRI ARVIND NETAM: Wil
the Midister of STEEL AND MINES
be pleased to state:

(a) whether it iy a fact that the
Bhilai Steel Plant will have to face
the shortage of raw material ie.
iron ore in the near future due to
the closure of certain mines of Dalli-
Rajhara since May, 1980; and

(b) it so, the reasons for their
tlosure and the steps Government
Propose to take to meet the shortage
of raw material?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRL
PRANAB MUKHERJEE): (a) and (b).
A section of workmen of Dalli-Rajhara
Mines has gone on sfrike since May,
1980 and thaf has adversely affected
the production of iron ore. In the
Manual section ¢f Dalli Mines, at pre-
0t no drilling work is going on be-
‘8use Chattisagarh Mines Shramik
fanah Union (CMSS) is not allowing
. e departmental workmen to do de-
 Partmentaliseq drilling work. In the
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mechanised section of that Mines,
operations have been forcibly closed
because the regular workmen have
been prevented from reaching their
place of work due to the blockade of
the roads by the members of the
Union. Even the despatch of avail-
able stock is not being allowed by the
Union. Some of the transport con-
tractors have also closed their establ-
jshments since 21st May, 1980 because
of the alleged threat of intimidation,
gherao and other un-lawful activities.

Fall in the production of iron ore
in Dalli-Rajhara Mines and the extre-
mely low level of supply of ircn ore
from them have adversely affected the
availability of stock of iron ore of
blast furnace grade for Bhilai Steel
Plant.

The Steel Plant Management have
sought the cooperation of the concilia-
tion machinery for resolving the dis-
pute. Unfortunately, conciliation
efforts have not been fruitful so far.
Apart from augmenting the supply of
iron ore from other mines, the Steel
Plant Management have also prayed
before the Court to issue prohibitory
orders against the blockade created by
the CMSS Union.

Strike in Ari-Dongari Mipes of
Dalli-Rajharg

7478. SHRI ARVIND NETAM: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it ig a fact that there
was a strike in Ari-Dongari Mines
of Dalli-Rajhara in 1979 and as a
result of that some workers were
out of job;

(b) if so, whether it is also a fact
that after the strike was over some
workers amongst them have been
taken on job and some of them are
stil]l out of job;

(c) what are the reasons thereof;
do the management propose to re-
consider their decision to take back
all the workers on jobs; and
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(d) if not. the reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.
There was a strike in the establish-
ment of a Transport Contractor, M/s.
Prem Chand Jain in 1979 in Ari-
Dongari Mines and as a result scme
of his workers are still out of job.

(b) to (d). As a conseqguence of the
strike, M/s. Prem Chand Jain closed
his establishment and so the work was
awarded to a new contractor M/s.
Guman Mal who resume werk from
14th May, 1980. The new trausport
contractor has engaged 226 workers
who were working earlier with the old
contractor on internal transport work,
and he expects to engage the remain-
ing 101 workers in due course. Bhilai
Steel Plant management js net res-
ponsible for engagement or disengage-
ment of the contractor's workers.

ITDC for Joint Vemtures with
International Groups of Hotel Abroad

7479. SHRI GHUFRAN AZAM: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether ITDC is planning for
joint  ventures with International
Groups of Hotel abroad; and

(b) if go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.
At present the Corporation has no
proposal for joint ventures with In-
ternational Groups of Hotel abroad.

(b) Does not garise.
Carpet Exporters

7480, SHRI GHUFRAN AZAM: Will
the Minister of COMMERCE be pleas-

ed to state:

(a) names of carpet exporters and
countriegs to which exported during
the last five years fcountry_-wise);
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(b) total value of exchange earned
in 1978-79 and 1979-80; and

(c) the measures Government are
taking to boost up the carpet export
trade ang to check exploitation of
carpet weavers?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Statis-
tics of exports are not maintained
partywise. During the last five years,
Indian hand-knotted woollen carpets
were exported to various countries of
the world and in particular to:

(a) West Germany.

(b) US.A

(c) Switzerland.

(d) UK.

(e) Belgium, Luxemburg,
(f) Netherlands,

(g) Canada.

(b) tota] value of foreign exchange
earned during 1978-79, and 1979-80
on the export of hand-knotted woollen
carpets wag as under:

1978-79 Rs. 99.37 Crores,
1979-80 Rs, 82.67 Crores (Provisio-
nal).

(c) Among the measures taken bY
the Government to boost exports of
hand-knotted woollen carpets are the
following:

(i) massive programme of train-
ing in carpet weaving for expanding
production base;

(ii) steps to improve quality

standard in terms of texture, desigh
colour ete.

(iiiy cash compensatory support
on export of carpets;

(iv) grant of Replenishment li-
cences and duty draw-back at aP°
propriate rates,
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(v) spongoring of sales-cum-

study teams,

(vi) import of raw wool on OGL
for production of quality yarn;

(vii) facility of import of raw
woo] without payment of duty with
suitable export obligation;

(viii) import duty on raw wool
has been reduced to 45 per cent
from the earlier level of 75 per cent
ad-valorem;

Increased demand of carpet wea-
vers arising out of growing exports
has leq to increased wages of carpet
weavers

Indian Businessmen Abroad offered to
invest in Indian Hotel Industry

7481, SHRI GHUFRAN AZAM: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleaseqd to state:

(a) whether it is a fact that some
Indian businessmen abroad offered to
invest large sums of money in Indian
hotel industry; and

ib) if so, the reaction of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b).
Yes, Sir, Indian businessmen settled
abroad 'have, occasionally, shown in-
lerest jn investing in hotels in India.
Howevel, ng proposal has so far taken
foncrete shape.

Opening of Kaniska Ashok Hotel

7482, YHRI GHUFRAN AZAM: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) whether is it a fact that ITDC's

Kaniska Ashok Hotel project is being
delayeqd,

(b) if so, the reasons therefor; and

(€) th, expected date of opening the
aniska Hotel?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b).
Yes, Sir. The delay is mainly due
to non-availability of cement and
stee] in adequate quantities.

(e) Out of the 300 rooms, about
200 roomsg are expected to be commis-
sioned by December 1980 and the
balance 100 rooms by June 1981.

Import of Revolvers/Pistols by S.T.C.
for Sale to Public

7483. SHR] N, E, HORO: Wwill the
Minister of COMMERCE be pleased
to state:

(a) what are the details regarding
the imported revolvers/pistol; by the
State Trading Corporation during 1979-
80 for sale to the public;

(b) whether this practice is done
through arms dealers and collected
money in advance from the dealers;

(c) if so, the number of weapons
and their brands which were imported
giving C.LF. value of each brand; and

(d) whether all weapons of such
type have been distributed without
any cut from the number of weapons
originally allotted by State Trading
Corporation while collecting money in
advance from dealers?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The following revolvers|pistols of .32
bore were imported during 1979-80
at favourable import prices:—-

Revolvers
1. Arminius 1000 pieces
2, Harrington ang

Richardson 500 »

3, Smith and Wesson 1000 "
Pistons

1. Llama 400

2. Carl Walther 250 »
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These weapons are distributed
through dealers from whom advances
are collicted.

(d) C(mly 399 Arminius revolvers
have so far been distributed and no
cut was made by STC from the origi-
nal allo:ation,

Number of Aeroplanes and Airbuses in
Workin‘ Order

7484, SHRI N. E. HORO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of airbuses and
other aeroplanes in full working order
ang fit for flights;

(b) the number of airbuses and
other planes lying idle or requiring
repairs;

(c) what arrangements have been
made to reschedule other flights to
maintain the different services in the
country and avoid inconvenience to the
travelling public; and

(d) what steps are being taken to
repair the damaged airbuses and put
them back to servicer

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d).
Out of a total of 7 Airbus, 16 Boeing-
737, 15 HS.T48 ang 8 F-27 ajrcraft
with Indian Airlines, 6 Airbus, 14
Boeing-737, 12 HS-748 and 6 F-27
aircraft are kept ready for flight ope-
rations, The rest of the aircraft are
under planned maintenance inspection
checks|routine inspection|crew train-
ing and|or additional flights.

In regard to Air-India out of 9@
B-707-337|437 two B-707-437 have
already been phased out and out of
10 B-747-237B one is under upper deck
extension modification programme.
Rest of the fleet is in ful] working
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condition ang fit for flight except fer
the period the aircraft is grounded for
routine inspection.

(c) For scheduleq flights Indian
Airlines has adequate number of air-
craft, o,

Stagnation in Export of Fabricated
Mica Components

7485, SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased tc
state:

(a) whether export of fabricated
mica components is stagnant around
Rs. 7 crores per annum for the last
three years;

(b) whether exports are handicap-
ped due to heavy duty of 10 per cent
leviable on export of fabricated mica
components and also due to lack of
facilities to the industry for import of
eq;ipment like meters and gauges etc.;
an

(c) if so, what steps are being taken
to stimulate export of fabricated
mica?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Export
of fabricated mica for the last three
years has been as given below:

Year Vaiue

— ——

(Rs, in crores)

1976-77 761
1977-18 8.75
1978-79 8.29

(b) No, Sir, Export duty does not
come in the way of promoting exports
of fabricateq mica, Equipment like
metres and gauges needed for the
fabrication indusiry is indigenousl¥
available.

(e) MITCO hgg taken up a nurnh_'er
of projects to produce high quality
fabricated mica items.
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Recommendations of Dandekar
Committee

7486. SHRI P, M, SAYEED: Wil
the Minister of FINANCE be pleased

to state:

(a) whether Government have
examined all the recommendations of
the Dandekar Committee on tax
measures to promote employment; and

(b) if so, how many of them will
be implemented?

THE DEPUTY FINANCE MINIS-
TER IN THE MINISTRY OF FIN-
ANCE (SHRI MAGANBHAI BA-
ROT): (a) and (b). The recommenda-
tions are under examination by vari-
ous Departments. The recommenda-
tion relating to Tax Holiday has been
sought to be implemented with modi-
fication through Finance (No. 2) Bill,
1980.

Export of Buffaloes

7487. SHRI G. Y. KRISHNAN; will
the Minister of COMMERCE be
vleaseq to state:

(a) whether live buffaloes are
txported to foreign countries;

(b) if so, the number of live buffa-
loes exported during 1979 and 1980;

(c) if so, the details regdrding the
dverage FOB price realised on ship-
ment of live puffaloes against the FOB
Price realisation of the processed meat
°f a slaughtereq buffalo;

(d) whether valuable foreign ex-
::ange is lost by the export of live
hugﬂlo as well as the export of live
. aloes is  dripping not only the
*eent cold storage industry but also
© tanning industry; and

N(E) if so, whether Government pro-
S¢ to reconsider the matter and ban
€ €xport of live buffaloes?

]
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI Z, R, ANSARI): (a) Yes, Sir.

(b) 1979 11,518 Nos.*
1980 2,047 Nos.*
(Jan-June)

*Estimated.

(c) Average f.o.b. realisation per
live buffalp was Rs. 1830 in 1979 and
Rs. 1849 in 1980 (Jan-June). The
average f.ob. realisation for slaugh-
tered buffalo meat is Rs. 7.98 and Rs.
8.47 per kg. in 1980.

(d) Total quantity of live buffaloes
exported annually is very small as
compared to total quantity of buffalo
Meat exported. The export of live
buffaloes has come down from 11,518
Nos. in 1979 to 3 mere 2,047 Nos. dur-
ing first half of 1980, On the other
hand the export of frozen meat has
gone up from 16,2156 tonnes during
the full year 1979 tp 16,590.2 tonnes
during the first half of 1980. More-
over, the total number of live buffaloes
exported is negligible as compared to
the total live buffalo population in the
country.

(e) There is no proposal to ban the
export of live buffaloes. Only culled
female buffaloes and male buffaloes
not used for draught and breeding
purposes are ajlowed for export.

Import of Portable Typewriters and
Portable Photy Copiers

7488, SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to allow Jcurnalists, Members of
Parliament and similar other -cate-
gorieg of persons to import portable
typewriters ang portable photo-cepiers
for professional use when they return
from foreign countries; and

(b) if so, the details thereof?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE):; (a) No,
Sir,

(b) Doeg not arise.

Money Advanceq by Nationalised
Banks to Sick Units

7489, SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
tp state:

(a) what are the details regarding
the number of sick units to which
nationalised banks have advanced
money to the extent of less than a
crore of rupees per unit;

(b) the total amount involved in
such sick units; and

(c) whether Government have as-
sesseq their performances?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): (a) and (b).
As at the end of June, 1979, the total
number of sick ynits individually
enjoying bank credit of less
than Rs. 1 crore from Public
Sector Banks (14 Nationalised
Banks on that date, State Bank
of India and its associates) was ap-
proximately 21000, involving bank
credit of about Rs. 313 crores.

(c) Banks monitor the performance
of their assisteq units. Efforts are also
made by banks to identify potentially
viable sick units and to rehabilitate
such units through suitable nursing
programmes,

Overdrafts by States

7490. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE he pleased
to state:

(a) what ig the amount of over-
drafts drawn by each State from the
Reserve Bank during the last two
years, year-wise;
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(b) what are the conditions on
which these overdrafts are permitted;
and

(c) whether efforts are being made
by the Central Government to curh
this practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
overdrafts of the State Governmehts
on the Reserve Bank of India reflect
their daily cash position and vary in
magnitude from day-to-day. Their
guantum can, therefore, be indicated
with reference to a particular date
only. A statement showing the ad-
justed overdrafts of the State Govern-
ments on the last working day of
the financial years 1978-79 and 1979-
80 is placed on the Table of the House.

(b) Grant of overdrafts to State
Governmentg is not specifically pro-
vided for in the Reserve Bank of
India Act. Monetary transactions of
the State Governments take place
simultaneously at the numerous trea-
suries/sub-treasuries and banks.
Overdrafts arise when disbursements
in the accounts of State Governments
exceed their receipts and the autho-
rised ways and means limit. The
Reserve Bank of India charges penal
interest on overdrafts.

[

() A scheme for regulation of
States' overdrafty wag brought into
effective gperation from the 1st Octo-
ber, 1978. Simultaneously, the autho-
rised ways and means limits available
to the States from the RBI were
doubled to provide a larger cushion
to the States for temporary imbalan-
ces in the inflow of receipts and the
pace of expenditure. The scheme pro-
vides that, ag soon as a State Govern-
ment hag availeg of 75 per cent of the
authorised normal ways aad means
limits, the Reserve Bank of India will
caution the State Government and if,
despite such a caution, the State Gov-
ernment's account is overdrawp for
more than 7 working days, the RBI
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will automatically suspend payments
which, will not be resumeq until after
the overdraft has been cleared.

All the State Governments concern-
ed have been advised from time to
time to so manage their finances as
to avoid recourse to unauthorised
overdrafts.

Rates of Interest of Bank Loans

1491. SHRI ARJUN SETHI:. Will
the MINISTER OF FINANCE be
pleased to state;

(a) whether it is a fact that Banks
charge different rates of interest on
loans for different purposes;

(b) if so, what are the trade.wise
rate of interest charged by the banks;
and

(c) the amount of bank credit out~
standing ggainst the agriculture and
industry sector, separately and the
percentage of bank capital invested in
both the sectors?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Yes, Sir. Broadly, the lending

rates of these scheduled commercial
banks, unless otherwise specifically
stipulated/exempted by the Reserve
Bank, vary between the minimum of
125 per cent and the mri:aximum of
18 pe rcent (19 per cent for banks
with Demand and Time liabilities of
less than Rs. 25 crores) depending on
the purpose of the advance, its tenure,
credit standing of the Torrowers,
supplementary businesg to the bank
out of borrowers’ opecrations etc. The

_rates of interest for specific purposes

stipulated by the Reserve Bank are
set out in the Amnexe.

(¢) Quick estimates of the sectoral
deployment of aggregate grosg credit
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of scheduled commercial banks ag on-
March 1980* were as follows:

(Amt. Rs. crores)

Sector Amount  Percentage
to total

Agriculture 2766 130

Industry 10971 514

of which

Small Scale Industry 2630 12°4

*Data are provisional.

Lending rates of scheduled commercial Banks ac-
operative  since  September, 13, 1979

Per cent
1. Minimum Lending Rate (Gen-
eral) . : . , . 125
2. Maximum lending  rate
(i) Banks having Demand
and Time liabilities of Rs.
25 crores and above 18- 0%
(ii) Other Banks 19°0
3. Agriculture (Maximum Rates)
(i) Term loans of net less than
three years
(a) For minor irrigation/land
development . . . 9'5
(b) For diversified  purpose
1. Small Farmers . : ; 9'5
2. Others 105
(i) Small loans to farmers(not
exceeding Rs. 2500 each) . 11°0
4. Small  Scale Industry (Maximum Rates)

(a) Term loans of not less than
three years maturity

(i) Backward Districts : 9'5
(ii) Other Districts 3 : 11°0
(b) (1) CGoempositc Term loans of B

not more than Rs. 25,000 to
artisans, craftsmen and
tiny Industries % ¥ 11°0

(1) In Backward-Districts 9°5
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(c) Tiny Sector working capi-
tal limits uptoRs. 1 lakh . 12°5

5. Small  Road Transport Opera-
tors  (Maximum  Rates)

11'0
6. Other  Industry
(i) Maximum lending rate on
term loans of not less than
three years’ maturity for
investment in priority arcas . 12°5
(ii) Maximum  lending rates
on similar term loans in
other areas . . 5 14°0
7. Export Credit T—13
(a) Pre-shipment (according
to specified
- period)
(b) Post-shipment . . . 110
(c) Deferred payment exports 8o
8, Selective  Credit Controls:
(Minimum  lending rates)
(a) On advances against selec-
ted sensitive commodities . 180
(b) On advances to Sugar Mi-
lls  against stocks released
but undelivered or un-
released . ; : 15'5
(c) On advances to specified
categories of cotton mills. 17°0
g. Advances for food procurement 1o
10. Differential  Interest Rate
Scheme j . . 4'0

Note: Interest  should be charged on
quarterly or longer rests.

*15% for Priority Sector advances

Tax Evasion by Large Industrial
Houses

7492, SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether any special Cell has
been set up to investigate into cases
of tax evasion by large industrial
houses;
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(b) if so, the details regarding the
names of large industrial houses, caseg
in which investigations have been
completed and amount involved in
each case and since;

(¢) the nameg of industrial houses’
involveq and faxes realised so far in
these cases;

(d) the details regarding the cases
which are still pending and the rea-
sons therefor including other details
and for how long; and

(e) the reaction of Government
against these firmg and the large in-
dustrial houses for deliberate conceal.
ment of income?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes,
Sir. -

(b) to (e). The requisite infor-
mation is being collected and will be
laid on the Table of the House.

Petitions pending before Commissioner
of Income-tax, Orissa

7493. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state:

(a) the number of petitions for
waiver of penaltieg and interest pend-
ing before the Commissioner of
Income-tax, Orissa;

(b) the number of revision petitions
pending;

(c) since how many years they are
pending; and

(d) the time by which they are
likely 10 be gisposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) 43
petitions for reduction/waiver of pe-
nalties/interest consisting of 18 peti-
tions under the Income-tax Act and
25 petitions under the Wealth-tax
Act are pending ag on 31st July 1980.
before the Commissioner of Income-
tax/Wealth-tax, Orissa,
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(b) 32 revision petitions consisting
of 26 revision petitions under the In-
come-tax Act, 5 revision petitions
under the Wealth-tax Act and 1 revi--
sion petition under the Gift-tax Act
are pending as on 31st July 1980 be-
fore Commissioner of Income-tax/
Wealth Tax/Gift Tax, Orissa.

" (c) Out of the 43 petitions men-
tioned in part (a), one petition was
filed in May, 1979 and 42 petitions
have been filed between Januarv
1980 and 30th July, 1980.

All the pending 32 revision peti-
tions mentioned in part (b), have been
filed between April and July, 1980.

(d) These petitions are likely to be
disposed of before the end of this
year.

Appoimtment of G.S5.A. for U.S.
Business

7494, DR, VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be p]eased
to state:

(a) whether the Air India hag de.
cided to appoint a General Sales
Agent (G.S.A.) for the U.S. business;

(b) if so, the reasong thereof;

(c) what are the nameg of the per-
sons and their experience who are
Proposed to be appointed GSA for
US,; and

(d) whether this appointment is
likely to create legal problems and
tomplications with IA.T.A, and pre-
vailing U.S. regulations?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.

®) to (q).
1826 159

Do not arise.

Shortage of Foreign Exchange Noticed
in Air India Office at Tripoli

7495. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the shortage of foreign
exchange worth Rs. 45 thousand was
noticed in the Air India office at
Tripoli;

(b) if so, whether any inquiry was
made;

(c) what i the result of the
inquiry; and

(d) what punishment was given to
the Officer foung responsible for the
above mis-appropriation?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 CHANDU-
LA, CHANDRAKAR): (a) There
was a discrepancy to the extent of
Rs. 42,022/- between the closing
balance for March, 1980 and the
actual cash on hand.

(b) Air-India deputed an internal
Audit team headeq by the Chief Inter~
nal Auditor to Tripoli to investiga-
gate intp thig apparent shortage. The
audit team have recently submitted
their report to Air-India.

(¢) The spot physical check by
the Audit team of Air-India revealed
a shortage to the extent of Rs. 690/-
as against the amount of Rs. 42,022/-
observed earlier. Further detailed
investigation of all transactions re-
ported by the Tripoli office of Air-
India from 1st April, 1980 is being
presently carried out by Air-India
to find out whether the cash shortage
really existed or the apparent shor-
tage is due to accounting inaccura-
cies and discrepancy.

(d) On the basis of the findings
arising out of the investigation, which
is under process, Air-India will take



259 Written Answers

[Chandu Lai Chandrakar]

necessary action against the officer
concerned in accordance with proce-
dure laid down in this regard;

U.S. 0il Imports

7496. SHRI M. V. CHANDRA-
SHEKHARA MURTHY: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the U.S. oil imports
over the past two years have declined
by 20 per cent;

(b) if so, what are the main reasons
for the same;

(c) whether with the present trend,
the U.S. oil imports are likely to be
25 per cent less than in 1977; and

(d) if so, what steps Government
have taken in this regard?

THE MINISTER OF COMMERCE
& STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) It is pre-
sumed that information is required
regarding imports of edible oils intu

India from USA. During 1978-79
as compared to 1977-78 for which,
imports statistics are  available,

imports of edible oils from USA
declined by over 20 per cent.

(b) Government have no specific
information but total imports of
edible oils into India declined during
the said period.

(c) Import of efible oils is cana-
lised through State Trading Corpo-
ration of India at present and the
quantum of importg from USA would
depend on commercial considera-
tions.

| (d) Government are not required
to take any steps in" this regard.
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Settlement of Excise dispute with
M/s, Pure Drinks (New Delhi) Ltd.

7497. SHRI DHARAM BIR SINHA:
SHRI CHANDRA BHAL-
MAN]I TEWAR] :

Will the Minister of FINANCE

be pleased to state:

(a) the amount in dispute between
the Department of Excise and M/s.
Pure Drinks (New Delhi) Ltd, on
account of delivery charges for the
years 1976-77, 1977-78 and 1978-79;

(b) the reasons for the dispute
remaining unsettled and the basig of
demands made by the Excise Depart-
ment on Pure Drinks (New Delhi)
Ltd.;

(c) whether any decision has been
taken now and whether a large sum
of money has been refunded to the
Pure Drinks (New Delhi) Ltd., in the
year 1980 ang the reasons thereof; and

(d) the amount of money refunded?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
amount of central excise duty in dis-
pute between the Central Excise
Dcpartment and M/s. Pure Drinks
(New Delhi) Ltd, on account of
inclusion/exclusion of delivery char-
ges in the assessable wvalue was as

under:
Rs
1976-77 ' 1,44,843]"
1977-78 C o+ 1z,78.287)
1978-79 . 32,80,000/

(b) The Audit had raised an objec-
tion that the delivery charges should
be included in the assessable value of
the goods manufactured and sold by
the said company. In accordance
with the normal practice in case Oof
audit objections, demands for differ-
ential duty amounting to Rs 1,44,842.00
for the year 1976-77 and Rs. 36,287.00
for the year 1877-78 (upto 17th June
1977) were, therefore, raised. For the
subsequent period, provisional assess”
ment under rule 9B of the Central
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Excise Rules, 1944 wag resorted to.
Pending decision on the audit objec-
tion, the dispute remained unsettled.

(c) and (d). Yes, Sir. A decision
has since been taken that delivery
charges will not form part of assess-
able value of the goods. The ques-
tion of refunq does not arise.

Policy to make available vital com-
modities to consumers

7497-A. SHRI MADHAVRAO SCIN.
DIA: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether in view of the acute
yhortage in the market and alarming
rise in the prices of vital commodities
like sugar, Govenment has lately
evolved a new policy to ensure that
these items become gvailable to gen.
uine consumers on fair prices;

(b) if so, the details thereof; and

(c) the steps taken and directions
jssued to State Governments and
Union Territories Admnistrations to
implement the new policy?

THE MINISTER OF CIVIL SUP.
PLIEs (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). No, Sir.
However, the functioning of the Pub-
lic Distribution System is being con-
stantly reviewed jn consultation with
the State Governments and the
Ministries ang Agencies of the Go-
vernment. The States have been
advised to streamline the functioning
of the Public Distribution System by
enlarging jtg coverage and strengthen-
Ing its infra structure. The various
agencies of the Union Government are
making constant efforts to ensure
Tegular supplies of essential commo.
dities to the States for the Public
Distribution System.

Setting up of a Ferro.Vanadium
Plant in Orissa

7497. B, SHR1 LAKSHMAN MAL-
Lick: Will the Minister of STEEL

AND MINES be pleased to state:

(3) whether™ the Government of
Orissa has sought any financial assis-
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tance from the Union Government for
setting up of a Ferro.Vanadium plant
in Orissa;

(b) if so, the extent of the assistance
sought for and the action taken by
Government in the matter;

(c) the total expenditure likely to
be incurred on the setting up of the
project;

(d) by when the construction work
of the project is likely to be started
and by when the project is likely to
start its production; and

(e) what would be the employment
potentia]l in the proposed plant?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(e). The State Government pf Orissa
have requested the Central Govern-
ment for financial participation in the
setting up of a ferro-vanadium plant
in Orissa on a 50:50 basis. The re-
quest js under consideration. Hence
it is not possible ty indicate a firm
time schedule for the construction and
commencement of the project. Ac.
croding ty the details furnished in the
letter of intent presented in March,
1978, the total investment envisaged
for setting up the project was around
Rs. 24.62 crores, ang the total man
power requirement envisaged for the
plant wag 269.

Production of Viscose Staple Fibre

7497-C. SHR]I ARIF MOHAMMAD
KHAN: Will the Minister of COM-
MERCE be pleased to gtate:

(a) the quantity of viscose staple
fibre produceq in the country and the
total requirement of the same at pre-
sent; and

(b) whether viscose staple fibre
is being imported and if so, the
countries from which the imports are
made?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANABE MUKHERJEE): (a) The
tota] production of viscose staple fibre
including that of ‘Graseline’ fibre,
for the last three calandar years has
been as below:—

1977 86583 tons
1978 90194 tons
1979 91827 tons

The average annual requirement (con-
sumption) has been around 1,50,000
tong for the same period.

(b) Yes, Sir. Imports have been
made mainly from Japan, U. K,
Yugoslavia, Ttaly and Canada. Smal.
ler quantities are also imported from
Norway, Hungary, F.D.R. Germany,
Swedan, USA, Denmark etc.

12 hrs,

RE  MOTION FOR ADJURNMENT,
CALLING ATTENTION ETC.
(Interruptions)**

MR. SPEAKER: Nothing will go
on record,

(Interruptions)**

MR. SPEAKER: Nothing is going
on record.

(Interruptions) **

I am ready to hear one by oneé
.———"'_'_'--

**Not recorded.
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Joqw wgten: fex 20 st @9

T, ™ T & wam? ... (Wquw)
_.q‘ﬁaﬁm@maﬁrﬂ
@, T A WE AW QT 1 dWAR
i @y @ (9w g&a1 g, e &
W AR ¥ TgI I FEHAT | FqaT
F@T AT g . - . (wEuT).

MR. SPEAKER: Not allowed.

st W AT 20 EOTC HIEHY
aaf?ﬂra‘z-rw AT

q:ﬁwg"‘. a‘ﬁa:rmw:f'
ﬁﬂvms‘a"..

SHRI HARIKESH BAHADUR: Sir,

The hon. Home Minister is sitting
here. He should come forward to
Teply to this.

ﬁﬂwhmwm:n;g.ﬂ‘!ﬁ Ll
T @5 g, I & wag A1 =ren
T TR aTeT g

(Interruptions) **

MR, SPEAKER: Not allowed,
(smrum)

ATq wEraw ¢ A FF S A
T’?mmmw|
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Fqw APET : T A AR W A
L, Fe g aaT |

(srer)

FEIET Q@ A T R AL

st ubas amw wEw o 60(1)
mwws*lwragf‘wajm

ﬁll

ITT R - | FAT & T AT AR,
gefen & PrdaT a3 @ & (SAww)
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st yias ww "W 7 Paow 0w ¢

(zreree) @)
?ﬁwmm T AT AT I3 T e WEEw : Y19 §T § @ FHT
o TN A A A Rt ufres over wWww @ I Ag F T
—_ (sw=vr) g :

*Not racardad



Re Adj. M. CA, etc. AUGUST 8, 1980 Re Adj. M. CA. etc. 268

267

o E EE B F £ EBpEEeWEe®
rmm ¥ mWﬁ @wmmmmmwww E W = wwq ,.ww.{m,fﬁm : mwm
Ex ]S Mt m L mwmwﬁmm
mm. mnfmm w [T «m@mmmm a §§
i w%m mmmm HEEHE mmmm?m
FEe *: mmmmwwmmmmemmmﬁ S HAEH
1 HEE e B R
ST AT R I WMW
]m.ﬁw.-um % & @mﬁw mmmwwm wmmum (3 mmm wm
.mﬁm g 5 kg mm\mmn mﬁ.ﬁammmwmmmmmmmm.mW.}mwmfm : TQ
pleped! e e e el
SepEptE, - 20 FprExs
i ‘wmmmww W#WW@W#W %WWWW«W?MMWW m.mwmmmm.mm mnMﬁmm



269  Re. Adi.

N WEAW : FW 377 & FMheA,
ol w1

st yirw wmw wew: 377 & @ W@
W ST TGE T L AW IAE B
FqE TR & fad)

W AP FEEN, A,

#fed | () 73 gEw 7 7 wie gt
ITETET T FHAT L

ot wiw® ow. ow. Q. @ (TE0):
AT @R AE I g ) (FwEAum)

Iaw wEe: I™ PET @ # 9
q% g ™

st wivs oW, ow.
gﬂﬂ?m@qg‘l'mr

AW WEEY: UF I@ WA X
g, S ST a1 o LT
(Interruptions)
MR. SPEAKER: It jg improper on
Your part. You cannot threaten.

q. ®@: A9

SHRI MALIK M. M. A. KHAN: **
MR. SPEAKER: He must apologise,

SHRI CHANDRAJIT YADAV
(Azamgarh): I am rising on a point
of order... (Interruptions) He is

casting direct aspersions gn the Chair.
He must withdraw it. You must ask
him to withdraw it. M ig wrong pre-
cedent in thig House. Please ask him
to withdraw. .. (Interruptions)

MR, SPEAKER: Whatever words
be used, derogatory to the Chair,
should be expunged....(Interrup.
tions)

SHRI RAJESH PILOT (Bharat-
Pur): I have no objection to what
has happened, But this House js an
3ugust body wof thig” country. Shri
Mani Ram = Bagri hag thrown some
Paperg towards the Chair, Tomorrow
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somebody may thuow from thig side.
I want that he should tender unquali-
fieq apology to this House... (Inter-

ruptions) He has thrown papers to-
wards the Chair. It is an insult to
the House.

1 TwiawTe QAT g @ g,
&g a0 g F?

MR. SPEAKER: 1 did not see.
Has he thrown anything?

st g W Pty TEw (arewien):
7g & FT T WA g, TX FOA
& 9 g

SHRI MALIK M. M. A KHAN: As

a protest, I walk out...(Interrup-
tions)

Shri Malik M. M. A. Khan then left

the House
SHRY HARIKESH BAHADUR:
While the hon. Member was walking

out he cast aspersiuns on the Chair.
Those words should be expunged.

MR. SPEAKER: Nothing should
be recorded without my permission.

(m)llnll

JOqY WHEW : # @ gA @ [9g
far g7, ATET I T UH-FIY AAd
&1 - aret

**Expunged as ordered by the Chair.

**Not recorded.
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It ig under consideration whether it
is a fact or not.

(Interruptions)

MR, SPEAKER: I am not going to
be dictated by you.

¥ god Prerr =T &
(zrum=)

W WPW: 9 fode a@ w@
g

(wrur)
oy wEtaw: ofen, @@ i
UF FT0 & TA4T I8 q4ME FET 518
7T & 9w T & &% a8 @ T
fear mv, T T T faar o o
AT oW wewAR e @ oft sy g,
AT 9 F9 FZ A oft s g, w7
I ®'FE @RI & f9v s afz
ff a &, 5T @A w1 99 1@ o fw
fow v =1 @7 Wy @, @y =%
gl 9% & fou & e & | mF oz
o @ w AR 7 fE ow w2
(zravm) ...

HLgE HEAQ: FIT & TIOAR T AT
7 7w sr3e fa g° 47 4C o =7
FTAA T 1| AT O OF TR ATEH
i awgtrsm =
T FFIWF IW AT A
9 A fayy graw 0 fF i
oA AT T o ety o
T (fF vy qoow & Peee ST

<o (swEuT). L

ITE wE: DA W @ g T
w P

.« (=aur). ..

MR. SPEAKER: My gecisions are
not waccording to what you think
They have to be done under my direc-
tion. 1 am properly doing it and I
am not going to be dictated. (Inter-
ruptions). I shall inform the House. I
think that is enough. Even you must
have got tired.

d a Pawwa ywar gt 1 & T
FE A gF | FI § qqAT grE-
Pamm 9 #& af uws | T8 @ A
famr 7@T | & af fow 0s @@ F
fom @2 g~ Ps a1 grow 3%
|

I will pot allow it.
o o (sEum). L
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m"ﬁl‘“lﬁf“ﬁ'»mfﬂ
AT F AW W AGAE AT A Tg

. . (sTquT). . .

quq W@ @, I8 PFA & FEgA
f8 Tgr @ @ | ¥ 9 &G
T

UE WA wee: qg  FEert ¥
tre @, F@EIC F O E)

Fq AEIW: TAT A g | W T
- Pt & arEaT W 1 M fo
W HT HT |
1237 hrs.

ARREST AND RELEASE OF A
MEMBER

MR, SPEAKER: 1 have to inform
the House that I have received the
lollowing communication dated 7th
August, 1980, from the District Magis-
trade, Meerut: —

“In connection with the arrest of
Hon. Member of the Lok Sabha
Swamj Indervesh on 5th August,
1?30 at 1.30 PM at Baghpat and re-
gistration of case Crime No. 214
uls  117|147|148|149|151|152|153]332)
353/307 IPC and section 7 of the Cri-
Minal Law Amendment Act against
him at P. 5 Baghpat. In addition
lo this, another case No. 213 uls
147/148]323 IPC was also registered

i P 5 Beghpat on 5th August,
1980, o,

When the hon. Member was pro-
“CP-_ﬂ before the learned Judicial
;glstrate, Meerut on 6th August,
; d'u"an application for remany intg

'¢lal custody was moveq in res-
Pect of case No. 214,

.

d
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As the hon. Member had already
been grrested in connection with
case No. 214 and was in police cus-
tody, an. application for remang was
also moveq in respect of case
No. 213.

The learned Magistrate then
released the Hon. Member on
furnishing personal bonds and
surcties.”

12.38 hrs.

RE. MOTION FOR ADJOURNMENT,
CALLING ATTENTION,
ETC.—Contd.

st w4t W ameEt: food g9 @@
T qaT F FAC

HqE WEET : 5 W HE IS US
g TE g '

st wt e gmeh: wwEe w3
ST ? L

ol
FOAW WHIW: WERIRK AW qaT a9
CILE ! ’

MR. SPEAKER: We have already
moved on our part, We are taking
steps. I can only find out facts and
let you know.

.. .(Interruptions) **. ..

MR. SPEAKER: Nothing will go
on record withouf my permission.

**Not recorded,
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Shri Mani Ram Bagri then left the
House.

MR, SPEAKER: Papers to be laid.

12,40 hrs.

PAPERS LAID ON THE TABLE

REVIEWS AND ANNUAL REPORTS ETC. OF
ExPORT INSPECTION COUNCIL AND AGEN-
CIEs, STEEL AUTHORITY OF INp1a L1D.,
NeEw DELHI AND BHARAT REFRACTORIES
LTD. FOR THE YEAR 1978-79 WwWITH
STATEMENTS FOR pELAY

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
BHISHMA NARAIN SINGH): On
behalf of Shri Pranab Mukherjee,

I beg to lay on the Table:

(1) A copy each of (i) Annual
Report and (ii) Audited Accounts
(Hindi and English versions) of the
Export Inspection Council and
Agencies for the year 1978-79, under
sub-rule (3) of Rule 16 of the Ex-
port (Quality Control ang Inspec-
tion) Rules, 1964.

(2) A copy of the Review (Hindi
and English versions) on the work-
ing of the Export Inspection Coun-
cil and Agencies for ihe year
1978-79.

(3) A statement (Hindi and
English versions) showing reasons
for delay in jaying the papers men-
tioned at (1) and (2) above.
[Placed in Library. See No. LT-
1240/80.]

(4) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619 A of the Companies Act, 1956: —

(a) (i) Review by the Govern.
ment gn the working of the Steel
Authority of India Limited, New
Delhi, for the year 1878-79.
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(ij) Annual Report of the Steg]
Authority of India Limited, New
Delhi, for the year 1878-79 along
with the Audited Accounts ang
the Comments of the Comptroller
and Auditor General thereon,
[Placeq in Library. See No. LT-
1241/80.]

(b) (i) Review by the Govern-
ment on the working of the
Bharat Refractories Limited, for
the year 1978-79.

(ii) Annual Report of the
Bharat Refractories Limited, for
the year 1978.79 along with
Audited Accounts anq the com-
ments of the Comptroller and
Auditor General thereon,

(5) Two statements (Hindi and
English versions) showing reasons
for delay in Paying the papers
mentioned at (a) and (b) of item
(4) above. [Placeq in Library. See
No. LT-1242/80.]

NOTIFICATION RE. CONTINUANCE OF

CONTROL OVER MANAGEMENT oF M/s

ASSOCIATEp INDUSTRIES (AssAM) LD,
CHANDRAPUR

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): !
beg to lay on the Table a copy of
Notification No, S.0. 497 (E) (Hindi
and English versions) published in
Gazette of India dateq the 5th Julf,
1980 regarding continuance of control
over the management of Messrg Ass0-
ciated Industries (Assam) Limited,
Chandrapur, under sub-section (2
of section 18A of the Industries
(Development and Regulation) Act,
1951. [Placed in Library. See No. LT-
12.43/80.]

REPORTS OF VARIOUS  NATIONALISED

BANKS FOR THE YEAR ENp 311279

UNDER BANKING COMPANIES (ACQUISI®

TION AND TRANSFER OF UND‘ERTAKINGS)
Act, 1970

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): On
behalf of Shri Maganbhai Barot, I b€
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to lay on the Table acopy of Notifica-
tion No. 5.0. 497(E) (Hindi and
English versions) published in Ga-
zette of India dated the 5th July, 1980
regarding continuance of control over
the management of Messrs. Associated
Industries (Assam) Limited, Chandra-
pur, Under sub-section (2) of section
18A of the Industries (Development
and Regulation) Act, 1951. [Placed in
Library. See No.LT—1243/80].

REPORTS OF VARIOUS NATIONALISED

BANKS FOR THE YEAR END 31-12-T9

UNEDR BANKING CoMpANIES (AcQuisi-

TION AND TRANSFER OF UNDERTAKINGS)
AcT, 1970

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): On
behalf of Shri Manganbhai Barot, I
beg to lay on the Table a copy each
of the following Reports (Hindi and
English versions) under sub-section (8)
of section 10 of the Banking Com-
panies (Acquisition and Transfer of
Undertakings) Act, 1970:—

(i) Report on the working and
activities of the Central Bank of
India for the year ended the 31st
December, 1979 along with the
Accounts and the Auditor’s Report
thereon.

(ii) Report on the working and
activities of the Bank of India for
the year ended the 31st Dccember,
1979 along with the Accounts and
the Auditor’s Report thereon.

(iii) Report on the working and
aclivities of the Punjab National
Bank for the year ended the 31st
December, 1979 along with the

Accounts and the Auditor's Report
thereon,

. (}‘f)_ Report on the working and

ctivilies of the Bank of Baroda for

Igsnyear endeld the 31st December,

th alo_ng with the Accounts and
e Auditor's Report thereon.

act(jv! Report on the working and
an‘;:“es of the United Commercial
o for the year ended the 31st
mu:;‘nber. 1979 along with the Ac-
th S .ancl the Auditor’s ReportJ

‘:.
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(vi) Report on the working and
activities of the Canara Bank for
the year ended the 31st December,.
1978 along with the Accounts and
the Auditor’s Report thereon.

(vii) Report on the working and
activities of the United Bank of
Indig for the year ended the 31st
December 1979 along with the Ac-
counts and the Auditor’'s Report
thereon.

(viii) Report on the working and
activities of the Dena Bank for the
year ended the 31st December, 1979
along with the Accounts and the
Auditor's Report thereon.

(ix) Report on the working and
activities of the Syndicate Bank for
the year ended the 31st December,
1979 along with the Accounts and
the Auditor’s Report thereon.

(x) Report on the working and
activities pf the Allahabad Bank for
Indiz for the year ended the 31st
December, 1979 along with the Ac-
counts and the Auditor's Report
thereon.

(xi) Report on the working and

acijvities of the Allahabad Bank for
the year ended the 31st December,
1979 along with the Accounts and
the Auditor’s Report thereon.

(xii) Report on the working and
activities of thg Indian Bank for the
year ended the 31st December, 1978
along with the Accounts and the
Auditor's Report thereon.

(xiii) Report on the working and
activities of the Bank of Maharash-
tra for the year ended the 3lst
December, 1979 along with the Ac-
counts and the Auditor’'s Report
thereon.

(xiv) Report on the working and
activities of the Indian Overseas
Bank for the year ended the 3ist
December, 1979 along with the Ac-
counts and the Auditor's Report
thereon.

[Placed in Library. See No. ._.
1244/80]
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12.41 hrs.
ASSENT TO BILL.

SECRETARY: Sir, I lay on the Table
the Appropriation (No. 3) Bill, 1980,
passed by the Houses of Parliament
during the current session and assent-
ed to since g report was last made to
the House on 25th July, 1980.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
THE DEPARTMENT OF PARLIA.-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): With your
permission, Sir, I rise to announce
that Government Business in this
House during the remaining part of
the Session will consist of:

(1) Consideration of any item of
Business carried over from the
Order Paper of today.

(2) Consideration and passing of
the Delhi Municipal Laws (Amend-
ment and Validation) Bill, 1980,

(3) Discussion under Rule 193 on
the widespread rape of mother eartlf
resulting in the cumulative deple-
tion of the natural resources, pol-
lution of the habitat and upsetting
the ecological balance to be raised
by Shri Digvijay Sinh at 3-30 P.M.
‘cn Monday, the 11th August, 1980.

(4) Discussion on the motion to
be moved by Prof. Madhu Danda-
vate on the statement made by the
Minister of Petroleum, Chemicals
and Fertilizers in the House on

10th June, 1980, regarding increase
in the prices of petroleum products.
at 4-00 P.M. on Tuesday, the 12th
August, 1980.

SHR] K. LAKKAPPA (Tumkur):
On behalf of Karnataka Members I
request you to allot some time o
have a discussion on the Vijayanagar
Steel Plant, The people of Karnataka
are agitated over this matter,

MR. SPEAKER: Give some motion
or calllng attention.
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[Surt CHANDRAJIT YADAV in  the
Chair]
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PROF. MADHU DANDAVATE
(Rajapur): Since there is not much
time for discussion, I would only de-
mand statements from the Govern-
ment on three issues: (1) the report-
ed plans of Pakistan to manufacture
atom bombs with the help of certain
countries and the reaction of the
Government thereto; (2) the devalu-
alion of the rupee and its impact on
the balance of payments position; and
(3) the reported news about the like-
ly promulgation of MISA and the
Preventive Detention law  through
Ordinance after the current session of
Parliament.

SHRI SUNIL MAITRA (Calcutta
North-East): I want to mention only
two points: (1) rigging in the recently
Assembly elections in UP and Bihar
and (2) whereas the Industrial Dis-
Pules Act, 1947 is applicable to all the
bublic sector undertakings, it is not
being made applicable to the General
Insurance Corporation of India. There-
fore I would like these two issues to
be discussed next week.

SHRI CHITTA BASU (Barasat):
anfe there is no time for having a
discussion on the subject, I would say
that the Government should make
Slalements on the following subjects.

The first one is the role and functions
° the Governor. This point has become
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important and urgent in view of the
fact that it is reported that there is a
proposal under the consideration of the
Government to transfer about 11
Governors from the States presdmably
on political considerations. This has
gol particular significance in the case
of West Bengal, because it is said that
the present Governor js likely to be
transferred so that they may send a
more pliable Governor there to suit the
partisan interests of the Congress (I),
which has a movement to seize the
Government. ...

SHRI ARIF MOHAMMED KHAN
(Kanpur): Sir, while discussing the
question of the inclusicn of business
for next week, the hon. Member is
making reference to a pliable Gover-
nor, ...

MR. CHAIRMAN: I have heard him.

SHRI CHITTA BASU: Secondly,
there is a great influx of refugees from
Assam into West Bengal, As far as the
report is concerned, there are about
11,000 such  displaced persons from
Assam in the relief centre in Alipur-
duar. After 27th July another 4,000 have
come, making a total of 15,000. The
Chief Minister of West Bengal has
written to the Prime Minister that
arrangements should be made so that
these displaceq persons can go back
to Assam. Some financial assistance
should be given to the State Govern-
ment of West Bengal sp that relief
operations can be undertaken by them.

Last week a statement was made
by the hon. Finance Minister regard-
ing another instalment of DA to the
Central Government employees. Accor-
ding to reports the consumer price in.
dex for industrial workers has crossed
the 368 mark in the average for 12
months, thus entitling the Central Gov-
ernment employees to another intal-
ment of DA. The Government should
come out with a statement on the
subject.
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[Shri Chitta Basu]

Lastly, I come to electoral reform. It
is important because there has been
rigging in UP and Bihar in the last
Lok Sabha and Assembly elections. So,
it is necessary that the Government
should make a statement regarding the
electoral reforms, which are under the
consideration of Government.

st ew fagrt awd (77 faeelt)
W 8§ ga P& AWAIT §1 @9, @
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DR. SARADISH ROY (Bolpur):I
want to mention only one point regard-
ing Vishva Bharati Amendment Bill
This amendment Bill was on the agenda
papers for several days during this
Session. Even in the last Session also
this agenda item was there on the
Order Paper. But surprisingly 1 find
that the Minister has not included this
in the agenda for the next week. It
was mentioned in the agenda that with-
out any discussion this Bil] be referred
to a Joint Committee of both the
Houses, Now, this Bill has a long his-
tory. In November 1971, by an Ordi-
nance the 1951 Vishva Bharati Act
was amended when there was some
Naxalile activities in the University
Campus. By the amended Act ali the
femoeratic rights of the university were
laken away. In this connection, a
tummittee was appointed by the Cent-
Tl Government with Justice Masud
% ils Chairman and it submitted its
"port in 1975. On the basis of that
report, a Bill was drafted and introdu-
®d in the Rajya Sabha in 1978 during
Janata regime. A joint Committee went
g;:’ the Bill, but suBbsequently the
o Ldsahha was dissolved and the Bill,
G"‘ not be discussed. The present
an‘;":ﬂ}ment also brought similar Bill
JOEntalgo::atﬂu would be referred toa
but it h mittee without discussion.

as not been done, I do not know

e tdoeT;,-;méic rights are being de-
Vresent entral unive_rsxty by the

ot g overnment. So, it should be
Joing Confn;tgellda, and referred to a

tee without discussion.

m‘f“fl’_:é RUP CHAND PAL (Hoogh-
tise andm is an unprecedented price
that point has been men-
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tioned by some other Members also.
In that context, I want to draw at-
tention to something serious that is
happening. Government has announ-
ced that drug prices will be allowed
to be increased. Some discussion
should take place on that.

Secondly, there is a controversy that
has cropped up about the proposed
film on Gandhijj by some British pro-
ducer, As you may have noticed, the
film producers of our country have
come out with a statement. I would
very much like some discussion on it.

Lastly, a serious situation has arisen
in the National Library, Calcutta.
The Director's tenure expired on 30th
June, but till now Government has
not come ou{ with an announcement
regarding his successor, The present
incumbeni has been requested to con-
tinue until further orders. Moreover,
a Librarian who had been there for
any years has resigned. There is
another serious problem, that the
Compulsory Delivery of Books Act
is not being followed by a number
of publishers. It is a matter of
great concern. It should be discussed.

SHRI HARIKESH BAHADUR
(Gorakhpur): Everybody knows
about the flood situation. Lakhs of

people are affected. Several notices
are still pending. More than 80
lakhs in U.P. alone are affected.
Thousands have died. Therefore,
the seriousness of the flood situation
should be discussed.

Secondly, the UGC Report was not
discussed neither last year, nor this
year. Therefore, I want to discus-
sion on it either in this session or
the next, preferably next week it-
self.,

The reported plan for the manufac-
ture of an atomic bomb by Pakistan
should also be discussed. @ We have
given a calling attention. On the
devaluation of the rupee also I would
like tp have a discussion.
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DR. SUBRAMANIAM SWAMY
(Bombay North East): The hon.

Minister must come forward with an
amendment to the Members’ Salaries
and Allowances Act. Today we can
travel by rail anywhere in the coun-
try any time. Since the world has
become more modern, we have be-
come more progressive and we have
to travel more, I would like an amend-
ment to be brought in, to make air
travel free similarly. 1f the Govern-
ment is hesitant to give this, then I
would suggest that deduction of the
first class/second class fare air fare be
allowed, at least that much. If it is
not done, then a hell wiil break loose
next week.

13 hrs.

I have given so many notices for a
discussion on the Report of Vaidhya-
lingam Commission, but it has all
been rejected. This means that Mr.
Morarji Desaj is completely innocent
and this Government do not have the
Buts to come and say that the Report
of the Commission has no basis. If
they believe that there is anything in
it against Mr. Morarji Desai, they
should have a discussion next week
un that.

Thirdly, according to papers and
my own knowledge of the proceced-
ings of the Consultative Committee
on Planning, there is an undeclared
plan holiday in the country. There is
supposed to be a five year plan from
1680 to 1985. But one year has al-
ready gone withoutt any plan and the
next year is alsp going because the
Consultative Committee was told
that no draft plan will be ready by
the end of December and in the next
Budget also, there may be ng plan. I
want the Government to 'make a
statement on this, how long this un-
declared plan holiday will continue.

I have nothing more to say.

SHRI G- M. BANATWALLA (Pon-
nani): It has been reported that the
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Government of Gujarat is not coope.
rating with the Minorities Commis.
sion set up by the Union Government.
Foilowing receipt of several comp.
laints, the Commission wanted to
visit the troubled areas in Gujarat.
The State Government informed the
Commission of its inability to make
arrangements for the visit, on the
most irrelevant and lame excuse that
it was busy with the Assembly ses-
sion. It is further shocking to know
that when the State Homellﬂh‘ljnister
contacted the Centre regafding the
proposed visit of the Commission, the
Centre advised him to ignore the .
Commissicn  altogether. This is a
serious situation that shocks the con-
fidence of the Minorities in the Go-
vernment and the Government must
come forward with a statement and
assurance to this House of due res-
pect to the Minorities Commission,
that it would be allowed to function
independently and withou; any impe-
diments.

I also urge upon the Governmenl
to introduce a Bill to recognise Delhi
as a full fledged State in consonance
with the general popular feeling,

Finally, the Government is al§§
needed to explain the inordinate de-
lay in the holding of elections to Delhi
Metropolitan Counci] and the Muni:
cipal” Corporation. The people of
Delhi need to be assured as to when
the elections can be expected. An
statement by the Minister is necessary
on this mattter also.

SHRI NIREN GHOSH (Dum Dum):
I wan; the Government to include
the following items for the nex!
week's business. There- have been
discussions in the country that for
the newspapers, there should b2
price-page schedule. It was almost
agreed to. Why it was deferred
I do not know. Papers like Anand?
Bazar Patrika and Jugantar cherg®
40 or 35 paise for six pages, 'he¥
carry no news items, but only adver
tisements. These thing are goin&
on. 1 would urge upon the Govern



ment, ‘that it is an extremely impor-

tant issue, which should be taken

up.

As regards the Governors, I support
what Mr. Chitta Basu has said. The
question is, 11 Governors are to be
sacked—that is-the news. It is re-
ported that the Prime Minister—I - do
not know whether it“is correct cr not,
but there is wnispering in the air—
met the President and said that some-
thing should be done gabout it. The
President’s pleasure cannot be an arbi-
trary pleasure. He cannot dispense
with it like that. But it would be
a serious tnatter eleven Governors
are given a go.by. It will (reate
such a political climate that it will
not be congenial or healthy or it
would be dangerous also.

About Assam, the statement was
made by the Home Minister about the
Assam Accord. But the House has
not been given an opportunity ta dis-
tuss the matter. After the House
adjourns, perhaps, it will come. The
3l blockade is to conlinue. It is a
dangerous  thing. It is a shaky
fpundation on which the negotia-
tions are ty be conducted. The
gBazetted officers do not even apolo-
Bise, They have been reinstated.
The people are being pushed out of
Assam on arbitrarily grounds, for
Whatever reasons they have. So, I
think, without going into the details
of it, there should be a sort of gene-
ral discussion about Assam . '

Some time ago there was a report
the third-degree methods used by the
Wlice in the course of interrogation.

e third-degree methods are not
Sanctioned by law. Those who are
fupposed to be the custodians of law
and, iy is reported, those who are
hmher-up in the police hierachy, they
%y that the third-degree wmethods
‘c";“st be utilised in order to elicit
mrtﬁessmn_ from the accused which is
s sanctioned by law. This is a
belsflc mentality. It the law can
g Violated by the police, that is a

Ngerous thing.

1828 Ls—10
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Lastly, when a Union Government
Minister holding; the most important
portfolio like the Home Ministry,
Sardar Zail Singh, comes under a
cloud, under the Gurudev Singh Com-
mission Report, the House has a
duty to have a = discussion - about it
and be seived ol the mattter because
a Cabinet Minister is involved a

member of the Housie ijs involved.
The House is not being taken into
confidence about it. It should be

discussed.

SHRI HANNAN MOLLAH (Ulu-
beria): 1 have given notice tp discuss
abouy the proposed electronic ma-
chines for recording vote in the
elections and also discuss the jumior
doctors' strike and the rule of black
money in our economy.

Lastly, I would like tp mention
about the police matter. Once our
hon. Judge, Mr. Mulla, commented

that our poilce is an organised crimi-
nal. Yesterday, the Report of the
cne-man Commission on the lathi
charge resorted by the Delhi police
on the blind men was given and the
hon. Judge, Mr. D. C. Agarwal, said
that the police is traditionally unfri.
endly to the people and that the atti-
tude and behaviour of the police has
not changed in a free country. This
should be discussed and the police
should be streamlined accordingly.

SHRI R. K. MHALGI (Thane):
There are hardly 2-3 working days
left during the next week. I would
like Lo submit 2_3 pointg only First-
ly, the Report on Tripura has been
submitted to the Prime Minister Yes-
terday by the M.P. It should be
placed on the Table of the House and
discussed. Seccndly, the discussion
should take place on the evolution of
legal system in the country whereby
adequate compensation is paid to the
victims of crime. Thirdly, a through
discussion on the working of the
nationalised banks has become maost
essential in view of a large number
of complaints from the public in res-
pect of exorbitant establishment ex-
penditure of the nationalised banks
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(Shri R. K. Mhalgi)

and also the Jifficulties faced by the
low income people in obtaining loans
from the nationalised banks. Lastly,
the Supreme Court should have at
least four circuit benches in the coun-
try, one each at Bombay, Madras.
Calcutta and Bhopal for the benefit

and convenience of the people at
large.
SHRI K. A. RAJAN (Trichur):

This Government has been shouting
from the top of the house regarding
a comprehengive Bill on bonus. But,
unfortunately, I find a port of ad-
hocism prevailing on this issue from
1977. I am worried because benus is
due in Kerala this month. The Onam
festival falls on the 28th and generally
bonus is distributed before Onam. So,
unless the stile-mate is solved there
will be a problem and lakhg of
workers will be in distress. 1 would
like to know the position in regard to
this important issue, which has been
promised by the Legislature.

1 do pnot know the thinking of the
Government here. This is just to im-
press on you this particular point.

SHRIMATI GEETA MUKHERJEE
(Panskura): Without repeating any
of the points which have been placed
here—with most of which I' would
agree—] will jus: take up two subjects.
One js that [ gave notice for a dis-
cussion on the dewry problem and
the Dowry  (Prohibition) Act. The
Speaker himself assured me that it
will surely be taken up for discussion.
1 think that when this Act is now in
the process of re-examination, the
benefit of the opinion of the Members
of the House is very necessary. So
I would 1equest this to be put on the
agenda.

Secondly, 1bout the Bengsl Chemi-
cals and Pharmaceuticaly Limited
(Acquisition and Transfer of Under-
taking) Bil] which hag been circulated
today, considering the position of the
Bengal Chemicals now, it is very
necepsary that it is not delayed and
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it is very quickly teken up. So, I
would request that this, also, shouid
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SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): What about the
adjournment motion regarding doctors’
strike?

MR. CHAIRMAN: It was mentjon-
ed many times. Again many people
have mentioned it. A decision was
tiven by the Speaker on the adjourn-
ment motion and this ig nct the time

for raising it. We have passed that
time,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR] P. VENKATA-
SUBBA1AH): ‘First, 1 must thank
Y04 and the hon. Members for having

%en so priet under your direction.
Last time jt 00k more than one and
@ halt hours.

m:l_l the matters raised 1 will com-
Nicate to the proper authorities and
%Y have to be brought up before the
“ness Advisory Committce also.

lh? r,‘vSlrldish Roy mentioned about
!8wsbharatj Bill. That Bill is
in the Rejya Sabha. Unless
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the Rajya Sabha sends itz recommen-
dations, it cannot be taksn up in this
House. ..

MR." CHAIRMAN: Mr. Banatwalla
mentioned about the Minorities Com-
misison.

SHRI P. VENKATASUBBAIAH:
This matter has been brought to our
notice just now. [ will communicate
it to the concerned Minister.

MR. CHATRMAN: About the House
sitting are you in a position to say
anything?

SHRI P. VENKATASUBBAIAH.:
According to the calendar the Fouse
is sitting till the 14th of this month.

MR. CHAIRMAN: Now we adjourn
for lunch and reassemble at 2.20 p.m.
13.17 hrs.

The Lok Sabha adjourned for Lunch

till twenty Minutes past Fourteen of
the Clock

The Lok Sabha re-assembled after
Lunch at twenty  minutes past
Fourteen of the Clock

[SHrR GULSHER' AHMED in the Chair]

MATTERS UNDER RULE 377 -

(i) ALLEGED ASSAULT BY POLICE ON
VENDORS AND HAWKERS IN
VARANASSI

feat gfoaat o e &1 TEIm
FET g T g1 qfdw ghomt &t
AT H HA dg ITH] WH a4 TL
g1 SUE 0% agW A€ GHATE IJQECT
FrOvEt 1 0F qEAT 8
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(iir Tue SiLeNT VALLEY ProJect

SHRI K. KUNHAMBU (Cannanore):
Mr. Chairman, Sir, under Rule 377
1 would lika to draw the attention
of the House and the Government to
a very alarming situation arising
out of the decision of the Government
in regard to the Silent Valley project.
Time and again the Government of
Kerala and all the political parties
have impressed upon the Government
of India about the importance of this
project for the future development of
Kerala. The hon’ble Prime Minister
hag assured us that the Government
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would take a realistic and sympathetic
view of this issue.

However, the Government hag now
taken a view that the Silent Valley
project should not be constructed as
it would upset the ecological balance.
The hon'ble Minister hog said that
Kerala is producing surplus electricity
and therefors the silent valley prnject
need not pe taken up. The theory
about surp'us production of electricity
is a myth. It has been proved on ihe
basis of statistics that Kerala per
cipita consumption of electricity s
well beloyr the national average.
Responsible people have expressed the
apprehension that Kerala will be
facing an acute shortage of electricity
in the near future unless the silent
valley project is ~onstructed.

In this situation, the decision taken
by the Government will put out of
gear the developmenta] activities in
Kerala. Morecver, all hopes about
the development of Malabar region,
which is g very backward area, will
be shattered. Therefore, 1 earnestly
request the hon’ole Prime Minister
to intervene jp this matter and allew
the Government of Kerala to go ahead
with the construction of this vitally
important project.

(iii) URDU AS MEDIUM OF INSTRUCTION
FOR LINGUISTIC MINORITIES.

SHRI G. WM. BANATWALLA
(Ponnani): Mr. Chairman, Art‘icle
350A of the Ccnstitution provide
adequate facilities for instruction in
the mother-tongue at the primary
stage of education to children belcng-
ing to linguisti» minority groups.
special officer for linguistic minoritiés
is also appointed in terms of the pro-
visions of Article 350B.

It 1s shockingz and most unfortunst:
that in 1976 instruction through UT '
medium was discontinued in an t:r
creasingly large number of prima
schools in U.P, as compared %0
figures in 1974 and 1975.
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A letter published in the Indian Ex-
press issue dateq 15th July, 1930 stateg
that on the attenfion of the Prime
Minister being drawn to the aforesald
situation, she stated in reply that the
Central Education Ministry has Leen
asked to look into the matter,

The curtailment of educational
facilities to linguwstic minorities and
the consequen: dcprivation of Urdu
minority to have adequate facilities
for instruction in Urdu 1s a serious
matter. The provisions of Article
350A of the Cunsitution have alwsys
to be satisfied.

The matter brooks no delay. I urge
upon the Governrient to look into the
matter—Necessary directives be issued
to the State Government to secure com-
pliance with the provisions of the
Constitution. The Government should
make an early statement in the House.

(iv) SuppLy oF CHEAP RAW MATERIAL
TO HANDLOOM WEAVERS,
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(vi) DEMAND FOR DOUBLE RAILWAY
LINE FROM KHURDA ROAD TO PURI

SHRI A, C. DAS (Jajpur): There is
a strong public demand that there
should be double line from Khurda Rd.
Railway Station to Puri. The reasons
behind the demang are many. First-
ly, about 15 passengers and several
goods traina run daily to and from
Puri and therefore some trainsg are
bound to be detained for pretty long
time in the stations causing inconven-
ience to the passengers. Secondly, be-
cause of non-clearance at some atat-
ions. Express trains are forced to halt
even though these traing were not
required to halt in those stations.
Therefore, if there wculd be double
line, these difficulties would not be
there. Therefore, I request the Railway
Minister to take immediate steps in
this matter.

(vii) REPORTED ATTACK ON PER3SONS§
BELONGING TO MINORITY COM-
MUNITY IN MALDA (WesT BencaL)

SHRI ARIF MOHAMMAD KHAN
(Kanpur): At the time when the Lok
Sabha was discussing the Censure
Motion tabled by Shri Jyotirmoy Bosu,
M. P. against the Union Energy Mini-
ster, Shri A. B. Ghani Khan Chaudhuri,
serious communal violence broke
out in the towns of Malda the Con-
stituency_of Shri A. B. Ghani Khan
Chaudhuri. .1 was told telephonically
that the workers of a political party
burnt down the houses of the persons
of the minority community and of
Congress (I) workers thereby caus-
ing a loss of three human lives and
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loss of property worth crores. The
State Police authorities did not take
any action. The law and order en-
forcing machinery has been rendered
ineffective and a great sense of inse-
curity prevails. The reported statement
of the Chief Minister of West Ben-
gal Government holding Union Energy
Minister responsible for this violence
has made the situation very serious
and tense throughtout the State of
West Bengal. This is a mater of urgent
public Importance and hence I request
the Home Minister to make a state-
ment in this regard.

(viii) REPORTED SHORTAGE OF BLOOD IN
BrLoop Banks 1N DELHI

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The news appea-
red in today's Times of India
about drought situation of Blood in
Delhi. There is no  blood in Blood
Bank cof all India Institute of Medical
Sciences, Safdarjang Hospital, Ram
Manohar Lohia Hospital and other
Hospitals of Delhi, All India Institute
of Medical Sciences has stopped admis-
sion of heart patienis and they have
announced that heart operations and
other operations will not be possib_le
for want of blood. Similar is the si-
tuation in other hospitals. It has been
reported that more than 700 patienlts
have died in different Hospitals 10
Delhi for want of blood. It is a very
serious situation. It it happens in the
capital city of India, the fate of the
other cities can be well imagined:
Commercially exploited blood banks
are taking advantage of this situghoﬂ
and are selling blood at em:irbftal'lt
prices. Life of thousands of patients
is in peril, It is high time that T ur
upon the Health Minister to comé
forward and make a statement on th
floor of the House immedi_ﬂ“‘lﬂ' da_s
large numbers of patients in Inci

i the cold
are likely to fall prey to
clutches of death,

—ee
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14.40 hrs

DOCK WORKERS (REGULATION OF
EMPLOYMENT) AMENDMENT BILL.

THE MINISTER OF SHIPPING AND
TRANSPORT AND TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): Mr. Chairman, Sir, 1 beg
to move:

“That the Bill further to amend
the Dock Workers (Regulation of
Employment) Act, 1948, be taken
into consideration.”

While moving this Bill. I would
like to explain in a few minutes as
to what is the necessity ofr this amen-
ding Bill.

Prior to 1948, there was no statute
ory arrangement to reguiate the em-
ployment of dock workers. They
were engaged on casual basis. The
Dock Labour (Reguiation of Employ-
ment) Act, was passed in 1948. Under
this Act schemes have been framed in
major portg for registration of cer-
tain categories of dock workers and
also of employers. The schemes are

administered by Dock Labour Boards

which consist of equal representatives
of Government, employers of dock
workers and shipping companies, Such
Boards have been set up in seven
major ports.

Thig Act empowers the Dock Lab-
our Boards to levy and recover from
the registered employers contributions
to meet the expenses of the schemes.
The schemeg also provide for crea-
tion of dock workers welfare fund out
of contributions collected from the
€mployers, The Committee on sub-
ordinate Legislation (5th Lok
Sabha) jn its 12th report observed
that the parent Act, the Act of 1948,
did not contajn specific muthorization
for the Dock Labour Board to create
and maintaln dock workers welfare
fund. The amending bill accordingly
Seeks o gpecifically empower the Dock
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Labour Boards to create such funds
and adminisier them. As these funds
have been in existence since the com-
mencement of the parent Act, it is
necessary to give retrospective effect
to thls amendment to regularise the
operation of existing funds.

The parent Act provides for framing
of regulations of employment schemes
and rules. While there is a provision
for laying of the rules framed under
the parent Act before Parliament,
there is no similar provision for lay-
ing of the schemes. Therefore, the
Committee of Subordinate Legislation
observed that specific provision should
be made under the Act for laying of
the schemes glso before Parliament.
The intention of this Bill, according to
the recommendations of the Committee
on Subordinate Legislation, is to have
a provision for laying of the schemes
also before both Houses of Parliament.
I would not like to take much time of
the House, because it is a non-centro-
versial Bill and I hope every side of
the House wil] accept it.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Dock Workers (Regulation of
Employment) Act, 1948, be taken
into consideration.”

SHRI GADADHAR SAHA (Bir-
bhum): Mr. Chairman, Sir, it j5 a
small amending bill before the House
with two-fold objective, one for making
a provision in the Act for creating
funds and administering them and for
this purpose authorising the Dock
Labour Boards to do so, and two, for
making a provision in the Act for
laying of the rules and schemes before
Parliament,

Firstly, I would like to support this
‘bill, but with certain reservations and
would like to make some observations
about the limitations, weaknesses and
working of the schemeg and rules
under the principa] Act.
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(Shri Gadadhar Saha]

Sir, the Dock Labour Boards ensure
regularity of employment. Secondly,
the Board authorities provide wvarious
welfare schemes and facilities relating
to education, medical aid. recreation
and accommodation. Besides these,
there are cooperalive credit societies
and cooperative stores and fair price
shops organized in the ports. Merit
scholarships to children of registered
employees, and also stipend for higher
‘education for children of registered
employees have been introduced at
some ports. Welfare funds have been
set up at some poris for providing them
financial help. These are the reasons
for my supporting the Bill.

[ now come to the question of limita-
tions and weaknesses in the schemes
and rules made under the first Act.
The gocial and economic purpose of
these schemes and rules is not only
limiteq and inadeguate, but the work-
ing of these schemes and rules is also
unsatisfactory and discriminatory.
First, only in 7 major ports out of 10,
there are Dock Labour Boards. Second,
the provision of these schemes is limit-
ed tp certain specified classes of
workers. Third., the schemes are at
present in operation only in 7 major
ports out of 10 not to speak of minor
ports.

According to the Report of the Min-
istry of Shipping and Transport for
the year 1979-80 there are 1.07.265
port employees engaged in 7 of the
major ports of Bombay, Calculta,
Madras, Cochin, Kandla, Mormugao
and Visakhapatnam in 1979. And out
of them, 2791 are casual workers. And
out of 28,619 dock workers engaged in
the work of loading and unloading.
movement and storage of cargoes.
anchoraging of ships and vessels,
receipt and despatch of cargoes, etc.,
4,800 are listed workers. And only
registered workers are covered under
the welfare schemes, and the wvast
number of these categories of casual,
listed workers are left uncovered under
the schemes, Moreover, while it is
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proper to follow the principle of equal
security and equal facilities for work-
ers of major ports, of the same cate-
gory, it is found that a policy of un-
equal facilities is being followed; and
there ig also a casual approach to-
wards the problems and welfare of

these huge number of workers.
Workers are Dbeing discriminated
against.

One example I want to cite, as

regards availability of and disparity
in accommodation facilities. In Cal-
cutta. the total number of workers is
8998. and the number of workers pro-
videg with accommodation facilities
constitutes 4.26 per cent thereof. Bul
in the case of Bombay, the total num-
ber of workers is 7997, and accommo-
dation facilities are provided to 18.15
per cent of them. In 4 major ports
of Bombay, Madras, Kandla & Visa-
khapatnam the decasualisation schemes
are being supplemented by listing un-
registered schemes. These are the
reasons for agitation. disputes and
bad industrial relations. Moreover, in
the amending Bill there is a provision
for recovery from the workers, but
there in npno case it shall increase an
amount equvalant to twice the rate of
contribution to any such fund becausc
there are schemes and rules which
regulate the conditions of work, rate
of remuneration and the rate of con-
tributions. And there ig also a penal
ty-provision in the Act. And here !
want to say tha{ no scheme shall pr¢
vide for summary proceedings agains!
the workers, without an opportunity
being given to the workers for being
heard before action is taken agains!

them under the scheme. With these
words, [ conclude,
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MR. DEPUTY-SPEAKER: Mr. Vyas.
it is now 3 O'clock. We are going to
start Private
can continue next time. Shri Bapu-
saheb Parulekar.

15 hrs.

CONSTITUTION (AMENDMENT)
BILL* (Amendment of Article 356)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): 1 beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR, DEPUTY-SPEAKER: The ques-
tion is.

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR:
I introduce the Bill.

‘;published in Gazette of India Extracrdinary Part II Section 2, dated
- _ao'
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of crticles 330 and 332)

SHR] SURAJ BHAN (Ambala): I
beg to move for leave to introduce a
Bill further to amend the Constitution
of India,

MR, DEPUTY-SPEAKER: The ques-
tion is

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of Indla.”

The motion was adopted.

SHRI SURAJ BHAN: Sir, I intro-
.duce the Bill.

CONSTITUTION (AMENDMENT)
BILL* v

(Amendment of article 335)

SHR] SURAJ BHAN (Ambala): 1
beg to move for leave to introduce a
Bill turther to amend the Constitution
of India,

MR, DEPUTY-SPEAKER: The ques.
‘tion is- z

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The motion was adopted.

SHR] SURAJ BHAN. Sir, I intro-
duce the Bill

BIHAR ATOMIC AUTHORITY BILL®

SHRI RAMAVATAR SHASTRI
(Patna):. I beg to move for leave to
introduce a Bill to provide for the
formation of an Authority for the
purpose of setting up an atomic power
plant in Bihar and for matiers con-
nected therewith.

B-8-80.
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MR, DEPUTY-SPEAKER: THe ques-
uOn i!;

“That leave be granted to intro-
duce a Bill to provide for the forma-
tion of an Authority for the purpose
of setting up an atomic power plant
in Bihar and for matfters connected
therewith.”

The motion was adopted.

SHR] RAMAVATAR SHASTRI. Sir,
introduce ghe Bill.

—

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL*

(Amendment of Section BA)

S AT W e (WA
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MR, DEPUTY-SPEAKER: The ques-
t‘ioh 18;

“Thaf leave be granted to intiro-

duce a Bill further to amend the

Salary, Allowances and Fenslonuﬂf
Members of Parliament ATt 1954

The motion was adopted.

Wt wTTey W aem: @ PawrE A
a7 rurfyd @ &)

—

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*®

(Omission of section 80)

SHRI BAPUSAHEB PARULEKAY
(Ratnagiri): 1 beg to move for 1e2%
to introduce a Bill furiher to amen
the Code of Civil Procedure, 1908

MR DEPUTY-SPEAKER: The aU¢
tion Is:

*Published in Gazette of India Fx trao;-ﬁ{;,‘-y Part II, Section 2. dated



309 Bills-Introduced SRAVANA 17, 1802 (SAKA)

"'fftai leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908."”

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR:
1 introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Substitution of article 54 and amend-
ment of articalg 55, 81, etc.

PROF. MADHU DANDAVATE
(Rajapur); I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

MR, DEPUTY-SPEAKER: The ques-
tiop is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

PROF, MADHU DANDAVATE. Sir,
I introduce the Bill.

COMPULSORY PURCHASE OF
SURPLUS AGRICULTURAL
COMMODITIES BILL*

SHRI P, RAJAGOPAL NAIDU
{Chittoor): 1 beg to move for leave
'o introduce a Bill to provide for the
“mpulsory purcharse of the surpiuses

o agricultura) commodities by the
Overnment.

MR

tion is

DEPUTY-SPEAKER: The gues-
“That leave be granteq to intro-
UCe a Bill to provide for the com-
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pulsory purchase of the surpluses
nf agricultural commodities by the
Government.”

The motion wag gdopted.

SHRI P. RAJAGOPAL NAIDU: Sir,
I introduce the Bill

BLIND PERSONS (EMPLOYMENT)
BILL*

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for leave
to introduce a Bill to provide for em-
ployment to blind persens and for
matters connected therewith or inci-
dental thereto.

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That leave be granted to intro_
duce a Bili to provide for employ-
ment to blind persons and for mat-
ters connected therewith or inciden-
tal thereto.”

The motion wag gdopted.

PROF. MADHU DANDAVATE: Sir,
[ intreduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment Eighth  Schedule)

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is;
“That leave be granted to intro-
duced & Bill further to amend the
Constitution of India.”

The motion wag gdopted.

PROF. NARAIN CHAND PARA-
SHAR: Sir, 1 Produce the Bill.

d;Published in Gazette of India Extraordinary, Part II, Section 2
ted g-g.gg, - _ :
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ONE FAMILY ONE POST
(IN GOVERNMENT SERVICE) BILL*

st T faew arean (@)
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MR. DEPUTY-SPEAKER: The ques-
tfon is:

“That leave be granted to intro-
duce a Bill to provide for appoint-
ment or retaining of only one per-
son from a family in public services
and posts in connection with the
affairs of the Union.”

The motion was gdopted.

st Peamw R § Pavow
&1 qureTiow & g0

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 134)
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The motion woeg gdopted.

st T Pamre qrE: o Paviaw &
IO HTeT g |

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL*

(Amendment of section 3, etc)

'Pubhxhed in Gazette of India E
dated 8-8-80. : xtra
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SHRI MOOL CHAND DAGA (Pali):
I beg to move for leave to introduce
a Bill further to amend the Salary,
Allowances and Pension of Members
cf Parliament Act, 1954.

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘That ieave be granted to intro.
duce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliameni Act, 1954

The motion was gdopted.

SHRI MOOL CHAND DAGA: I in.
troduce the Bill.

15.07 hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

L

(Amendment of articles 19 ang 41)

MR. DEPUTY-SPEAKER:  The
House will now take furthier discus
sion on Constitution (Amendment)
Bill. 1980 (Amend=ent of articles 19
and 41). Shri Bapusaheb Parulekar.
He was on his legs.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): The cther day when [ in-
itiated the debate, I spoke only for
five minutes and during that time !
made a reference to Article 39 & Ar-
ticle 41. | also submitted that in spit
of thirty-three years of our indepen-
dence, States could not implement the
Directive Principles with reference to
thal. 1 also made a mention of the
exception of the West Bengal Goverd
ment and the Government of Mahara-
shtra. 1 was discussing the gquestior
as to the necessify of the introduction
of this particular Bill. I said at tha
time that on many occasions we ¢
ferred to the problems abroad. Fo'
example, when tHere is a price ris&
it is usually saiq that there is Ppric®
rise in all countries and, therefore. %€
cannot help it. It is wlth reference 10

Extraordinary,

Part 11’ Sechon 3
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this I wculd also like to invite the °

attention of this august House and
the hon. Minister Shri Shiv Shankar
a to what is the position abroad. As
far as this is concerned, if we Havé a
lonk to other Constitution a re-
ference of which has been made
to the Constitution of the World
by Blaustein and Flauz, we find there
arec about 2] ccuntries in the world
wnerein this right to work has been
recognised and out of this 21 coun-
tries China, Japan, U.S.S.R., Hungary,
Poland, Libya, North Korea are there.
Not only. this, Ireland frormi whom we
iook the inspiration for independence
has alse included this right to work
as a Constitutional right. Not only
this, but there are other countries also
whg though have not included the
Right to Work as a Fundamential
Right in the Constitution, have pro-
vided for unemployment benefits. We
find that there are about 28 ccuntries
which include Switzerland, Sweden,
Haly., Canada, Austria and Australia.
It is because of this, I would request
the hon. Minister for Law to consider
the Constitution of these particular
countries who have recognised this
particular right and then consider whe.
lher the time has not come after 33
years of independence and especially
when we could not implemen{ the
Directive Principles. ...

PROF. MADHU DANDAVATE:
(Rejapur): U.K. has done without
imending the Constitution.

SHRI BAPUSAHEB PARULEKAR:
Because there is flexible Censtitution
 far as U. K. is concerned—

l Whet}'ter the time has not come now'
‘" consider very seriously this parti-
“lar problem as to whether this right
.“.o':’“]d‘ be enshrined in our Constitu-
. fas one of our Fundamental Right?
] ;r s our country is concerned,
a,nim;wemment of West Bengal un-
"0usly passed a resolution to this
:“J In 1978 and without exception all
l‘l,mles- including Cong (I), accept-
the ati' 1 would also like to invite
of th €ntion of the House to Rule 23
*’hiche Declaration of Human Rights
Makes a provision of this right
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to work and a direcTive has been given
that all developing countries’ should
provide sach a right as a iunuamental
right ih their Constitution. “The great
son of our country, Swami Vivekana-
nda, in this speech at Chicago said,
“The growing need of my country is
not want of reiigion, but want of
bread”. This particular  position
continues even today.

SHRI MOOL CHAND DAGA (Pali):
Why did not fne Janata Government
do jt?

SHRI BAPUSAHEB PARULEKAR:
This mat'-c was couated. Thére was
an amendment to refer the matter to
a Select Committee. The matter was
referred to a Select Committee, but in
the meanfime, Parliament was dis-
solved. I weculd appeal to the Law
Minister to accept the amendment of
Shri Mhalgi to refer this matter to a
Select Committee,

The founding father of our Consti-
tution, Dr. Ambedkar declared in the
Constituent  Assembly that “political
demccracy cannot survive without
economic and social democracy”. It is
in' this background also that we have
to take into consideration this parti-
cuiar aspect. The demand {or this
right to work to be included in the
Constitution has been made by many
youth crganisations. The Janata Yuva
Morcha, Yuva Janata Morcha and the
Cong. (I) Youth Organisation and
other youth organisations have all
passed resolutions in 1878 and 1979 and
requesteg the Government to include
this particular right in the Constitution.
Not cnly that. I believe that there is
no opposition to this Bill because my
hon. friend, Mr. Lakkappa, who is not
to be seen here now, has introduced a
similar Bill—No. 81 of 1980—where he
mentions that where a citizen is not
provided with werk fo enable him to
earn his livelihood, the State shall
render him assistance with unemploy-
ment allowance. When a similar Bill
was moved in the last Parliament by
Shri Yamuna Prasad Shastri, the pre-
sent Minister, Mr. Sathe, was very
eloquent in his support and said that
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this sheuld be included in the Consti-
tution immediafely. 1 do not know
whether he has changed his mind
becaus of the change of his positicn
from this side to that side; I believe,
not. There is one more thing to which
I would like to invite the attention of
the House. Justice H. R. Khanna,
when he was addressing the 15th An-
nua) Convocation of Punjab University
said, fhe commitment relating to right
to work under articles 39 and 41 have
in the face of mounting unemploy-
ment, a strange ring of irony. These
articles, he said, pose a question for all
those who had been in charge cf the
affairs of the State as to how far they
have carried out the mandate. He
pleaded for solid, hard work for car-
rying out the constitutional mandate
to secure the right of work. Lastly, on
9th August, 1979, there was a public
demonstration by all the youths in
this country before the house of the
Prime Minister demartding the inclu-
sion of this right in the Constitution.
All These would show that there is a
strong public opinion in this country
in favour of this and all persons
are claiming for inclusion of this right
to work as a fundamental right under
article 19. In this background, I would
like to submit tBat if our democracy is
to survive, it is absolutely necessary
that this right to work must be given
tc the people and if this is not given,
the democracy will not survive. This
had been referred to by Mr, Laski in
the Grammar of Politics. I am giving
certain instances for the consideration
of the hon. Minister. I do not mean
to say that he does not know that. I
am repeafing it for the sake of refresh-
ing his memory.

If democracy is to survive, the Gov-
ernment which swears by democracy,
must guarantee that nobody woulg die
of hunger. If thig is not guaranteed
and if this hope is not kindled in the
hearts of millions of our peeple, our
democracy would be meaningless. This
has been stated practically by all juri-
sts, all political leaders and social
workers, :
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Now, I would iike to know the gdiffi-
culties. If we take into consideration
that this right is not jncluded what are
the effects?. When I was speaking
over the Resolution moved by my
esteemed colleague, Mr. Haldar, regard-
ing North-Eastern situation, I made a
mention that the time had come when
you should provide work to the people
or allowance if the work could not he
given. At that time, the hon. Minis-
ter had said that that was a matter
which concerned the Law Ministry.
Therefore, 1 would like to invite the
attention of the Law Minister again
on this particular point.

There is 'a problem of Taw and order
in this country. The crime is on the
increase. There is dissatisfaction
everywhere. There is unrest amongst
the studenfs. Students feel that even
if they take any number of degrees,
they are not assured of a jeb. We all
know that with 80 per cent marks, they
do not get even admissions in medical
colleges, in engineering colleges. Even
after getting MBBS and BE degrees, we
are seeing what is happening in Delhi.
Questions are  being raised in this
particular House. The number of peo-
ple below poverty line is increasing
every year. If we see this particular
data, I think a time has reached when
we must introspect and find out the
reasons fer the same. There is 2
particular sioka jn Sanskrit. Ranga)l
knows that because when I referred {0
that earlier, he corrected me. The
sloka says:

orfea: f& 7 w3ty 99
e P wafe |

That means, what a sin or crime will
not a hungry man commit? Hungry
people, the poor. impoverished P&
ple and unemployed become absclute
ly ruthless when they are not geltiné
food though they are able-bodied. TheY
are ready to work hard but the Gov-
ernment ig pot in position to prﬂ\‘:l‘:];
any work, The guestion that ﬂlfis,
then is; how these people are to V¢
May I ask the hon. Minister a w;
tion? Should they starve? If they .
clare that they are going 10 die yto

would prosecute them for an. attempt
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commit swicide. Should they beg? In
thst case, you would prosecute them
under the Prevention of Begging Act.
Showld they steal? If they do so, you
would prosecute them under sections
309. 380, 1 P.C., etc. What should they
do? How should they live? Therefore,
it is im thiz background, Mr. Shiv
Shankar, that we have to consider this
matter very seriously and we have to
decide as te whether the time has come
to think seriously about this parti-
cular matter.

During all these years, enough lip
sympathy hag been tendered by all of
us withiout™ gny exception. I believe
the time hag come when we must go
beyond this lip sympathy and we must
give something jn the shape of ccnere-
te proposal sp that the Government
and the Parliament can tel] the down-
trodden and unemployed and affected
reople that the Parliament of India
reglly means business and that it does
not believe in giving only lip sympathy.
Il we tuke into consideration this
rarticular aspect and if we really en-
shrine this particular right in the Con-
stitution, I believe a new hope will be
kindled in the hearts of the millions
of young people in our country. Youn-
ger people will feet that when they
Would attain The age of 18, it would
fat be necessary for them to roam from
place to place in search of a job, they
Would be assured of a job and they
Would be very happy. There would not
be. uncertainty in life. The unrest and
Strikes in the colleges and schools will
00. The problem of students unrest
fannet be solved by bayonet, by firing,
b closing down universities. It can
:;‘_ll" be solved if we guarantee Them

Is particular right of work for which
thi:'-'& made a Humble attempt through
Mmienarl:ic:ular Bill, to be included
ﬂ.u_e; Arficle 19. We see in big
sing the trek of thousands and thou-

§ of people from the villages in

se,
Arth~of jobs. The position in my

d .
strict {5 that every month money
m:"S Wworth Rs, 1.80 crores are re-

f‘itlz:: from Bombay trom the Ratnagiri
o )'us living ip Bombay. There are
m““ﬁ#ers in the villages; only old
s live in the villages, looking
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aiter agriculture. This is happening
because we cculd not provide any work
to people in the vilages.

When these people go to the metro-
politan cities for work, do they get it?
I am reminded of an old adage, to
which a reference was made by our
hon. Finance Minister, a very interesi-
ing adage, which is applicable here.
On a dark night and in a dark room,
people go in search of a black cat when
in fact there is none. This is the posi-
tion with reference to jobs in the met-
ropolitan cities. Under these circum-
stances, ] believe that we Have to take
into consideration this problem very
seriously. Unemployment is growing
everywhere. 1f we take into account
the data, it is very serioug problem,
which wiil become worse, if we do not
take some serious steps in time.

In fact, every nation consists of two
nations; one nation of the rich another
nation of the pcor. I belleve we are
no excepfion to this. This Mwo-nation
theory has been described by Shaw in
his inimitable style—those who have
appetite, they have no  dinner and
those who have dinner, they have ne
appefite. We come in the forme:
categery. Millions of our people have
appetite, but they have no dinner.
From where are we going to supply
dinner to these persons?

As I bave said, no detafled reason-
ing, no detailed argument, no detailed
debate is necessary. The point need
not be canvassed by Shri Shiv Shan-
kar that there are so many persons
and it is not possible for us to enshr-
ine this particular right for want of
funds. Is that really true? Are we
not wasting money, if we introspect
ourselves? We have crores of rupees
to be spent for the construction of 2
5-Star hotel in Libya. I wiil net dis-
close the reasons here on the floor of
the House; Shri Shiv Shankar may be
knowing how close we are to Libya
and since when these things have
started. I have read in the news-
papers that construction is to com-
mence very soon. .
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Shri Vasant Sathe hag asked for
crores of rupeeg for colou. :licvision.
1 very well appreciate that colour tele-
vision is a media for education, but
then the persons must live, must exist
to see and "h¥ar what is being shown
and ‘what is being told by this parti-
cular medium. When millions of pec-
ple are ali fhe 24 hours moving round
abqut in search of a job, in search of
a penny—leave asiae the millions who
will not be able to purchase it,—they
will be in no mopd in the evening to
watch the television because of fatigue.

It is under these circumstances that
we have tp take into consideration the
announcement made by our hon. Prime
Minister, in the pamphlet which has
been circulated to us, to fake steps
towards austerity. Let us all take
steps for austerity, but the step we are
taking for austerity is demanding in-
crease in the salaries and allowances
of Members of Parliammmt, and we are
rejecting this particular right of the
younger people. If we do that, the
people will not forgive us, whether we
belong to this side or that side. I,
therefore, submit that we should give
some serious thought to this.

Lastly, when the matter was debat-
ed, our esteenfed, seniormost colleague,
Shri H. V. Kamath, concluded with the
following lines of Sheiley. Shri Kama-
th said that if’ we do not do this, if we
do not guarantee this right, if we do
not kindle in the hearts of the youn-
ger people this hope, possibly the mas-
ses may pay more heed to Shelley’s
lines, so aptly quoted by Shri Kamath:

“Rise like lions after slumber,
In unconquerable number, Shake
your chaing to earth like dew You.
are many, they are few.”

That means, we are few and ihey
are many. They can throw us out.

Therefore, I would appeal to the Law
Minister, for God's sake, do not reject
thig Bill. If you want some aspects to
be discussed, then accept the amend-
ment of Shri Mhalgi, let it go to the

AUGUST 8. 1980

(Amdt.) Biu 320

Select'-Committee, so that: the people
of this country knew that the Rarlia-
ment of India is. giving serious thought
to this particular - .aspect, but do inot .
reject it on some technical grounds .
Finally, 1 again appeal to,,the. hon.
Law Minjster and to my esteemed col-
leagues to give sericus thought o this
problem and accept my Bill, which con-
cerns everyone of -us, fhe presen{
younger generation and the géneration
to come in the future in our country.

MR. DEPUTY-SPEAKER: Motion
moved: v

“That the 31!1 Iurthei' to Ia.mend
the Constitution of India, be taken
into consideration”

SHRI MOOL CHAND DAGA: I beg
to move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by 31st October, 1980.” (I)

SHRI R. K. MHALGI
beg to move:

(Thane): 1

“That the Bill further to amend
the Constitution of India, be refer-
red to a Select Commitee consisting
of 15 members, namely, Shri P.
Shiv Shanker, Dr. Farooq Abdulla,
Shri Satish Agarwal, Shri Jyotirmoy
Bosu, Shri Mool Chand Daga, Prof.
Madhu Dandavate, Shri C. T
Dhandapani, Shri Eduardo Faleiro,
Shri George Fernandes, Shri Bapu-
saheb Parulekar, Shri Janardhana
Poojary, Shri Ramavatar Shastri
Shri Jagdish Tytler, Shri Ravindra
Varma; and Shri R, K. Mhalgi
with instructions to report by the
last day of the first week of the
next session.” (2)

SHR] M. SATYANARAYAN RAO
(Karimnagar): Mr. Deputy-Speakel
Sir, I am very happy that the hO"t-
Member, Shri Parulekar, has l:u'cms“t
this Bill before this hon. House. L3
time, in the' year 1978, when the ssnrtr)le
kind of Bill was brought here oY
Shri Y. P Shastri,—though 1 was
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present at that time, I could not parti-
cipate in the debate,—when the hon,
Law Minister, Shri Shanti Bhushan
intervened, while appreciating the
spirit of the Bill, said that it is not
possible for him tp support this Bill
on the ground that if we include this
in the Fundamental Rights in article
19, then it cannot be enforced at all.
He added that we must make a law
which ig enforceable and there is no
use in passing all sorts of laws which
we are not in a position to implement,
that was his line of argumeni and 1
think that was the correct line.

I also appreciate the spirit of this
Bill. We know that thig is a gigantic
problem in this country. It is most
unfortunate that 33 years after
independence we are not in a position
to provide jobs to our young people.
This is the reason why in many
States youngsters are attracted to
Naxalism. It is not their fault, it is
our fault, because we are ngi provid-
ing jobs to them, we are not provid-
ing any assistance to them at least to
live. That ig why these youths are
misguided by some people. Because
of economic pressure they are being
attracted to these things and they are
joining such movements, It ig a very
fundamental issue when we are think-
Ing of Naxalites or any other problem.

It is also a law and order problem.
Ultimately, an economic problem is
alsp a law and order problem. When
beople are not satisfied, when people
do not get food, clothing and shelter,
PMaturally they will think of other
Methods of making money. That is
Why crimes are going up. In the
VeTy capital city of Delhi we find
;"erf" day that crimes like robbery,
30ity, murder and other crimes are
!oll'lg up,

So, it is very essential for us, for
:kae'.'n-ment’ to see how best we
mane this  problem. There are so
Y methods. I am very happy to
mze:h]‘t our Gover.nment have taken
ve R:t steps in this regard. When
50 through the Report of the Rural

li2g LS—11
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Reconstruction Ministry, we see that
so many steps have been taken to
tackle this problem. It is not a pro-
blem for the cities alone, because
about 70 to 80 per cent of the peole
live in rural areas. If you tackle the
rural unemployment problem, I think
you will be able to solve ultimately
ithe problem in the cities also. Why
is there over-crowding in the cities?
1t is because the people are not getting
any jobs in the villages. they are
coming to the cities in sear¢h of jobs.
That is why there is so much of con-
gestion, housing problem and all sorts
of things in the cities. This is a
fundamental issue. If we improve
the condition of the poor people in
the rural areas, then we will be tackl-
ing the problem in the cities also.

1 am happy to say that our Govern-
ment, the previous Government, tried
to tackle the problem in the rural
sector by the 20-Point Economic
Programme announced by the hon.
Prime Minister. We have taken this
problem very seriously, particularly
in respect of land reform. Sir, that
is the greatest problem facing the
rural areas, Some people are owning
thousands of acres. Of course, after
the lana reforms. the number of acres
is reduced. But still there are certain
problems now. Some people in order
to avoid this ‘Act distribute land in
the name of some people, but actually
they are cultivating the entire land
as benami. This is called benami.
So, that problem is also there. That
is why I urge upon hon. Law Minis-
ter—his predecessor also could not do
anylhing while appreciating the spirit
of the Bill because it involves Rs, 200
crores. The burden may be more than
Rs, 200 crores, it may be a few thou-
sand crores of rupees. With this
amount of Rs. 200 crores you will not
be able to provide employment to all
the people. This amount will not be
sufficient.

The land reforms must be taken up
very seriously. If you tackle this
problem, I think you will be able to
solve the problem of unemployment
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to sume extent. The poorer people
who are the agricultural labourers,
the Harijans, Girijans and backward
people who are the labourers of the
landlords, should be given the land,
about 4 or 5 acres each, After giving
thig land, if you provide water, electri-
city and other inputs, then I think
they will be able not only to cultivate
that land, but alsg raise their income
sufficiently, In that way, we will be
solving this problem.

Apart from that, after the land re-
forms when they get 4 or 5 acreg of
land, these poor people can also pro-
mote dairy farms, poultry farms,
fisheries, piggery and grow all sorts
of vegetables also. For thig purpose,
Government is also providing a lot of
money and I am very happy that at
the block level these things are taken
up and these things are provided to
them so that they can improve their
conditions. This is very essential.

1 am told, according to the Report
there are about 5000 blocks in the
country, but now only 2000 or 2500
blocks are covered by the Integrated

. Rural Development programme,
While formulating the Sixth Five
Plan, if you take up this programme,
the integrateq rural development pro-
gramme, and if it covers the other
area also which is not yet covered,
then all the 5000 blocks will be cover-
ed and I think about 70 per cent to
80 per cent of unemployment problem
will be definitely solved because, after
all, ultimately the people who come
Trom rural areas have thig kind of
problem. (Interruptions). The food-
for-work- programme also come under
the Integrated Rural Development
programme, it 1s put into operation
wherever there is a  drought-prone
area. It was implemented during the
Janata Government, but as a matter
of fact it is our own programme. In
1975 or so we had taken up this food-
for-work programme. But somehow
it could not proceed. During the
Janata regime—I must congratulate
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them—they have given some serious
consideration to this and not only
Andhra Pradesh. but also other States
implemented this programme and
after implementing this programme
the people realised that it is really a
good programme. In the beginning
we thought, what is this food-for-
work programme? After all who will
require food to eat? In the beginning
people were supplied wheat only,
not rice, under the food-for-work
programme. Particularly in the South
people were not ready to take wheat
because they do not eat wheat at all
So they said, ‘we don’t require wheat.
Please don't give it and we don’t
believe in this’.

MR. DEPUTY-SPEAKER: Please
conclude. You are nearing 10
minutes.

SHR] M. SATYANARAYAN RAO:
Then, T won't take much time.

So, this food-for-work programme
is a very good programe andg it is
liked by everybody in the country.
whether it is south or north or east or
west. So, it must be continued.

There are also the educateq un-
employed. First of all, we will have
to change our education system, as
it is not at all suited to our needs.
Every year thousands of people aré
becoming graduates without an¥
purpose, and nowadays the sland_arﬂ
is very poor. There is no use of im-
parting this kind of education. So W&
must have the vocational system 50
that they may get some jobs. wi
must have more polytechnics, so tha
they may become self-employed.

We ask the graduates not to depend
on jobs, but to set up their oWn bu'::
ness, but they complain that t
banks are not giving them
they lack security.. So, I red
Government through the Law
to see that banks provide them S
cient loans.

Minister
uffi-
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MR, DEPUTY-SPEAKER: He is
not in the Janata Party.

SHRI BAPUSAHEBR PARULEKAR:
1 am in the Janata Party.
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“Everyone has the right to work,
to free choice of employment, to
just and favourable conditions of
work and to protection against un-
employment.”

Then the Preamble of the French
Constitution also says this,

g § i WA g,

I quote: “Everyone has the duty to
work and the right to obtain em-
ployment. Every human being
who because of his age, hig physical
or mental conditions or because of
the economic situation, finds himself
unable to work, has the right to
obtain from the community the
meang to work to lead a decent
existence, The nation guarantees
equal access to children and adults
to education, professional training
and culture.”
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“All of us have the right to work

and to choose the type of work we

deserve”.
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SHRI E. BALANANDAN (Mukun-
dapuram): How many people do vou
want to construct roads and to dif
up wells?

SHRI HARISH CHANDRA SINGH
RAWAT: May be, one crore, two
crores or three crores.
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Pelitical democracy  cannot survive
without economic and social demo-
cracy.
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SHRI HANNAN MOLLAH (Ulube-
tia): Mr, Deputy-Speaker, Sir, I rise
lo support the Bi!l as it proposes to
amend the Constitution in g manner
% that the most jmportant and the
Urgent need of our people may be in-
tded in our Constitution as funda-
Mental rights. Rignt to work is the
@sential conditiun of our existence
% a human being. You know, Sir,
trough work, man distinguishes him-
SIf from beast and develops his cap-
Bility to be the master of his fate
®d controls the nature and build up

® civilisation. This power to work
o Ps him to control the nature and
. Use it in his interest, he produes
e:is and thus continues his
N m"nce. Without work, how can
a.um:“ €am bis livelinood? So, it is
his e‘;‘_ﬂ.\’ related to the question of

Istence,
-‘B:ht;utoday_ this exstence of man
®nged in our country, The
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unending queue cf unemployed peo-
ple is increasiny day by day. There
is no security of his existence as he
has no means ¢[ production at his
disposal{ In a developing -ountry
like ours, the unemployment prob-
lem is the most burring problem. We
have no opportunity to work and no
right to work. The number of un-
employed people registered with the
Employment Exchanges in our coun-
try is more than 1.5 crores. But this
is not the real picture. In the rural
areas, the uneducated masses of un-
employeq youth do not register their
names with the Employment Exchange
offices. The agriculturai labourers,
poor peasants from the bulk of the
rural unemployed. Besides, they do
not get jobs for all the time through-
out the year. More people are enter-
ing into cultivation on the same size
of land, thus increasing the number
of hidden unemployed people. The
rural poor such as agricultural labou-
rer, bonded labourer, poor peasants,
etc. are the major part of rural un-
employed. With them the other sec-
tion of the small and middle peasantry
and rural artisang gre gradually los.
ing their land and their small means
of production, Shaye croppers are
being evicted from the land and day
by day these people are getting more
and more impoverished. The middle
class people also are the most un-
fortunate victims of unemployment,
Workers are thrown out of their jobs
due to lock out, closure and recsession
in the economy. Taking all of them
together, the number of unemrloved
people in our country works out to
more than six crores.

But how can they live without a
job? After 33 years of our indepen-
dence, the ruling class is far behind
in getting these neotle out of this
problem. We are making Plans one
after another. But what is the re-
sult? After the First Five Year Plan,
the number of the registered unem-
ployed people stood at 20 lakhs. After
the Second Five Year Plan, it rose
to 35 lakhs.
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After the Third Five Year Plan, it
crossed the line of fifty three lakhs;
after the 4th Plan, it was more than
80 lakhs and now it is 1.5 crores. This
is the reality in spite of the ruling
party’s tall talks of socialistic pattern.
decmocrtic socialism, ultimately so-
cialism and 20-point programme. The
ruling party have been crying from
the housestops about the so-called so-
cialism in our country. The number
of unemployed in the country has
been increasing because their social-
ism is a fake socialism and it is to
deceive the people only. They talk
of socialism only because they know
people love and like it.

People believe that without  so-
cialism unemployment problem can-
not be solved, but what is socialism?
It is only the scientific socialism which
is the real socialism and which abo-
lishes exploitation of man bv man.
which abolishes private property sys-
tem in the economy which takes the
means of production in the hands of
the State and which guranatees the
right to work. But in our socialism,
the rich becomes richer and poor be-
comes poorer. This is really capital-
ism under the guise of socialism; this
is fake socialism and this is only to
deceive the people. Can we claim
of building socialism without mak-
ing the right to work as a fundamen-
tal right? We cannot. In all the so-
cialist countries, this right to work is,
guaranteed by the Constitution as a
fundamental right. 71 would like to
quote the relevant Articles from the
Constitution of a few socialist coun-
tries. Article 40 of the USSR Cun-
stitution says:

“Citizens of the USSR have the
right to work (that is, to guaran-
teed employment and pay in accord-
ance with the quantity and quality
of their work, and not below the
State-established minimum), in-
cluding the right to choose their
trade or profession..... "
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Article 48 of the Constituticn of
China says:

“Citizens have the right to work
To ensure that citizens enjoy this
right, the State provides employ-
ment in accordance with the prin-
ciple of overall consideration, and,
on the basis of increased production,
the State gradually increases
payment for labour, improves work-
ing conditions, streagthens iabour
preteclion and expands collective wel
fare.”

Then, Article 56 of the Constitution
of Nerth Korea:

“Citizens have the right to work.
All the able-bodied citizens chonse
occupations according to their de
sires and talents and are provided
with stable jobs and working con-
ditions.”

Article 15 of North Vietnam Con-
stitution:

“Every citizen has the right eand
the duty to work and will receive
fair remuneration enabling him
and his family to live in dignity.
The State will endeavour to create
employment for all citizens.”

This is how these socialist countries
have guaranteed the right to work to
their citizens, but in our Constitu-
tion, we have not provided for this
right to work and employment. Our
Constitution does not provide this
guarantee. However, the founding
fathers of our Constitution had the
intention to get this right included
into it. They thought that it should
be there and they included it in Arti-
cle 41 as directive principle of State
policy. However, even after thirty-
three years of our independence, and
thirty-two years after the framin®
of our Constitution, the ruling class
the bourgeois-land-lord parties, were
not able to make this right as a fun-
damental right. This is the r¢3'
situation. Now, all the people, various
organisations, the political parties
speciallv the left and democratic rar
ties and various youth and student
organisations have been dt?maﬂd’"g
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this right for a very long time and
in fact, right from the independence.
The Democratic Youth Federation and
Student Federation of India from the
very beginning raised this demand
and organised rnovements to get this
right to work as Fundamental right
and the unemployment relief dur-
g the period of unemployment. We
in West Bengal have made a beginning
in this direction and have sanctioned
unemployment relief for the unem-
ployed. This has been implemented
by the left-front Government in West
Bengal for the first time in India.
After that some States like Tripura,
Kerala etc. are also trying to imple-
ment this. But further action like in-
clusion of this right in the Constitu-
tion as fundamental right is the task
of the Central Government. The
Central Government is not ready to
bear the burden which the State Gov-
crnments would have in paying the
unemployment ralief. . The Central
Government is not prepared to nay
this money. We demand that Govern-
meat should take strict measures to
uncarth the blackmoney, should put
proper curbs on the monopoly houses.
With the moncy which the Govern-
mert would get by these methods, the
Government should plan someth-
ing for the unemployed youth of our
tountry who should have the right
to work. I demand that these rights
should be given. We know that with-
out giving them, and without the im-
Dlementation of land reforms-—proper,
icientific and revolutionary land re-
Ormg we cannot give employment to
all thy unemployeq people. In our
funtry, the poor people in the vil-
lages are agricultural workers and
fey are evicted from their lands.
Y have no opportunity to work in
the land, and they are thrown out of
land, They then come to towns and
%k jobs. They should be given the
Tight to work. To end this problem,
‘é'i' should make an amendment in our
u"-';stilution and include this richt
"der the Fundamental Right:,
There is an inherent weakness in
. mending Bill of Mr. Parulekar.
has proposed to inelude this right
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unde:r Article 19. But if it is done
so, it will come under “reasonable
restrictions.” It should be seen whe-
ther it should be allowed to come
under ‘reasonable restrictions’ If it
is broupght under Article 19, during
Emergency under Articles 358 and
359 it will be suspended. So a Fun-
damenia} Right to Work urder Arti-
cle 19 cannot be made available dur-
ing the Emergency or when it is
brought under ‘reasonable restrictions’.

So, it should be placed either under
Article 21 or at some other place.
The right to work should be given
in our country as a fundamental right.
It is high time that we do not ncg-
lect 1t, but include it in our Consti-
tution. This is demand of the youth
and students of our country, Govern-
ment should consider this without
delay, ang include it in our Constitu-
tion as a fundamental right.

SHRI SHIVRAJ V. PATIL (Latur):
I am on my legs, not to criticise Mr,
Parulekar. 1 appreciate his Bill; and
we all should appreciate the impor-
tance of the Bill he has moved. I
do not know whether he had moved
a Bill of this kind when he was a
Member of the 6th Lok Sabha, If
he had done it, 1 must congratulate
him for having done that at that
time, and for having brought in this
Bill tefore this House also.

AN HON. MEMBER: He had done
it; but 1t was in a modified form.

SHRI SHIVRAJ V. PATIL: So, the
congratulations are there very much.

In our Constitution, we have gua-
ranteed certain rights. And the Fun-
damenta] Rights that are made avail-
able to the citizens in India, are pro-
vided in Part II] of our Constitution.
What are the rights that are.made
available to the citizens? They are:
the right to equality before law,
right to freedom of speech and ex-
pression, to assemble peaceably and
without arms, to form associationsor
unions, to move freely throughout the
territory of India. to reside and settie
in any part of the territory of India,
anq to practise any profession or to
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carry on any occupalion, trade or
business. And there are certain other
rights which are made available to
the citizens of India. If we study,
examine these rights, | am constrain-
ed to say that these rights can be
enjoyed by those people who are rich
or those pecple who are having enough
to exist on, These rights unfortu-
nately cannot be enjoyed by the poor
people. In the other constitutions of
the world, there are certain other
fundamental rights made available;
and those rights are right to exist-
ence ijtself. It is not mentioned in
those constitutions that llie rtight to
existence is made available to the
citizens, but under different head-
ings, those rights are madg available;
The right to work is made available;
the right to shelter is made available:
the right to education is made avail-
able; the right to medical assistance
is made available. These kinds of
rights are made available to the citi-
zens in some countries of the world.

If we study the Amer:can Consti-
tution, these kinds of rights are not
made available to the citizens in the
American Constitution, 'The rights
which can be enjoyed by the well-
to-do people are available in the Ame.
rican Constitution, but the rights
which can be enjoyed by the poor
people are not made available in the
American Constitution. The right to
work is not made available to the
citizens in America in spile of the
fact that even in America, there is
unemployment. Amerira is 5 very
vast country having huge resources
and very limited population, yet the
right to work is not made available
to the citizens in America.

There are so many socialist coun-
tries in the world and in almost all
socialist countries, the right to work
is guaranteed. In China, the right
to work is made availabls to the citi-
zens. The new, Soviet Constitution
has gone a step ahead and says that
the right to work of the choice of
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the man who wants to work is avaj).
able to the citizens. In other coun-
tries the choice is not given to the
man who wants to work. He can go
to the government and ask for a job
and a job is made available to him
He has to accept it whether he lik;
it or not. But, in the Soviet Const;.
tution, one can say, “I want a joh
of this king and that kind of job
should be made available to me"
and that kind of 3 job is given 10
him under the new Constituticn in
the Soviet Union. But there is one
thing which is to be borne in mind.
when we take these things into con-
sideration In all the capitalist coun-
tries or the countries which are aot
socialist countries, the right to work
is not made available; and in almost
all the countries, the duty to work is
not made available. There is no duty
rast upon te citizens to cdo their job.
But in all the socialist countries the
right to work is given as wn.] as the
duty to work is also ca. upon th”
citizers.

I have studied so many constitu-
tions of the worlg in which the right
to work and duty to work is given in
only one clause itsclf. The citizens
have a right to work and duty to
work. In one sentence, that is men-
tioned. Even in China the duty I
cast upon the citizens to work. In
the Soviet Union also, the duty is faft
upon the citizens to work; and if
that duty is not done, the right will
not be made available. If we SstudY
the concept of the right. it cannot
exist unless there is a duty on the
other side. If there is a duty, the™®
will be a right; and if therc 1% :
right. there will be 3  duty. N° )
the Indian concept of the duty “L’;e
right is something different from
western concept. The [ndian ¢07"

cept starts from the dutv and ends

L
in right and the westorn €M%
starts from the right and .

e a dut¥

duty. T say, as a son, I hav o
towards my father. When I have
duty towards my fathei fathel;a:he"r
a right as against me. When 2
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has a duty towards a ;on, son gets a
right as against the father. Now,
here w, are starting fruom duty and
ending in rights; and in western coun-
tries, wherp the emphasis is only on
rights, they start from rights. 1 do
not know whether they end in duty
or not; and if they do not end in duty,
the net result of the rights made
available to the citizens ig simply
chaos and nothing elsc. If they go
with duties, only ther rights would
be useful and the rights would de-
liver tae goods for ihe citizen.. .
(Interruptions) . What is dong in the
Directive Principies? [: a way a
duty is cast upon the stata in our
country. Article 4l is very impor-
tant. It says: the state shall within
the limits of its econanmin capacity
"~ and development make elfective pro-
vision for securing the rieht to work,
to education and to puklic assistance
in cases of unempleynm.ent, old age,
sickness and disableme.t and in
other cases of undesuived want.

Unfortunately for mosi ¢f us, what
is decided by the highest judicial
authority in our esuntry is that the
directive principles aye not as im-
portant as fundamental rights. It is
most unfortunate. [ do no mean any
triticism against any individual judge
sitting; 1 mean eriticism  from the
wint of view of the principle aaopt-

ed to decide tho cases. The directive -

Principles are not only the duties
tast upon the state; they are a sort
Of rights available to th. citizens as
@ whole in the country. to the society
8 a whole, We consider the right
#vailable to an individual and we do
Rt consider the right available to so
Many individuals in the country; we
e committing a mistake somewhere.
They have decided that because dir-
flive principles are not justiciable,
Yundamental .rights are more impor-
"t and when a law is made to im-
Plement the directive principle, if it
®0es against the fundamental richts,

has to be struck down. That is
Most unfortunate.

a?eT is a decideq case in which
arijan student was admitted in a
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medical college; a law was made for
that purpose. The case went to the
High Court in Madras and it decided
that equality befora law is not avail-
able under that Act because all stu-
dents should be treated equal ang so
the admission was -<cancelled. That
was most unfortunate. It js a differ-
ent thing that the judgement was re-
versed and so many other steps were
taken and we have now in our country
students from Scheduled Castes and
Tribes getting admission to medical
colleges on priority; it is all there but
that is a different thing.

Only a few days back in this House
itself—I do not mean any disrespect
to the hon. Members who pleaded’ the
cause in the most beautiful most
effective manner—what have we de-
cided? There was a law brought
before this House which said that in
order to protect the skull and brzin
of an individual ke should wear hel-
met. Then, becausy of the prevailing
religious and othey socia] circumstan-
ces, certain citizens were given ex-
emption from this. He said: if you
do this, someBody will go to the court
and get an injunction against this
because there is discrimination bet-
ween women in this country. What
was the result™ The result was--I do
not know whether I am correct or
not—t4e hon. Minister had to get up
and say that the ladies would be ex-
empted from wearing the helmet.
What is the resu't” Wa ars protect-
ing the skulls and brains of gentle-
men; we are not bothered about the
skulls and brains of ladies. This is
the result of the Fundamental rights
in our Constitution. It is a very pecu.
liar thing. I am not blaming any-
body for this but this is the result
we are getting out of the present con-
dition of our Constitution,

PROF. MADHU DANDAVATE:
Women have helmot in the form of
thick hair.

SHRI SHIVRAJ V. PATIL: Most
of us have also thick hair on our
head.
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PROF. MADHU DANDAVATE:
I am unfortunate in that respect.

SHR] SHIVRAJ V. PATIL: With
respect to what Mr. Parulekar is ask-
ing us to do, I amm one with him; I
woulg be the happicst person if this
is included in the chapter on funda-
mental rights. 1 would be the hap-
piest person. But there are certain
difficulties and thuse difficulties are
to be taken into account. My dear
friend Shri Daga standing here said
that unless you chanze some other
provisions in tha Coastitution, it is
not going to be possible for you to
implement thls Fundamental Right.
Supposing we are not including this
in fundamental rights but supposing
we are trying tc implement it? In
Maharashtra, the Employmert Gua-
rantee Resolutivn wus passed and
then the law wa: passed. Now we
are trying to se> that this is included
in the Fundamcnta: Rights Chapter.
But there was difficulty in America
when President Roosevelt under the
new deal made g law to see that those
who were in servicz were not retren-
ched in that recesswon period, that
law was challenged in the Supreme
Court and that law was first struck
down. When he cam, out apenly and
when he said 1 will pack the benches,
that ‘pack the benches’ phrase chan-
ged the entire situatior and a differ-
ent judgement was given and law
was again declared as not ultra wirus
of the Constitution. That is the posi-
tion there. Now, if you make a change
of this kind; if voa pass a law, that
is not going to help (3. It may sume-
how or the other create so many
difficulties.

We have Article 32 in our Consli-
tution. What does Article 22 provide
and also Article 2267 Article 32 pro-

vides the right to an individual to go
to the Supbreme Court in order to.

enforce the fundamental rights. Now
here is the fundamental right made
available to the citizens. In the Fun-
damental Rights Chanpter Article 32
is also there. I do not mean that the
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people should misinterpret me when |
say that Article 32 creates difficully
and that Article 32 should not be there,
I do not mean that. Article 32 woul?
be necessary. Difficulty ariseg as
Article 32 is there and if fundamental
right is made avaijlable to the citizen
that citizen can directly go to the
Supreme Court. What does Article
32 says? Article 32 gays—

(1) The right tc move the Sup-
reme Court by appropriate proceed-
ings for the c¢nforcement of the
rights conferred by thiz Part i
guaranteed.

(2) The Supreme Court shall have
power to issue¢ directions or orders
or writs, including writs in the
nature of hebeas corpus, manda-
mus...”

Article 32 says that writ of mandamus
can be issued against the Government.
There is the right available to the
citizen jn the fundamenta! rights.
Article 32 ig there and Article 226
which is not treated as a part of the
Fundamenta] Rights Chapter—also
gives the same king of right to citi-
zen in the High Court. Then what
happens? If a gentleman does not
get a job, he gozs to the Supreme
Court and says *vou should give me
the job.” Nnw what js the position
of the Government? Why 1 have
given this background js this. In the
Capitalist countries there is no right
to work ang there is unemployment.
True that unemployment is not to the
extent which is available in ouf
country. There 1s no ‘right to werk:
In socialist countries there is ‘right’ 19
work’ and there every field of €co-
nomic life ;s dominated by the GO"
ernment. Industries are owned an
possesseq hv the Government. The
commerce is controlled by the G"‘]"
ernment. The Agriculture is contro”
led by the Government. So, if _’“_";
citizen goeg to the Government. it ¥
possible for the Government to 8iV¢
him employment there. But If 'e's
possible here? Suppasing industr

are in the private hands; the agr
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ture is in the private hands; the
commerce ig in private hands; what
is available tp the Government? What
is available to the Government is the
Government offices, the military, the
Posts and Telegraphs and some public
undertakings. But you just think of
the public undertakings and these
avenues that are available to the Gov-
ernment to provide employment and
avenues that are available to the
private citizens. And, let us compare
it with the avenues availuble to the
private citizens. There the difficulty
arises. The Government will not be
able to control the private rcitizens.
If Government says by law, “You
should give him employment”, he
would come under the fundamental
rights saying, “You are encroaching
upon my fundamental rights to em-
ploy or not to employ a person.” So,
the difficulty arises. That is why, un-
less and unti] you have snome changes
made in our Constitution to a greater
extent, it wouly{ not be possible to
have the right to work as a funda-
mental right and to implement it.
Secondly, unless you change the ecn-
nomic structure of the country and
% many other things in our country,
it is going to be very difficult. 1 do
not mean that berause of these diffi-
tulties, you should not have this right
included in the fundamental rights.

PROF. MADHU DANDAVATE
(Rajapur): Do you agres that unless

e is nationalisation of agriculture
ind industries, this right cannot be
Implemented?

SHRI SHIVRAJ V. PATIL: I am
:‘“ going to tha; extent. I am put-
"¢ it differently. The object with
Which vou have broyght it is lauaqable.

congratulated the mover in the

8inning and 1 do s» now also. But
ml'fla.ke it practical, pragmatic and
Ly ible, you have to go step by step.
’Qhez:s have employment guarantee
firgt € implementesd jn all the States

- Let us make laws for that pur-
!ﬂm:;;c’f let us have somc changes
. In sur Constitution, to which
shouly agree. Al of us should

to give up some of our funda-
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mental rights, so that the fundamental
right of existence would be available
to the poor and downtrudden people
in the country. If the well-to-do and
fortunate people are not mentally pre-
pared to give up scme of their funda-
mental rights, the poor people who
need something for their existence
will not get it. Are you ready [or
that? If you are not. then this is
nothing more than a pious wish or a
political stunt, 1 do not want to say
that Mr. Parulekar wants to do. It is
a pious wish which cannot be imple-
mented. The present Government
will not be able to do it. Even if
some other Government comes, of
which 1 do not see any possibility,
they also will not be able to do it.
The best principle to preserve demo-
cracy is to say from the gpposition
benches only that which they will be
able {0 implement if they -om: to
power. They should not ask for
something more than what is possible
and what they themselves would be
able to do. if you apply that princi-
ple, T would suggest that first let us
have the employment guarantee
scheme in every State by law. Then
we can come forth with the demand
to have thig as a fundamental right.
Of course, if the Bill is put to vote,
1 would not be able to vote on the
side of Mr. Parulekar, but I am one
with him so far as the spirit with
which he has brought it, is concerned.

MR. DEPUTY-SPEAKER: The time
allotted for this Bil] is 2 hours. We
have already exnausted 1 hour 56
minutes. Just 4 minutes remain and
there are about 10 speakers more. Is
it the pleasure of the Hcuse that ihe
time be extended by one hour?

HON. MEMBERS: Yes.

SHRI BAPUSAHEB PARULEKAR:
It may be extended by two hours.

MR. DEPUTY-SPEAKER: No, Time
is available to the Government? What

PROF. N. G. RANGA (Guntur):
Mr. Deputy-Speaker, Sir, we are all
in favour of ilie principle, the aims
and objects of this Bill.
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My task has been considerably
lightened by what my Thon. friend,
Mr. Patil, has just now szid. If we
are to expresg our pioug wish, we are
in favour of this Bill. if we are to
implement it, we know that we are not
able to implement it. They were in
power and they know it. Now we
are in power and we know it. Why
cannot we implement it? So many of
our friends have explained it, not from
the constitutional point of view but
from the practica] sids. But one
thing can be svid and thig has already
been indicated by Mr. Patil jn delail
that it is being implemented to some
extent anyhow, in Maharashtra,
Kerala, Bengal and Andhra Pradesh—
other States also can follow suit—
that one in a family, i.e. one out of
five living beings, can be guaranteed
either employment or in its place
some unemploymenit dole—Rs. 30 or
Rs. 40. It can o on rising. But we
should start from somewhere—one
Tupee a day or two rupees a day.
Even in that, there will be many
d fficulties but they have got to over-
come. How are we to get this money?
It is easy for them to start it. Thex
will find how difficult it would be
when they would make it universal.
Where are they going to get +the
money from? QOuts !s 3 mixcd eco-
nomy. It ig not a socialist scciety;
it is not a communist gociety, nor is
it an effective capitalist society. We
are a poor society. Our friend has
been talking ahout wvarious Funda-
mental Rights for citizens. In name
we have got lot of citizens, people
who have attained maturity, but in
actua) practice if we enmpare their
facilities, their abilities and their op-
portunities with tiese of the citizens
of other countries we will find that our
people cannot really be treated as
citizens. They are only half citizens
or sub citizens. So, something hag got
to be done. Merely bécause we can-
not find all the funds here and now,
we cannot shut our cyes to the
miseriegs of our unemployed people.
. They are more than hundreq millions
in this country who are suffering
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from unemployment, under-nourish-
ment and even starvation. What shall .
we do?

This countty was faced with a
similar crisis when partition took
place. Millions had had to come over.
They had to be prctected; they had to
be rehabilitated. We started a rehabi-
litation tax. We did not succeed ir
that direction. But several other
countries did succeed. We pleaded for
it. We dig it tc some exient. Now,
we can think of an unemployment
tax. We have got millions and mil-
lions of people in Government service,
in State enterprises, organised indus-
tries and alsu in agricclture and vari-
oug other professions. All those people
who are empioyed today and whose
income is more than Rs. 240 or Rs. 250
a month, nava got to be made to pay
a particular oercentage out of their
earnings—earnings either n»s salaries
or whatever they earn from various
professions—according to whateyer
estimates we may make. If we are
able to collect <ufficicnt money, then
we can first of all, adopt the Maha-
rashtra scheme or Kerala scheme or
Andhra schema for the wohle oi India,
and then try to implement il. If _v.-t!
are not going to do it, I do not think
it would be possible to implement it.

17 hrs.
[SHRrT SHIVRAJ V. PaTIL in the Chair]

Last time it was the tura of the
Janata Party. Now it is the turn of
the Cengress Government. I am co™
vincad about one thing. As long #
we continuc to have this party system
one party in power and another pert
ou! of power, one group of people {2
the Ministry ang another groupP !
the opposition parties, out of Powe
and this kind of rivalry goes on. .
do not think it would be possible I
us to implement a thing like this.

We must have an all-party G""’m:
ment, as they have in Switzerlanw-
and we should be prepared to b
sufficient patience with each otheh :n-
learn to werk on the basis of O™
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sus. My fear is that it is not very
easy for us to do it. The Janata
coalition, conglomeration, fought like
cats and dogs. We, in the Congress
Party, are also doing the same thing
for 30 years. Even when Mahatma
Gandhi was alive, within the Congress
Party itsell we were nect able to make
up the differences among ourselves.
Afier he was gone, Pandit Jawaharlal
Nehru also did not succeed.

I have been suggesting the adoption
of this kind of scheme, at least part
by part, from State to State, but then
I have not succeeded. Whoever comes
fo power simply sticks to the princivle
of majority rule.

As long as we go on in this way, we
would be making only a mockery of
the whole thing. W, talk in one way
and wé act in another way. For fear
of one saintly foilower of Mahatma
Gandhi, we all claim ourselves to be
in faveur of prohibition. Because
that gentleman happens to be a saint-
ly follower and because he threatens
our people, therefore the Prime Minis-
ter said that we are going to imple-
ment prohibition. We dare not say we
are opposed to prohibition and yet we
are net implementing prohibition.

AN HON. MEMBER: We have pas-
sed the law.

PROF. N. G. RANGA: What is -the
tarthly use? Let us not deceive our-
gelves. How long can we live this
hfg of hypocrisy? This life of hypo-
frisy becomes jnevitable as long as
you continue to have this Anglo-
American system of Government.
Either you have ‘a complete Socialist
king of Government as they have in
Soviet Russia and China, or a Govern-
"‘En!'- based on consensus of all parties
toming together or else—— I do not
Now what is going to happen temor-
:Pw or the day after—we will all con-
Mue to live in this nabulous state.

Up till now I have stayed away from
POwer. If so many of you in the op-
Position are prepared tc abstain from
l];:“’el“ and alsg on this side only
ma:l: Peoplp who are after power are
ing to please themselves by remain-

% in power, then those who are not
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in power and who are not after power
may be able to make something outl
of this democracy.

Otherwise, we will not be able to
-implement this. Well, we can imple-
ment it, provided the parties in op-
position play the game, just as we
try to play the game. But we do not
succeed in playing the game, nor do
the present parties in opposition suc-
ceed in playing the game, in helping
the party in power to implement its
policies in every possible manner.

As my hon. friend has said, we have
already incorporated that part of it,
article 62 and so on, the Chapter nn
duties of the citizen and the rights of
the citizen. What is the duty cf the
citizen. The duty of the citizen js not
to go on strike for anything and
everything, as they have been doing
here in our country, not to obstruct
the carrying on of work in our indus-
tries. What should be the rfght of
the citizen? It is the right of a citi-
zen to get employment.

Are we prepared to do that? Let
us make up our mind to do that. A
time would come, If not now, God
alone knows how scon, when all par-
ties in our country will come to re-
alise that they must give priority to
the fundamental rights and fundamen-
tal needs of the masses, and in order
implement those fundamental rights
and needs of the masses they must be
willing to make sacrifices of their
pelitical ambitions, of their party
gains, of their partisan campaigns, in
the true Gandhian style. I do not see
that atmosphere today. Therefore, I
am not able to subscribe my support
to the Bill of my hon. Friend although,
as my hon. friend knows, we are all
in favour of providing employment
for everybody.

We all go on crying in our heart of
hearts for the sulferings of these peo-
ple. but unfortunately today we for-
get all those things. We come face
to face with dame pewer. The dame
power is much more attractive than a
woman, much more attractive than a
man, a young man or woman, much
more attractive than money and every
thing else. The moment that dame
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appears before us ,we are finished.
This is what is happening. @ We are
living in this kind of an artificial poli-
tical life and unless we bid good-bye
to this and make a heart-felt change
in faveur of consensus, in favour of a
Government based upon consensus, we
would not be able to do justice to the
masses.

*SHRI C. PALANIAPPAN (Salem):
Hon, Mr. Chairman, Sir, 1 rise to say
a few words on the Constitution
Amendment Bill that has been moved
by my hon. friend Shri Babusaheb
Parulekar, which seeks to incorporate
right to work in the Fundamental
Rights Chapter of our Constitution.

In the present set up of our society
a man without money cannot behave
in a decent manner. The lust for
money makes him a criminal and the
desire for money drives him to be-
have dishonestly. Periyar once said
crisply that one has to earn money
and also he has to save something for
the rainy days and thus he earns the
encomjum of even his enemies.

In Part III of our Constitution, Ar-
ticles 12 tc 35 enumerate the funda-
mental rights that have been given to
the people of our country. We have
the citizenship right, the right to pro-
perty, the freedom of speech, associa-
tion and so many other attendant free-
doms. T can say without the fear of
being contradicted that only the afflu-
ent sections of our society enjoy all
these constitutional rights and privi-
leges. I would like to raise this poser
—how many poor people have gone to
a Ccurt of Law for the violation of
their constitutional safeguards and
their legal rights? I would also like
to seubstantiate my confention by
specific instances.

During this session of Lok Sabha,
the Government got the approval of
the Lok Sabha for taking over the
Naticnal Jute Mills, Calcutta in which
an investment of Rs. 9 crores had
been made by the Government. The
owners of this institution had exploit-
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ed it to the extent of making it sick.
Yet the Government came forward
with the statutory provision of com-
pensation tc the erstwhile manage-
ment because of The apprehension that
the issue of taking over such a sick
institution even in the inlerest of 3000
workers might be taken to a court of
law by the erstwhile management if
such a legal provision for compensa-
tion had not been made. But the very
same Central Gecvernment offers a
pittance of compensation to the agri-
culturists whose lands are taken over
for the setting up of a public sector
undertaking. The agriculturists, ins.-
pite of such low compensation, do not
go to a ccurt of law because they do
not have money-power to fight a never
ending legal battle for establishing
their just demand. The agricultural
labour, which does not get the mini-
mum wages as legally stipulated in
the Minimum Wages Act is helpless
and it cannot seek redress through a
court of law Tor getting its legitimale
rights fulfilled. The Provident Fund
Commissicner has admitted thal the
arrears of management's contribution
to Providenf Fund rum into Rs. 13
crores, inspite of the siringent pro-
visions in fhe Provident Fund Act
Yet the workers cannot afford to a
Court of Law for getting their just
demands fulfilled. I have referred to
these instances to 'show how the laws
©of the land are non-chalantly violal-
ed by the affluent sections of our
society.

It is estimated fhat in our country
about 4 crores of able.bedied young
men—both educated and uneducated—
are unemployed. They are blossomed
flowers without fragrance. The Cen-
tral Government should take steps {°
see that these young men get employ:
ment opportunities. Tt js not that only
those who are registered in the EM-
ployment Exchanges are unemployed:
I have no hesitation in saying thil
ten times that number are unemployed
throughout our country. Here it must
be borne in mind that 25000 youths
risked thelr everything in our freedo™
fight. If we continue to allow crores

""*The Original Speech was delivereq in Tamil
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of vibrafnt young men to go on pon-
dering over their plight, I am afraid
that the country may face a revolu-
tion like that of Russian Revolution or
the Revolution in England in which the
crown of King Charles crumbled to
earth or the French Revolution 1n
which Bastille prison was burst open
by the irate inmates. The crores of
voung men with a bleak future can
create an uncontrollable situation. The
volcano of discontenf ¢an erupt any
day. The right to employment must
get constitutional sanction for these
young men. Till they get employment,
the Government should give them un-
employment allowance.

Shri Parulekar has mertioned that
a sum of Rs. 200 crores weuld be the
annua] requirement for this purpose.
1{ is not a big sum in the background
of annual tax evasion of Rs. 600 cro-
res or so as has been approvingly
stated by official spokesman of the
Government or the Income-tax arrears
of Rs. 900 crores as hag been penitenily
pointed out by our hon. Finance Minis-
ter himself. If the Government takes
effective steps to check tax evasion, to
collect incometax arréars and to curb
frowing blackmarketing, there will be
enough money at the disposal of the
Government to give unemployment al-
lowance to the unemployed youths. In
the State of West Bengal and in the
State of Maharashtra there is the Em-
ployment Guaranfee scheme in force,
In 21 countries of the world right to
work has been enshrined in their con-
stitutions, In 28 countries of the world
Unemployment allowance has got the
tonstitutional suppoft. Arignar Anna
used to say that if thousand people
Smilingly respond to a smile of a single
Man it augurs well. But if a thousand
Pecple smile at the suffering of a
Single man, then it portends a peril.

* frustration of frowning youth
should not be allowed to become a
!estering sore. The youth should not
b‘_‘{ allowed to linger over their pifiless
Plight, which may lead to. revolutionary
T"““quences beyond the control of

® Government. If is time for the

Overnment to act resolutely in this
directjon, -
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With these words 1 end my speech.

SHR] Y. S. MAHAJAN (Jalgaon):
To start with, let me assure Mr. Paru-
lekar that nobody can disagree with

the very goed intentions which are
embodied his Bill.
In socialist economies, since the

State owns the means of production,
distribution and exchange, it has to
guarantee employment to every citi-
zen. In capitalist societies or mixed
economies like ours, ever since Willi-
am Beveridge—he did nect mention
him—wrote his classic Full Employ-
ment in a Free Society, this ideal has
been there, and it has been accepted
by most of the capitalist economies.
May I say it has been accepted by us
also, though not in so many words
directly?

In America, though the right to
work may not find a place in the Con-
stitution, the American Gevernment
has accepted the responsibilitv. So
has the British Government and most
of the advanced capitalist societies of
the world.

Mr. Parulekar said that we have
shown only lip sympathy so far for
this objective, and that to find a job
is like looking fer a black cat in a
dark room on a dark night. He has
given that famous simile.

You could have also said “looking
for a needle in a haystack”. Has it
really been so?

SHRI BAPUSAHEB PARULEKAR:
I think so.

SHRI Y. S. MAHAJAN: You have
set before us a certain ideal, which
we also accept. But our cnly conten-
tion is at the moment, in the immedi-
ate future, it Is not practicable and
we have been striving to achieve that
objective during the last 25 years,
though I must admit that we have not
succeeded. But you cannot say that
we have been paying only lip sym-
pathy. Consider all our plans, five or
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six plans, in all these plans we have
said that one of the major cbjectives
of planning is to achieve a larger, or
increased opportunities for, gainful
employment to our people. The same
ldeal has been repeated in different
ways in all the Plans. May I say that
in the first three Plans, for instance,
we could expand the opportunities for
gainful empleyment to 42.5 million
people. Inspite of it, whe backlog of
unemployment hag increased for the
Teason given by one of the speakers
from this side viz., our population has
been increasing at a terrific rate.
Though we have nearly 650 million
people, even now, cuf pepulation is
increasing at the rate of 15 million
every year, which is more than the
population of the whole of Australia
an? that is why, to achieve this ob-
jective, we fought all along the whole
line, we fought along the pcpulation
front, we tried to expand our indus-
tries. to develop our agriculture in an
intensive manner and we tried to get
over the cuitural and socio-economic
obstacles to economic” develcpment, we
fought all along the line and we could
achieve some results. We have to
achieve better results in the future
and then we could accept the hon.
member’'s amendment ty the Constitu-
tion.

If you consider the three Plans, for
instance, the First, Second and Third
and the three Annual Plans, we could
give employment to an additional 42
million people. Another feature that
emerges from the examination of
these three Plans is that during the
successive Plan periods, the creation
of employment opportunities prog-
ressively increased. But the backlog
of unempleyment at the end of each

Plan also increased ai a somewhat
higher rate, which I admit. All the

same, the successive Plans did succeed
in providing jobs to a large propartion
of labour waifinf f6r employment,
For instance, during the First Plan,
nearly 57 per cent of the unemploy-
ed people at the beginning of the Plan
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and the new entranils to the labour
force, could get jobs and this proper-
tion rose to 60 per Cent in the Third
Plan and we hope to achieve nearly
100 per cent in the Sixth or Seventh
Plan. The Janata Government also
said - that they would abolish unem.
ployment wiffiin ten years. I believe
that to achieve this objective within
a sherter period would involve too
great a strain on our socio-economic
and political structure. We are pre.
pared even to break up the structure
and ‘actieve a socialist system. We
are committed to it, we are committed
to restriction on private property, to
the abolition ¢ capitalism in the coun-
try and see that every individual in
this country gets opportunity to lead
a happy and free life. In this con-
nection, may 1 say that unemployment
is mot a problem which could be solv-
ed by simply changing the Constitu-
tion, by the changing the law? It is
a problem which is connected with the
total character of cur society. It is
a problem, the soiution of which de-
pends on the rapid economic develop-
ment of our community, which in turn
depends on the availability of larger
amounts of capital and may I say
that at the moment, it is ncl possible
to invest such large amounts to guas
rantee employment to all young men
and women naturally asking for it?
Therefore, we have carried out a good
experiment in Maharashtra, Mr, Paru-
lekar knows about it. We have said
that we will guarantee empioymert to
al] able bodied pecple in the rural
areas and for that, we Rave taxed
everybody é€lse, all lawyers, doctors.
traders and capitalists. This year we
have been able 1o spend Rs. 7D crores
and the Government of India is also
going to copy our example,

The Finance Minister explained that
we have get a rural employment pro-
gramme modelled on the lines of the
Maharashtra scheme. If these proé-
rammes and schemes are carried oul
if our population growth is controlled,
if we succeed more in the intensivé
development of agriculture and allied
industries, if we expand industries and
adopt labour-intensive methods, if W&
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increase the rapidity of ecdnomic de-
velepment, we will be able to achieve
this objective and then there wiil be
time enough to change the laws of
this country. Otherwise, if we only
change the law, that will not achieve
anything.

As you know very well, as a lawyer,
it you put  in the fundamental
rights, we will be making it justiciable
and enforcible in a court of law. The
people can go to the court and get
it enforced. If we cannct do it, it will
creale chaos in the country. There-
fore. the changes in law should be in
conformity with the changes in the
socia] and economic structure. If the
law is ahead of what is happening in
society, the law becomes a paper law.
We have got any number of examples
in the country where the laws are
merely paper laws, paper tigers. What
is the use of merely changing the law?
Let us be more practical. Let us take
reality into account.

I would have appreciated more if
Shri Paruleker had said, ‘let us have
2 change in the population policy: let
us change our industrial structure;
let us carry on development of agri-
tulture at a faster rate and so on as
a result of which we will have full
employment in this country. But
he hag only said, let us change
the law. That will not achieve any-
thing. Therefore, the changes in law
and social changes shculd go together.
Though I apprecidfe s objective,
though one really would like to achi-
eve full employment in this country,
1 regret. because of lack of capital,
because of our economic, cultural and
Social factors. because of many other
difficulties which T cannct explain here
i is not possible to accept his sugges-
tion. I am glad that he referred to
Professor Laski, who was my teacher
a4 T appreciate very much his objec
tive in bringing forward this Bill be-
fore the House.

15'HRI XAVIER ARAKAL (Emaku-
M): Mr. Chairman, Sir, I also join
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in congrdtulating Mr. Parulekar for
bringing forward an impessible pro-
position before the House. If you g0
through the Statement of Objects and
Reasons, it says:

»The expression ‘public assistance’
used in article 41 of the Constitu-
tion cannot include fhe concept of
the ‘right to work"."”

His contention is that *“right to work”
should be incorporated as per the
amendment contemplated under arti-
cie 19(h). About the right to work.
nobody disputes that. All persons
should have the right to have a job.
We are nct dispuling that point. As
a matter of fact, we stand by it. But
there are various economic and social
aspects of this proposition and we have
to think whether it 1is practicable,
how far we can create Jobs for every
citizen in the country,

What is the unemployment growth
rale in our country? What is the in-
take cf those who are qualified to get
a job in our country? The figures
show that as against 9.7 per cent gro-
wth rate in our unemployment, only
3.6 per cent of them are able to get
jobs. If that is the economic condi-
tion of our ccuntry, is it possible to
do that. to incorporate “right to work”
in the fundamental rights. He has
pointed out the reason and that is
that the problem of unemployment has
become so acute. If that is the ecnly
reason which prompted my hon.
friend to bring forward this amend-
ment, I have no dispute on that point.
But if you evaluate and- assess the
economic situation, the progress we
have made and the growth rate of cur
population, when you consider all
these factors, it is not possible.

He has stated one thing clearly,
that is the concept of a welfare
State as contemplated by the Consti-
tution. We have very categorically
epilomised the concept of welfarism
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in the Preamble of our Constitution.
I do not have to deal at length with
that aspect and with the implica-
tions and meaning of the Preamble.
The main contention raised to jus-
tify this amendment as I have
stated, is firsty, unemplyment and,
secoundly, the welfare concept. What
the Hon. Member has attempted to
do by this amendment s ‘this It
read like this.

“2. In article 19 of the Constitu-
tion, in clause (1), after sub-clause
(g) the following new sub-clause
shall be added, namely:—

that is, the
employ-

“(h) to work,
right to  quaranteed
ment and payment for their
work in accordance with its
quantity and quality. Standards
for wages, hours rest and cther

working conditions.. "

Thess are the three requisites
which the Hon. Member has con-
templated by the amendment, But
don't we have laws with regard to
the latter part in our country?

MR. CHAIRMAN: Mr. Arakal, you
can continue next time. We will be
taking up fhe Half an Hour Discus-
sion after 530 p.m. and there are
some Bills to be introduced by some
of the Members. Some two or three
minutes should be available for that

purpose.

Now, Mr. Faleiro,

17.27 hrs.
BACKWARD AREAS DEVELOP-
N\ MENT BOARD BILL*

SHRI EDUARDO FALEIRO (Mor-

*Published
dated 8-8-80.
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umgao): Sir, I beg to move for
leave to introduce a Bill to provide
for the establishment of an aulono-
mous Board for all sided develop-
ment of all’ economically backward
areag of the country.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the es-
tablishment of an autonomous
Board for all-sided development of
all economically backward areas of
the country”.

The motion was adopted.

SHRI EDUARDO FALEIRO: Sir,
introduce the Bill.

—

COMPULSORY VOTING BILL*

SHRI EDUARDO FALEIRO (Mor-
umgao): I beg to move for leave fo
introduce a Bill to provide for com-
pulsory voting by the electorate in
the country.

MR. CHAIRMAN. The question is:

“That leave be granted to intro-
auce a Bill to provide for compul-

sory voting by the electorate in the
country’’.

The motion was adopted.

SHRI EDUARDO FALEIRO: 1 intro-
duce the Bill.

CONSTITUTION (AMENDMENT)

BILL*

(Amendment of Eighth Schedule)

SHRI EDUORDO FALEIRO (Mo"&
umgao): I beg to move for leavt

section 2,
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introduce a Bill further to amend
the Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI EDUARDO FALEIRO: 1 in-
troduce the Bill.

MR. CHAIRMAN: Shrj Atal Bihari
Vajpayee.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi). Sir. I would like to
apologise to the House for not being
present at 3 o'clock. I was under
lhe impression that non-official busi-
ness would be taken up at 3.30 p.m.

MR. CHAIRMAN: It is all right.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment  of
ete.)

articles 124, 125,

SHR] ATAL BIHARI VAJPAYEE
(New Delhi): I beg to move to for
leave to  introduce a Bill further to
amend the Constitution of India.

MR. CHAIRMAN. The question is:

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

-

The motion was adopted.

Sale of commodities 370
at Fair Price Shops (HAH Dis..)

SHRI ATAL BIHARI VAJPAYEE:

I introducett the Bill,

17.30 brs,

HALF-AN-HOUR DISCUSSION

UNI1FORM PROCEDURE FOR SALE OF COM-
MOMTIES AT FAIR PRICE SHOPS

SHRI T. R. SHAMANNA: (Banga-
lore South): Mr. Chairman. I have to
state here that this is a very impor-
tant matter pertaining to a uniform
system of distribution of rationed ar-
ticles. As long as prices go up and
as long as there is scarcity of essen-
tial commodities, whether we like it
or not, this system of rationing and
fair price shops must continue. Where.
as in the present circumstances the
prices are going up, there is no sign
of their coming down and the prices
of wessential, commodities like sugar,
edible oils are all going up and pro-
duction js less. Therefore, we have
to continue for some more years this
public distribution system in a cor-
rect way.

Usually the Central Goyernment is
responsible for allotting sugar, kero-
sene, cement and so on and, there-
fore, since these commodities are to
be distributed throughout the coun.
try, it will be very mecessary that
proper guidelines are fixed so that in
the distribution there may not be lot
of inconvenience to the public and
there is equitable and fair distribution
of these essential commodities

In this connection I may tell you
that there are variations as to the
method of rationing in different parts
of the country, For example, in
Karnataka we allot or give so many
grammes per unit per month. But T

* A . . '
R-a_gﬁumlshed in Gazette of India Extraordinary, Part II, section 2,dated

Hittroduced with the recommendation of the President.
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am told in Tamil Nadu and, to some
extent, in Kerala, they take into con-
‘gsideration the income of the person
as also the status of the person is
taken into account while allotting
sugar and I am told that 2 to 3
grades are there and accordingly the
distribution is done. In order to have
a proper control it is better that we
have a uniform system of rationing,
of course. with such slight adjust-
ments as are necessary according to
the local conditions, I am not quite
familiar with other parts of the
country. So far as I am concerned,
with regard to Karnataka State,
Bangalore City has got 22 lakhs of
population ang people living in slums
and in undeveloped areas will num-
ber about 3 lakhs., The majority of
these 3 lakhs people do not use
sugar. I do not say that the rich
alone have to use sugar., But, as
it is, most of the people who lived in
slums and who are very backward
and who cannot afford to use sugar—
of them there are many and accord-
ing to my westimate, nearly 60 per
cent of these people—do not use
sugar. Here what { say is that if
there were to b2 about 4 kg. of sugar
in a particular card. the ration shop
dealer will give that innocent card-
holder about Hs. 2 or Rs. 1.50 per
kg and he the
sugar. You know the ration shop de-
alers have got their own shops in
their son's name or somebody else’s
So, as long ag there is sale
of open marlket sugar and rationcd
sugar, naturally there is

misappropriates

name.

scope for
misusing it and most of these people
take a rupee or two for a kilogram
of sugar and the ration shop dealer
But a
person who knows the tricks of the
trade usually takes the sugar
sells it at a marign of Rs. 3 or 4 to
Yotels or to tea stalls.

will distribute it elsewhere.

and
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I am particular that in case of
suger to be supplied to rural areas,
most of the sugar is sold in Banga-
lore city itself. It will not even go
to the rural areas. The sugar bags
are sold in Bangalore city itself and
most of the people in the rural arcas
say, ‘I do not get sugar’. They use
jaggery or something . To my know-
ledge, most of the sugar meant for
the rural areas is being misused.
Therefore, in order to see that sugar
is properly distributed, we must have
a system. To my knowledge, the
number of bogus ration cards in
Bangalore City may not be less than
50,000 to 60,000. So, the sugar that
we distribute will be misused by
the Dbogus rationcard holders. In
these circumstances, I urge upocn
you to see that the rationing officers
take particular care to see that these
bogus ration cards are detected and
cancelled.

As has been explained alrcaly.
60,000 are roughly the number of
bogus ration cardholders in Bangalore
City. You know how much of mis-
use will be there. Further, as le-
gards the distribution of kerosent
it was scarce some days ago. Now
the situation is better. In Bangalore
City each cardholder used to get
five litres of kerosene oil per week.
1f there are twenty people in a hous®
even then, the cardholder gets ony
five litres of kerosene oil. If thcré
are two or three people in a house
the cardholder will get Ave litres of
kerosene. A large quantiir of kero-

" sene oil is being bought ty the per-

sons from these who do not us®
kerosene oil. Therefore, you have
take proper steps in this regard and
take a uniform decision so that ¥
tribution of these articles at all stages
is not_only fair but it is done equi-
tably also to a great extent.

to

' With regard to the public distl"}';‘:;
tion system, it is very necessary t
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you take certain precautions.  As
long as there is bottleneck in trans-
port, it will be very difficult to see
whether the grains and other articles
are distributed through the fair-
price shops properly or not. In Karna-
taka, for example, for the last three
months, wheat is not being supplied.
As a result the flour mills are closed
down. They have come here with
a request for supply of wheat
regularly. 1 am told that they are
not supplied because the required
quantity =~ of wheat is not wanted
there, Further there is a transport
difficulty.

I would urge upon the Civil Sup-
plies Department that they should
request the Railways for providing
them with sufficient wagons. They
should see that there is no unneces-
sary  delay in transporting these
articles from one place to another. I
am sorry to state here that in many
cases, the storage place is not good
and there is not much of a buffer
stock, In this connection, I have to
state the quality of rice or wheat
supplied by the rationing shops is
awfully bad. Even though they sell
4l 1.60 or 1.70 a kilo, they should see
that the quality js good and it is
ft for consumption. , In the open
market, even though it is 35 paise
More, people prefer to buy more of
these grains from the open market
ind not from the ration shops. If
You do not mind, even f the con-
fumers are to pay 10 or 30 paise
More  kindly take steps to see that
the ration shops supply the good
Qality of grains to the consumers
thereby the public may not have a
fasiderable difficulty to make use
Yit. I would say that the storage
Yommodation is defective and the
\2eat supplied is also bad and some-
il1'l‘a|’.'s it is not fit for consumption. I
ilrgr Very sory to say this. Proper

e  must be there. Further

‘e, while purchasing these grains,
% have to be little more careful.
m:“ is consumed by the labour
%5, If these things are properly

lbuted, it will pe the growers
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who will be benefited; the consu-
mers also will be benefited. I hear
that there ijs a Jot of wastage of
grains becausa of rodents. Not only
that. Godown keepers also misuse
it. So, care should be taken to see
that there is propar storage of grains.
While taking grains in the market.
care should be taken by the civil
supplies dzpartment that the grains
they are purchasing are of better
quality as far as possible. These
should be cleaned so that the con-
sumers may not waste time and
money to clean these grains wand
use them, Sir, in our country,
rationing will continue for some more
ears. I am nol sure how long this
will continue. Therefore, jt is very
necessary for the Central Govern-
ment to call a meeting of the persons
concerned with food supplies in the
Statis. Before that by circulating
a questionnaire they should invite
suggestions on how sugar or grain
is being distributed to the fairprice
shops in their areas. Then, there
should be a proper discussion on
this so as to come to some under-

standing. That will be very useful
for equitahle distribution of the
grains. 1 am afraig the rationing

will have tuv continue for a long time
in this country. So there should be
no scarcity of these grains in fair-
price shops and the Civil Supplies
Dezpartment should see to it that the
consumars get these articles from
the fairprice shopg without any in-
terruption go that there may not be
any need for the consumers to go
and buy the same from the open mar-
ket. Sy Sir, we should first try to

check black-marketing jn ration
shops; the quality of the grain sup-
plied should be improved and there

should be proper storage done. Fur-
ther there should not be any di-
fficulty in respect of transport. There-
fore, the officials of the Agriculiure
Ministry, Transoort Ministry, Rail-
way Ministry and the Civil Supplies
Department should all sit together
and chalk out a prozramme where-
by we can make as best as possible a
use of it in the interest of the ¢on-
sumer.
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THE MINISTER OF CIVIL SUP-
PLIES (SHRI VIDYA CHARAN
SHUKLA): Sir, I thank the hon'ble
Member for raising this interesting
discussion. First of all I must clari-
fy that there is difference between
rationing and the public distribution
system. Whereas in public distribu-
tion system we keep on distributing
items of daily need and other essen-
tial commodities all of them are
not subject to statutory price con-
trol. Certain itemg hawve price con-
trol on them and most other items
do not have price control. [ am sure
the House knows this difference bet-
ween the public distribution system
that we are runninz taday and the
rationing that was in vogue many
years ago.

It is quite likely that in case other
methods that we are adopting now
do not succeed to the extent neces-
sary and we are rebuffed at every
attempt to make the public distribu-
tion system successful without re-
sorting to rationing then we may have
to think of rationing as a means of
completely controlling the distribu-
tion of essential commodities throuh
the fair price shops and ration shops.

We have already declared that pub-
lic distribution systme will be a per-
manent system built into our eco-
nomy. It is not going to be a tem-
porary measure which will be used
now and given up later. For the for-
eseeable future and as far as we
can see n future this is going to be-
come a permanent part of the eco-
nomy and in this public distribution
system we want to import as much
of efficiency, honesty and also ser-
vice. These three elements would
be imported into this system as much
as possible.

We are suffering from various pro-
blems and these problems arise
mostly because the supply manage.
ment is not as sufficient as we would

AUGUST 8, 1980

at Fair Price 376
Shops (HAH Dis..)

like it to be. Various discussions
have been held in the past. Various
guidelines were issued. Various
schemes were floated but I must ad-
mit that the public distribution sys-
tem should be functioning in a far
better manner than it is functioning
today and, therefore, there is grow-
ing need of improving this system
and we have taken in hand series of
discussions with the State Chier -
nisters accompanied by their Chief
Secretaries and other functioninaries -
who are concerned with public dist-
ribution system and, I am sure as
a result of these discussions we will
be able to not oaly import efficiency
into the syrtem but also remove va-
rious mal-pactices to a large extent.
The first action that we are taking
is to evamp the Essential Commodi.
ties Act. An essential feature of this
Act is that this Act by itself is quite
strict. But there were certain loop-
holes unwittingly left in it which
were taken advantage of in varicus
courts. We have had suggestions
from various State Governments
and as a matter of fact we are go-
ing beyond these suggestions, more
than those suggestions, and also
plugging these loopholes in such a
manner that it would be difficult for
a person who violates the law 1o
get out of it, if the case 1s properly
investigated and properly put be-
fore the court.

I will, Sir, take a little time of
the House to explain the features of
the proposed amendments.

Firstly, there was a provision for
a statutory punishment, a minimuf
punishment of 3 months for every
offender, but, this was always ©°
cumvented by the Proviso that f0”
lowed and said that for ‘reasons 1'-°l
be recorded’ etc. etc. a punishme"
lesser than this could be awarded b¥
the courts. So, some of the offend”
got away even when there was 5% 1
cient proof and sufficient mﬂ“‘":;
to prosecute and convict the Pers
concerned. Now we are B0ing
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take it away. We are going to de-
lete that proviso completely. We
wil] only prdvide that for purposes
of statistics and collection of statis-
tics or certain other information that
is sought to be collected from various
shops, keeping of records etc. if
there is a technical fault, that may
not be brought under the minimum
required statutlory punishment, but
for all other offences (howsoever
technical they may be) the minimum
statutory punishment of 3 months
will be imposed. The courts will have
no option. For this minimum pun-
ishment we are also providing that
there shall be no appeal hecause,
the constitutionality of this provision
has been upheld by, the Supreme
Court. We have checked it up with
the Law Ministry. I hope that this
will, when enacted, mean very quick
disposal of cases under the Essential
Commodities Act.

We are alsn in this Act making bail
very difficult. Because, once a person
els a bail, he then protracts the pro-
cecdings. Ho takes it for months and
months and years. There are
thousands of cases pending in various
tourts where the witnesses do not turn
Up, where the lawyers from either side
Wmetimes take the dates, enhance
the dates ete. 1f the offender is inside
the jail und he does not get the bail
then at least from his side there would
b no attempt to proect the preceed.
Ings. I am sure the side of the Pro-
Secuting  Authority there would also
be no attempt to protract the preceed-
ngs. We would like to come to a
Quick conclusion to sec that this
offiender who is being tried is punish-
t properly. There would be one or

%0 other consequential amerdments
¥hich will mean that the offences will

C0me cognisable offences, This is
‘“'“E done in the hope that the Pre-
‘entive Betentio, Act which was
]i’:;“"ulgated for prevention of hoard-
9 ui' and blackmarketing would be re-
m"‘?d only in rare cases. Most of the

tnders could be nabbed under the
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Essential Commodilies Act itself. But,
should there he such people who are
controlling variovs operations from
background, who could not be caught,
but there is sufficient pruof and suffi-
cient material which cannot be used
slrictly according to the Indian
Evidence Act, but whien is sufficient
to convince the Advisory Boards that
the person js guilty of the offence
under which he has been detained,
then such people, suck black-
marketeers and social oTenders cculd
be detained under ihe Preventive
Detention Act. But I might say that
we woulgd like the Essential Commodi-
ties Act and other consumer Acts to
be still more stronger and so much
effective that recourse to preventive
detention is iaken in the 1east possible
manner. 1 must also clarify that we
arc averse t2 using the preventive
detention proceedings and this Preven-
tive Detetion Act would be used if
it becomes aktsolutely es<ential. But
as [ said earlier, we would lik2 it to be
used sparingly and use the Act which
will become very effective after the
proposed amcndments. We are also
trying to introduce a significant im-
provenment in the supnly manage-
ment and I have indicated eariier that
I am holding discussions with the
Chief Ministers. | have helg discus-
sions with 3 or 4 Chief Ministers ana
I am holding discussion with the West
Bengal Chief Minister tomorrow and
other Chief Ministers are coming here
with their tearn. We will sit down
with the team and understand the
difficu’ties, put un our requirements
with them, and sc far we have beén
able tp reach an absolute agreemcnt
with the Chief Ministers rather than
holding big conferences and making
il a debating point.

PROF. N. G. RANGA (Guntur):
Should be th2 Chief Ministers plus
their concerned Ministers. ..

SHR1 VIDYA CHARAN SHUKLA:
Yes, their Civil Suppiv Ministcrs,
Civil Supplies Commissioners, Chair-
mep of the Commoditie; Corporation
or Civil Supplies Corporation, all these
people come ang then the system that
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we are devising has been found to be
workable. I am sure when the system
is introduced at the Stzte level thic
shoulg produc2 the desired results.

The hon. Member has mantioned
various difficultieg that we face in aur
Tunning the public distribution system
and he is very -ight that transport
bottleneck, lack of storage facilities,
supply of sub-standard goods in the
ratioh shops, cic. are <ll there ang it
is for us to tackle them and we will
tackle these things with determination
and perseverence,

Another point I have made to the
Chief Ministery is that it is no use
putting the public districution system
alone in the nands of co-uperatives
and the Governmental iconcies. It
js also essential tc regulaie t-e whol2-
sale trade in essentia] commoditie; at
the State level. If you leave the
whole-salg trade of essential commodi-
ties in the private hands, it will he
very difficult for you to regulate ycur
publie distributicn system in co-opera-
tive system or through nther means.
Therefore, the State Supplies Corpora-
tion or the Commeaditias Corporations
have been formed in 9 States and the
other States have been prevailed upon
that their State Chief Ministers should
immediately take steps sa that every
State hag the Civil Supplies Corpora-
tion. The Central Governmont can
make allocatioy of varioug things to
those Corporations and we can even
prevail upon the private manufacturers
to make the allocation of all the
essential commodities tn the Civil
Supplies Carporation of the State con-
cerned and then that Corporation can
within their own jurisdiction and
within their own States can arrange
for storage of these thingg in the nodal
points gnd arrarge for proper dis-
tribution of thosg essential commedi-
ties in the State. Along with this, we
have also suggest {0 the Chief Ministers
that the Co-operatives must be given
full play in this. To my distress, I
find that most of the fair price shops
were in privat hands. Almost 3/4th
of the fair price shops were in private
bands. Only 1/4th ot them were in
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co-operative sector or run by  the
Department. So, we have suggested
to the Chief Ministers that as quickly
as possible most of the public distri-
bution system must be brought ynder
the co-operative sector or in the hands
of the Departmental distribution and
ag quickly as possible the private
element in the public distribution
system should be eliminated. And
this. 1 hope” will bring forth better -
contro]l and better management of the
essential commodities in the country.
Thig will also require the amendment
of co-operative Jaws which were faulty
in most States. All kinds of disabili-
ties have been passing on the co-
operative movement and co-Operative -
societies. The Registrar, Co-operative
Societies, Assistant Registrarg and
various inspectors have such powers
where societie; can be superseded, -
their resolutions can be negated and
thug they are completely at the merry
of many official bodies which is against
the spirit of the cooperative movement.
We have suggesteq that the Coopera-
tives Act should also be advanced and
made more democratic gnd should be
put in such a manner that the en-
operative societies can really function
as an independent body to have good
control over their own operations and
it should not be that always the
officialdom keeps on blaming the co-
operative societieg and the cooperative
socieities keep on blaming the
officialdom for various lapses.

We have also devised and suggested
popular committees to be appointed at
varioug levels tn act as watchdogs for
these operations. The State level
committee, the district level commilte
and the block level commitiee, as ‘hg
State Government may decide, shoul
include public representatives i
non-politica) manner. 1 would ":
to emphasise in this House that V

N 3 jon
‘want to keep the public distributio

system that we want to devise aful th:
movement that we want to devnseti:"l
this purpose completely a non-poli
one; it thould be completely mﬁi
politicaj controversy and no 0o} e
advantage should be sought t?ﬁc i
taken by us or by any other
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party in thi; maiter. We would like
to see that these things are done only
on merits ang persons really interested
in this and who can effectively con-
tribute to this are included in these
committees. This is what I am telling
the Chief Minjsters glso and ] hope
they will accept my suggrstions in this
regard.

There are many other points also,
but as we are coming to the end of
our time, I have only indicated the
broad lineg on which we are trying to
tackle this problem. I hope I will
have the support of the House in this
measure and we will be able to tackle
this effectively in future.
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ter has
jstributio?

to the matter of public dis

Minis

unnounced g certain policy aP
In the course of that, he B¥

SHR] CHITTA BASU (Barasat): 1
am glad that the hon.

system.
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referred to the supply management.
As a matter of fact, the supply
management deficiency is causing
much difficulty for the existing pub.
lic distribution system wherever it
exists. For example, I want to men-
tion to the hon. Minister the case of
West Bengal. The monthly allotment
of food articles in the State of West
Bengal is 3.55 lakh tonnes. But the
experience is that in ng month in the
past this quantity was made available
physically {o the State Government to
maintain the supply through the pub-
lic distribution system. In reality, in
July last, the actual suppy had been
of the order of 1.33 lakh tonnes when
the monthly allotment is 3.55 lakh
tonnes; that is approximately one-
third of the monthly allotment for the
State. I think he woulg concede that
this-is the rea] situation and the ques-
tion ig to improve the situation.

Now, he hag made cerlain sugges-
tions and T am glad that he has ac.
cepted  the principle of wholesale
State trading. I went to clarify one
point. He has mentioned that whole-
sale trade of certain essential jtems
wil] be operateq at the State level, if
I have understood correctly from his
speech., May I know how js it possi-
ble (o introduce the principle of State
lrading in the wholesale trade only
at a State level without taking appro-
Priate getion at the national level?
In this connection, I only want to
Tefer that when from this side, we
®ked the Minister of Agriculture
Whether there ig any proposal under
tonsideration for monoply procure-
:"9“1 of foodgrains, he bluntly said,
No» Therefore, in a State of nation-
o policy of procurement, how is it
Possible to have that procurement
Poliey successful at the State level?

's point is necessary to be clarified.

88in, do the government propose to

(: up the price of certain essential

Mmodities at a national level. Un.
sﬁai'_"e prices are fixed gtatutorily at
ot iona] le\vel‘, State trading at the

e level “will not be successful.

0

(HAH Dis.)

Therefore, my question is whether
the government jg considering g pro-
posal to fix the prices of -essential
commodities at a nationa] level. My
suggestion is that there should be
fourteen jtems of esseniia] commodi-
dies for which the prices should be
fixed statutorily at national level.

Then there is the question of sub-
sidy. In order to curb the price rise
and meet the needs of weaker sec-
tions of society, there is the necessity
for an element of subsidy. Would
the Central Government provide sub-
sidy to the State governments who
will float a corporation for essential
commodities for the purchase of essen.
tial commodities and distribution
through fair price shops? If there is
no element of subsidy, the price rise
cannot be curbed, Therefore, would
the Centra] government give subsidy
to the State governments nn the mat-
ter of launching a programme for State
trading in the matter of distribution
of essential articles.

Lastly has any proposal of this
nature been given by the West Ben-
¢#al government to the Government of
India, in the matter of price fixation,
in the matter of 14 essential items or
subsidy for State trading and larger
supply of essential commodities,
namely, food. kerosene, cement, sugar,
edible oils, ete?

SHRI JANARDHANA POOJARY
(Mangalore): The condition of the
Indian consumer js pitiable. In most
other countries the consumers are
kings but unfortunately in our coun-
try consumers have become beggars.
Without going further, ] am asking
certain questions. [ want t9 know
whether the government ig thinking
of entering jnto the production of
essentia] commoditieg to enhance their
availability, what steps have been
taken to counter the psychology of
scarcity of, sugar by stepping up re-
leases if necessary, by ensuring pro-
per distribution and greater produc-
tion; whether monitoring supplies,
credit regulations, dehoarding opera-
tions, rail movements can overcome .
the limitations jmposed by bag crop
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year and a large trade deficit; whether
the government is going to have a
civil supplies corporation for Delhi
and what steps have been taken to
involve panchayats and cooperatives
in the public distribution system and
what type of assistance will be given
to the State governments to open more
fair price shops; which are the states
ang Union territories which have invok_
ed in full the provisions of the Essential
Commodities Act to curb hoarding
and black marketing and what is the
reaction of the States to enforce
other ordetrs, price display order and
other orders, whether the States have
been askeq to set up new special
courts to ensure expeditious disposal
of these caseg and to try other econo-
mic offenderg and what js their reac-
tion.

MR, CHAIRMAN: Your questions
are all right. How much time will
the hon. Minister take to explain all
these things?

SHR] JANARDHANA POOJARY:
It is an important discussion and the
entire country js watching. A very
serioug gituation is prevailing in the
country. Therefore, I want to know
whether it js true that trade iz very
much responsible for the speculative
rise in prices obviously helped by the
banks, jncluding the nationalised ones
for cornering the stocks; whether the
present price rises are mostly man-
made. Is it true that 1000 fair price
shops are to be opened in the next
five years and they wil] be in the
cooperative sector? I want to know,
lastly, whether the Planning Commis-
sion hag g2t up a high level “working
group to thrash out a fairly uniform
scheme encompassing ag many essen.
tial items as possible and the crux of
the new scheme will be to try and
procure goods directly from the pro-
ducer eliminating middlemen, Please
cover a]] these points.

MR. CHAIRMAN: The hon. Minis-
ter will take about four hours to cover
all your points.
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SHRI JANARDHANA POOJARY:
The subject ig very important, other-
wise I would not have put al] these
questions.

MR. CHAIRMAN: But jn this the
scope js very limited Now the hon.
Minister may reply.
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Mr. Chitta Basu spoke about gtate-
trading. What I had indicated does
not tantamount to state-trading.
What | saig was, the essential com.
modities which are distributed
through fair price shops must be
handled as far az the wholesale trade
is concerned by the civil supplies
corporations of the Stateg concerned.
That does not mean that others will
not be handling it. Other traders
also can handle those commodities for
their own purposes. They can gell it
from varioug other shops and outlets.
The other shops are not going to be
closed down. Various shops will con-
tinue and fair price shops also will
continue. But the fair price ghops
must not depend on wholesale traders
for their supplies. They ghould get
their supplies from the State civil
supplies corporations at a proper
price and in proper time. There should
be no sabotage and no element of lack
of coordination as far as the system
of civil supplies is concerned. It
should be properly coordinated with
the State civil supplies corporations.
As far ag essential commodities and
public gistribution gystem shopg are
concerned, they should depeng only
on the State civil supplies corpora-
tions and on nothing else. This is our
view which we have suggested to the
State Governments. So far in our
discussions, the State Governments
have gladly accepteq this view-puint.
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We shall give varioug facilities to the
State civil supplies corporations, so that
they can go their work in a proper
way. I must say that there jg absolu-
tely no discrimination against West
Bengal. If at all, the other States have
suffered a little more than West Den-
gal. Mr. Chitta Basu is so vocal and
so far as West Bengal js concerned,
we are very careful. We give more
facilities to West Bengal that we nor.
mally give "to other States. This
should satisfy him, because it is really
not a fact that West Bengal has been
discriminateq against,
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The consumer pesistance movement
in our country is woefully weak.
There is one body which has been
doing some usefu] work. It was cal-
led the Consumers Council of India, a
non-political body and it was doing
good work. But for the last three
years, it was put in cold storage. We
propose io renew pur assistance to
this body and see that this body
starts working amongst the consumers
and brings tp light various malprac-
ticeg like adulteration and lack of sup-
plies, etc. This will ggain be a non-
political body, which will oversee
various things, hold seminars, discus.
sions and meetings 5o that the various
problems that face the consumers
can be brought to the notice of the
various. authoritieg in a proper way
ang those difficulties can be removed.

In my first statement, I jndicated
that as far ag price control is con-
cerned, we do not wish to introduce
price control at this stage, because
sometimes, if it is not properly
administered, it brings more harm
than good. Therefore, this shoulg be
thought of ag a last resort. We hope
that without bringing in price con-
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trol, we wil] be able to do good work
with our civil suppglies machanism,
But jf we come to the conclusion that
without price control we cannot go it,
then we will not be afraid of intro-
ducing price control. But this will
depend on the judgment of various
State Governments and our Ministry
of Civil Supplies as to whether the
stage has come when price control on
essential commodities hag become
absolutely essential. There is cer-
tainly an element of subsidy in all
supplies of essential commodities.
The gubsidy may not be given direct-
ly to the State Governments. But the
commodities that are handled gnd
supplied to the State Governments
—for instance. imported oil and varioug
other things—have ; large element of
subsidy. So without subsidy no good
public distribution gystem can operate
and therefore, the element of subsidy
is present jn these things.

The hon. Member, Shrj Janardhana
Poojary has asked severa] questions.
I wag not able to write al] his ques-
tions. If I am not able to repiy %
any of his questions, he will kindly.
with your permission, ask them again.

Production of sugar has been the
lowest last year. By advancing the
crushing geason and by giving incen-
tive to farmers, we hope the prodx_Jc-
tion of sugar will register a signifi-
cant improvement in this geason. l‘:l'ot
only sugar but gugar sub-group like
khandsari and gur wil] be produced
in much larger quantity than last
year. In this regard, I may sa¥y ﬂ'f‘"
nearly half of the present price nfe
is accounted for by the price rise n
sugar and its sub-group i.e., khandsar!
and gur. Therefore, it is very im-
portant that the price and distribu-
tion of thig particular sub-group °O
essential commodities should be :r
controlled that it doeg not affect oa:
price jndex in an adverse mannér <
it ig doing now.

About Civil Supplies Corporaio]
for Delhi, the Cabinet has aPPry
this proposal and this partu:ular
poration is under formation.
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He mentioned about gpecia] courts.
We do not intend to use the Special
Courts Act for this purpose because
it is not necessary. And the Act that
‘Was passed, does not permit us to use
it against black-marketeers, hoarders
ang anti.social elements. It was
meant for politica] opponents whom
they considered as enemies. But we
do not consider them our enemies and
we do not intend to use this Act
against them. These Courts are
meant to deal with persons who hold
high public dffices. These are not
meant for other type of persons.

We have suggesteg to the Chief
Ministers and the state High Courts to
designate a special judicial officer of
the rank of Additional District and
Sessions Judge, to exclusively try
cases arising out of the Essential
Commodities Act gnd various other
Consumer  Protection Acts like
Weights and Measures Act Anti-
Adulteration Act. Thege judges must
not be gsaddleq with other cases so
that they can dispose of these cases
quickly and expeditiously, This is a
suggestion which, I hope, will be ac-
cepted and each Distriet will have a
special judge so that the cases which
are pending in varioug courts, do not
get delayed. He will handle only
these cases.

Credit squeeze is in operation.
Liquidity position has been con-
trolled. We have already taken a
decision and we have proposed to the
Government and to the Planning
Commission that the public distribu-
tion gystem and the expenses incurred
in the public gistribution system
should be regarded asg a plan expen-
diture and not as a non.-plan civil ex-
Penditure as it has been regarded so
far. It g not a non-development civil
expenditure. It is a plan expenditure.
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Since public distribution system is
going to form part of the plan jtself,
it should be regarded as a plan ex-
penditure under the various Five Year
Plang that would be jn operation in
our country.

With these things ang the coopera-
tion of the House, I think, we will be
able to make the public distribution
system mor: effective jn the country.

SHRI JANARDHANA POOJARY:
He has not gaid anything about re-
leasing of more quota of sugar and
other things during Ramaan and
coming festivals.
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SHR] VIDYA CHARAN SHUKLA:
For the festiva] season we have re-
quested the State Governments to
provide special facilities to the con.
sumers for varioug commodities.

MR. CHAIRMAN: The House
stands pdjourneq till 11 a.m. on Ilth
August.

18.31 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 11, 1980/Sravana 20, 1902
(Saka)
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